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 {Max  Spraxre  in  the  Chair}

 ORAL  ANSWERS  TO  QUESTIONS

 कृषि  उपज  'रे  मुह्यों  सम्बन्धी  गोति

 +
 *  602.  शी  सिद्धेश्चर  प्रपाद  :

 श्री  राम  कृष्ण  गत  :

 की  बे०  शि०  पाटिल  :

 क्या  सा  तथा  कृषि  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि

 (क)  कया  सरकार  ते  कृषि  उपज

 के  मूल्यों  सम्बन्धी  एक  समेबित  नीति

 बनाने  के  बारे  में  कोई  निर्णय  कर  लिया  है  ,

 (खव)  यदि  हां,  तो  उसका  ब्यौरा

 क्या  हैं;  झौर

 (ग)  यदि  नहीं,  तो  उतके  क्या  कारण

 है?

 The  Deputy  Minister  in  the  Minis-

 try  of  Feod,  Agriculture,  Commaniiy
 Development  and  Cooperation  (Shri

 D.  Ering):  (४)  to  (c).  In  advising  Gov-
 ernment  on  price  policy  for  agricul-
 tural  commodities,  the  Agricultural
 Prices  Commission  set  up  by  it  keeps
 in  vew  the  need  for  evolving  a  balan-

 ced  and  integrated  price  structute  in
 the  perspective  of  the  overall  needs  of
 the  economy  and  with  due  regard  to
 the  interests  of  the  producer  and  the
 consumer.
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 4;  सिद्देधवर  प्रसाद  :  मैं यह  जानना

 डाहता  हुं  कि  एग्रीकल्चर  प्राइसेज  कमीशन  जब

 कृषि  उत्पदन  की  वस्तझों  का  मृत्य  तय  करता

 है,  तब  किन  बातों  का  ध्यान  रखा  जाता  हैं  ?

 क्या  ये  कास्ट-आझार्फ  प्रोडक्शन  का  ध्यान  रखते

 हैं  ?  उन  के  प्राइमेज  तय  करने  का  भ्राधार

 क्या  हूँ  ?

 The  Minister  ef  State  in  the  Minis

 try  of  Food,  Agriculture,  Community

 Development  and  Cooperation.  (Shri

 Annasahib  Shinde:  We  do  take  int

 consideration  the  cost  of  production
 of  various  crops.  The  cost  of  produc-
 tion  is  available  on  the  basis  the  cost

 of  the  various  farm  management
 studies  carried  on  and  the  variations
 as  a  resulf  of  price  increase  in  inputs.

 शी  सिद्धइ दर  seq:  क्या  यह  बात

 सज  नहीं  ४  कि  पिछले  कुछ  वर्षों  सं  खेती  के

 उत्पादन  में  ऐसे  पदार्थों  का,  ऐसी  बस्तुपों  का

 मूर  ज्यादा  हो  गयाजो  भोट  तौर  पर

 साम-न्‍्य  झाद ियों  के  काम  में  नही  पाती

 हैं,  उपभोक्ताझों  को  अस्तझों  में  जिनका

 महत्वपूर्ण  स्थन  नहीं  है  लेकिन  भाज  बाजार

 में  उन  वस्तुभों  का  मूल्य  ज्यादा  दिया  जा  रहा

 है,  जितकी  वजह  से  aay  के  उत्पादन

 क्षेत्र  में कमी  होती  जा  रही  है  धौर  गैंर-

 प्रायश्यक  वस्तभों  का  उत्पादन  बढ़ता  जा

 रहा  है  ?

 Shri  Annasahib  Shinde:  Recently
 our  approach  has  been  really  to  fix
 incentive  prices.  The  Agricultural
 Prices  Commission,  which  advises

 Government  in  agreed  to  these  matters,
 has  it  in  its  terms  of  reference  speci-

 Acal’y,  that  while  recommending  a
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 price  policy  and  relative  price  struc-

 ture,  the  Commission  may  keep  in
 view  the  need  to  provide  an  incentive

 to  the  producer  for  adopting  tmproved
 technology  and  for  maximising  pro-
 dutcion.  There  are  other  factors  such

 as  the  need  to  ensure  rational  utilisa-
 tion  of  land  and  other  production  re-

 sources,  and  the  likely  effect  of  the

 price  policy  on  the  rest  of  the  eco-

 nomy,  on  the  genera)  leve]  of  prices,
 industrial  cost  structure  etc.

 aft  रामकुष्ण  तष्त  :  मैं  जानना  चाहता

 हैं  कि  क्या  फूडपेन्स  एन्कवायरी  कमेटी  ने

 इस  सिलसिल  में  कोई  सजेश्चन  दी  हैं  ?

 Shri  Annashih  Shinde.  Yes,  the

 Foodgrains  Policy  Committee  also  re-
 commended  that  first  of  all,  Govern-
 ment  should  adopt  a  policy  of  announ-

 cing  minimum  prices,  support  prices,
 as  Well  as  the  procurement  prices,
 which  will  be  fixed  by  Government
 which  should  be  incentive  prices.

 Dr.  Ranen  Sen:  It  is  a  known  fact
 that  the  producers  of  crops,  particu-

 laly  foodgrains,  get  a  certain  price
 when  they  sell  their  produce  whereas
 after  sometime  when  the  grain  thus

 bought  goes  to  the  godowns  of  big
 merchants,  the  prices  rise  inordins-

 tely.  What  steps  have  Government

 taken  to  stop  this  malpractice  by  the

 big  grain  merchants  and  other  people
 who  go  on  hoarding  foodgrains?

 Shri  Annesahib  Shinde:  The  hon.

 Member  is  right.  In  the  good  old

 days,  it  was  the  normal  feature  of  the

 economy  that  immediate'y  the  har-
 vest  is  over,  in  the  post  harvest

 period,  prices  used  to  be  depressed,
 and  then  in  the  lean  period  they

 used  to  shoot  up  and  the  private  trade

 used  to  play  havoc  with  the  economic

 life  of  the  people.  After  taking  into

 account  ali  these  factors,  Government

 have  now  taken  a  number  of  measures

 including  the  establishment  of  the

 Food  Corporation.  We  wish  that  more

 and  more  of  the  foodgraing  trade
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 comes  into  the  public  sector.  That  is
 the  only  remedy.

 wi  बिभूति  सिन :  क्या  यह  सही  है
 कि  एग्रीकल्चर  प्राइस  कमीशन  के  जो  सदस्य

 है,  वें  किसान  नहीं  हैं  धौर  थे  किसानों  की  बात

 को  नहीं  समझते  हैं।  क्‍या  सरकार  इस  पर

 विचा  र  कर  रही  है  कि  एक्रीकल्बर  प्राइसज

 कमीशन  में  जो  बेतीहर  हैं,  जो  अपने  हाथ  से

 खेती  करते  हैं,  जिनको  अपना  निजी  झमुभव

 हैं,  उनको  रखा  जाय  झौर  तब  प्राइसेंड  तय

 की  जांवे  ?

 Shri  Annasahib  Shinde:  I  know  the
 hon.  Member  has  been  agitated  on  this
 question  for  quite  some  time.  I  quite
 sympathise  with  him,  The  Agricultu-
 ral  Prices  Commission  has  been  cons-
 tituted.  I  think  the  suggestion  can  be
 taken  into  consideration  when  new
 members  are  added  to  the  Commis-
 sion  at  the  time  of  reconstitution.

 थी  शय  लिमपे  झध्यक्ष  महोदय,

 काश्तकारों  के  द्वारा  जो  रूई  पैदा  की  जाती

 है  उस  पर  भ्रधिकतम  दाम  लगाये  जाते  हैं,

 रोक  लगाई  जाती  हूँ,  लेकिन  शाई  का  जो  कपड़ा

 बनता  है,  उस  में  शायद  60  फीसदी  पर

 नियंत्रण  %,  बाकी  खुला  है  |  पिछली  बार

 झापने  रूई  का  दाम  बढ़ाया,  लेकिन  उस

 वक्‍त  जब  ई  काश्तकारों  के  हाथों  से  श्बली  गई

 थी  |  इस  लिये  ई  के  झभाव  के  मश्देतजर

 रखते  हुए  क्‍या  मंत्री  महोदय  रूई  का  भथि

 कतम  दाम  झ्भी  से  उठायेंगे  जिससे  काश्तकारों

 को  प्रोत्साहन  मिल  भौर  ई  कौ  पैदाबार

 ज्यादा  बढ़ाने  के  लिये  थे कोशिश  कर  सके  ?

 Shri  Annteshib  Shinde:  That  hap-
 pens  to  be  the  demand  of  the  cotton

 growers  all  over  the  country.  Even

 the  other  day,  I  was  in  a  major  cot-

 ton-growing  area  of  our  country.
 There  also,  the  cotton  growers  made

 this  demand.  Actually,  the  prices  of

 cotton  are  determined  by  the  Com-

 merce  Ministry,  and  I  would  not  be

 in  a  position  to  answer  this  question.
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 की  जयु  लिमये :  ब्या  महोदय,

 हवेशा  यहाँ  संझट  होता  है  ।  मैंने  कई  दफा

 पह  सवास  उठाया  हूँ  ।  भ्यापार  मंत्रालय  का

 कार्य  क्षेत्र  इतना  बढ़ा  दिया  है  कि  इस  में

 दिक्कत  होती  है
 ।

 हम  चाय के
 बारे  पूछते

 हैं  तो  कह  देते  हैं  कि उस  का  सम्बन्ध  व्यापार

 मंत्रालय  से  है  i  उनको  भी  यहां  हाजिर

 रहना  चाहिये  |

 Mr,  Speaker:  Perhaps  the  question
 of  prices  can  be  referreq  to  the  Com-
 merce  Ministry.  I  do  not  know.  You
 will  have  to  evolve  some  method.

 at  wa  लिसये  :  जब  कभी  एसा  होता

 है  कि  दोनों  मंत्रालय  से  सम्बन्ध  रहता  है

 तो  दोनों  को  यहां  हाजिर  रहना  चाहिये

 झापकी  कोई  नीति  नहीं  है--रूई  लेती  के

 मातहत  नहीं  झाती  है  ?

 Shrimati  Sharda  Mukerjee:  May  I
 know  from  the  hon  Minister,  from
 the  data  available,  whether  he  can

 give  us  an  idea  ag  to  what  is  going  to
 be  the  fall  in  the  production  of  sugar
 in  the  current  year?

 Shri  Annasahib  Shinde:  With  due

 respect  to  the  hon  lady  Member,  this

 supplementary  does  not  arise  out  of
 this  question.

 Mr,  Speaker:  She  may  put  a  sepa-
 rate  question.

 Shri  Kandappan:  In  every  State,  the

 procurement  price  of  foodgrains  has

 been  fixed,  whereas  the  central  Gov-
 ernment  has  not  taken  any  steps  to

 regulate  the  price  of  inputs  that  the

 peasants  have  got  to  incur,  particu-

 larly,  with  regarg  to  fertilisers,  the
 cost  of  labour  and  electricity  charges
 and  other  things.  I  would  like  to

 (०...  Answers  JYAISTHA  30,  2880  (SAKA)  Oral  Answers  6052

 pert  body  and  they  necessarily  take
 into  consideration  all  these  factors
 such  as  the  rise  in  the  cost  of  inpuis
 when  recommending  either  the  mm-

 mum  price  or  the  procurement  price.

 Shri  Kandappan:  Sir,  I  crave  your

 indulgence.  The  foodgrain  prices  have

 been  fixed  long  ago.  After  fixing  the

 prices,  there  ig  evidence  that  the  cost
 of  inputs  has  been  rising  two-fold,
 three  fold  and  sometimes  manyfold
 in  some  items.  He  has  not  given  any
 answer  to  this  aspect  of  the  question;
 they  have  not  at  all  considered  this.

 Shri  Annasahib  Shinde:  The  over-
 all  effects  of  increase  in  the  cost  of

 cultivation  is  taken  into  consideration.

 Recetly,  may  I  submit  for  the  informa-
 tion  of  the  hon.  Member  that  we  have

 constituted  a  Standing  Committee
 under  the  chairmanship  of....

 Shri  Kandappan:  I  do  not  want  any
 committee.  What  are  the  concrete

 steps  taken?

 Mr.  speaker:  Let  him  hear  the  hon.

 Minister

 Shri  Kandappan:  Can  he  not  give  a

 direct  answer?  Does  he  mean  to  say
 that  the  price  of  inputs  has  not  risen?

 Shri  Annasahib  Shinde:  Just  as  we
 have  the  index  for  the  coat  of  living,
 on  the  basis  of  which  we  can  readily
 assess  what  has  been  the  increase  in

 the  standard  of  living,  and  the  im-

 crease  in  the  prices  etc.,  similarly,  in

 regard  to  the  cost  of  cultivation,  we

 are  trying  to  construct  indices  on  the

 cost  of  cultivation.  I  think  when  the

 data  are  available,  perhaps  it  will  be

 possible  to  make  recommendations  jin

 regard  to  agriculturl  prices  aon  the

 basis  of  those  data.

 Cotten  Development  Scheme

 +
 oees,  Shrimati  Suseela  Gepalan:

 Shri  A.  K.  Gopaian:
 Shri  K.  Ramani:

 Shri  Parthasarathy:

 Will  the  Minister  of  Food  and  Agri-
 1... ',:... ड  be  pleased  to  state:

 (a)  whether  Government  have  re-

 ceived  the  cotton  development  scheme
 of  the  Indian  Cotton  Mills  Federation;



 6053  Oral  Answers

 (b)  if  30,  whether  Government  have
 considered  the  scheme;  and

 (९)  the  decision  taken  thereon?

 The  Deputy  Minister  in  the  Minks-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperttiog  (Shri
 D,  Ering):  (a)  Yes,  Sir.

 (b)  and  (c).  The  scheme  is  under
 consideration  of  the  Government  of
 India.

 Shrimati  Suseela  Gopaian:  The  mill-
 Owners  are  trying  to  enter  the  field
 of  production  of  cotton  in  the  name
 of  joint  stock  farming.  In  the  interes.
 of  the  small  cultivators,  will  the  Gov-
 ernment  consider  this  proposal?

 The  Minister  of  Stale  in  the  Minis-

 try  of  Food,  Agriculture,  Com-

 munity  Development  and  Cooperation
 (Shri  Annasxhib  Shinde):  The  hon.

 lady  Member's  apprehensions  that

 joint  stock  companies  are  likely  tu

 enter  cotton  production  are  not  justi-
 fied.  Government  hag  720  jtention  of

 allowing  joint  stock  companies  to

 enter  cotton  production  as  such.
 There  is  a  scheme  presen  ed  by  the

 cotton  federation  that  1,50,000  acres

 may  be  covvered  by  plant  protection
 measures.  They  also  submitted  8

 scheme  in  regard  to  the  development
 of  Sea  Island  cotton.  The  matter  has

 not  been  finally  decided  and  we  have

 suggested  that  if  the  cotton  federation

 wants  to  take  plant  protection  mea-

 sures  their  proposal  would  be

 considered.

 Shrimati  Saseela  Gopalan:  Is  it  a

 fact  that  in  the  report  of  the  study

 group  on  the  distribution  of  land  for

 cotton  production  under  the  Fourth

 P  an,  there  is  mention  of  the  sugges-

 tion  by  the  United  States  delegation
 for  diverting  lang  under  cotton  culti-

 vation  to  food  production  and,  if  so,

 what  is  the  recommendation  of  the

 committee?  Will  the  Government

 take  into  consideration  that  report  oc-

 fore  taking  a  final  decision  on  that

 subject?
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 Shri  Annasahib  Shinde:  Now  and
 then

 suggestions  are  made  that  the  area
 under  cotton  should  be  divertea  to
 food  crops.  We  have  a  major  textile
 industry  which  depends  upon  cotten
 and  we  cannot  accept  the  position
 whereby  we  shall  be  entirely  depen-
 dent  upon  import  of  cotton.  All  these
 suggestions  made  by  verious  parvies
 are  being  examined,  but  we  think  it
 would  be  better  to  develop  our  own
 cotton  in  our  own  country,  and  th>
 emphasis  would  be  not  on  the  expen-
 sion  of  acreage  but  on  raising  produc-
 tivity  per  acre.

 कर  सभी  भाई  eo  aa:  माननीय

 मंत्री  जी  क्‍या  यह  बताने  की  कृपा  करेंगे  पके

 भारत  में  कितनी  भूमि  के  झन्दर  यह  काटन

 की  पैदावार  होती  है  ?

 Shri  Annasahib  Shinde:  It  is  we!

 known;  about  20  million  acres  under
 cotton.

 Shri  Jyotirmoy  Basu:  In  view  of
 what  has  been  stated  by  the  Page
 Commision  sent  by  the  United  States

 and  in  view  of  the  recommendations
 of  Dr.  Sen  Committee,  Dr.  Sen  who  is

 additiona}  secretary  in  the  planning
 commission—in  his  report  that  you

 gust  not  cultivate  cotton,  what  is  the

 attitude  of  the  Government?  Is  it

 true  that  Dr.  Sen  Committee  had  re-

 commended  that  you  need  not  g-ow
 more  cotton?  Are  you  going  to  publish
 it  and,  if  so,  when?

 Shri  Annasahib  Shinde.  Whatever

 we  decide,  we  shall  decide  in  the  iu-

 terest  of  our  country.  If  my  informa-

 tion  is  correct,  Dr.  Sen  has  not  sug-

 gesteg  that  cotton  acreage  should  be

 diverted  towards  food.

 Shri  Jyotitmoy  Basa:  When  will

 you  publish  his  report?  Would  you

 publish  it?

 Shri  Annasahib  Shinde:  I]  would

 have  to  consider  that.

 थ्बी  सिद्ध जर बर  sare:  |  नमी  मंत्री  जौ

 में  बतामा  कि  हमारे  देश  में  हुई  की  प्रति
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 एकड़  पैदावार  कम  है,  में  जाउना  चाहता  हूं

 कि  शिव  जैते  देवों  की  तुलना  में  हमारे  देश  में

 कई  को  पैदावार  कम  हे  इसको  जानते  हुए  भी

 सरका  रने  प्रति  एकड़  ई  की  नदावार  बढ़ाने

 के  लिए  क्‍या  योजना  बनायी  है  शौर  उत  के

 ऊपर  क्या  कार्यवाही  कर  रही  है  ?

 Shrj  Annasahib  Shinde:  My  infor-

 mation  is  that  at  the  beginning  of

 the  first  five-year  pian,  the  per  acre

 yield  of  cotton  was  about  85  lbs,  Now

 it  is  about  104,  which  means  there  has

 been  about  25  per  cent  increuze  in

 the  per-acre  yield.  The  main  difficulty
 in  India  is  that  85  per  cent  of  our

 cotton  ig  dependent  on  the  vagaries  of

 the  monsoon.  Only  a  very  small  per-

 centage  is  under  irmgated  area.  In

 Punjab  where  targe  areas  are  under

 irrigation,  the  per  acre  yield  is  much

 higher.

 Shri  8.  C.  Samanta:  May  I.  know

 whether  suggestions  have  come  from

 the  cotton  growers’  cooperat:ve  socie-

 ties  of  Maharashtra  and  Gujarat
 about  development  schemes  and  if  so,

 what  are  they?

 Shri  Annasahib  Shinde:  To  my

 knowledge,  I  do  not  know  if  any  sug-

 gestions  have  been  received.  But  if

 any  cooperative  body  will  be  pleased
 to  send  in  suggestions,  they  would  be

 examined  with  due  care.

 Shri  Krishia  Kumar  Chatterjl:  Has

 the  Government  any  integrated  plan
 for  improving  the  production  of  cot-
 ton—not  only  the  quantity  but  the

 quality—in  this  country,  so  that  we

 may  not  depend  on  outside  countries
 for  importing  cotton?  May  I  know  to
 what  extent  Government  has  i  pro-
 ceedeg  in  the  matter  and  how  far

 they  have  succeeded?

 Shr}  Amnasahi,  Shinde:  We  have
 an  all-India  coordinated  co'ton  re-
 search  project.  We  have  consulted
 the  scientists.  We  have  formed  a
 committee  of  scientists  to  go  into  this
 problem,  They  have  to  develop  the
 Genetic  material  and  at  the  same
 time  take  other  steps  like  making  bet-
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 ter  seeds  available,  having  a  better

 organisation  to  look  after  it,  ang  tak-

 ing  better  plant  protection  measures.
 All  these  coordinated  steps  are  being
 taken  to  develop  cotton  production  in

 the  country.

 6056

 ft  राम  सेवक  यादव  :  भ्रध्यक्ष  महोदय,

 झभी  मंत्री  महोदय  में  बताया  था  कि  खेतिहर

 पैदावार  की  चीजों  के  दाम  निश्चित  करने

 पर  विचार  हो  रहा  है  तो  मैं
 जाननाचाहूंगा

 कि  विचा  र  करते  समय  क्या  इन  बातों  पर  भी

 ध्यान  दिया  जायेगा

 .  कि  खाद्यान्न  और  दूसरी  नकदी

 फसलो  के  दामों  में  एक  रिश्ता  रहें  ?

 2.  पेतिहर  पैदावार  श्रौर  कारखाने

 की  चीजों  के  दामों  में  सतुलन  रहे  ?

 3.  फसल  पर  झं.र  फसल  के  बाद  दो  तीन

 महीने  के  बाद  जो  भारी  दामो  में  बढ़ाव  उतार

 रहते  हैं  वह  न  हों  /

 क्या  इन  पर  भी  विचार  करेंगें  ?

 Shri  Annasahib  Shinde:  He  is  per-
 haps  referring  to  Question  602,  which
 has  been  already  covered.  This  is
 about  the  cotton  developments  sche-

 mes  of  the  Cotton  Mills  Federation.

 Shrimati  Tarkeshwari  Sinha:  May  |
 know  whether  some  of  the  countries

 exporting  cotton  to  India  have  sug-
 gested  that  there  should  be  a  decrease
 in  the  acreage  under  cotton  produc-
 tion  in  this  country  and,  if  so,  what  is
 the  reaction  of  the  Government  of
 India  to  this?

 Shri  Annasahib  Shinde:  I  have  al-

 ready  said  that  we  have  no  intention

 to  divert  our  cotton  acreage,  because
 we  have  a  big  textile  industry  in  this

 country.

 Shrimati  Tarkeshwari  Sinha:  I  want
 a  categorical  answer  to  the  question
 whether  any  country  exporting  cot-
 ton  to  India  hag  made  that  suggestion.

 Shri  Annasahib  Shinde:  There  were
 some  reports  in  the  US  press  to  that
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 कितनी  घौर  जिन  देशो ंसे  कई  हम  मंगाते

 हैं  उनकी  उत्पादन  लागत  कमा  है  झौर  दोनों

 effect.  But  as  I  said,  we  are  not  going
 to  be  guided  in  this  regard  by!  any
 other  country;  we  will  be  guided  by
 our  own  national  interest.

 at  महाराज  सिह  भारती  :  अध्यक्ष

 महोदय,  यहं  जो  कपास  की  खेती  है  बारिश

 इस  को  नुकसान  करती  है|  बारिश  जितना

 कम  होगी  उतनी  कपास  की  क्‍्दालिटी  झष्छी

 होगी  भौर  क्वान्टिटी  भी  भपभ्रच्छी  होगी  ।

 ले  किन  ड्राउट की  कंडीशन  में  बहू  बिल्कुल  नहीं

 होगी  |  इसीलिये  पूरी  दुनिया  मे  जहां  सिंचाई

 का  भ्रण्छा  इंतजाम  हें  सौर बा  रश  कम  होती

 है  वहीं  कपास  तादाद  में  भी  ज्यादा  होती  है

 शौर  क्वालिटी  में  भी  ज्यादा  झच्छी  होती  है

 जैसे  मित्र  में  नाइल  नदी  के  इलाके  में,  तो  मैं

 जाना  चाहता  हूं  कि  इन  सब  बातों  को  समझते

 हुए  जैसे  राजस्थान  ८६,  पंजाब  हूँ,  हर॒याना

 हैं,  हमारे  देश  का  उत्तर  पश्चिम  का  इलाका

 हूँ  जहा  बारिश  कम  होती  है  वहां  पर  काटन

 की  वैंदावार  को  बढ़ाने  के  लिए  कोई  सिंचाई

 की  विशेष  व्यवस्था  की  जा  रही  है  ?

 Shri  Annasshib  Shinde:  Az  I  have

 already  mentioned,  some  of  the  areas
 in  Punjab  are  coming  up  very  well  in

 regard  to  cotton  development.  Aliso,

 perhaps,  areas  in  Rajasthan  coming
 under  the  Rajasthan  Canal  may  pos-
 sibly  be  potential  areas  where  cotton

 development  may  cOme  up  on  very

 good  lines.

 Shri  A.  V.  Patil:  May  I  know  whe-

 ther  it  is  a  fact  that  there  is  a  sharp
 decline  in  the  total  acreage  of  cotton

 growing  in  Maharashtra;  if  so,  what

 are  the  reasons?

 Shri  Annasahib  Shinde:  Final  figu-
 rey  of  estimates  of  acreages  are  not

 available  with  us.  There  are  indica-

 tiong  that  there  has  been  some  reduc-

 tion,  but  uniess  final  estimates;  are

 available  I  do  not  think  it  will  be

 proper  to  draw  any  conclusions.

 जी  है दै  चन्द  कछपाय  :  कया  सरकार

 में  इस  बात  की  खोज  की  है  कि  हमारे  देश  में

 ह ; औ  कई  पैदा  की  जाती  है  उस  को  शामत

 में  गया  अझम्तर है

 Shri  Annasahib  Shinde:  I  have  no

 figures.

 Shri  BR.  E.  Amin:  In  view  of  the
 fact  that  our  cotton  output  is  falling
 short  of  our  target,  is  there  any  plan
 with  the  Government  to  fix  the  mini-
 mum  price  but  not  the  maximum  price
 for  cotton  in  order  to  encourage  the

 growth  of  cotton  production;

 Shri  Annasahib  Shinde:  Sir,  this

 question  has  already  been  covered.

 Foodsrains  Quota  of  States  |
 +

 60m.  Shri  Bharat  Singh  Chauhan:
 Shri  Sharda  Nand:
 Shri  Ranjit  Singh:

 Shri  R.  ss  Vidyarthi:
 Dr.  Ranen  Sen:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Centrai  Government  have  recently
 decided  to  impose  heavy  cuts  in  the

 foodgrains  quota  of  the  States  in  view

 of  the  apprehension  that  the  imports
 of  foodgrains  from  abroad  are  likely
 to  go  down;  and

 (b)  ६९  so,  the  quantum  of  the  cut

 proposeg  to  be  imposed,  State-wine

 and  the  basis  for  effecting  the  cut  in

 the  case  of  each  State?

 The  Deputy  Minister  in  the  Minis-

 try  of  Food,  Agriculture,  Community

 Development  and  Cooperation  (Shri

 D.  Ering):  (a)  and  (b).  The  arrivals

 of  imported  foodgrains  will  be  affect-

 ed  during  the  current  month  due  to

 the  closure  of  the  Suez  Canal  The

 State  Governments  have  been  advised

 of  the  quantities  that  sre  likely  to  be

 moved  during  the  month  against  their

 current  month’s  quota.  They  have

 also  been  told  that  in  case  the  rvail-

 ability  increases  later  in  the  month,
 further  review  will  be  made.  Move-

 ments  to  different  States  are  gene-
 rally  arranged  from  ports  considered
 most  suitable  for  supply  to  each  Stale.
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 The  general  as  well  as  the  port-
 wise  availability  anq  the  relative

 needs  of  the  different  States  are  also

 taken  into  account.  It  is  not  possible
 to  indicate  at  this  stage  the  likely

 quantities  to  be  moved  to  each  State.

 The  short-fall  in  movement  to  earch

 State  will  depend  on  the  over  all  ani

 port-wise  availability  and  the  relative

 needs  of  the  different  States.

 लो  भारत  पिह  चौहान  :  प्रध्यक्ष

 भहीदय,  यह  बात  तो  निश्चित  है  कि  विदेशों

 से  जो  प्रनाज  झाने  को  था  वह  नहीं  भ्रायेगा

 तो  क्‍या  शासन  ने  इस  बात  की  तैयारो  को

 है  कि  जिन  राज्य  में  गल्ले  को  कमी  होगी

 बहां  को  कमी  को  झतिरिक्त  गल्‍ला  भेज  कर

 पूर्ति  की  जा  सके  ?  उस  कमी  को  पूरा  किया

 जाने  की  क्‍या  कोई  योजना  हैं  क्योकि  यह

 एक  गम्भोर  समस्या  सामने  है
 ?

 एसे  राज्य

 जो  सरप्लस  हैं  उन  की  क्‍या  भाप  ने  सूचो  बनाई

 है  ताकि  सैंटर  उनसे  मंगवा  कर  कमी  वाले

 राज्यों  को  अताज  को  भावश्यकता  पूरी  की

 जा  सके  ?

 The  Minister  of  State  in  the  Minis-

 try  of  Feod,  Agriculture,  Commonity

 Development  and  Cooperation  (Shri

 Annasahi,  Shinde):  Sir,  before  the

 Suez  crisis  we  were  expecting  arrival

 og  foodgrains  to  the  tune  of  0°

 lakh  tons.  But  now  it  appears  that
 as  a  result  of  these  difficulties  per-

 haps  in  the  month  of  June  we  may
 get  instead  of  0°7  lakh  tons  only
 7:2  jakh  tons.  Our  commitment  to  the

 States  is  to  the  tune  of  8-5  lakh  tons.

 So,  obviously,  there  would  be  some

 difficulties  in  meeting  the  full  re-

 quirements  of  the  States,  That  is  why
 in  the  main  reply  we  have  indicated
 that  some  cuts  will  have  to  be  im-

 posed  in  regard  to  the  States,  but  we
 will  try  to  see  that  as  far  as  those
 Gifficult  areag  are  concerned  they
 would  not  be  adversely  affected.

 कौ  भारत  1... ड  चौहान  :  मेरे  कहने  का

 मतबब  यह  है  कि  जो  स्टेट  सरप्लस हैं  उनकी
 | 11 ह  ते  क्या  कोई  सूची  बनाई  है  जिससे  कि
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 agi  से  प्रनाज  प्रोक्योर  करा  कर  कमो

 वाले  राज्यों  को  भ्रमाज  दे  सक॑  ?  खाद्य  समस्या

 इस  समय  विधम  है  इस  वास्ते  मैं  जानना

 चाहता  हु  कि  क्‍या  सरकार  ने  कोई  ऐसी

 योजना  बनाई  है  ?

 Shri  Annasahip  Shinde:  We  have
 been  requesting  some  ७१  the  States

 where  surplus  can  possibly  be  avaii-
 able  to  intensify  their  procurement
 Campaign  so  that  they  can  make  more

 quantity  of  foodgrains  available  ta

 the  Centre.

 ष्यी  To  Rio  विद्यार्थी  :  मती  महोदव

 ओ  प्रनुमान  करते  हैं  कि  इस  स्वेज  नहेर  की

 डिफकल्टी  की  वजह  से  7  शौर  कछ  मिलियन

 टन  फूडग्रेंस  ही  वहा  से  भा  सकंगा  तो  इस  से

 दिल्‍ली  में  कितनी  कटौती  वह  करने  जा  रहे

 हैं?  दिल्ली  चूंकि  नौन  प्रोडयूसिंग  एरिया  हूँ

 इस  लिए  कया  यहां  की  जनता  के  राशन  के  लिए

 वह  ऐसी  योजना  बनायेगे  ब  हरियाणा,

 पंजाब  या  उत्तर  प्रदेश  से  यहां  सगमता  से

 झनाज  ध्या  सके  /

 ह... ह  Annasahi,  Shinde:  I  men-
 tioned  the  figure  of  71  lakhs  and  no?
 million  tons.  The  hon.  Member

 appears  to  be  under  a  wrong  impres-
 sion.  Then,  as  far  as  Delhi  ig  con-

 cerned,  may  I  assure  the  hon.  Member
 that  we  are  not  effecting  any  cut,  so
 far  as  the  supply  to  Delhi  ig  con-
 cerned?

 Dr.  Ranen  Sen:  In  his  reply  ths
 hon.  Minister  has  indicated  that  be-
 cause  of  the  Suez  Crisis  the  allocations
 to  the  States  are  being  cut  down.  It
 ig  a  known  fact  that  in  the  State  of
 West  Bengal  long  before  the  Suez
 crisig  took  place  there  wag  a  shortfall
 of  45  lakh  tons  of  wheat  in  supplies
 from  the  Centre.  Then,  again,  in
 early  May  there  was  a  further  short-
 fall.  Now,  it  is  a  known  fact  that
 there  is  a  bumper  crop  of  wheat  in
 Punjab,  Haryana  and  UP.

 Au  bon,  Member:  Not  in  Haryana.
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 Dr,  Ranen  Sen:  May  be  not  wh

 Haryana,  but  it  is  there  in  Punjab
 and  UP;  it  has  been  reported  in  the

 papers.

 Mr.  Speaker:  Let  him  come  to  the

 question.

 Dr,  Ranen  Sen:  Because  the  Mins-

 ter  has  referred  to  the  Suez  crisis,  so
 I  am  dealing  with  it.  Since  this  bum-

 per  wheat  crop  is  there  in  some  of  thr

 States,  instead  of  relying  on  the  Statt
 Governments  concerned  to  procure
 wheat  to  supply  to  deficit  States  likc
 West  Bengal  and  Bihar,  will  the  Gov-
 ernment  of  India  take  some  steps  for
 intensive  procurement  in  =  surplus
 States  instead  of  simply  giving  the

 excuse  of  the  Suez  crisis?

 Shri  Annasahib  Shinde:  I  will  Arai

 deal  with  the  West  Bengal  quest.cn
 and  then  come  to  the  question  of  pro-
 curement.  Even  though  the  avail-

 ability  of  foodgrains  is  limited  and  we

 are  in  difficulties,  taking  into  const-

 deration  the  siiuation  in  Bengal  we

 have  decided  not  to  cut  the  =  alioca-

 tions,  so  far  as  Bengal  is  concerned.  |

 am  speaking  of  the  present  =  alloca-

 tions  which  were  indicated  to  the
 West  Bengal  Government.  Coming  to

 the  st.ond  part  of  the  question,  we

 have  always  been  pressing  upon  the

 surpius  States  to  make  available  ‘to

 the  Centre  whatever  quantities  they
 can  spare.  We  have  been  in  constant!

 touch  with  the  Punjab  Government

 and  they  have  promised  to  give  us

 2,25,000  tons  to  the  Central  pool.  As

 far  as  UP  is  concerned,  the  hon.

 Member  is  well  aware  that  eastern

 part  of  UP  ig  severely  affected  by

 drought  and  we  are  supplying  some

 quantities  to  UP.  So,  3  do  not  think

 any  surplus  would  be  available  from

 UP.

 Shri  D.  N.  Tiwary:  May  I  know

 whether  short  arrivals  from  foreign

 countries  will  affect  supply  of  wheat

 to  Bihar,  which  is  a  famine-stricken

 area?  Also,  may  {  know  whether  the

 Government  have  ascertained  that  the

 Bihar  Government  is  taking  al)  the
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 steps  to  procure  internally  whatever
 stock  is  there  with  the  big  cultiva-
 tors?

 Shri  Annasahib  Shinde:  We  were
 supplying  sizeable  quantities  of  mile
 to  Bihar.  The  milo  position  is  likely
 to  be  affected  to  a  certain  extent  be-
 cause  of  the  delay  in  the  arrival)  of
 ships.  Inslead  of  1,30,000  tons  we  will
 be  allocating  i,45,000  tons  of  what
 and  10,000  tong  of  bariey  fro:n  Pun-
 jab.  Even  then,  there  is  likely  to  be
 some  reduction  in  the  availability  of

 foodgrains  to  Bihar.

 Shri  D.  मैं,  Tiwary:  Are  Govern-
 ment  satistied  that  the  Bihar  Gov-
 ermmnent  have  taken  all  the  steps  to

 procure  whatever  is  available  inter-

 nally?

 Shri  Annasahib  Shinde:  We  have

 always  been  pressing  this  point.  Even

 tn  deficit  States  there  are  surplus

 pockets  and  even  in  deficit  areas
 there  are  surplus  farmers.  We  heve
 becn  advocating  to  the  State  Govern-
 ments  that  they  should  try  to  inten-

 sify  their  Own  internal  procurements.
 That  has  been  our  advice  to  Bihar
 Government

 sit  vans  सिह  शारत्री  दिल्‍सी  से

 लगर  हुए  उसर  प्रदेश  श्रौर  हरियाना  प्रास्तों

 के  बहत  में  लोग  दिल्ली  में  झाले  रहते  है  जिस

 के  घरो  में  खेतः  होतो  है  ध्ौर  झेनाज  पैदा

 होता  है  q  कया  ऐसे  मेरे  जैस  लोगों  को  यह

 मौका  दिया  जयेगा  कि  हम  झपने  बर  से

 ला  कर  प्रनाज  खा  सके  बौर  विदेशी  झनाज

 में  हमारा  पिड  छूट  सके  ?

 Shri  Annasahiy  Shinde:  That  is

 permissible  under  the  existing  ration-

 ing  regulations.  Ig  the  hon.  Member

 apples  to  the  Delhi  Administration,

 the  Delhj  Administration  will  be

 pleased  to  grant  his  application.

 oft  रणबीर  सिंह  क्ासत्री
 7

 faut  के

 बाहर  से  शवाज  लाते  की  हम  को  शुधित्रा

 होगी  चाहिये  f
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 Shri  Samar  Guha:  In  view  of  the

 known  fact  that  food  riots  have  started

 in  West  Benga:—in  several  d.stricis

 many  bazars  have  been  looted  and

 thousands  of  hungry  men  are  ran-

 sacking  house  after  house  in  search  cf

 food  and  many  trains  have  been  stop-

 ped  by  these  hungry  people—and  the

 drought  Condition  in  the  districts  of

 Bankura  and  Purulia  assuming  o-

 rious  proportions  where  nearly  21

 lakhs  of  people  need  immediate  heip,

 may  I  know  whether  Government  will

 agree  to  give  some  special  altention

 to  the  case  of  West  Bengal  and  whe-

 ther  the  Government  will  permit  the

 West  Bengal  Government  to  purchase
 wheat  or  rice  as  the  caSe  may  be  fron:

 Andhra,  Punjab  and  Haryana  open
 markets?

 Shri  Annasahib  Shinde;  As  far  as

 the  first  part  of  the  hon.  Member's

 question  is  concerned,  I  can  under-

 stand  and  app-eciate  hig  anxiety
 about  the  Bengal  situation;  that  is

 why  we  have  not  effecteg  any  cut  35

 the  supplies  to  West  Bengal  though
 we  are  in  a  difficult  position.  As  far

 as  the  purchage  by  the  State  Govern-
 ment  is  concerned,  ]  think,  it  can  be

 examined  on  merits.  I¢  certain  quan-
 tities  that  the  surplus  States  are

 supposed  to  allocate  to  the  Centre  ate

 not  adversely  affected,  the  specific  re-

 quest  of  the  West  Bengal  Govermnent

 can  be  considered.

 wt  चर्शा  wma  sat  mat  जी

 बतलायेंगे  कि  जो  हमारे  इस्टर्न  पृ०  पो०  का

 सूखा  बाला  एरिया  है,  उस  पर  कटोतो  का

 कया  असर  पढ़ेगा  ?

 Sari  Annasahip  Shinde:  I  must  say
 that  the  UP  Government  has  really
 succeeded  in  having  a  substantial

 procurement  in  the  State  and  =  thry
 really  deserve  to  be  congratuleted
 tor  this.  I  do  not  think  that  the  east-
 ern  UP  areas  would  be  in  difficulties
 88  a  result  of  this.  But,  as  I  have  men-

 tioned,  we  are  allocating  some  quan-
 titles  to  them  though  with  some  cut.

 Shri  Bem  Barua:  In  view  of  the  fact

 that  President  Nasser  has  made  a
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 statement  some  days  back  ६५०  the  effect

 that  the  Suez  Canal  would  not  be

 closeq  down  for  food  ships  going  to

 India,  our  apprehension  that  inere

 might  be  delay  in  the  food  ships  com-

 ing  from  America  to  India  has  been

 unfounded  gs  has  been  proved  by  the

 statement  of  President  Nasser.  May  I

 know  whether  our  Government  pro-
 Poses  to  stick  on  to  its  apprehension
 ang  cut  down  the  food  quota  to  the

 respective  States  or  will  they  revise
 their  policy  and  supply  food  to  the

 different  States  according  to  the  old
 basis?  Do  they  propose  to  tak2  shel-
 ter  under  this  plea  that  the  food  ships

 876९  going  to  be  delayed  because  the

 Suez  Canal  is  closeq  down  for  ships?
 This  is  a  convenient  plea  for  not  sup-

 plying  foodgrains  to  States.

 Shri  Annasahib  Shinde:  With  due

 respect  to  the  hon.  Member,  may  I  say
 that  we  are  not  trying  to  take  shelter?
 I  only  placed  facts  before  the  House.
 The  House  should  know  ail  these  d.ve-

 lopments.  As  far  as  the  Suez  Canal

 possibilities  are  concerned,  I  think,  we

 are  in  constant  touch  with  the  UAR
 authorities  and  as  and  when  the  Suez
 Canal  passage  is  available,  we  shall
 avail  of  it.

 Sbri  Hem  Barua:  Sir,  he  has  net

 replied  tg  my  question.  My  question
 Was  more  specific.  President  Nasser
 has  very  specifically  saig  a  few  days
 back  that  the  Suez  Canal  will  not  be

 closed  down  for  food  ship,  going  to

 India  and  I  bas:d  my  question  on  that
 statement  of  President  Nasser.

 Shri  8.  M.  Solanki:  May  I  know  from
 the  hon.  Minister  what  are  the  reasons
 that  the  Central  Government  is  not

 giving  full  quota  to  Gujarat  State

 regularly?

 Shri  Annasahib  Shinde:  The  position
 js  well.  known.  We  have  limited

 availability  of  foodgrains.  I  qm  aware
 of  the  difficulties  being  experienced  by
 the  people  of  Gujarat  and,  specially  in
 certain  draught  affected  areas,  there  iy
 consid2rable  distress,  We  are  not  in
 &  position  to  satisfy  everybody.  १७
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 the  extent  possible,  we  are  trying  to

 help  the  Gujarat  Government.

 Shri  Vasudevan  Nair:  At  the  very
 outset,  I  would  like  to  get  &n  assurance
 from  the  Minister  that  Kerala  will  pe
 taken  care  of  although  the  difficuities
 are  there.  As  far  as  the  reply  of  the
 hon.  Minister  is  concerned,  I  am  gur-

 prised  to  find  a  contradiction  because

 the  hon.  Food  Minister,  while  refer-

 ing  to  the  Suez  crisis  some  days  beck,
 assured  the  House  that  he  would  call
 aconference  ofthe  Standing  Commit-
 tee  of  the  Chief  Ministers  before  a
 final  decision  ig  taken  on  the  cut  a
 far  as  various  States  are  concerned.
 But  now  the  reply  indicates  that  they
 have  already  taken  ह ह  decision  and

 intimated  it  to  the  States.  How  do

 these  two  replies  tally?  !  should  like

 to  know  whether  they  are  going  to
 call  g  Conference  of  the  Standing
 Committee  of  the  Chief  Ministers  be-

 fore  they  take  a  final  decision  on  this
 matter.

 Shri  Annasahid  Shinde:  Kerala  posi-
 tiow  is  not  likely  to  be  affected  as  a
 result  of  the  Suez  crisis,

 With  regard  to  the  convening  of  the

 meeting  of  the  Standing  Committee  of

 Chief  Ministers,  we  are  thinking  of

 convening  a  meeting  as  early  as

 possible.  The  crisis  developed  all  of

 a  gidden  and  had  we  not  intimated

 the  difficulties  to  the  States,  perhaps,

 they  would  have  been  faced  with  more
 difficulties.  We  can  now  plan  in  g
 betver  way  -All  these  maters  will  be

 discussed  in  the  Standing  Committee.

 Shri  Litedhar  Keteki:  May  J  know

 whether  the  Government  of  Assam
 have  aporoached  the  Centre  for  the

 supply  of  minimum  quota  of  20,000
 tonnes  per  month  till  the  next  harvest
 and  whether  the  Government  of  India
 have  allotted  only  5,000  tonnes  of
 wheat  per  month  and  even  that  quan-

 tity  of  5.000  tonnes  has  not  reached
 Assam  and,  if  so,  what  the  Central
 Government  propose  to  do  to  supply
 tre  quantity  to  the  State  af  Assam?
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 Shri  Annasahib  Shinde:  We  are  sUp-

 plying,  not  5,000  tonnes,  but  40.000
 tonnes  to  Assam.  We  are  trying  to

 ste—there  is  a  long  distance  and,  of

 course,  there  arg  certain  श्बपाछु0ा
 bottle-necks...

 Shri  Hem  Barua:  On  a  point  of

 order,  Sir.  That  cannot  be  an  excuse

 for  not  helping  Assam,  that  there  is  a

 long  distance  and  it  is  &  far  off  State.

 You  cannot  neglect  Assam  like  that.

 Sbri  Annasahib  Shinde:  I  am  sorry
 for  being  misunderstood,  I  was  just

 Mentioning  that  there  are  some  trans

 port  bottie-necks.  We  are  trying  to
 eve  that  the  allotted  quantity  reaches

 Mr.  Speaker:  Assam  will  get  the

 same  treatment  as  any  other  Sate.

 Sart  Anpasshib  Shinde:  Yes;  I  quite

 agree  with  the  hon.  Member.

 Mr.  Speaker:  [  am  following  this

 method,  On  one  Question  I  am  call-

 ing  some  Members  to  put  supplement-
 aries  ang  on  another  Question,  ९  am

 calling  some  others.  I  must  give

 chace  to  as  many  Members  as  possible
 to  put  at  least  one  supplementary.
 Now,  Mr.  Patel  was  not  here  when  I

 called  him.  He  sends  me  a  chit  say-

 ing,  “I  was  not  called.  You  have  not

 given  me  a  chance  to  put  supplement-

 ary”.  He  came  late;  it  was  his  mis-

 take,  not  mine.
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 which  has  been  taking  place  on  a

 large-scale  ang  to  which  attention  of

 the  Government  hag  been  drawn  I

 want  to  know  what  has  been  done
 with  regard  to  that  so  far.

 Shri  Annasahbib  Shinde:  I  have  no

 information  about  this  smuggling  into

 Jammu  and  Kashmir.  But  I  will  get
 in  touch  with  the  Jammu  and  Kashmir

 Government.  About  Himachal  Pra-

 desh,  I  may  submit  we  have  not  effect-

 ed  any  reduction  in  the  quota  which  is

 being  supplied  to  Himachal  Pradesh,

 oft  मीतिराज  सिह  चोचरी :  मैं  जाना

 चाहता  हूं  कि  मह्य  प्रदेश  का  जो  कोटा  है

 क्या  उत्त  में  भो  कोई  कमो  को  गई  है  ौर

 यदि  की  गई  है  तो  वहां  की  गम्भीर  खास

 हिथिति  को  देखते  हुए  क्या  उस  कमो  को  पूरा

 कर  दिया  जाएगा  ?

 Shri  Annasahib  Shinde:  Even  in  re-

 gerd  to  Madhya  Pradesh,  taking  into
 consideration  the  considerable  distress

 prevailing  in  Madhya  Pradesh,  we
 have  not  effected  any  cut  there.

 Criteria  te  Determine  Scarcity  and

 Arent,

 +

 A  Shri  George  Fernandes:
 Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia:

 Shri  5.  M.  Banerjee:

 Will  the  Minister  of  Feed  and  Agri-
 caltare  be  pleased  to  state:

 (a)  whether  Government  have  laid

 down  new  criteria  for  distinguishing

 ‘scarcity’,  ‘actute  scarcity’  and  ‘famine’

 areas:

 (b)  whether  the  criteria  set  out  by

 Government  as  outlined  by  the  former

 Food  Minister  stand  cancelled:  and

 (९)  if  go,  the  basis  of  the  new

 criteria?

 D.  ring):  (a)  and  (b).
 Pamine  Code  of  Indie  ang  no  formal
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 cretaria  have  been  laid  down  by  the

 Central  Government  in  this  respect.

 The  criterig  for  distinguishing  the

 degrees  of  distress  are  a  matter  for

 the  State  Governments.

 (c)  Does  not  arise.

 (11  खाल  फरनेग्हंश्ा  :  हमारे  देश  में

 भकाल  को  परिमग्थिति  हेमेशा  बनो  रातों  है

 शौर  हर  साल  काफी  लोग  अकाल  से  मर

 जाते  हैं  ;  यह  कहा  जाता  है  सियासी  पार्टीज

 को  झार  से  ही  नहीं  बल्कि  सर्वादयों

 मंडल  जैसी  सस्थाधों  कौ  झ्र  से  भी  कि

 लोग  झकाल  से  मरते  है  I  सार  दनियां  में

 इस  बान  का  प्रचार  होता  रहता  है  कि  काल

 की  बजह  से  इस  मुल्क  में  लोग  मर  रहे  हैं  ।

 क्या  सरकार  उच्िस  नहों  समझतों  है

 कि  भखिल  भारतीय  पैमाने  पर  एक  फरंसिन

 कोड  बनाया  जाए  झोर  जो  भी  कसोंटियां

 लगानो  हैं,  उनको  लगा  दिया  जाए  ताकि

 सूब  झोर  केन्द्र  के  बाच  में  अकाल  के  मसले

 को  लेकर  जो  हमेशा  टकराव  होता  है  वह

 खत्म  हो  जाए  ?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agricuiture,  Commu-

 nity  Development  aad  Cooperation):
 (Shri  Annasah®  Sinkde).  Preparation
 of  famine  code,  scarcity  manuals,  etc.
 falls  within  the  competence  and  juris-
 diction  of  the  State  Governments.  The
 hon.  Member's  question  can  be  taken

 85  a  suggestion  for  action.

 stud  करनेन्डसा  विहार  में  मई

 सरकार  के  निर्माण  के  बाद  बिहार  के  कई

 इलाकों  को  उसने  झकाले  ग्रस्त  इलाके  घोषित

 किया  है  |  जब  उसने  ऐसा  किया  था  तब

 केन्द्र  की  होर  से  काफी  लोरगल  भो  किया

 शया  था  |  यह  कहा  गया  था  कि  अकाल

 की  परिस्थिति  न  होते  हुए  भी  ब पर

 झकाल  को  परिस्थिति  हूं,  ऐवा  घोषित

 कर  दिया  गया  है।  यह  भी  कहने  में  भागा

 था  कि  केस्द्र  को  बदनाम  करने  के  लिए  सूबे

 की  सरकार  कीधोर  से  ये  इसके  झकाल  श््स्त

 इसाक  चोधषित  किए  गए  हैं  1  ध्रभी  जैसा  मंत्री
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 महोदम  ने  कहा  है  खिल  भारतीय  पैमाने

 पर  कोई  फनिसन  कोड  नहीं  है  दौर  कोई

 भो  सूबा  झपने  किसी  भो  इलाके  को

 झकालग्रस्त  इलाका  भ्जवा  प्रभाव  का

 इलाका  घोषित  करता  है  तो  केन्द्र  को  प्रोर  से

 यह  जो  तकलोफ  या  यह  जो  हरकत  उठाने

 में झा  जातो  है  यह  किस  प्राघार  पर  भा

 जाती  है

 Shri  Annasahib  Shinde:  As  7  have

 already  mentioned,  d-claration  of

 famine,  scarcity,  etc.  falls  within  the

 competence  and  jurisdiction  of  the

 State  Governments  ang  the  State  Go-
 vernments  are  fully  compatent  to

 declare  any  area  as  famine  area,  scar-

 city  @fea  or  acute  scarcity  area.  But
 sometimes  if  the  State  Governments
 asks  for  our  advice  and  if,  suppos-:,  we

 give  some  advice,  I  do  not  think  that
 the  hon.  Member  should  be  angry
 about  that.

 ar  ज्ञाज  कश्मेग्डीज  मरा  प्रश्न  यह

 था  कि  बिहार  सरकार  ने  कई  इलाकों  को

 प्रकालबइस्स  इलाके  घोषित  किया  ।  लब

 केन्द्र  की  प्रोर  से  यह  कहा  गया  कि  श्राप  गलती

 कर  रहे  हैं  भोर  ऐसा  करने  को  कोई  प्रावश्य-

 कता  नहों  है  ।  मैं  जानना  चाहता  हू  कि  बह

 बात  झापने  किस  आघार  पर  कहो  जबकि

 झापके  पार  कोई  भा  कोड  नहीं  है
 ?

 Shri  Annasahib  Shinde:  I  have  al-

 ready  replied  Our  advice  was  not

 binding  on  the  Bihar  Government.

 The  Bihar  Government  wag  fully

 competent  to  declare  any  area  as  fa-

 mine  area.  My  only  submission  is
 that  we  thought  that  as  a  result  of
 declaration  of  famine,  no  further  fin-
 ancial  or  other  benefits  were  likely
 to  accrue  to  Bihar  Government.  Per-

 haps  it  may  be  that  the  price  level

 may  be  affected  adversely  all  ovcr  the

 country.  That  wag  our  view.  But
 the  Bihar  Government  was  fully  com-

 petent  to  declare  any  area  as  famine
 area.  We  have  never  come  in  their
 way.
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 fl}  राशालम्य  oo  शक्ती :  कया  प्रापको

 इस  बात  की  जानकारी  हैकि  सिहर  की  नई

 सरकार  ने  फ़ैमिन  कोड़  में  ई  यरिषते  किए  हैं!

 कई  संशोधन  किये  हैं?  झगर  हैंतो  क्‍या

 दाप  भी  उन  संशोंधनों  के  भाभार  पर  कोई

 पौमिन  कोड  बनाने  की  बस  ह... 1  फैमिन

 कोड  में  संशोधन  करने  न्‍ी।  वात  झलिश

 घारतीय  पे माने  पर  करने  कीसोच्र  रहैं?

 Shri  Annasahid  Shinde:  [I  have  no

 information  whether  any  amendment
 has  been  made  by  the  Bihar  Govern-
 ment  in  their  tamine  cote.  As  far  as

 the  famrine  code  of  India  js  concerned

 I  have  already  said  in  the  main  ans-

 wer  that  there  ig  no  famine  code  of
 India  at  the  present  moment.

 it  चामोत  यादव  यह  बात  सही  है

 कि  किसी  इलाके  को  अकाल  ग्रस्त

 घोषित  करना  सूबाई  सरकार  के  प्रधिकार

 हत्  में
 भाता  हूँ!  इस  बात  को  ल्‍यान  मे

 रखते  हुए  कि  भाज  यह  खाद्य  समस्या  शौर

 लददासों  का  अभाव  प्रे  देश  में  व्याप्त  है

 शौर  इस  समस्‍या  के  बारे  में  केन्द्रीय

 सरकार  समय  समय  पर  ह &( «ै  मंत्ियों  का

 सम्मेलन  भी  करती  रहता  है,  तमाम  हिन्दुस्तान

 के  खाद्य  मतियों  को  बुला  कर  सम्मेलन

 ी  करती  रहती  है  भोर  दस  बात

 को  भी  ध्यान  में  रखते  हुए  कि  जो  फैमिन

 कोट  बना  ह्भा  है  वह  पास  साल  पहले  बना

 था  यथा  उससे  भी  पहुंछे  बना  था  झौर  उस

 में  जो  काइटीरिया  दिये  गये  हैं बे  धा  की

 स्थिति  में  लागू  नहीं  होते  हैं,  दया  £ 1: ' ह

 मवियों  का  जो  सम्मेलन  होने  जा  रहा  हे,  उस

 में  झाप  झपती  झोर  से  कुछ  ऐसा  सुझाव

 प्रस्तुत  करेंगे  ताकि  जो  क्राइटीरिया  है  विसी

 इलाके  को  सूखा  प्रस्त  या  झकाल  श्र्स्त  चोषित

 करने  का,  बहू  एक  समान  हो  ताकि  पूरे

 देश  में  इस  मामले  में  पूनिफामिटी  बाई  जा

 सके ?

 Shri  Annasshib  Shinde:  It  is  a  gug-

 gestion  for  action.
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 की  रामसेजक  यादव :  अहार  के  कई

 इलाकों  में  झकाल  की  घोषणा  कर  दी  गई

 है,  कई  इलाकों  को  प्रकाल  ग्रस्त  इलाके  घोधित

 कर  दिया  गया  है।  मध्य  प्रदेश  में  हालत

 कहीं  कही  बहुत  डी  खराब  है  लेकिन  वड़ा  पर

 काल  की  घोषणा  नही  हुई  है  क्या  मंत्री

 प्रहोदय  को  इस  वात  का  पता  है  कि  भिन्‍न

 भिर  राज्यों  में  प्रभाव,  ्रघिफ  प्रभाव  तथा

 झकाल  की  परिमाणयाये  शरीर  उसके  मापदड़

 लग  झलग हैं,  यदि  हां,  तो  क्या  एक  जैसा

 मापदंड  हो  इसके  बारे  में  श्राप  सोच  विचार

 कर  रहे  हैं  ताकि  सब  को  समान  रूप  से  सहू  लिये

 दी  जा  सके  ?

 Shri  Annasahib  Shinde:  I  have  al-

 ready  mentioned  that  is  is  a  State

 subject.  All  these  are  suggestions  for

 action.

 sit  रामतेवक  यादव  स्टेट  सबजेवट

 तो  है।  मैं  न ेकहा  ३  कि  हर  राज्य  में  प्रभाव,

 भारी  प्रभाव  तथा  प्रकाल  ग्रस्त,  इनक

 मापदंड  श्रलग  झलग  हैं,  भिन्‍ने  हैं।  इसके

 बारे  में  मै ंजानकारी  चाहता  हू  -  इसको  वह

 बतलाने  की  कृपा  करें  t

 Mr,  Speaker:  I  think  the  hon.  Mi-

 nister  has  no  answer  for  that.

 Shri  Ram  Kishan:  May  I  know,  if

 under  the  criteria  laid  down  by  ihe

 Central  Government,  some  parts  of
 Himachal  Pradesh  have  been  declared

 acute  scarcity  areas.  {f  so,  what  type
 of  aid  is  being  given  to  those  areas  of

 Himachal  Pradesh,  and  if  no  aid  is

 being  given,  why  not?

 Shri  Anmasahib  Shinde:  As  q  have

 already  mentioned,  we  are  allocating
 about  6,000  tonnes  of  foodgrains  to

 Himachal  Pradesh,  We  have  not

 effected  any  cut  in  the  supplies  to

 Himachal  Pradesh  though  we  are  in
 a  tight  position  as  a  result  of  difficul-

 tles  created  by  scarcity.  If  any
 area  is  pffected  by  drought  etc.,  it  is
 2  well-established  practice  that  over
 and  above  the  normal  supplies  made
 to  the  State  Gover  ent,  according  to
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 the  pattern  of  assistance  suggested

 by  the  Finance  Commission,  the  Cen-
 tre  can  give  assistance  to  Himachal

 Pradesh  also.

 Rice  Requirement  of  Kerala

 it
 *607.  Shri  Sradhakar  Sopakar:

 Sh:i  M.  Sudrasanam:

 Will  the  Minister  of  Food  and

 Agriculture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the

 Chief  Minister  of  Kerala  has  sugges-
 ted  that  if  the  Centre  was  not  in  a

 position  to  supply  rice  in  adequate
 quantities,  Kerala  must  be  allowed
 to  utilise  some  of  the  foreign  exchange
 earned  by  Kerala  for  purposes  of  im-

 port  of  rice;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Deputy  Minister  in  the  Mints-

 try  of  Food,  Agriculture,  Commanity
 Development  and  Cooperation  (Shri
 D.  Ering):  (a)  No,  Sir,  No  such  sug-
 gestion  has  been  received  by  the  Cen-
 tral  Government.

 (b)  Does  not  arise.

 Shri  Sradhaka;  Supakar:  There
 was  a  widespread  view  reported  in
 the  newspapers,  ang  while  answer-
 ing  the  general  debate  in  this  House,
 the  Food  Minister  himself  had  also
 stated  that  Government  of  India
 would  tap  those  sources  which  the
 Chief  Minister  of  Kerala  had  indi-

 cated...

 Mr.  Speaker:  The  hon.  Minister  has

 denied  it;  he  has  saig  that  no  such

 suggestion  has  been  made.

 Shri  Sradhakar  Sapakar:  But  some

 time  back...

 Mr.  Speaker:  That  was  there  inthe

 newspapers.  But  the  hon.  Minister

 has  denied  that.

 Shri  Sezhiyan:  The  hon.  Member  is

 referring  to  the  speech  made  by  the
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 hon,  Food  Minister  where  mention

 has  been  made  of  that.  So,  Govern-

 ment  must  be  aware  of  that  one.

 The  Minister  of  State  in  the  Minis

 try  of  Food,  Agriculture,  Commanity

 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  Some  time  back,
 we  had  referred  this  matter  to  the

 Kerala  Government,  and  the  reply
 which  we  have  received  from  the

 Kerala  Government  is  85  follows.

 In  order  to  remove  any  doubt  about

 this,  because  it  is  mentioned  here
 off  and  on,  J]  shall  read  out  the  tele-

 gram  itself.  It  reads  thus:

 “The  Chief  Minister  of  Kerala

 has  stated  in  several  of  hi  pro-
 nouncements  that  in  asking  for

 foodgrains  from  the  Central  Gov-

 ernment,  he  is  not  asking  for

 charity.  ‘We  are  working  hard
 and  producing  valuable  cash

 crops  which  make  a  significant
 contribution  to  the  foreign  ex-

 change  earning  of  the  country.
 Tf  Kerala  were  an  independent
 and  sovereign  State,  the  foreign

 exchenge  so  earned  would  have

 been  used  for  the  purchase  of

 foodgrains  from  foreign  countries

 Since.  however,  Kerala  is  a  part
 of  India  and  since  the  Central

 Government  of  India  is  controll-

 ing  the  import  and  export  trade,
 it  5.  the  Centre's  responsibility  to

 see  that  this  State  which  earns
 so  much  foreign  exchange  is  ade-

 quately  supplied  with  food-

 grains’.”

 This  is  the  reply  we  have  received
 from  the  Kerala  Government.  There
 is  no  suggestion  in  this  reply  that  that
 Government  wanted  to  import  direc‘.

 Shri  Sradhakar  Supskar:  Was  it  ever

 suggested  by  the  Chief  Minister  of

 Kerala  either  direct  to  the  Centre  or
 in  his  speech  as  to  the  sources  of  the

 supply  of  rice  which  are  to  be  tapped?
 Have  Government  taken  stepe  to  tap
 that  source  or  those  sources  from

 which  the  Kerala  Government  might
 have  got  thetr  supply  of  rice?

 Shri  Anmseshib  Shinde:  |  have  al-

 ready  replied  to  the  main  pert  of  the
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 question.  If  any  suggestion  comes
 from  any  Government,  we  will  exa-
 mine  it.

 Preduction  of  Protein-rich  ह... ह

 +
 Shri  C.  K.  Bhattacharyya:
 Shri  Vishwa  Nath  Pandey:

 Wil]  the  Minister  of  ॥... ह  ang  Agri-
 culture  be  pleased  to  state:

 (a)  whether  jt  is  proposeg  to  under-
 take  a  new  project  for  the  production
 of  @  raw  protein-rich  food  for  distri-
 bution  in  famine  affected  areas;

 (b)  the  basic  constituent,  of  the
 food;

 (c)  the  aetflz  -of  the  project  and
 the  expenditure  involved;  and

 (d)  when  it  will  be  completeds

 Development  and  Cooperation  (Shri  D

 Ering):  (a)  Two  pilot  projects  for  the

 production  of  protein  rich  foods  name-

 ly  (l)  Belahar  and  (2)  Blended  flour
 have  been  taken  up  by  the  Govern
 ment.

 (b)  The  basic  constituent,  of  the

 Balahar  are  processed  cereel  grfir,
 either  wheat  or  maize,  edible  ground-
 nut  flour,  Bengal  gram  flour  or  milk

 powder  and  fortified  with  vitamins

 and  minerals.  The  bdlended  flour  is

 composed  of  atta,  tapioca  fiour  and
 edible  groundnut  flour.

 (c)  and  (d).  A  statement  is  laid  on
 the  Table  of  the  House.  (Placed  in  Lé-

 brary.  See  No.  LT-7i2|67}

 Shri  C.  K.  Bhattacharyya:  There
 a  lot  of  shark  liver  oil  collected
 Indian  coasts,  Could  not  a  protein
 rich  food  be  prepared  out  of  this  जा
 thus  collected  by  the  Government
 themselves?

 The  Minister  of  State  in  the  Minte-
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 Shri  C,  K.  Bhattacharyya:  The  food
 constituents  that  go  to  make  protein-
 rich  food  are,  of  course,  available  in

 jarge  quantities.  Will  it  be  possible
 for  Government  to  have  this  food
 distributed  to  different  areas  where
 the  people  are  suffering  very  much
 from  want  of  proper  nourishment  due
 to  lack  of  protein  in  their  food?

 Shri  Annasahib  Shinde:  At  the
 moment,  we  are  thinking  of  supply-
 ing  this  protein-rich  food  to  famine-
 affected  and  drought-affected  areas  of
 Bihar.  When  the  Bihar  situation

 improves,  perhaps  the  suggestion  can
 be  considered.

 ओ  नमोभाई  जे>  पटेल  :  मे  यह  जानता

 चाहता  हूं  कि  जो  भ्राड़ार  बनाए  गए  हैं,  वे

 कितनी  कितना  कैलोरीज  के  हैं?

 Shri  Annasahib  Shinde:  I  have  not
 Got  that  detailed  information  with  me.

 थे  मणाभाई  जे  पटेल  :  यह  तो  मुख्य
 चात  है।  इस  बत  का  पतातो  लगना  चाहिए
 कि  कौन  से  आहार  में  किनो  कलोरीज़  ह।

 Shri  Annasahib  Shinde:  It  has  been
 Worked  out,  but  at  the  moment  it  is
 not  available  with  me.

 Shri  Bedabrata  Barga:  Has  the  pro-
 duction  of  soya  beans  which  is  parti-
 cularly  rich  in  protein  been  considered

 by  Government?  If  so,  which  are  the

 places  in  India  where  this  can  be

 produced”

 Shri  Annasahib  Shinde:  The  Food

 Technological  Institute  can  consider  all
 these  auggestions.

 को  Bo  नाज  तिथारी:  क्‍या  सरकार

 को  म्रालम  हैं  कि  जापान  ने  समुद्र  से  ऐसे

 पदार्थों  का  पता  लगाया  है,  जिन  में  प्रोटीन

 बहुत  प्धिक  क्वॉान्टिटो  में  पाया  जाता  है;

 यदि  हा,  तो  सरकार  ने  उन  पदार्थों  का  हिन्दु-

 स्तान में  उपयोग  करने  के  लिए  क्या  कार्यवाही

 की  हूँ?

 ह.) .. ह  Ansesahib  Shinde:  Ai!  these

 नकहत  miggestions  which  can  be

 examined.

 3  (Al)  LAD—2.
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 Shri  D.  C.  Sharma:  Is  it  not  a  fact
 that  eggs,  meat  and  poultry  are  the
 finest  sources  of  protein  recognised  all
 over  the  world?  Has  the  hon.  Minis-
 ier  any  plan  to  increase  the  output
 of  eggs  in  this  country  so  that  we  do
 not  eat  crocodile  eggs,  and  to  increase
 the  breed  of  chicken  in  this  country
 so  that  we  do  not  take  dog’s  meat  in

 place  of  chicken  meat?  May  I  know
 if  there  is  a  scheme?

 Mr.  Speaker:  The  suggestion  is  very
 valuable.

 Hotels  in  Collaboration  with  Hilten
 Hotels  Corporation

 7589.  Shri  D.  N.  Patodia:
 Shri  R.  Barna:

 Will  the  Minister  of  Tourism  and

 Civil  Aviation  be  pleased  to  state:

 (a)  whether  any  final  decision  has

 since  been  taken  by  Government

 regarding  the  proposal  to  establish

 Hotels  in  the  country  in  collaboration

 with  some  Indian  firm  and  the  Hilton

 Hotels  Corporation  of  U.S.A.;  and

 (b)  if  so,  details  of  the  decision

 taken  in  the  matter?

 The  Depaty  Minister  in  the  Minis-

 try  of  Tourism  and  Civil  Aviaths

 (Shrimati  Jahanara  Jaipel  Singh):  (a)

 and  (b).  No,  Sir.  The  draft  agree-
 ment  between  Shiv  Sagar  Estates  and

 Hitton  Hotels  Corporation,  U.S.A.  is

 under  consideration  of  the  Govern-

 ment.

 Shri  B.  Barea:  What  is  our  esti-

 mated  requirement  of  hotels  in  the

 present  time  and  how  far  have  we

 been  able  to  meet  our  needs?

 The  Minister  of  Toarism  and  Civil

 Aviation  (Dr.  Earan  Singh):  We

 require  at  least  another  two-three
 thousand  beds  of  first  class  within  the

 next  three  years.  That  is  our  present

 estimate.  We  want  to  have  this  in

 various  parts  of  tourist  interest,  parti-

 cularly  in  Delhi,  Bombay,  Calcutts  and

 Madras.
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 Shri  BR.  Barua:  May  I  know  whether
 any  special  terms  are  offered  to  the
 Hiltons  hotel  to  come  in  for  collabo-
 ration  and  how  does  it  compare  with
 the  terms  in  West  Asian  countries?

 Dr.  Karan  Singh:  I  have  no  infor-
 mation  at  present  regarding  the  terms

 they  get  in  West  Asian  countries;  they
 are  under  consideration.  The  terms
 that  we  are  offering  are  also  under
 active  consideration  at  present  keeping
 in  view  what  is  happening  in  other

 parts  of  the  country.
 °

 Shri  S.  S.  Kothari:  What  are  the
 views  of  the  present  hoteliers  in  this

 country  with  regard  to  Hiltons  coming
 in  on  a  big  scale  and  how  will  the

 present  hoteliers  be  affected?

 Dr.  Karan  Singh:  I  cannot  speak
 for  the  hoteliers  in  this  country  but
 it  is  not  on  a  big  scale  that  Hiltons
 are  coming  here.  They  have  given  a

 Proposal  for  one  hotel  in  Bombay.  The
 hoteliers  probably  differ  in  their  views
 but  the  importance  of  having  first-
 class  hotels  in  this  country  is  to  be

 kept  in  view.

 Shri  M.  N.  Naghweor:  Is  there  any

 proposal  to  have  a  hotel  at  Bange-
 lore  in  view  of  the  tourist  interest

 in  that  place?

 De.  Karan  Singh:  Yes,  Sir.  The

 Indis  Tourist  Development  Corpore-
 tion  which  is  a  public  sector  under-

 taking  is  going  to  build  a  five  story

 hotel  in  Bangalore  and  I  am  going
 to  lay  the  foundation  stone.

 .  थी  शार्ज  करनेर्ढीस :  मंत्री  महोदय

 हूं  बताया  हैँ  कि
 शिवसागर  एम्टेट्स  और

 हिल्‍्टन  होटस्ड  कारपोरेशन  के  बीच  में  जो

 करार  हा  हूँ,  उस  पर  गवर्नमेंट  के  द्वारा

 विचार  हो  रहा  है|  कया  मंत्री  महोंदय  बतायेंगे

 कि  किन्तने  बरसों  से  यह  मामला  शुरू  ड््घा

 है,  मंत्रि  मंडल  के  सामने  कितने  बरसों

 है  यह  मामला  पड़ा  हुभा  हैं  भौर  क्या  शिवसागर

 एस्टेट्स  का  कोई  प्रतिनिधि  प्रमरीका  जा  कर

 हिल्टन  होटर्स  कारपोरेशन  के  मालिकों

 के  साथ  बातचीत  कर  के  कोई  प्रत्ठाव  या  सुझ्ाच

 ले  कर  शाया  है?
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 डा०  कर्ण सिह  :  यह  मामजा  963

 से  हमारे  सामने  है।  बहुत  झधिक  समय  हो

 गया  हूं।  मैं  स्वयं  चाहता  हूं  कि  इस  बारे

 में  जल्दी  से  जल्दी  कोई  फ़ैसला  हो  ।

 Shri  K.  Nayanar:  Is  there  any  pro-
 posal  to  open  a  hote]  in  Kerala?

 Dr.  Karan  Singh:  Yes,  Sir;  in
 Kovalam.

 An  hon.  Member:  Will  it  be  a  Nair
 Hotel  or  a  Brahmin  hotel?

 Shri  M.  R.  Krishna:  Is  the  Minister
 aware  that  the  Indian  hoteliers  have

 gained  enormous  experience  both  by
 attending  conferences  of  international
 hotelierr  and  also  by  having  collabora-
 tion  with  foreign  countries,  such  as
 Oberoi  Intercontinental?  The  main

 difficulty  today  for  the  Indian  hoteliers
 to  start  hotels  in  this  country  is  lack
 of  finance  and  secondly,  they  do  not

 get  land  at  places  where  they  would
 like  to  put  up  hotels,  especially  at

 Places  which  are  attractive  tourist
 centres.

 Dr.  Karan  Singh:  We  are  fully
 aware  of  the  difficulty  about  finance.

 Special  steps  are  being  taken  to  pro-
 vide  facilities  to  the  Indian  hoteliers
 to  provide  land  at  reasonable  prices
 and  also  to  set  up  a  special  hotel

 development  fund  so  that  we  can  give
 loans  to  them.

 iZ  hrs.

 Ssort  Norice  QUESTION

 §.N.Q.  at y  Bari  Geerge  Fernandes:

 ॥  Limaye:
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 ६9)  the  total  quantity  of  cube  sugar
 manufactured  by  these  mills;

 (c}  the  price  of  cube  sugar  fixed

 by  Government;  and

 (d)  whether  it  is  proposed  to  cancel

 the  licences  to  manwvfacture  cube  sugar
 in  view  of  the  shortage  of  sugar  in

 the  country?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community

 Development  and  Cooperation  (Shri
 Annasahib  Shinde);  (a)  No  licence  is

 Tequired  to  be  taken  by  sugar  mills

 to  produce  sugar  cubes,  However,
 at  present,  two  sugar  mills  are  manu-

 facturing  sugar  cubes  in  the  country.

 They  are:

 (i)  Messrs.  Daurala  Sugar  Works,

 Daurala,  (U.P.),

 (ij)  Messrs,  Maharashtra

 Mills,  Tilaknagar,
 Tashtra).

 tb)  The  total  quantity  of  cube

 sugar  manufactured  by  these  units

 during  966  was  339  tonnes.

 Sugar
 (Maha-

 (९)  The  Centra]  Government  has
 not  fixed  any  price  for  sugar  cubes

 manufactured  by  these  units.

 (d)  Does  not  arise,  as  no  licence
 has  been  granted.

 भो  जाओ  फरनेग्डीअ:  प्रध्यक्ष  महोदय,

 जब  थीनी  के  उत्पादन  पर  झौर  चीनी

 के  दाम  पर  सरकार  की मोर से  नियत्रण

 किया  जाता  है  तो  क्‍या  वजह  हें  कि  यह  जो

 टिकिया  बाली  चीनी  बनती  हूँ  इस  के

 दामों  के  बारे  में  कोई  भी  नियंत्रण  करने  का

 शाण  तक  सरकार  ने  फेसला  नहीं  किया

 जिस  की  वजह  से  यह  टिकिया  बाली  चीती

 झाज  काले  बाजार  में  बेची  जाती  हू  भौर

 लिनके  पास  यह  शक्ति  है  काल  बाजार  के

 दाम  में  चोती  अरीदने  की  लिफ़  उन्हीं  के

 यहां  पहुंच  सकती  है?
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 sent  the  prices  of  cube  sugar  are  not
 controlled.  But  the  quantity  which
 is  manufactured,  as  |  have  mentioned
 in  answer  to  the  main  question,  in
 our  country  is  1,339  tonnes  in  1966.
 This  was  allowed  to  be  manufactured
 by  cube  sugar  factories  in  our  coun-
 try.  There  are  certain  classes  of
 consumers—(  Interruptions).

 Mr.  Speaker:  Order,  order.  There
 is  80  much  noise  in  the  House  that
 neither  the  question  nor  the  ansWer
 can  be  heard.

 Shri  Annasahib  Shinde:  There  are
 certain  classes  of  consumers  like  the

 Airlines,  railways,  Taj  Express,  hotels,
 embassies,  etc,  Which  require  this
 cube  sugar,  but  cube  sugar  js  manu-
 factured  in  a  very  smail  quantity.  As

 far  as  price  control  is  concerned,  I
 think  that  can  be  examined.

 aft  मयु  कमये :  अध्यक्ष  महोदय,

 इन्होने  कहा  कि  इस  तरह  की  णीनी  को

 33  सौ  टन  को  उैदावार  हूँ  इस  बकत !

 मैं  जानना  चाहता  हे  कि  क्‍या  मंत्री  महोदय

 मे  इस  बात  को  जाच  को  ई  कि  एक  टन  के

 पीछ  कितना  इन  लोगों  को  मुनाफा  रह  जाता

 ह्

 Shri  Annasabib  Shinde:  This  ques-
 thon  was  examined  by  the  Coat
 Accountant  Branch  of  the  Ministry  of

 Finance,  and  on  the  basis  of  the  cost

 analysis  prepared  by  them,  it  was
 found  that  there  was  a  margin  of  Rs.  5
 more  per  case  of  27  kg  So,  it  was

 suggested  informally  that  the  price
 should  be  reduced  by  Rs.  5,  and

 accordingly,  informally  the  price  was

 reduced  by  the  manufacturers  to  that

 extent.

 थी  मु  लिसपध े:  मेरे  प्रश्न का  उत्तर

 नहीं  प्राया  मैंने  नफे  के  बारे  में  पूछा  था

 कि  एक  टन  के  पीछे  उस  का  जो  बतेमान

 दाम  है  उस  के  झाधार  पर  उन  को  किसना

 मुनाफ  होता  हैं|  इससे  3  सो
 ढग  का

 झापको  पता  इस  खायेगा  |



 Go8r  Oral  Answers

 Shri  Annasahib  Shinde:  I  have  no
 details.

 Shri
 a.

 Kannada).

 HK  Patel:  (Spoke  in

 Shri  Annasahib  Shinde:  (Spoke  in
 Marathi).

 Mr.  Speaker:  Shri  Ram  Sewak
 Yadav  (Interruption).  He  hag  put
 some  question;  he  has  replied  some-
 thing.  5  think  he  replied  in  Marathi.
 I  neither  understood  this  nor  that.

 wr  wa  लिभये  :  अध्यक्ष  महोदय,  मै

 वो  समझता  हु  न,  मैं  शाप  की  मदद  करता

 हैं  {  उन्होंने  कहा  कि  प्रश्न  मेरी  समझ  में  नहीं

 ग्राया  तो  जाज  फनन्डीज  साहब  इन  को

 बनाएंगे  |

 Mr.  Speaker:  He  has  said  some-
 thing.  I  do  not  understand  Marathi.
 He  said  something  in  Marathi  which
 I  do  not  understand.  ॥  cannot  help
 it.

 ward  eS  रनेन्डीज  इन्होंने  कहा  कि  विदेश

 में  ऐसी  जीती  हिन्दुस्तान  में  मंगायी  जाती
 *

 हैं  क्‍या?

 Shri  Ram  Sewak

 (Interruption).

 Yadav  rose—

 Mr.  Speaker:  So  many  of  you  need
 not  shout.

 Shri  Annashib  Shinde:  No  sugar
 is  imported.

 Mr.  Speaker:  I  called  a  conference
 of  the  Leaders  on  last  Friday  to

 discuss  Naxalbari  and  this  language
 question  also.  But  unfortunately
 Naxalbari  took  the  whole  time  and
 we  could  not  come  to  the  question  of

 language.  Again  I  will  try  to  take
 it  up  on  another  Friday.  I  do  not
 mind  anybody  talking  in  any  language.

 wi  ni  सिमये:  जब  तक  झाप  इन्तजाम

 नही"  करेंगे  हम  लोग  भपना  झनृबाद  का

 इम्तजाम  करेगे  |
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 Mr.  Speaker:  I  know  that.  If  others
 also  want  to  do  as  Mr.  Patel  is  doing,
 they  will  get  5  minutes  for  ques-
 tions,  What  does  it  matter  to  the

 Speaker  if  it  is  translated  four  times-—
 from  Telugu  to  Hindi  and  then  the

 reply  will  be  perhaps  in  Malayalam,
 and  again  it  can  be  translated  into
 Hindi.  How  does  the  Speaker  suffer

 in  this?  Anyhow,  legalities  apart,  we

 will  discuss  this  question  with  the

 Leaders  when  we  meet  next  time.  We

 could  not  get  time  last  Friday.

 Shri  K.  Lakkappa:  On  a  point  of

 order.  Sir.  The  hon.  Member  has

 put  a  guestion  jn  Kannada  and  he  has

 not  got  any  reply.  Only  if  we  put

 questions  in  English  or  Hindi,  we  get
 a  reply.  Is  it  not  an  insult  to  our

 regional  language?  Why  should  this

 discrimination  be  made  in  this  House?

 I  want  an  assurance....

 Mr.  Speaker:  No  assurance  can  be

 given  in  the  Question  Hour.  (Inter-

 ruptions).  Shri  Yadav.

 ci}  राम  सेवक  यादव :  1. ध  महोदय

 ने  बताया  कि  विमान  पर  यातियों  के  लिए

 यह  टिकिया  वाली  चीनी  है  उन  को  सहू-

 लियत  पहुंचाने  के  लिए  प्रावश्यकता  से

 को  होती  है।  मैं  जानना  चाहता  हूं  ft  क्‍या

 कोई  इस  चोश  का  तखमोना  तैयार  किया

 गया  है  कि  विमान  की  कया  झावश  अकताए

 हैं  हस  खीनी  के  लिए  झौर  क्या  प्रवश्यकता

 है  मूकाबिले  में  ज्यादा  थोनी  इस्ठेमाल

 की  जाती  है  शौर  इस  लिए  यह  क्यूब  ज्यादा

 बनाए  जाते  हैं  कि  इस  में  उन  को  मनभाता

 मुनाफा  कमाने  की  गूजाइश  रातौ  है?

 Shri  Annasahib  Shinde:  We  have

 referred  this  matter  to  the  Ministry

 of  Tourism.  If  they  indicate  to  us

 that  the  manufacture  of  this  suger
 is  not  necessary,  we  shall  stop  it  and

 we  shall  not  allot  any  quota  for  cube

 sugar  manufacture.

 Skri  Shivajirne  हैं,  Deshwukh:  He

 said  that  under  the  terms  end  condi-

 tions  of  the  licence  given  to  suggest
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 industry,  it  is  not  obligatory  for  them

 to  resort  to  manufacture  of  cube  sugar.

 Similarly  if  the  vacuum  pan  sugar

 factorics  are  also  allowed  sot  to

 operate  their  vacuum  pan  sugar  fac-

 tories,  they  can  very  well  manufacture

 khandsari,  which  is  an  uncontrolled

 variety.  In  view  of  this,  will  Govern-

 ment  consider  it  feasible  to  order

 delicensing  of  the  sugar  industry  and

 removing  the  control  over  it?

 Shri  Annasabib  Shinde:  That  is  a

 much  wider  question.  As  far  as  the

 Tegulations  are  concerned,  sugar  fac-

 tories  are  not  allowed  'o  manufacture

 khandsari.  Even  for  manufacture  of
 cube  sugar,  unless  we  allot  quotas  to

 them,  it  is  not  possible  for  them  to
 manufacture  it.

 att  महाशंज  सिह  भारती  :  प्रध्यक्ष

 महोदय,  यह  जो  क्प्ब  सुगर  बनाया  जा  रहा

 है  दो  फैक्टियों  में  उन  में  से  दोराला  का  मैं

 जानता  हूं  कि  दौराला  फैक्ट्री  में  जो  श्राम

 चीनी  बनती  है  उसी  चीनी  में  से  कुछ  चीनी

 सेकर  क्यूव  सुगर  बनता  है।  क्यूब  सुगर  का

 कोटा  झलग  ब्रना  रखा  है  और  चीनी  वाला

 झजग  बना  रखा  है  तो  उस  को  ब्य्ब  चीनो

 बनाने  के  लिए  जो  चोनी  दी  जाती  है  क्या  भाप

 उस  का  कोटा  एलाट  करते  हैं  और  कंट्रोल

 रेट  पर  देते  हैं  जौर  फिर  क्यूब  सुगर  को  किसी

 भी  भाव  पर  बचने  की  इजाजत  मिली  हुई

 है  कया  यह  सच  है!

 Shri  Annasshib  Shinde:  The  average

 monthly  quota  which  we  allot  to  the
 Dauraia  factory  is  about  43.0  tonnes.

 That  is,  of  course,  made  available  on
 the  basis  of  controlled  prices.  Out  of
 this  quantity  $3  per  cent  is  sold  in

 Delhi,  and  out  of  that  66  per  cent

 goes  to  restaurant,  canteens  of  gov-
 ernment  departments,  railways,  Indian
 Airlines  and  embassies  at  informally

 agreed  prices.

 को  महारास  ह्लिहि  भारती:  झध्यस

 महोदय,  मेरा  संबाल  यह  था  कि  क्‍या  झापते

 उनसे  को  कम्दोश्  बाली  चीसी  फो  झीनी  वाले
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 खाते  से  निकाल  कर  बयूव  याले  ख़्ति  में
 दे

 कर  तथा  उत  का  क्यूब  बनाने  के  पश्चात्‌  उस

 को  बिना  बन्‍्द्रोल  ञ्सी  भी  भाव  पर,  मार्केट

 रेट  पर  बेचने  की  इजाजत  दे  रखी  है,  क्‍या

 उन  पर  कोई  प्राइस  कन्ट्रोल  नहीं  लगाया

 है?

 Shri  Annasahib  Shinde:  ]  have
 already  rephed  earlher  that  we  can
 examine  this,  whether  because  the

 quantities  are  smal!  the  adminustra-
 tive  expenditure  will  be  much  more
 to  the  Government.  Al)  these  points
 will  have  to  be  considered  and  we
 shall  seriously  consider  the  suggestion
 of  the  han.  Member,

 धो  विभृति  मिक्ष  :  श्ाज  देश  में  रा-शुगर

 बहुत  ज्यादा  बन  गई  है  जब  कि  चीनी  की

 कमी  है।  सरकार  इस  रा-शुगर  को  एक्सपोर्ट

 भी  नहीं  कर  रही  है।  ऐसी  स्थिति  में  सरकार

 रा-शुगर  की  कक्‍्यूब  बनाकर  हवाई  जहाजों
 में  और  दूसरी  जगहों  में  क्‍यों  नहीं  देती  हैं

 जिस  को  कि  लोग  ज्यादा  पसन्द  करते  हैं,

 क्योंकि  इस  में  ज्यादा  विटामिन  हैं।

 Shri  Annasahib  Shinde:  The  hon.
 Member's  presumption  that  we  have
 surplus  quantity  of  raw  sugar  is  not
 correct.  Whatever  raw  sugar  was
 mantfactured,  that  was  to  meet
 foreign  exports  as  a  result  of  previous
 cOmmitments.

 tt  gra  सन  कछुवाय  :  क्या  मैं  जान

 सकता  हूं  कि  टिक्ियावाली  चीनी  अभौर  सादी

 चीनी  के  दामों  में  कितना  फर्क  है  तया  यह

 मार्कट  में  किस  दाम  पर  बेची  जाती

 है?  क्‍या  टिकियादाली  चीनी  की  मांग

 विदेशों  में  ज्यादा  होने  क ेकारण  उस  को  ज्यादा

 बनाने  के  लिये  दी  जाती  है?

 Shri  Asnasahib  Shinde:  As  I  have
 mentioned,  this  was  examined  by  the
 Cost  Accountant  Branch  of  the  Minis-
 try  of  Finance  and  the  price  at  which
 Daurala  sugar  is  being  sold  in  Delhi
 to  consumers,  according  to  informa-
 tion  with  me,  is  Rs.  78.55  per  27  Kz.
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 standard  bag  and  Rs.  64.65  per  27  Kz
 economy  bag.

 की  हुकम  श्चम्द  कशुभाज
 :
 कया इस  की  मांग

 विदेशों  में  ज्यादा  है,  क्या  यह  इस  बजह  से

 ज्यादा  बनती  है।

 Suri  Annasahib  Shinde:  We  are  not

 contemplating  any  import.

 Sari  Hem  Barwa:  May  I  know
 whether  the  Government  ate  aware

 1.  the  fact  that  due  to  exhorbitant

 price  and  non-availability  of  control-

 led  suger  in  the  market  there  is  8

 great  rush  for  cube  sugar  es  a  result

 of  which  the  price  of  cube  sugar  hes

 also  shot  up  of  late;  if  so,  may  I  know

 what  steps  Government  have  taken  oF

 propose  to  take  to  strike  a  balance

 between  the  two?

 Shri  Annasahib  Shinde:  It  is  a  sug-

 gestion.  We  shall  take  into  considera-

 tion  the  suggestion  made  by  the  hon.

 Member  whether  some  sort  of  control

 will  be  poasible  on  this.

 WRITTEN  ANSWERS  TO

 QUESTIONS

 Shortage  in  Sugar  Production

 *g0i,  Dr.  Karai  Singh:
 Shrimati  Nirlep  Kaur:

 Will  the  Minister  of  Food  and  Agri-

 eultare  be  pleased  to  state:

 (a)  whether  the  high  incidence  of

 Excise  Duty  has  anything  to  do  with

 the  low  production  of  sugar  during

 the  season  1966-67;  and

 (b)  the  efficiency  ratio  of  factones

 under  co-operative  and  private

 management”

 The  Minister  of  State  in  the  Minis-

 try  of  Feed,  Agriculture,  Community

 Development  and  Coeyeration  (Shri

 Anasesahib  Shinde):  (a)  No,  Sir.

 (b)  No  ह] ह  study  has  been  con-

 ducted.  But  the  trend  of  production

 in  the  current  season  shows  that  the
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 fall  in  prowduction  is  more  in  point
 stock  factories  than  in  co-operative
 factories.

 विवान  समाजों,  शोक तमा  भोर  राज्य-सभा  मैं

 रिक्त  च्वाम

 +605.  ली  मोहन  स्वरूप :  क्‍या  विधि

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पिछले  झाम  चुनावों  के  बाद

 विभिन्न  विधान  सभाधों,  लोक-सभा  शौर

 राज्य-सभा  में  कितने  स्थान  रिक्त  हुए  हैं;

 खि)  उन  में  से  कितने  रिक्ति  स्थानों

 को  उप-चुनावों  द्वारा  भरा  गया  है  और

 कितने  स्थान  भभी  रिक्त  7.  और

 (ग)  कब  तक  उनके  भरे  जाने  की

 सभावना  है?

 विधि  मंद्रालय  में  उपमंत्री  (सो  च०  tre

 wears):  (क)  गत  साधारण  निर्वा-

 ष्बनों  के  पश्यात्‌  विभिन्न  राज्य  विधान  सभाधों

 में  22,  लोक  सभा  में  8  और  राज्य  सभा  में

 23  स्थान  रिक्‍त  हुए  थे;

 (का)  इनमें  से  झब  तक  राज्य  विधान

 समाधो  202.3,  लोक  सभा  में  5  शौर  राज्य

 सभा  में  2:0  स्थान  उप-निर्बाचनों  द्वारा

 प्ररे  आ  चके  हैं  घौर  ब  भी  रिक्ति  स्थानों

 की  सख्या  क्रमश  9,  3  भौर  2  है:  और

 (ग)  राज्य  विधान  सभा  में  फ्क्ति

 नी  स्थानों  में  से,  भ्ान्ध  प्रदे  में नम्दूर  सभा-

 निर्याचन  (1. ड  से  प्रोर  राजस्थान  में  टोक

 सभा-निवार्च न  क्षेत्र  मे  जनिर्दाचित  धच्चाथियों

 के  निर्वाचत  को  बाबत  निर्वाचन  प्रॉजियां

 सम्बित  है।  इन  दोनों  ही  मामलों

 में,  अजॉदारों  ने  यह  दावा  भी  किया

 है  कि  उम्हें  निर्याचित  बोवित  किया

 यए।  तदनुसार,  है 2.  रिक्तियों  को

 मरने  के  लिए  उप-गिर्वाचन  तब  तक  नहीं
 कराये  जा  सकते  जब  तक  कि  इस  अरियों  का
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 निफ्लरा  1 उ  हो  जाए।  एक  नमिर्षाचन  श्र्जी

 अ््भ-कल्तीर  में  सफाकदल  सभो-निर्याचन

 क्षेत्र  से  तिर्याचित  प्रध्यर्थी  के  मिर्याचन  की

 ब्लचत भी सलम्नित है भी  सम्दित  है।  इस  मामले  में  उप-

 निर्वाचित,  उच्च  न्यायालय  के  भादेशों  द्वारा

 रोक  दिया  गया  है।  इस  रिक्ति  को  भरने

 के  लिए  उप-निर्वाचन  तब  ही  कराया  जा

 सकता  है  जब  कि  इस  रोक  को  उच्च  न्यायासय

 औरा  उत्सजित  कर  दिया  जाएं ।  लोक  सभा

 में  की  रिक्तियों  की  भौर  राज्य  विधान  सभाभों

 में  के  शेष  स्थानों  की  बाबत  उप-निर्वाचन

 निर्वाबषक  नामावलियों  के  पुनरीक्षित  होते

 ही  करा  लिए  जाएगे।  राज्य  सभा  की  दो

 रिक्तिया  ठब  भरी  जाएंगी  जब  संपृक्त  राज्य

 विधान  समाएं  भ्गली  बार  मल्स्थ  होंगी।

 दिल्‍ली  के  गोदामों  में  मानद  उपभोग  के

 शपोग्ध  दूध  का  पाउडर

 6i0.  ची  प्रकाशबीर  कझास्तरी  :

 “री  रघुबीर  सहि  शास्त्री  :

 को  सि्लेश्यर  प्रसाद  :

 की  देशकीम इस  पोटोदिया  :

 शी  सहम्भद  मास  :

 ची  सु०  Go  तापड़िया  :

 ी  ताडिलिंगन  पोड़  :

 हरी  काशी  नाथ  चाच्डे  :

 करी  ना०  to  शार्मा  :

 जी  बी०  Go  हार्मा  :

 ची  हाकार  लाल  बरवा  :

 खली  झोंकार  सिह  :

 ह , ह  gent  era  were  :

 की  राज  सिह  erercaret  :

 की  जलामाजल  :

 लो  मप्लिवार  :

 की  ह... ह  :

 ॥ ,  चे  गोल  :

 ह, ह  | 1  हॉस्दर  :

 ह , ड  ॥ ह ३  ॥:  लथुकर  :

 थ्बी  राबाबतलार  झारजी  :

 क्या  ह... |, .  तथा  कृषि  भन्ती  यह  बताने

 की  कृपा  करेंगे  कि:

 (क)  क्या  यह  सच  है  कि  दिल्ली  के  कुछ
 गोदामों  में  बहुत  बड़ी  मात्रा  में  पड़ा  हुमा

 दूध  का  पाउडर  मानव  उपभोग  के  अयोग्य

 पाया  गया  है;

 (ख)  क्‍या  सरकार  ने  इसके  कारणों

 का  पता  लगाने  का  प्रयरन  किया  है;  भौर

 (ग)  यदि  हा,  तो  जांच  का  परिणाम

 क्या  है  प्रौर  इस  नुकसान  के  लिये  उत्तरदायी

 सम्बन्धित  झ्धिका  रियो  के  विर्द  क्या  कार्यवाही

 की  गई  है?

 शाह,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  मंत्रालय  में  शब्प-मंत्री

 (भी  झ्रप्नासाहिब लिवे)  :  (क)  1966-67

 के  दौरान  1.181  टोन्ज  प्रायातित  सपरेटा

 पाउडर  मानव.  उपभोग  के  लिए  अयोग्य

 पाया  गया  और  चालू  वर्ष  967-68  के

 दौरान  झब  तक  9  टोन्ज  अयोग्य  पाया  गया

 2  |

 (ख)  दिल्ली  दुः्ध-योजना  भारी  माजा

 में  झ्ायातित  सपरेटा  पाउडर  काम  में  लाती

 है।  भारी  मात्रा  को  सम्भालते  समय  बिखरने

 अर  मोसम  को  खराबी  के  कारण  कुछ  दुग्घ

 च््ण  को  बेकार  होने  से  रोका  नहीं  जा  सकता  |

 (ग)  मात्रा  थोड़ी  है  शोर  हानि  भी

 सामान्य  रूप  में  है।  किसी  भ्रधिकारी

 के  विरुद्ध  कोई  कार्यवाही  नहों  को  गई  है।

 Crew  प्रदेश  हारा  स्वासास  की  सप्लाई

 6ii.  जी do  To  क्षण :  क्या  ATE

 तथा  |... |  शंती  पह  बताने  की  कृपा  करेसे

 कि

 (क)  क्या  यह  सच  है  कि  |  प्रदेश

 के  मुख्य  मंत्री ने  केसदीव  सरकार
 को

 भाश्यासन
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 दिया  है  कि  झा  प्रदेश  दक्षिण  के  कमी  वाले

 राज्यों  को  प्रध्िक  खाद्यान्न  देगा  ;

 (ख)  यदि  हां,  तो  क्‍या  उन्होने  इस

 बारे  मे  कोई  पूर्व  शर्तें  मौर  प्रस्ताव  रख  है  ;

 भोर

 (ग)  यदि  हा,  तो  वे  या  हैं  ?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  मंत्रालय  में  राज्य  म्त्री  (दी  श्नन्ना-

 पहच दि्द )  :  (क)  से  (ग).  प्र्पेल,  4907

 में  नई  दिल्लो  में  हुए  मूख्रमात्रया  क  सम्मलन

 अझाध  प्रदेश  क  मुस्वतत।  ने  बतलाथा  था

 L966-67  में  पाप  प्रदश  से  चावल  के

 निर्यात  का  लक्ष्य  (9H  o-ue  म  चावल

 निर्यात  की  गई  लगभग  :  77  लाख  माटरों

 टन  का  मात्रा  के  मुकाबले  मे)  ०  लाख  माटरी

 टन  हांगा  ।  उन्हाने  यह  भा  बताया  कि

 उपरोक्त  6  लाख  माटरी  टन  चावल  का  निर्यात

 इस  बात  पर  झाधाररित  था  कि  भारत  सरकार

 2  लाख  माटरा  टन  गेहू  पोर  माइता  प्राघ

 प्रदेश  को  दे  ।

 Foodgrains  Prices

 *6l2.  Shri  ह  Ramamoorthy:
 Shri  P.  Gopalan:
 Shri  A.  / उ  Gopalan:

 Will  the  Minister  of  Food  and  Agri-
 ealteare  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the

 former  Union  Food  Minister  had  given
 categorical  assurance  to  the  nation  at

 the  time  of  devaluation  that  the  cost
 of  foodgrains  would  not  be  affected

 by  the  devaluation  of  the  rupee;  and

 (b)  if  so,  whether  the  devaluation
 has  made  any  impact  on  the  prices  of

 foodgrains  since  that  assurance  had
 been  given?

 The  Minister  of  State  ia  the  Minis-

 try  of  Feed,  Agricaiture,  Communky
 Development  ané  Ceeperation  (Shri
 Apnasahed  Shinde):  (2)  13  has  not
 been  possible  to  trace  any  such  assur-
 ance  given  to  the  nation  by  the  for-
 mer  Union  Food  Minister.  However,
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 on  the  devaluation  of  the  Rupee  on
 the  6th  June,  1966,  the  Government
 had  taken  a  decision  not  to  raise  the
 issue  prices  of  foodgrains  issued  from
 the  Central  stocks  even  though  the
 cost  of  foodgrains  had  gone  up  con-
 siderably  consequent  upon  devalua-
 tion.

 (b)  The  issue  prices  of  foodgrains
 supplied  from  Central  stocks  were
 maintained  at  the  pre-devulua  ion
 level  until  November-Deermber,  1966,
 when  the  issue  prices  of  foodgrains
 were  raised  in  order  to  teduce  the

 quantum  of  subsidy  borne  by  the
 Government.  In  the  case  of  market

 prices  of  foodgrains,  there  lis  beea
 some  rise  afta:  devaluation  ahich  is
 also  at  ributable  to  successive  poor
 harvests  during  the  last  tWo  seasons,

 National  Highway  No.  34

 °613.  Shri  Tridib  Kamar  Chaudhuri:
 Shri  8.  C.  Samanta:

 Wiil  the  Minister  of  Transport  and

 Shipping  be  pleased  to  sta.

 (8)  whether  it  is  a  fact  hat  the
 work  of  widening  and  strencthening
 of  National  Highway  No.  34.  which

 provides  the  only  road  link  ‘c'  weer
 the  port  of  Calcutta  and  Assam

 throogh  North  Bengal,  has  been  held

 up  due  to  delay  in  sanctioning  the

 revised  cost  estimates;  and

 (b)  the  total  amount  sanct:uned  for

 the  widening  and  strengthening  of  thig

 National  Highway  and  ‘he  amount

 spent  so  fart

 The  Minister  of  Transport  and  Shir

 ping  (Dr.  ह  K.  RB.  V.  Rao):  (a)  No

 Sir.

 (b)  Thirteen  estimates,  aggregating
 Rs.  333.09  lakhs  for  widening  end

 strengthening  of  this  National  High-
 way,  have  been  sanctioned.  An

 expenditure  of  Rs.  62.9  lakhs  ha¢

 been  booked  on  these  works  up  o  the
 end  of  1968-66,

 Foedgrains  Supply  te  Kerais

 °6l4.  Shri  है 4 ... / ह  Nath  Pandey:
 Shri  C.  K.  Ohakrapani:
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 Shrimati  Suseela  Gopalan:
 Shri  क्  Gopalan:

 Will  the  Minister  of  Food  and  Agri-
 Culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the

 Chief  Miniser  of  Kerala  State  has

 recently  asked  the  Central  Govern-

 ment  for  the  special  quota  of  food-

 grains  specially  rice  to  prevent  a

 collapse  of  the  rationing  system  in  the

 State;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  the  quantity  of  foodgrains  which

 will  be  supplied  to  the  Government  of

 Kerala?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community

 Development  and  Cooperation  (Shri
 Anmasaheb  Shinde):  (a)  The  Govern-
 ment  of  Keraia  have  been  asking  for

 enough  rice  to  meet  the  requirements
 of  rationing.

 (b)  and  (०),  Every  effort  is  being
 made  by  Government  of  India  to  meet

 the  State’s  requirements.

 किसानों  को  "ज्ञानिव  प्रशिक्षण

 6153.  की  fo  fro  अधुकर
 *

 करी  राभावतार  ज्ञास्त्री
 :

 कपा  क  लचा  क्च  मंत्र  यह  बताने

 को  कपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  ग्राम  स्वर

 पर  किसानों  को  उन्नत  कृषि  का  सम्‌चित

 बैज्ञातिक  प्रशिक्षण  देने  रू;  प्रथ  भी  प्रावश्यरूता

 है;

 (ख)  कया  यह  भो  मच  है  कि  उन्नत

 कृषि  का  प्रशिक्षण  न  मिलते  के  कारण

 किलान  झाध्तिक  उपकरणों  रासायनिक

 उर्बरकों  धौर  कुमिनाशक  दवाइयों  के  प्रयोग

 में  बाहद  गलतियां  कर  जाते  हैं  ;

 (मं)  यदि  हां,  तो  क्‍या  दम  रम्यस्ध  में

 फिसातों  को  समुचित  प्रशिक्षण  देने  का  कोई

 6092"

 कार्यक्रम  सरकार  के  विचाराधीन  है  ;

 श्रौर

 (धघ)  यदि  नहीं,  ता  दसके  क्‍या  कारण

 हैं?

 auc,  कवि,  सामदायिक  विकास  तथा

 सहकार  सत्र/लय  में  राज्य  मत्री  (श्रो  ध्हा -

 साहब  डिन्दे)  (क)  जारा,  कुछ  क्षेत्रों

 में  कुछ  सीमा  तक  I

 (ख)  अज्ञानिक  कृषि  के  लिए  रामाय-

 निक  उ्बंरका,  कीटनाशक  अ्पधियों  तथा

 झाधनिक  उपक  रणा  के  भ्रच्छे  ज्ञ,न  को  आवच्य

 कता  है  1  ब्ल्छे  प्रशिक्षण  की  प्रनुपर्लान्ध

 के  कारण  कृषक  उनके  प्रयोग  में  गलतिया

 कर  सकते हैं  ।

 (ग)  भारत  सरकार  ने  झधिक

 उत्पादनशील  किस्मों  के  कार्यक्रम  के  कुछ

 चुने  हुए  जिलों  में  कृषकों  के  प्रशिक्षण  का  एक

 कार्यक्रम  तैयार  किया  है  ।  इस  योजना  को

 कुछ  जिलों  में  प्रयोगात्मक  झाधार  पर  शुरू

 किया  गया  है  तथा  इस  योजना  का  शौर  |. 1. ह

 में  विस्तार  करने  का  प्रश्न  विचाराधीन  है  ।

 (घ)  प्रश्न  हो  नहीं  होता  ।

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Government  have

 assumed  special  responsibility  for

 meeting  the  requirements  of  food  for
 the  people  living  in  Greater  Bombay;

 (b)  the  quantity  of  foodgrains  sup-

 plied  to  Greater  Bombay  per  month
 under  this  special  arrangement;  and

 (९)  the  percentage  of  the  total  re-

 quirements  of  Greater  Bombay  met  by
 the  Central  Government?

 The  Minister  of  State  tn  the  Minis-

 try  of  Feed,  Agricultare,  Consmanit_



 Anmemsheb  Shinde):  (a)  No,  Sir.

 (bd)  and  (c).  Do  not  arise.

 Wheat  qucta  for  Assam

 *6i7.  Shri  Dhireshwar  Ealita:

 Shei  R.  Barua:

 Will  the  Minister  of  Feod  and  Agri-
 -ealture  be  pleased  to  state:

 (a)  whether  Government  are  aware

 that  due  to  the  reduction  of  wheat

 quota  to  the  Assam  State,  the  large
 number  of  wheat  eaters  in  that  State

 are  facing  a  great  crisis;

 (b)  whether  Government  are  also

 aware  that  as  a  result  of  this,  flour

 mills,  confectioneries  and  bakeries  are

 practically  lying  idle  and  employees  in

 these  concerns  are  jaid  off  without  pay

 and  work;  and

 {c)  if  so,  whether  Government  pro-

 pose  to  increase  the  wheat  quota  to  the

 Assam  State?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community

 Development  and  Ceoperation  (Shri

 Annasaheb  Shinde):  (a)  and  (b).

 People  in  Assam  afe  predominantly
 rice  eaters.  Government  are,  however,

 aware  that  the  wheat  eaters—their

 number  ‘must  be  small—may  be  ex-

 periencing  some  difficulties.  The  flour

 mills,  confectioneries  and  bakeries

 might  aiso  be  facing  some  difficulties.

 (९)  Quota  of  wheat  for  Assam  has

 been  increased  from  5,500  tonnes  m

 April  to  10,000  tonnes  in  May.  For

 June  also,  the  State  has  been  allotted

 10,000  tonnes  of  wheat

 Casting  of  Vetes  iy  General  Elections

 618.  Shri  T.  Ram:  Will  the  Minis-

 ter  of  Law  be  pleased  to  state:

 (a)  whether  Government  are  aware

 that  voters  of  weaker  sections  of  the

 community  were  either  not  allowed  to

 cast  their  votes  or  thelr  votes  were

 in  the  last  General

 aware  that  a  latge  number  of  minérs  as

 (d)  if  the  replies  to  parts  (a)  to  (d)
 above  be  in  the  affirmative,  the  staps
 taken  to  ensure  free  and  fair  elections
 in  future?

 The  Depaty  Minister  in  the  Ministry
 of  Law  (Shri  D.  BE.  Chavan):  (a)  It  is
 presumed  that  the  hon.  Member  in  re-

 ferring  to  ‘weaker  sections  of  com-

 munity’  is  referring  to  persons  belong-
 sng  to  Scheduled  Castes.  Jt  ig  not  cor-
 rect  to  say  that  voters  belonging  to
 these  communities  were  either  not
 allowed  to  cast  their  votes  or  their
 votes  were  cast  by  others  in  the  last
 General  Elections.  Only  three  com-

 plaints,  one  from  Uttar  Pradesh  and
 the  other  two  from  Bihar  were  recelv-
 ed  in  the  Election  Commission  that
 some  Harijan  voters  were  prevented
 from  exercising  their  franchise  by
 rowdy  elements.

 tb)  Yes,  Sir;  but  such  number  is

 negligible.

 (ce)  Government  has  no
 tion  on  this  point.

 informa-

 (0)  The  provisions  in  the  election
 jaw  and  rules  made  thereunder  are
 considered  quite  adequate  for  the
 conduct  of  free  and  fair  elections.
 Wide  publicity  is  given  both  at  the
 trme  of  preparingjrevising  the  rolls
 and  when  the  roils  are  ready  and  pub-
 lished  in  draft.  Claims  for  inclusion
 of  names  in  the  draft  rolls,  in  the
 case  of  omissions  and  obdjectiong  to
 any  entry  siready  therein,  are  invited
 from  the  public  soon  after  the  rolls
 are  published  in  draft  and  all  suc’
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 Food  zone  consisting  of  Delhi,
 Haryana  ang  Punjab

 *619.  Shri  Yajna  Datta  Sharma:
 Shri  A.  B.  Vajpayee:
 Shri  S.  S.  Kothari:
 Shri  N.  S.  Sharma:

 Will  the  Minister  of  Food  and  Agri-
 cuiture  be  pleased  to  state:

 (a)  whether  the  Delhi  Administra-
 tion  has  proposed  the  formation  of  a
 food  zone  consisting  of  Delhi,  Haryana
 and  Punjab;  and

 (b)  if  so,
 thereto?

 Government’s_  reaction

 The  Minister  of  State  in  the  Min-
 istry  of  Food,  Agriculture,  Commu-
 nity  Development  and  Cooperation
 (Shri  Annasaheb  Shinde):  (a)  No,
 Sir.

 (b)  Does  not  arise.

 Production  of  cash  crops

 *620.  Shri  B.  N.  Shastri:
 Shri  Bedabrata  Barua:
 Shri  Y.  A.  Prasad:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  almost
 all  Centrally  sponsored  schemes  for
 stepping  up  production  of  cash  crops
 such  as  groundnuts,  cotton,  jute  etc.
 introduced  last  year  have  not  yielded
 the  desired  result;  and

 (b)  if  so,  the  broad  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasaheb  Shinde):  (a)  and  (b).  In
 1966-67  Centrally  Sponsored  Schemes
 covered  2.65  lakh  acres’.  of  cotton,
 60.55  acres  of  nucleus  and  832.00  acres
 of.  foundation  cotton  seeds;  “718  lakh
 acres  of  groundnut;  and  28]  acres  of
 V.F.C.  tobacco.  The  jute  programme
 of  free  supply  of  urea  for  foliar  spray
 covered  2.90  lakh  acres.

 It  would  be  over  simplification  to
 say  that  these  schemes  have  not  yield-
 ed  the  desired  result.  The  jute  scheme
 introducing  foliar  spray.  of  urea  over
 large  areas  was  fairly  successful.  So
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 was  nucleus  and  foundation  cotton
 seed  production.  Keeping  in  view  the
 large  acreage  under  cotton  or  ground-
 nut  in  the  whole  country  the  Cen-
 trally  sponsored  schemes  are  at  best,
 intensive  schemes  over  limiteg  areas,
 supplementing  the  cotton  or  ground-
 nut  or  jute  schemes  in  the  State  Plan.
 The  tobacco  scheme  also  was  of  a
 limited  application,  mainly  for  export
 types.  The  Schemes  were  sanctioned
 rather  late  ang  being  new  schemes  it
 takes  time  to  set  up  the  necessary  or-
 ganisation.  The  very  unfavourable
 weather  conditions  in  1966-67  serious-
 ly  affected  the  operation  of  these
 schemes.

 Increase  in  Freignt  Rates
 *621,  Shri  Virendrakumar  Shah:

 Shri  S.  K.  Tapuriah:
 Shri  Vasudevan  Nair:
 Shrj  E.  K.  Nayanar:
 Shri  Bhogendra  Jha:

 Will  the  Minister  of  Transport  and
 Shipping  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 325  on  the  6th  June,  967  regarding
 the  increase  in  freight  rates  from
 July,  967  and  state:

 (a)  whether  some  retaliatory  mea-
 sures  are  envisaged  in  the  event  of
 failure  of  efforts  to  prevent  the  freight
 rise;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Transport  and  Ship-
 ping  (Dr.  V.  K.  R.  V.  Rao):  (a)  and
 (b).  As  has  been  indicated  in  answer
 to  Starred  Question  No.  325  answered
 in  the  Lok.  Sabha  on  6.6.67,  the
 matter  is  being  pursued  with  the
 Conferences  and  if  necessary  a  repre-
 sentative  delegatton  will  be  sent  to
 the  USA  to  discuss  this  matter  fur-
 ther.  The  question  of  initiating  re-
 taliatory  ‘measures  does  not,  there-
 fore,  arise  as  the  matter  is  under  cor-
 respondence.

 Subsidy  on  Foodgrains  to  States

 *622.  Shri  Bedabrata  Barua:  Will
 the  Minister  of  Food  ang  Agriculture
 be  pleased  to  state:

 (a)  whether  Government  are
 ing  subsidy  on  rice  and

 pay-
 imported

 *
 7”
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 wheat  supplied  to  the  different  States
 at  uniform  rates;  and

 (bd)  if  not,  the  reasons  therefo.?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community

 Development  ang  Cvoperation  (Shri
 Annasabeb  Shinde):  (a)  The  Central
 Government  is  subsidizing  the  sule  of

 imported  wheat  and  coarse  rice  to  the
 State  Governments  from  its  stocks.

 The  rate  of  subsidy  is  uniform  in  the
 case  Of  imported  wheat  a>  itp  issue

 price  has  betn  fixed  uniformly  for  all
 the  States.  है ६  is  not  umiform  for  the

 coarse  rice.

 (b)  The  issue  price  of  coaTse  ice
 has  been  fixed  at  the  level  of  ex-muil

 procurement  pmcesmaximum  _  con-
 trolled  prices  or  cost  og  rice  produced
 out  of  the  locally  procured  paddy,
 prevailing  in  a  State,  depending  upon
 the  existence  of  one  system  oF  the
 other  in  8  particular  state.

 Allocation  of  Foodgrains  to

 West  Benga!

 *623.  Shri  HN.  Makerjee:

 Will  the  Minister  of  Food  and  Agri-
 caltare  be  pleased  to  state:

 (a)  whether  the  monthly  allocations
 of  rice  and  wheat  asked  for  by  the
 West  Bengal  Government  have  been

 reaching  that  State,  month  by  mont,
 gince  March,  1967;

 (bh)  whether,  subsequent  to  the
 allocations  being  made,  near-femine
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 conditions  have  developed  in  -the
 drought-affected  Districts  bke  Ban-
 kura,  Purula  etc.,  and

 (९)  of  so,  whether  some  additional
 allocations  will  be  made  to  meet  this

 emergency  situation?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Shri
 Annasaheb  Shinde):  ta)  At  a  mect-

 ang  with  the  Chuef  Maniste:,  Food
 Minister  add  Pinance  Minister  of
 West  Bengal,  held  tuwards  the  end  of
 March,  1y67,  it  was  agreed  that  West

 Bengal  would  be  supplied  .  5,000
 tunnes  of  rice  ang  75,000  tonnes  of
 wheat  per  month  up  to  June,  1967.
 Actual  supplics  of  rice  ave!  88९७५  over
 i5,000  tonnes  The  supPly  of  wheat,
 however,  was  lower  than  the  allotted

 quota  of  75.000  tonnes  during  April
 and  May

 (b}  The  Districts  of  Purulia§  and
 Bankurnp  have  been  affected  by
 drought  and  5०२  ५१४  conditions  have

 developed  there  It  is  not,  however,

 possible  to  determine  any  exact  date
 from  which  the  scarcity  conditions
 started

 {c)  West  Bengal  Government  have
 been  allotted  5,000  tonnes  of  mile

 during  June  for  distribution  jn  the

 Grought  affected  arcas.

 Closure  of  sugar  factories  in  Bihar

 °62%4.  Shri  Kameshwar  Singh:
 Shri  A  Sreedharan:

 Shri  हैं,  M.  Madhukar:

 Shri  Prakash  Vir  Shastri:

 Shri  Raghuvir  Singh  Shastri:

 Shri  Shiv  Kemar  Shastri:

 Shri  Molahn  Prased:

 Shri  Arjan  Singh  Bhaderie:

 Shri  Lakhan  Lal  Kapoor:
 Shri  8.  Kunds:

 Will  the  Minister  of  Peed  and  Agri-

 cultare  be  pleased  to  state:

 (a)  whether  it  is  a  fact  thet  0  sugar
 factories  tn  Bihar  are  om  the  verge  of

 closure  due  to  the  inadequate  cane

 supplies;
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 (b)  whether  it  ws  also  a  fact  that
 the  management  of  these  sugar  facto-
 ries  have  sought  the  permission  to
 shift  their  factories  to  South  India;
 and

 (c)  if  so,  the  steps  being  taken  to
 amprove  the  situation,  keeping  in  view
 the  drastic  cut  in  the  suger  quota  of
 Bihar  by  the  Union  Government?

 The  Minister  of  State  in  the  Munis-

 ary  of  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Shri
 Annassheb  Shinde):  (a)  Accosding
 to  the  information  received  from  the
 Government  of  Bihar,  nine  factories  in
 Bihar  may  not  be  able  to  work  during
 the  next  crushing  season  for  want  of
 cane.

 (७)  No,  Sir

 (९)  Measures  to  augment  supplies
 of  sugarcane  to  mijis  during  1967-68
 Season  art  under  consideration

 Purchase  of  wheat  in  U.S.  Market

 *625.  Shri  Samar  Guha:  W)!l  the
 Minister  of  Food  ang  Agriculture  be

 pleased  to  state

 (a)  whether  the  U  s.  Government
 have  permitted  the  Centra!’  Govern-
 ment  if  buy  400,000  tonnes  of  wheat
 in  the  US  market:

 (b)  whether  this  quantity  us  includ-
 ed  in  the  anticipated  agreement  for
 .5  millon  tonnes  for  which  aego-
 tiations  are  reported  to  have  succeed-

 ed;

 (c)  the  manner  in  which  Govern-

 ment  have  planned  for  buying.  tran-

 shipment  and  =  distr:bution  of  —  this

 quantity  of  wheat  to  the  deficit  Sta-

 es;  and

 (day  when  Government  expect  the

 buying  and  arrival  of  this  quantum  of

 wheat  to  be  completed?

 The  Minister  of  State  te  the  Minis-

 try  of  Feed,  Agricaiture,  Commeanky

 Developasent  ang  Occperation  (Shri
 Shinde):  (a)  and  (b)

 600

 Pending  finalization  of  a  new  PL-430

 agreement,  the  U.S.  Government
 have  permitted,  on  a  specific  request
 from  the  Government  ०  India,  pur-
 Chase  of  about  600  thousand  tonnes  of

 foodgrains  (480  thousand  tonnes
 wheat  and  20  thousand  tonnes  milo)
 through  the  tssue  of  reimbursibdle

 purchase  authorisations,  This  quantuty
 will  form  part  of  the  supply  under  the

 proposed  new  agteement  for  4  85  mul-

 hon  tonnes  of  foodgrains.

 (c)  This  quantity  is  being  purchas-
 ed  in  the  usual  manner  by  the  Inda

 Supply  Mission,  Washington.  Snipping
 will  also  be  arranged,  as  usual,  by
 the  India  Supply  Mussion,  Washing-
 ton  and  the  Chief  Controller  of  Chur-

 tering,  New  Deihi  The  quantity  wull

 go  into  the  general  pool  of  foodgrain

 supphes  available  to  the  Government

 of  India  from  imports  and  internal

 procurement  and  will  be  issued  {to

 the  State  Governments  and  _  other

 consumers  in  accordance  with  the

 allocation  made  from  the  general

 pool.  It  :s  not,  therefore,  possible  to

 indicate  the  State-wise  allocation  of

 this  particular  quantity.

 (dy  The  entire  quantity  of  6  lakh

 tonnes  is  expected  to  be  purchased
 before  the  end  of  June,  ahipped  be-

 fore  the  end  of  July.  967  and  expect-
 ed  to  be  received  in  India  compie-
 tely  by  about  the  middle  of  Septem-
 ber,  1967

 Sugar  Industry  in  U.P.

 *626.  Shrimati  Sashila  Rohtagi:  Wil:

 the  Minister  of  Pood  and  Agriculture
 be  pleased  to  state’

 (a)  whether  the  Sugar  =  industry,
 the  main  industry  of  U.P.  is  shif-

 ting  to  the  South:

 (b)  whether  the  research  carried

 out  at  the  Kanpur  Suger  Institute

 reveals  that  U.P.  Soil  is  good  for

 sugarcane  production;

 {c)  whether  it  also  shows  that  if

 given  adequate  supply  of  water,  the

 sugareane  production  compares  fav-

 ourably  with  the  South  in  its  sugar
 content  and  yield  per  acre:  and
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 (d)  if  so,  the  steps  Government

 are  taking  to  save  this  major  industry

 of  U.P.  from  being  shifted  to  the

 South?

 The  Minister  of  State  in  the  Minis-

 try  e¢  Food,  Agricuiture,  Community

 Development  ang  Cooperation  (Shri

 Annasaheb  Shinde):  (a)  No.  Sir.

 {b)  The  soil  survey  work  in  U.P.

 is  being  done  by  the  Sugarcane  Re-

 search  Sta:ion,  Shahjahanpur  and  not

 by  the  National  Sugar  Institute,  Kan-

 pur.  The  work  so  fur  done  by  them

 shows  that  the  soils  of  U.P..  gene-

 rally:  are  not  unsuitable  for  the  pro-
 duction  of  sugarcane.

 (c)  Supply  of  water  can  improve
 the  yield  sufficiently  but  the  climatic

 and  drainage  difficulties  will  remain.

 »  (da)  Does  not  arise.

 Rural  Credit  Survey

 च्ब्डा,  Shri  Madhea  Limaye:
 Shri  S.  M.  Joshi:

 Shri  0.  N.  Patodia:

 Shri  BR.  Barwa:

 Shri  C.  C.  Desai:

 Shri  Virendrakumar  Shab:

 Shri  §.  EK.  Tapariah:

 Will  the  Minister  of  Food  and  Agri-
 ealture  be  pleased  to  state:

 (a)  the  progress  made  in  .mple-

 menting  the  recommendations  of  the

 Rural  Credit  Survey  Committee  80

 far;  and

 (b)  the  additional  facilities  which
 are  being  given  by  the  Central  and
 State  Governments  in  the  matter  of

 cheap  credit  to  the  farmers?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agricuiture,  Community
 Development  and  Cooperation  (Shri
 Mf.  8.  Garupadaswamy):  (a)  and  (b).
 A  statement  is  laid  on  the  Table  of  the
 House.  [Placed  tn  Librery,  See  No.
 LY-78/67].
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 चोरी  गि  लाये  हुए  क्रूर  वा  चैने के  जाना

 की  अकाशयीर  ऋास्थी  :

 की  रवुंदौर  सिह  शार्स्त:

 की  रामावटार  हामा :

 शी  हार्जुन  ्तिहु  नदीरिया:

 क्या  ave  तथा  कुषि  मंत्री  यह  बताते

 की  कृपा  करेंगे  कि

 (क)  aor  मई,  1967  को  दिल्‍ली  से

 उत्तर  प्रदेश  में  खोरी  छिपे  &  जाये  जा  रहे

 झग्रनाज  के  पकड़ें  जाने  के  मामले  का  ब्यौरा

 ष्या  ज्  ;

 (ख)  इस  तस्करी  से  सम्बन्धित

 व्यवितयों  के  विरुद्ध  बया  कार्यवाही  की  गई

 है  ;

 628.

 (ग)  क्‍या  सरकार  ने  तस्कर  के  ऐसे

 काराबार  की  पुनरावत्ति  को  रोकने  के  लिये

 कार्ड  कार्यवाही  की  है  ;  भौर

 (घ)  यदि  हा,  सो  उसका  ब्योरा  क्‍या

 है.

 बाथ,  कृषि,  सामदाथिक  विकास  तथा

 सहकार  मंत्रालय  मे  राज्य  मंत्री  (थी

 सालाहय  शिस्दे )  (=)  प्रश्न  में

 बताई  गई  परिस्थितियों  में  3)  मई,  967

 को  कोई  rare  नहीं  पका  गया  था  |

 (ख)  से  (घ).  प्रश्न  हो  नहीं  उठते  ।
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 sugply  more  wheat  to  India  over  and
 above  the  existing  agreement;

 (b)  if  a0,  what  will  be  quantity  of

 extra  wheat  to  be  supplied  to  India

 and  when  the  arrival  is  likely  to  start,
 and

 (c)  how  far  it  will  improve  the
 country's  food  situation?

 The  Minister  of  State  in  the  Minis-

 |. अ  of  Food,  Agricultare,  Commanity
 Development  ang  Cooperation  (Shri
 Annasahid  Shinde):  (a)  to  (c).  Pen-

 ding  finalisation  of  a  new  PL-480

 agreement,  the  U.S.  Government

 have  permitted,  on  a  specific  request
 from  the  Government  of  India,  pur-
 chase  of  about  600  thousand  tonnes  of
 foodgrains  (wheat  and  milo)  through
 the  tsaue  of  rehmbursible  purchase
 authorizations  This  quality  will  form

 part  of  the  supply  under  the  proposed
 nhew  agreement  for  I.5  million  tonnes.
 The  entire  quantity  of  six  lakh  tonnes
 ig  expected  to  be  purchased  and

 shipped  before  the  end  of  July,  967
 and  to  start  arriving  m  July.  This
 additional  quantity  will  enabl.  the
 Government  of  India  to  maintain
 essential  supplies  of  Amported  food-
 gtains  to  the  affected  States  during
 the  difficult  months  of  July  and

 August,  987

 em  स्टेट  एपफरजाहगस
 क  63N.  थ॥ी  प्र  क्ात्रादीर  आसजी  :

 जी  शिव  कुआर  हारती  :

 शबी  सर्जन  सिह  अदौशिया  :

 ची  रप्मायत्तर  ह , , ड  :

 थी  रथवीर सिह झासणी सिह  झारधी  :

 की  शाज  वपाले  सालयाले  :

 Be  (... ह  पकाश पुरी  :

 जी  कफिभ  ।  कछुषाय  :

 जी  ह .... ।. है  ह ९। है  wich  :

 wat  eden  लया  सतेनिक  ह 1 ड  ह  पती

 |... है  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सौसोग  स्टेट  पपरलाइन्स

 6i04

 ने  झपने  विमान  दिल्‍ली  में  रोकने  की  प्रनुमति

 भांगी  है;  ौर

 (@)  यदि  हां,  तो  उस  पर  सरकार

 की  क्‍या  प्रतिक्रिया  है  और  इस  बारे  में  क्‍या

 कार्यवाही  की  गई  है  ?

 6

 पर्वटन  लय,  प्रसेनिक  उहूस्न  संत्रो

 (डा०  बाग  सिह):  (क)  धौर  (ख).  30

 जून,  1968  के  वाद  एयर  मीलोन'  को

 बलम्डों  जार  दिल्ली  &  बीच  चाहे  जिस

 समय  विमान  सेवाएं  परिचालित  करने

 की  प्रतमसि  प्रदान  करते  की  दष्टि  से  भगत

 सीलान  हवाई  सेवा  करार  का  सशोधन  करने

 के  लिये  सीमोन  सरकार  के  प्रसिनिधि-

 महस  हारा,  जिसने  कि  2  व  3  जून,

 1967  को  नई  दिल्‍ली  में  भारत  सरकार  के

 प्रतिनिधि  मडल  से  बातचीत  की  थी,  को  गई.

 प्राथंना  को  सहमति  प्रदान  कर  दी  गयी  है  t

 Kalayan  Wheat  Sceds

 2895l.  Shri  Abdul  Ghani  Dar:  W3ll

 the  Minister  of  Food  and  Agricoltare
 be  pleased  to  state:

 (a}  whether  at  is  a  fact  that  Kala-

 yan  wheat  seeds  can  double  the  yield
 per  acre.

 {b)  of  ac,  how  much  Kalayan  seeds

 were  made  available  to  the  cultiva-
 tors  in  each  State  from  962  to  1965,
 vyearwise;  and

 (c)  the  steps  taken  to  make  them

 popular?

 The  Mimister  of  State  In  the  Minis-

 riety  Kalayan  227  is  a  selection  ob-
 tained  from  the  dwarf  Mexican  mate-
 rial  at  the  Punjab  Agricultural  Uni-

 versity.  The  original  material  was  re-
 ceived  at  the  Indian  Agricultural  Re.

 search  Institute  from  Mexico  in  963
 é  the  ४
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 Wallington.  At  Delhi  the  materia!
 was  grown  with  a  few  other  promis-
 ing  Indian  ang  dwarf  Mexican  varie-
 ties  for  further  study.  Observations
 made  at  different  centres  during
 1963-64  revealed  that  5.  227  had  a  great
 deal  of  variation  including  reaction
 to  leaf  rust,  although  the  plant  typr
 and  yield  potential  were  exceedingly
 good.  The  materia]  was  also  quite

 attractive  because  of  its  acceptable
 grain  appearance  and  quality  unlike
 दि  18,  ह: ह  sister  selection  derived  from

 the  same  cross  as  S-227.  Selections
 were  then  made  of  the  leaf  rust  re-

 sistant  plants  The  most  promising  of

 the  selections  made  by  the  Punjab
 Agricultural  University  was  named

 Kailayan-227  while  the  one  jo.ntly
 selected  by  the  Indian  Agricultural
 Research  Institute  and  the  U.P  Agri-
 cultural  University  as  Sona  227  Trials

 were  conducted  during  1966-67  ४६

 several  locations  comparing  the  origt-
 nal  S-227.  Sona-227  and  Kalayan-227
 Data  of  trials  at  all  the  centres  has

 not  so  far  been  received,  Data  avail-

 able  from  two  centres,  however,  in-

 dicates  that  the  original  S-227  has

 done  slightly  better  in  1966-67  than
 either  Sona  227  (I.A.R  I  selection)

 or  Kalayan  227  (Punjab  Agricultural

 University  Selection),  which  may  per-
 haps  be  due  to  their  practicall,  being
 no  rust  infection  in  this  wear.  Data
 is  being  collected  from  all  the  _  trial

 -centres,  which  would  be  scrutinized
 and  discussed  at  the  next  meeting  of

 the  Wheat  Research  Workers  of  the

 country,  proposed  to  be  held  =  in

 August,  1967.  In  the  light  of  the  tech-
 nical  opinion  on  tke  different  selec-
 tions  now  being  tested  in  the  cowzn-

 try,  the  best  of  them  from  the  point
 of  view  of  yield,  disease  resistance,
 grain  colour  etc  would  then  be  offi-

 cially  scleased  for  general  cultivation

 (b)  and  fc).  Do  not  arise.

 Alr  Services  to  Baroda

 2952.  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Tourlem  and
 Civil  Aviation  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Ques-

 20,  3967  Written  Anawere  606

 tion  No.  9)3  on  the  30th  May,  १9697
 and  state:

 (a)  whether  it  ig  a  fact  that  air
 flights  to  Baroda  were  previously  in
 operation  during  the  non-monsoon

 period;

 (b)  if  so,  whether  in  spite  of  ce-
 ment  concrete  air  strip  Baroda  aero-
 drome  had  become  unserviceable  and
 if  so,  the  reason  therefor;

 (c)  whether  the  two  sides  of  air

 strip  with  muhram  dressing  were  used
 for  landing  of  air  flights  in  fair  wea-

 ther;  and

 {d)  whether  the  side  runway  is

 tested  by  the  Air-Force  Pilots  and

 chartered  planes  pilots  who  consider

 it  safe  for  landing  planes?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)  to

 (d).  During  non-monsoon  perindy  alr

 services  were  being  operatey  from  one

 of  the  side  strips,  as  the  concrete  run-

 way  had  developed  cracks  and  was

 unusable.  As  a  result  of  the  work  on

 improvement  to  the  runway  and

 construction  of  a  drain,  the  width  of

 the  side  strip  has  been  reduced  ren-

 dering  it  substandard  and  unfit  for

 operations

 विहार  सरकार  का  ब्ाशाध्ों  का  स्टाक

 2953.  ही कठ  मि  सबकर :

 श्डी  रामाबतार  शापती  :

 क्या  wre  सथा  कृषि  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  को  पता  है  कि

 बिहार  सरकार  का  विचार  राज्य  में  प्रति

 य्ष  बाढ़  के  कारण  होने  बाली  सबाही  का

 सामना  करने  के  लिये  कम  से  कम  एक  लाख

 टन  आाद्यात्ष  जमा  करने  का  है;

 (्)  क्या  बिहार  सरकार  ने  इस  बारे

 में  केस्दीय  सरकार  से  कोई  सद्ामता  मां  है,

 और
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 id  (ग)  यदि  हां,  तो  उसका  व्यौरा
 क्‍या  हे?

 खाद्य,  कृषि,  सामुदायिक  विकास  तथा

 सहकार  मंत्रालय  में  राज्य  मंत्रों  (श्री घ्र्ना

 साहिब  दिन्वे)  :  (क)  से  (ग).  बिहार
 खरकार  ने  बाढ़ों  से  प्रभावित  होने  वाले

 क्षेत्रों  में  आरक्षित  भण्डार  तैयार  करने  के

 प्लिये  एक  लाख  माटरी  टन  आयतित  गेहूं  का

 ऋतिरिक्त  झावंटन  करने  के  लिये  कहा  है  ।

 Supply  of  boring  machines  to  Bihar
 State

 2954.  Shri  S.  Kundu:
 Shri  Kameshwar  Singh:
 Shri  A.  Sreedharan:
 Shri  Lakhan  Lal  Kapoor:

 Will  the  Minister  of  Foog  and  Agri-
 aulture  be  pleased  to  state:

 da)  the  number  of  acres  of  land
 ‘which.  have  been  irrigated  as  a  result
 @f  Rig  boring  machines  supplied  by
 Whe  Central  Government  to  Bihar
 @using  the  last  three  months;  and

 b}  the  number  of  boring  operations
 fave  been  delayed  or  remained  in-
 tomaplete  due  to  the  non-supply  of
 suitable  iron  pipes?

 Fhe  Minister  of  State  in  the  Minis-
 @y  of  Food,  Agriculture,  Community
 Wewelopment  and  Cooperation  (Shri
 Ameazsahib  Shinde):  (a)  and  (b).  The
 pequired  information  is  being  col-
 tected  and  will  be  placed  on’  the
 Wable  of  the  Sabha.

 अलवर  से  भोपाल  तक  नया  राष्ट्रीय  राजपथ

 2955.  श्री  मीठा  लाल  :  क्या  परि-

 वहन  तथा  नौवहन  मंत्री  यह  बताने  की  क्रपा
 'करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  अलवर  से

 +  ओपाल  बरास्ता  डांसा  लालसोर  और  सवाई

 माधोपुर  तक  एक  नया  राष्ट्रीय.  राजपथ

 बनाया  जा  रहा  है;  और

 #53  (Ai)  LSD—3,
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 (ख)  यदि  हां,  तो  यह  राजपथ  कब
 तक  बन  कर  तैयार  हो  जायेगा  ?

 परिवहन  तथा  नौवहन  मंत्री  (डा०
 Alo  के०  यार०  Alo  wa)  :  (क)  जी

 नहीं  |

 (ख)  प्रश्न  नहीं  उठता  है  ।

 Scarcity  of  Grams  jn  Andhra  Pradesh

 2956.  Shri  Eswara  Reddy:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  serious  scarcity  of  grams  भा
 Andhra  Pradesh;

 (b)  if  so,  the  steps  taken  to  meet
 the  State’s  requirements  in  this  res-
 pect;

 (c)  the  total  requirements  of  grams
 in  Andhra  Pradesh;

 (d)  the  varieties  of  grams  requir-
 ed  by  the  State  Government;  and

 (e)  the  total  quantity  of  each  va-
 riety  of  grams  sent  to  that  State  ‘in
 1967-68  so  far?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Shri
 Annasah'>  Shinde):  (a)  No  report  ef
 any  serious  scarcity  of  gram  in  Andhra
 Pradesh  has  been  received,

 (b)  Does  not  arise.

 (९)  and  (a).  State  Government  have
 not  sent  any  specific  demand.

 (९)  Andhra  Pradesh  have  so  far
 been  allotted  i,700  tonnes  gram  and
 300  tonnes  gram  dal  during  1967-68.

 Sethusamudram  Project

 2957.  Shri  Kirutinan:  Will  the  Minis-
 ter  of  Transport  ang  Shipping  be
 pleased  to  state:

 (a)  the  stage  of  Sethusamudram
 Project  in  Madras  State;

 »
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 (b)  the  estimated  cost  of  this  plan;
 and

 (c)  the  measures  taken  to  expedite
 this  scheme  ang  the  time  by  which  it
 will  be  completed?

 fhe  Minister  of  Transport  and  Ship-
 ping  (Dr,  V.  K.  R.  V.  Rao):  (a)  and
 (b).  Detailed  surveys,  trial  borings—
 both  on  land:  and  in  the  sea—and
 tracer  studies  are  being  carried  out  at
 present.  A  separate  Organisation  has
 been  set  up  with  Headquarters  at
 Madras  for  the  purpose.  «These  studies
 which  are  expected  to  be  completed
 by  the  end  of  this  year  are  estimated
 to  about  Rs.  37  lakhs.

 (c)  Further  action  on  the  Project
 ट  be  considered  only  after  the  tech-
 nical  report  is  received  and  examined.

 Construction  of  East  Coast  Road

 2958.  Shri  Kirutinan:  Will  the  Minis-
 ter  of  Transport  ang  Shipping’  be
 pleased  to  state:

 (a)  the  stage  of  construction  of  East
 Coast  Road  connecting  Madras  and
 Cape  Comorin;

 (b)  the  measures  taken  to  expedite
 this  scheme;  and

 (c)  the  ajlocation  made,  if  any,  dur-
 ing  the  Fourth  Five  Year  Plan?

 The  Minister  of  Transport  and  Ship-
 ping  (Dr.  V.  K.  R.  V.  Rao):  (a)  The
 road  in  question  is  a  State  road,  Its
 development  is,  therefore,  primarily
 the  responsibility  of  the  State  Govern-
 ment,  In  order,  however,  to  assist:
 them  in  developing  this  road,  the  Gov-
 ernment  of  India  offered  to  the  State
 Government  in  December,  1966,  a
 grant-in-aid  up  to  Rs.  6  lakhs  to  meet
 50  per  cent  of  the  cost  of  constructing
 a  missing  link  between  Mahabalipu-
 ram  and  Marakkanam,  the  remaining
 50  per  cent  or  more  being  met  by  the
 State  Government  from  their  own  re-
 sources.  Against  this  grant,  the  State
 Government  have  sanctioned  recently
 an  estimate  for  a  part  of  this  work,
 amounting  to  Rs,  0.2  lakhs  and  have
 just  started  this  part  of  the  work.
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 (b)  and  (c).  In  view  of  the  position.
 explained  above,  the  questions  do  not
 arise.

 Marketing  and  Inspection  Unit  at
 Nagpur

 2959.  Shri  George  Fernandes:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  an  indefinite  hunger
 strike  has  been  launched:  by  an  em-
 ployee  of  the  Marketing  and  Inspection
 Unit  Directorate  in  Nagpur  with  effect
 from  the  Ist  June,  1967;

 (b)  whether  the  employees  of  this
 Directorate  have  been  _  agitating
 against  the  victimisation  of  the  em-
 ployee;  and

 (c)  whether  any  steps  have  been
 taken  to  resolve  the  dispute?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Shei
 Annasahib  Shinde):  (a)  A  temporary
 Lower  Division  Clerk  served  with  @
 notice  terminating  his  services  went
 on  hunger  strike.  He  has  since  aban-
 doned  the  hunger  striken  on  9-6-67,

 (b)  The  Clerks  Union,  instigated  by
 some  outsiders,  is  reported  to  have
 taken  part  in  the  agitation,  protesting
 against  the  termination  of  the  services
 of  the  Lower  Division  Clerk,

 (c)  The  agitation  has  already  been
 withdrawn.

 Milk  Foods  from  Soya-Bear

 2960.  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  jt  is  a  fact  that  milk
 foods  have  been  prepared  from  the
 soya-bean  with  considerable  succesg  in
 China  and  the  United  State;  and

 (b)  if  so,  the  reasons  for  not  using
 vegetable  milk  to  prepare  larger
 quantities  of  infant  food  in  our  country
 too?
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 The  Minister  of  State  in  the  Minjs-
 tery  of  Food,  Agricultare,  Community
 Development  and  Covperation  (Shri
 Arnnasahbib  Shinde}:  (a)  Yes.  It  has
 been  in  use  of  China  for  long.  Soya
 bean  products  have  also  gained  popu-
 larity  Jn  recent  years  in  the  United

 Btates.

 {b)  Soya  beans  are  not  cultivated  to

 any  apprectabie  extent  yn  India.  How-

 ever,  the  technology  and  economics  of

 using  vegetable  proteins  for  the  manu-
 facture  of  infant  food  are  under  in-

 vestigation

 Shipyard  at  Marmagao

 296!.  Shri  Shinkre:  W2il  the  Minis-

 ter  of  Transpor:  ang  Shipping  =  bc

 Pleased  to  stute:

 fai  whether  there  hac  been  a  sud-
 stantia!  demand  for  Indian-made  ships
 from  Indian  and  foreign  shipping
 firms,

 {b)  whether  the  presen,  shipyards
 in  Indta  are  in  a  position  to  satisfy
 their  orders,

 tc,  whether  Government  have  fina-
 hsed  any  achemes  for  the  construction
 of  a  shipyarg  at  Marmagao.

 id)  ॥  so,  the  detanls  thereof,  and

 fe)  if  the  reply  to  part  (c)  above

 be  an  the  negative,  the  reasons  there-
 for*

 The  Minister  of  Transport  and  Ship-

 ping  (Dr.  च  KR.  दै दह  Rae):  (a)  Yes.
 Sir  There  is  demand  for  Indian-made

 ships  from  Indian  Shipping  Frms  only

 (by  No,  Sir.

 (c)  to  (९),  There  ह ६ ज  no  proposal  un-

 der  consideration  of  Government  for

 the  construction  of  a  shipyard  at

 Marmagao  Government  have  already
 decided  to  set  up  a  shipyard  at  Cochin

 in  the  West  Coast.

 Minar  Ports  on  Goan  Coast

 2963,  Shri  Shinkre:  Wil)  the  Minis-

 ter  of  Tramsport  ang  ‘Shipplag  be

 pleased  to  state:

 (a)  whether  Government  are  aware

 of  the  potentialities  of  the  minor  ports
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 like  Panaji,  Betul  and  Sinquerim  on
 Goan  Coast;

 (b)  whether  any  scheme  has  been
 finalised  for  the  development  of  these

 ports;

 (९)  af  So,  the  details  thereof;  and

 (d)  if  the  reply  to  part  (b)  above

 be  in  the  negative,  whether  Govern-
 ment  propose  to  finalise  qa  scheme  in

 view  of  increasing  need,  and  constant
 demand  from  the  bu:iness  community,

 specially  mine-owners  from  Goa?

 The  Minister  of  Transport  and  Ship-
 ping  (Dr.  V.  K.  BR.  ९.  Rao):  (9)  to  (0).

 The  information  required  has  been

 called  for  from  the  Government  of

 Goa,  Daman  and  Diu  ang  will  b*  laid

 on  the  Table  of  the  Sabha

 Sale  of  Soft  Coke  in  Villages

 2964.  Shri  Yajnik:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased  tc

 state:

 (a)  whether  attention  of  Govern-

 ment  has  been  drawn  to  a  booklet
 catied  “From  Dune  and  Wood  ०  Coal”

 published  by  the  Coal  Utilisation
 Council  at  New  Delhi;  and

 (b)  whether  Government  have
 laken  any  step;  to  imp!ement  the  re-

 commendation  made  in  the  booklet  to

 subsidise  the  sale  of  soft  coke  in  the

 villages  to  prevent  the  peasants  from

 using  valuable  cattle  dung  for  cooking?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community

 Development  and  Cooperation  (Shri
 Annaszhid  Shinde):  (a)  and  (b).  Yes,

 Sir,  The  Government  js  aware  of  the

 problem  of  the  use  of  cattle-dung  as
 fuel.  Wherea;  some  fire-woog  and

 cattle-dung  are  available  in  rural  areas

 free,  or  at  a  nominal  cost,  commercia!

 fuel  such  as  soft  coke  qill  be  costlier

 and  there  will  be  natural  resistance

 for  their  use  by  the  economically

 weaker  sections  of  the  rural  commu-

 nity.  With  the  present  cost  of  soft

 coke,  using  this  as  fue!  in  the  rural

 house-holds  to  divert  them  from  using

 valuable  cattle-dung  for  cooking  is  not

 feasible.  The  Government  do  not  pro-
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 pose  to  subsidise  the  sale  of  soft-coke

 in  the  rural  areas  The  approach
 should  be  to  encourage  use  of  soft
 coke  in  urban  areas  in  replacement  of

 the  use  Of  fire  wood  and  charcoal,  50
 that  the  availability  of  fuel-woog  37
 rural  ar€ag  may  improve,  thus  reduc-

 ing  the  pressure  on  the  use  of  cattle

 dung  as  fue]  in  rural  areas  resulting
 In  saving  it  for  use  as  manure

 weet  पालने  तथा  पकड़ने  के  लिये  प्रशिक्षण

 केम्द

 2965.  शी  विभति  मिश्र

 यो  २०  नाठ  तिवारी

 क्या  ब्वाय  तथा  कृषि  मची  घट  बनाने

 की  कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  का

 विचार  देश  में  मछली  पासने  तथा

 पकडने  के  लिये  दस  प्रशिक्षण  केन्दों  को  जित

 में  केन्द्रीय  सरकार  द्वारा  विहार  में  चलाया

 जाने  वाखा  एक  केन्द्र  भो  शामिल  है  बन्द  करने

 बा  है  और

 (ख)  यदि  हा  ता  क्‍या  यह  भो  सच

 है  कि  सरबार  का  विचार  बिहार  मे  दाना-

 पुर  कन्द्र  का  बन्द  करने  के  बाद  उत्तरी

 बिहार  में  मानिदारों  मे  एक  कन्द्र  स्थापित

 बर्ने  का  है
 :

 श्वास ,  कृषि  रामदाधिक  दिकास  लप्घा

 सहकार  सत्रालय  मे  राज्य  सत्र  (श्री  झग्साहिल

 चिन्वे )  :  (१)  जिन  बन्दा  €  पार  मे  कहा

 मया  है  थे  प्ायद  भमत्म्य  विम्ताप  एकक

 हूँ  जा  बिहार  रहता  न्म्ड  राज्य।  में

 बनाए  जा  २2  थे  7  एस  आठ  एकर  थे

 28  फरवरी,  96°  का  ये  सब  एकक

 च्म्द  कर  दिए  गए  मच  में  मी  करने  के

 लिए  से  समय  था  प्रदान  मंत्रा  द्वारा

 9965  मम्थ पिए  का  २ई  फा  विशेष  समिति

 की  सिफारिश  थे  अतमार  ये  बन्द  बिए  गए

 ष्

 (खि  बन्दोय  सरकार  कसी  राज्य
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 में  मत्स्य  विस्तार  एकक  खोलने  के  किसी

 प्रस्ताव  पर  विचार  नहीं  कर  रही  है  !

 Park  Hotel  at  Park  Street,  Calcutta

 2966  Shri  Madhu  Limaye:
 Shri  8.  M.  Banerjee:
 Dr.  Ram  Manchar  Lohia:

 Shri  George  Fernandes.

 Will  the  Minister  of  Togrism  and
 Civil  Aviation  be  pleased  to  state:

 (a)  whether  the  refusal  to  give
 licence  to  the  Proprietor  of  the  Park

 Hote]  at  Park  Street,  Calcutta  on  tech-
 nical  grounds  has  since  been  with-

 drawn,

 tb)  whether  any  enquiry  was  made
 as  to  whether  the  necessary  steel  and
 cement  quota  had  been  obtained  by
 the  Proprietor  of  this  Hotel  before

 undertaking  its  construction,

 (ey,  if  so,  the  conclusions  reached.
 and

 (d)  whether  an,  proceedings  have
 Seen  started  by  Government  &gainst
 the  Proprnetor  for  constructing  the
 Park  Hotel  without  valid  cement  and
 “eel  permits/quota?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Karan  Singh):  (a)  No.
 Sir  The  matter  i5  under  consideration
 of  the  State  Government

 {b)  and  ter  Yes,  Shr  The  State
 Government  have  issued  permit,  for

 RBG  tons,  of  cement  to  Meast«s  Aruna
 Estates  Private  Ltd,  Calcutta  for  con
 struction  of  Park  Hotel  However,  their
 record,  do  no  thew  that  any  steel

 perm.t,  ave  been  issueg  in  favour
 of  thr  firm  for  this  hotel  No  appl:-
 cation  for  steel  permit  was  made  to

 the  Iron  &  Steel  Controller  Govern-

 ment  of  India

 td)  No,  Sur

 Agricultural  Universities  in  India

 2967.  Shri  डग,  Viswambharas:  Will

 the  Minister  of  Foog  and  Agriculture
 be  pleased  to  state:

 (a)  the  number  of  Agricultural
 Univerdties  in  India-  and
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 (७)  the  names  of  Agricultural  Uni-
 versities;  and  the  placeg  where  each

 One  of  them  is  located?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Shri
 Arnnasthib  Shinde):  (a)  Eight.

 tb)  The  nomes  of  the  Unniversities
 are:

 }  UP.  Agricultural  University.
 Pantnagar  (Distt.  Nainital

 U.P.)

 3  Punjab  Agricultural  University,
 Ludhiana  (Punjab).

 3,  Udaipur  University,  Udaipur
 (Rajasthan)

 4  Oriss.,,  University  of  Agriculture
 and  Technology,  Bhubanes-
 whr  (Orissa),

 Andhra  Pradesh  Agricultural
 University,  Hyderabad  (A.P.)

 6  University  of

 dd

 Agricultura!
 Sciences,  Hebbal  Bangalore

 (Mysore)

 7१  Jawaharia}  Nehru  Krishi
 Vishwa  Vidyalaya,  Jabalpur
 (MP)

 8  University  of  Kalyani,  Kalyaru
 (W.B.)

 ह १. इ  गये  (हाइहोजनेटेड)  लल  को  कम'

 2968.  ी  हुुम  च्ग्द  कछुदाय

 को  है 4). ६  सिह  झायरबाल  :

 क्या  wre  तथा  कृषि  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  मह  सच  है  कि  सरकार  ने

 मारियल,  बज्र  तथा  सोयाबीन  के  तेलों  का

 सस्ते  भाव  पर  झावात  कर  के  शानों  पकाने

 के  तेलों  की  कमी  को  पूरा  करने  का  प्रबन्ध

 कथा  है;

 (लि)  यदि  हां,  1. ६६  isee—67  में  इन

 [.. , |  के  बायात  पर  कितनी  विदेशी  मुद्रा

 व्यक्त  की  गई;  शौर
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 (3)  देश  में  किततो  फर्मो  इन  तेलों  का

 उत्पादन  करती  हैं  ?

 खाश,  कृषि,  सामुश।शिक  विकास  तथा

 सहकार  सत्रनविय  1 ढ  राज्य  मंत्री  ऋं।  झन्ना

 साहिश  दिन्दे )  (क)  वनस्पति  बनाने

 में  प्रवक्ता  करने  के  लिये  सोयाबंन  तथा

 सूरजमसखा।  के  तल  की  कुछ  मात्रा  को  अधात

 किया  जा  रहा  है  |

 (a)

 सोयाबीन  सुरजसख्ी

 का  नत  का तेल

 मसाघत  सयुक्त  राज्य  ब््म

 प्रमेरिका

 मांवा  (मीटरी

 टन)  $4,275  t  000°

 विदेशों  मुद्दा  का  व्यय

 वम्त  पर

 लागत  (रू  ०लाख  )  शन्य)

 भाड़े  पर  Si99  gg*™

 (#0  लाख)  38  22  |

 38.22  199.99

 इसमे  उपहा  र  रूप  में  प्राप्त  मुफ्त  6,  000

 मीटरी  टन  की  मात्रा  शाभिल  है,  लेकिन  यह

 मात्रा  कीमत  पर  वनस्पति  उद्योग  को  सुलभ

 की  गयी  थी,  इस  बिक्री  से  प्राप्त  राशि  को

 सूखे  से  प्रभावित  क्षेत्रों  में सहायता  कार्यों  पर

 | । है  किया  जाएगा  i

 (ग)  इन  तेलों  का  देश  में  उत्पादन  नहों

 हो  रहा  है

 श्दी०  एल ०  480  के  टाइटल  |  के

 धधीन  रुपयों  में  स्दायपी  ।

 *खरोदे  गये  s0,000  मीटरी  टन

 सूरजमुद्ी  के  तेल  की  लागत  भाड़ा  सहित  ।
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 Security  Deposit  for  Public  Goods
 Cartier  Permit

 2969.  Shri  George  Fernandes:
 Shri  J.  H,  Patel;
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Transport  and

 Shipping  be  pleased  to  state:

 (a)  whether  Government  have  pro-

 posed  that  an  applicant  for  a  permit  to

 ply  a  public  goods  carrier  must  pay  a

 security  deposit  of  Rs.  5.000  at  the

 tume  of  applying  for  «  permit;  and

 १0)  whether  Government  propose  to

 drop  the  proposal  in  view  of  the  re-

 presentations  received  from  the  trans-

 port  operators  in  the  country?

 The  Minister  of  Transport  and  Ship-

 ping  (Dr  १.  K.  B.  V.  Rao):  (a)  and

 tb)  A  provision  has  been  proposed  in

 the  Motor  Yehu  les  «Amendment,  Bill,

 1965.  introduced  in  the  Rajyva  Sabha

 on  the  llth  December  1965,  that  every

 applicant  for  the  gran’  of  ua  new  per-
 mit  under  ~ectson  46  or  -ection  54  of

 the  Motor  Vehicle.  Act.  i939.  shall

 deposit.  by  way  Of  <ecurity  with  his

 application  an  amount  in  such  manner

 and  at  such  rate  net  exceeding  rupees

 five  thousand  per  motor  vehicles,  as

 the  State  Government  may  with  re-

 ference  to  euch  class  of  vehicle  by
 notification  in  th,  Official  Gazette,

 specify.  The  Bill  is  proposed  to  be  re-

 ferred  to  a  Joint  Committee  of  the

 Rajya  Sabha  and  the  Lok  Sabha

 Land  under  coltivation  in  Rajasthan

 2976.  Shri  BR  K.  Birla:  Wil)  the

 Minister  of  Feod  and  Agricaltare  be

 pleased  to  state:

 tay  the  total  acreage  of  land  which

 is  at  present  under  cultivation  in

 Rajasthan  State:

 {bi  the  total  cultivable  lang  which

 is  Tying  uncultivated  for  the  last  seve-

 rai  years  in  Rajasthan;

 ic,  whether  the  matter  of  bringing

 thig  uncultivated  land  under  cultiva-

 tion  has  been  taken  up  with  the  Gov-

 ernment  of  Rajasthan  in  the  context

 af  the  food  deficit  in  the  country;
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 {d)  whether  Government  have  pro-
 mised  any  financial  or  other  assistance
 In  this  regard;  and

 -

 te)  if  so,  the  nature  thereoft

 The  Minister  of  State  in  the  Mials-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation

 (Shri
 Annasahib  Shinde):  “'(a)  An’  area  of
 15,989  thousand  hectares  j,  under  cul-

 tivation  in  the  Rajasthan  State.

 (b)  9040  thousand  hectares  of  cul-
 turable  land  is  reported  to  be  iying
 unutilized.

 icy  The  question  of  bringing  un-
 cultivated  land  under  cultivation  has
 heen  constantly  engaging  the  attention
 of  Government,  However,  the  whvule
 of  cultivable  waste  lang  cannot  be
 brought  under  cultivation  due  to

 paucity  of  rainfall]  and  lack  of  irrigu-
 lon  facilities.  Most  of  these  lands
 would  alSo  require  considerable  in-
 vestment  before  they  can  be  made  fit
 for  cultivation.

 td)  and  (e}.  Financial  assistance  is
 available  to  the  State  Government  in
 accordance  with  the  approved  pattern
 of  assistance  under  a  Centrally  spons-
 oreg  scheme  of  reclamation  of  waste
 land  for  resettlement  of  landies:  agri-
 cultural  workers  Under  this  scheme,
 the  expenditure  is  reimbursed  by  the
 Centre  upto  a  ceiling  of  Rs.  300  per
 acre  On  the  cost  of  reclamation  and
 Rs  750  per  family  towards  agricul-
 tural  implements  and  where-withal.

 चुनाव!  मं  झमांचत  तरीकों  का  ब्रन्नोश

 Poors.  ft  सिड्धेह्थर  warn:  कया

 बिधि  मली  ov  ताने  की  कृपा  करेंगे  कि

 (क)  पहले,  दूसरे  धौर  गीसरें  धाम

 चुनानों  के  दौरान  झनखित  तरीकों  का  प्रयोग

 करने  के  लिधे  कितने  उम्मीदवारों  के  |, : अ

 मानने  दर्ज  किये  गये;

 (खत)  प्रत्येक  धाम  चुभाव  में  किसने

 मामलों  में  उम्मीदवार  दोची  यादे  1...  तथा

 उन  उम्मीदवारों  के  भाम  क्‍या  हैं;  और
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 (7)  चौथे  धाम  चुनाव  में  दज  किये

 गमे  ऐसे  मामनों  का  राज्यवार  व्यौरा  क्या  है  ?

 विधि  सजालय  में  उपभत्र  है...  ato  TMo

 wart)  :  (क)  से  (7).  प्रभ्याथियों  के

 विर्द  भ्रष्टाचार  के  प्रभ्िकपन  साधारणतया

 निर्याचन  प्रजियों  के  माध्यम  से  किए  जाते  है

 बूंकि  प्रथम  और  दितीय  साधारण  तिर्वाचनों

 हे  सम्बद्ध  घधिकांग  भ्रभिलेख  नष्ट  कर  दिए

 कह  हैं.  प्रतः  उपरमुक्त  प्रश्न  में  मांगी  गई

 श्री  जानकारी  प्रायोग  के  पास  उपलब्य  नहीं

 है  तुनीय  साधारण  निर्वाचनों  से  सम्बन्धित

 जान  का  रो  सगहीत  की  जा  रही  है  ।  चतुर्थ  साधा-

 रख  निर्वायनों  के  एएचात  फाइल  की  गई  अधिया

 %  दिए  गए  अ्प्टालार  के  प्र्रकेथना  के  बारे

 ह ए  भ्रायोग  को  कोई  जानकारी  नहीं  हे  |

 क्योंकि  पुनरीक्षित  विधि  &  प्रधीन  ये  भ्रॉजिया

 उच्च  न्यायालयों  के  समक्ष  प्रस्तुत  को  जाती

 हैं ।

 बोनो  की  शिल  को  गन्  को  सप्लाई

 2972.  ष्घी  बिभति  मिथ  :

 ही  Ko  नाठ  तिबारो  :

 बया  ष्ा  लया  कृषि  मत्री  यह  बताने

 की  कुपा  करेगे  कि

 (क)  क्‍या  यहे  सच्च  है  कि  वर्ष

 1966-67  मेँ  बीरगज  (नेपाल)  स्थित

 चीनी  मिल  को  चम्पारन  (बिहार)  से  बहुत
 बड़ी  मात्रा  में  गन्नों  मलाई  किया  गया  है,

 (@)  बढि  #  मो  इस  के  क्‍या  कारण

 हैं;  ौर

 (ग)  सरकार  का  जार  विक्तीय  वर्ष

 के  इम  मम्बन्ध  में  क्या  कार्यवाही  करते  का

 कियार  है  ?

 qr,  छबि,  सानुवाधिक  विकाल  तथा

 सहवार  |, ह ह  में  राज्ट-भंत्री  (जी
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 mar  साहिद  वन्दे )  (क)  बिहार

 सरकार  ने  झनूमान  लगाया  है  कि  लगभग

 20,000  भीटरी  टन  बसना  बिहार  से  वीर-

 गंज  मिल  को  गया  था  |

 (थि)  इमका  मुख्य  कारण  वीरगज

 मिल  द्वारा  गधे  का  श्रपक्लाइुत  प्रधिक  मृल्य

 देना  था

 (ग)  बिहार  सरकार  के  परामर्श  से

 इस  मामले  पर  बिचार  किया  जाएगा  |

 Acquisition  of  Agricultural  Laad

 2973.  Shri  Abdul  Ghani  Dar:  Will  the

 Minister  of  Food  and  Agrieulture  Le

 pleaseg  to  state’

 (a)  whether  Government  have  ask-

 ed  the  State  Governments  to  supply
 the  information  about  the  acquisition
 of  agriculura]  and  fertule  lands  for  me

 dustrial  and  other  purposes  during  the

 last  five  vears.  vear-wise,

 (bs  the  acreage  of  fertue  and  agr:-
 cultura}  lands  acquired  by  each  State

 during  the  last  five  years.  year-wise,
 and  the  purposes  for  which  jands  were

 acquired,  and

 (c)  whether  Government  have  issued

 uny  instructions  to  the  State  Govern-
 ments  lo  acquite  onjy  barren  and  un-

 cultivable  land  for  these  purposes  and

 if  sO,  the  reaction  of  State  Govera.

 ments  thereto”

 The  Minister  of  State  in  the  Minis

 try  of  Food,  Agriculture,  Commanity

 Development  and  Cooperation  Shri
 Annasahib  Shinde):  (a)  No.

 ib)  Does  not  arise.

 (c)  The  Central  Government  have

 requested  from  time  to  time  the  State

 Government,  that,  in  the  interest  of

 food  production,  acquisition  of  good

 agricujtura}  land  for  non-agricultural

 purposes  should  be  avoided  as  far  as

 possible.  Most  of  the  State  Govern-
 ments  have  accepted  the  above  view-

 point  and  have  issued  necessary  in-

 structions  to  all  concerned  under.  their

 control.
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 went  की  बोरियों  का  पकड़ा  जाना

 2974.  थी  हुं  हम  क (.. ठ  कछबाय  :

 ी  शाम  सह  झपरवाल  :

 थो  भारत  सिह  च्रीहान  :

 क्या  खाश  तथा  कृदि  मठी  यह  बनाने

 को  हृया  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  नरेला

 पुलिस  ने  अप्रैल,  i967  भें  चीनी  से  भरी

 so  बोरिया  पकरी  थी  जो  बिना  सी

 परिमिट  के  हरियाणा  भेजी  जा  रही  थी,

 खि)  यदि  हा,  तो  यह  चीनी  कहा  से

 लाई  गई  थी,  और

 (ग)  इस  सम्बन्ध  में  सरकार  ने  बया

 कार्यवाही  की  है  ?

 खाद्य,  कृषि,  सामशाथिक  विकास  तथा

 सहकार  मंत्रालय  मे  राज्य-मत्रोी  (लो

 प्रज्नासाहिब  डिर्द)  (क)जीहा।

 (ख)  प्रौर  (ग).  एफ ०  पश्राई  ०  प्रार  ०

 सकया  54  दिनाक  ]4  अ्रप्रेल,  967  के

 झाघार  पर  पह्र॒त्यावश्यक  वस्तु  प्रधिनियम,

 955  की  घारा  7  के  तगत  एक  सामला

 दर्ज  किया  गया  है  |  इसकों  जाच  हा  रहो  है  ।

 भारतीय  wre  निगम  के  सृष्यालय  को

 महस  1. 4  हटाकर  दिल्‍ली  लाना

 2975.  च्चो  हुकम  चम्द  कछबाय  :

 को  झोकार  धहिह  :

 थी  क  हप्पन  :

 क्‍या  wre  तथा  कृषि  मती  26  मार्च,

 967  के  झताराकित  प्रान  सकया  72  के

 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की  क्या

 करेगे  कि

 (क)  भारत  के  खाद्य  निगम  के  मुख्यालय
 को  मदास  से  हटा  कर  दिल्‍ली  लाने  का  जो

 सुझाव  17 1-16  गया  है  उसभे  क्‍या  कारण  हैं;
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 (@)  इस  मामले  में  क्‍या  निर्भव  किया

 गया  है;  बौर

 (ग)  मुख्यालय  का  स्थान  बदलने  में

 कितना  घन  ल्च  होने  का  गनुमाम  है
 ?

 खास,  कृषि,  सामदायिक  विकास  तथा

 सहक्ार  सबरालय  में  शाज्-पन्री  (णी  श्प्खा

 साहिब  दिस्वे)  (क)  भारतीय  शाह

 निगम  की  गतिविधियों  का  विस्तार  दक्षिणी

 राज्यों  के  झलावा  झन्य  क्षेत्रों  में  हो  जाने  खे

 निगम  के  लिये  मद्रास  में  रह  कर  झपना

 कार्य  चलाना  उतरोसर  कठिन  हो  गया

 है  निगम  के  उच्च  पभ्रधिकारियों  का  उत्तरी

 नथा  पूर्वी  क्षेत्रो  में  प्रान  जाने  में  बहुत  भधिक

 समय  नप्ट  हो  जाता  है  ।  उन्हें  खाद्य  मिगम,

 जि  के  निकट  सम्पर्क  में  कार्य  करना  पडता  है,

 के  साथबार  बार  परामर्श  करने  में  कठिनाई

 होती  है

 (a)  मुख्य  कार्यालय  का  मई  दिल्‍ली

 भे  ह्दान  &  प्रस्ताव  को  भान  लिया  गया  है  ॥

 (ग)  लगभग  RO  हजार  श्पये  ।

 डिहार  भे  सहकारी  ऋण  व्यवत्या

 976  भरी  हुक्स  चाम्द  बध्दबाय  :

 शा  राम  सिह  झायरलात्  :

 क्या  qe  तथा  द््थि  मत्री  यह  बताने

 की  कृया  करेगे  कि

 (क)  क्‍या  यह  सच  हैं  कि  केन्द्रीय

 ग्रधिकारियो  का  एक  दल  सहकारी  ह. 3 द

 व्यवस्था  के  बारे  में  बिहार  राज्य  धरकार  के

 माथ  बातचीत  करने  सिश  भार्द  967  के

 वरना  गणा  बा,

 (ख)  पदि  हा,  तो  किन-किन  विषकों.

 पर  बातचीत  हुई,  धौर

 (ग)  ह... १ ह  देने  की  शर्तों  के  बारे:

 कया  मिर्णय  किया  नया  ?
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 wre,  कृषि,  सानुदाधिक  विकास  तथा

 शहुकार  मंत्रालय  में  राज्प-मंत्री  शी  एल०

 एशठ  गर्पादस्थामी)  (क)  जी  हां  |

 (ख)  निम्नलिखित  विषयों  पर  बातचीत

 की  गई  —

 (:)  बिहार  में  1967-68  के  लिए

 ऋण  कार्यक्रम  तथा  कोसी

 नहर  द्वारा  सिखित  क्षेत्र  में

 सहकारी  ढाचे  को  मजबत

 बताने  के  लिए  उपाय,

 (2)  1967-68  में  कृषि  ऋण

 देने  के  लिए  धन  सुलभ

 करने  हेतु.  सहकारी

 समितियों  के  मैंर-संदस्यों

 के  लिए  सरकार  की  प्रन-

 पूरक  ऋण  व्यवस्था.  तथा

 (3)  कोसो  नहर  द्वारा  सिचित  क्षेत्र  में

 सहकारों  विपणन  काच  को

 मजबूत  बनाने  को  चोजगा  |

 (ग)  केबल  किसाना  का  ऋण  बाटन

 के  तौर-तसरीकों  पर  विचार-विमर्श  किया

 गया  |

 Cooperative  Sugary  Factory  in  Orisa

 2977.  Shri  Chintamanj  Panigrahi:
 Shri  Sradhakar  Supeker:
 Shri  ह नि  BR.  Laskar:

 Will  the  Minister  of  Foog  and  Agr:-
 caiture  be  pleased  to  state:

 {a)  whether  the  setting  up  ज  ह ह

 cooperative  sugar  factory  at  Bargarh

 (District  Sambalpur)  has  made  any

 Progress  by  now;

 (b)  if  a,  what;  end

 (९)  when  the  production  is  likely
 to  start?

 मी.  हैं,  Gerupadswamy):  (a)  and  (bd).

 The  cooperative  society  has  collected

 ह.  3434  है! ! 1.  os  share  capital  *rom
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 members  including  Rs,  4  lakhs  from
 State  Government.  The  society's  ap-
 plication  for  a  loan  of  Rs.  l2n  lakhs
 #3  pending  with  Industria)  Finance

 Corporation.

 (c)  It  is  not  possibie  to  state  at  this

 stage  when  production  will  commence.

 Road  Bridge  on  Rupnarain  River

 2978.  Shri  H.  P.  Chatterjee:
 Shri  8.  C.  Samanta:
 Shri  Yashpal  Stogh:

 Will  the  Minister  of  Transport  and

 Shipping  be  pleased  to  state:

 ta)  whether  the  construction  of

 lhe  road  bridge  over  the  Rupnarain
 River  at  Kolaghat  (NH.  No.  6)  will
 छ्  completed  in  the  scheduled  time;

 tb)  if  so,  how  far
 sed;

 ४  has  progres-

 (c}  whether  there  is  any  proposal
 ‘o  levy  some  sort  of  toll  tax  on  pas-
 ‘engers  and  carriers  of  goods  using
 the  brmdge,  and

 id}  whether  there  was  any  change
 in  the  estimates  of  cost  of  construc-
 fron?

 The  Depaty  Minister  in  the  Minis-

 try  of  Transport  and  Shipping  (Shri
 Bhakt  Darshan):  (a)  and  (b).  The

 scheduled  tame  for  the  completion  of

 the  Kolaghat  Road  Bridge  over  the

 Rupnarain  river  was  January,  1966;
 but  for  various  reasons  the  bridge
 could  not  be  completed  by  that  time.

 Ninety  per  cent  of  the  work  has,

 however,  so  far  been  done  and  the

 bridge  ig  expected  to  be  completed

 by  December  1967.

 (ए)  No,  Sir.
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 (7)  कपा  किसी  समय  कुछ  बीज

 सरकार  को  उपहार  के  रूप  में  भेट  हुए  थे,

 (d)  The  estimate  of  the  bridge,
 which  was  originally  sanctioned  for

 Rs  2.22  lakhs  in  1956,  has  now

 increased  to  Rs  28  lakhs

 च््जो  का  warara

 29749,  भी महन  स्वखूप '  क्‍या  लाया

 तथा  कृषिं  मती  यह  बताने  की  कृपा  करेगे

 कि

 (क)  पहली,  दूसरों  और  शौसरों

 'पचवर्षोथ  बजनाधों  के  दोरान  किल-किल

 देशो  से  गेह,  बाजरा,  मक्का  झौर  धान  के

 बोजों  का  झायात  किया  गया

 (है... 3  कितनी  मात्रा  में  कोजा  का

 झायात  किया  गया  अर  उनके  मून्‍्य  वे  रूप

 में  कितना  राशि  का  भुगतान  किया  गया,

 व  देश  का  नाम

 जहा  से  आ्रायात

 किया  गया

 गेह  बीज  i965-60  मेक्सिको

 पान  बीज  t965-66  फिसिपाइनज

 [  टी  o  नठ  )

 शाई  o  )

 ~q  प्रवधि  हैं  दारान  जी  झोर  मकका

 के  बीजा  का  इ्ाषान  नहीं  किया  गया  ।  उप-

 रकत  बीज  झार  भ्रधिक  वर््धि  «  fen  राज्य

 सरकारा  ,  राष्ट्राय  बाज  निगम  श्ादि  का

 वितरिल  किए  ney  प्राप्त  किया  दुझा  बीज

 खेती  के  लिए  राज्य  सरकारा  द्वारा  किसान

 में  वितरित  क्या  गया  |

 बारे  की  कमी  के  कारण  बुनाक  पतु  प्रो  की

 ब्व्प

 2980.  Miao  Wo  फ़म्त  :

 ष्दी  ह ' 1  >  स्क  :

 ची  Ho  ATo  महतो  :

 ame  mr

 ox

 (घ)  बोज!  का  बितरण  किस  प्रकार

 किया  गया  ?

 लाद,  कृषि,  सामुद्राध्कि  विकास  तथा

 सहकार  सश्रासद्य  मे  राज्य-भज्नी  (की  झा

 साहिब  ल्िरदे)  )  क)  से  (घ)

 प्रधिक  उपज  देने  बाली  नई  किरमा  के  विकास

 से  पहले  प्रजनन  सामग्री  को  थोड़ी  मादा  को

 छोड़  गर  खाद्यान्न  फसलों  का  धायान  साधा-

 रणतया  नहीं  किया  ग्या  |  i965-bo  में

 इस  मतालय  द्वारा  श्रायानतित  नई  विकसित

 झधिक  उपज  देने  वालों  किस्मों  के  गेह  सथा

 धान  कीज  का  विवरण  न|  प्रकार  है  —~

 भ्रायातित  दिया  गया  मूल्य

 माव।  उपतार  में

 प्राप्त

 250  20%  307  I66  |१  ९१०

 1  टोन  उपहा र

 की  जिदिस  कुदार  चोषरी

 भरी  यशपाल  सिह  .

 क्‍या  शास  तथा  कृषि  मती  यह.  बताते

 की  कृपा  हमें  कि  बप  Yoteh?  में  राज्य-

 बार  और  को  कमी  के  कारण  म  दुघाक
 पभथधा  प्रधवा  प्रन्य  क्वि  उपयोगों  पशुता
 की  संख्या  गया  है  *

 wre,  [|  सामदायिक  विकास  तथा

 साहकपर ब्रज  जय
 में  रा्य-भंजी  (जी  सजा

 साहिद  शिस्दे )  राज्य  शधग्कारों

 मानकारी  इकटूट।  की  जा  रही  है  धीर  जिलों

 ही  सभा  पटल  पर  रख  दी  आयेगी  ;
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 Wighway  to  capnect  National  High-

 way  Nog  34  and’  *  १  |

 2081.  Shri  C.  K.  Bbuttacharyya:
 Will  the  Minister  of  Tratieport  and

 Shipping  be  plcased  to  state:

 (a)  whether  there  ts  a  proposal!  in

 the  Fourth  Plan  to  construct  a  high-

 way  to  connect  National  Highway
 No.  34  with  National  Highway  No.  3]

 passing  entirely  through  the  West

 Dinajpur  District  in  West  Bengal:

 b)  if  so,  the  details  thereof.

 (ce)  whether

 swwenced;  and

 (da)  when  it  is  hkely  to  be  com-

 pleted?

 The  Minister  of  Tran®pert  =  and

 Shipping  (Dr.  V.  K.  है.  द  Rac):

 (a)  No,  Sir  National  Highway  No.

 34  itself  connects  up  with  National

 Highway  No  31  at  Dalkola  in  West

 Dinajpur  Dnstrict  after  passing  en-

 Urely  through  that  district

 tb)  to  (७)

 the  work  has  com-

 Do  net  arise

 Import  of  Foodgrains

 2982.  Shri  Hem  Raj:
 Shri  D.  N.  Patodia:
 Stri  Mehammeg  Imam:
 Shri  8.  K.  Tapariab:
 Shri  Vishwa  Nath  Pandey:
 Shri  Gadilingana  Gowda:

 Will  the  Minister  uf  Feod  and

 Agriculture  be  pleased  to  state:

 (a)  the  quantity  of  foodgrains  that
 have  been  imported  und  arrived  in
 lndia  from  foreign  countries  in  April
 and  May.  i967.  country-wise;  and

 (b)  the  manner  in  which  it

 distributed  to  the  different
 and  Union  Ternmtornes  during
 above  period’

 the
 Minister  of  State  tn  the  Minis-

 try  of  Feed,  Agricalture.  Community

 paint  6

 mt  and  Cooperation  (Shri

 anh  Shinde):  (a)  A  statement

 ving  the  required  information  =  ‘s

 |;
 ‘on  Tadie  of  the  House.

 ९7]

 ced  in’  Library.  See  No.  LT-74/

 (b)  The  alictments  of  imported

 ह... ह  to  different  States  and

 was
 States

 the

 Union  Territories  are  madg  each

 month  oh  the  basig  of  the  likety

 availability  of  imported  foodgrairis
 both  from  fresh  imports  during  the

 month  and  the  existing  stocks  with

 the  Central  Government.  है.  state-
 ment  is  laid  on  the  Table  of  the  Sabha

 showing  the  allotments  of  imported

 foodgrains  to  different  States  and
 Union  Territories  during  the  months

 of  April  and  May  1967.

 स्वत  जदी  पर  पुस्

 2983.  शी  झार्थन  फ्सह  अदोरिया  :

 की  राम  सेजक  बादल  :

 श्ली  शय  लिमपे  :

 क्या  परिथहुन  तथा  तौबहन  मत्री  बह

 बताने  को  कृपा  करेगे  कि  :

 (क)  क्‍या  यह  मच  है  कि  मध्य  प्रदेश

 अर  उत्तर  प्रदेश  के  बीच  इटावा  जिले  मे

 चम्बल  नदी  पर  पुल  बनाने  के  लिये  श्रपक्षित

 केन्द्रोय  सहायता  उत्तर  प्रदेश  सरकार  को  ६ द

 तक  नहीं  मिली  हैं,  जिसके  परिणामस्यरूप

 हुमके  निर्माण  में  विलम्ब  हो  गया  है.  और

 (ख)  यदि  हा,  तो  इस  मामले  में  क्‍या

 कार्यवाही  को  गई  है
 %

 परिथहम  तथा  म.बहम  मत्रो  [है |

 Pro  के०  झार०  Mo  राज):  (क)जी,नही  {

 (खा)  प्रश्न  नहीं  उठता  है  ।

 Konkan  Coastal  Steamer  Services

 2984.  Shri  Sequeira:  Will  the

 Minister  of  Transport  and  Shipping
 be  pleaseg  to  state:

 (a)  whether  the  Committee  =  ap-

 pointed  by  Government  to  examime

 the  rise  of  fares  on  the  Konkan

 Coastal  Steamer  Services  has  recom-

 mended  any  increase  in  fares  ind  if

 so.  to  what  extent:

 ib)  whether  the  Shipping  Company

 operating  these  services  hag  agreed
 to  operate  the  services  without  any

 increase  in  fares;  and

 (e)  if  80,  डफ  what  period?
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 The  Minister  ef  Transport  and

 Shipping  (Dr.  V.  K.  ह. का.  Rao):  (a)
 to  (c).  The  Committee  appointed  te

 go  into  thig  matter  is  expected  to
 submit  its  report  by  the  end  of  June,
 3967.  When  the  Company  submitted

 a  proposal  to  the  Government  for

 the  acquisition  of  3  passenger  vessels
 in  May,  1962  for  operation  on  the

 Konkan  Coast,  the  Company  had  giv-
 en  an  assurance  that  they  would  ope-
 Yate  the  service  on  the  then  existing
 fares.  No  specific  period  was  how-

 ever  indicated  by  the  Company  for

 the  operation  of  this  assurance.

 Soil  Conservation  in  Orissa

 2985.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:

 Shri  Heerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Foog  =  and

 Agriculture  be  pleased  to  state:

 {a}  the  gmount  allocated  to  the
 State  of  Orissa  for  soil  conservation

 during  1966-67;  ang

 (9)  the  amount  actually  spent
 thereon  during  the  same  period*

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agricultare,  Commuity

 Development  and  Cooperation  (Shri
 Anmasahidb  Shinde):  (a)  For  schemes
 of  si]  conservation  under  the  State
 Plan,  a  total  outlay  of  Rs.  47  lakhs
 was  approved  for  1966-67.  In  addi-

 tion,  under  the  Centrally  sponsored
 scheme  of  soi)  conservation  in  the

 catchment  of  river  valicy  projects  of

 Hirakundg  ang  Machkund.  2  sum  of
 Rs.  33  lakhs  was  allotted  to  Orissa.

 {b)  According  to  the  report  rece-

 jveq  from  the  State  Government,  the

 actual  utilisation  is  of  the  order  of
 Re.  34  lakhs  In  the  execution  of  State

 Plan  schemes  and  Rs  29.96  lakhs

 under  the  cefitrally  sponsored  scheme.

 Central  Assittance  to  Agricultural
 College  in  Oriesg

 2006.  Shri  Ramachandra,  Ulska:
 Shri  Dhaleshwar  Mesaa:
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 Shri  K.  Pradhanl:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Food  ané

 Agrioultare  be  pleased  to  state:

 (a)  the  nature  and  extent  of  cen-
 tra]  assistance  given  to  the  Agricul-
 tural  College  and  University  at  Bhu-
 baneswar  (Orissa)  during  1966-87;
 and

 (b)  the  amount  proposed  to  be

 given  to  that  State  for  the  purpose
 during  1967-68?

 The  Minister  of  State  {n  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Shré
 Annasahib  Shinde):  (a)  A  cash  grant
 of  Rs  9,72.500  (Rupees  nine  lakhs

 seventy  two  thousand  and  five  nund-
 red  only)  was  released  for  Orissa

 University  of  Agriculture  and  Tech-
 nology.  Bhubaneswar  during  the

 year  1966-67  as  Centre's  share  to-
 wards  itemg  of  developmental  natuie
 viz.  Staff  quarters,  hbrary  building
 etc.

 In  addifion,  assistance  to  the  ext-
 ent  of  Rs.  3.90475  (Rupees  three
 thousand  nine  hundreq  four  and

 seventy  five  paise  only)  was  a.so
 made  available  to  the  University  in

 the  shape  of  Laboratory  equipment
 etc.  under  OA.  28—U.S.ALD.  Pro-

 gramme  during  the  same  period.

 Six  participant  Trainees  from  the

 Orissa  University  of  Agnmculture  and

 Technology  were  deputed  for  advanc-

 ed  training  in  U.S.A.  gnd  the  Uni-

 versity  utilised  the  services  of  six
 U.S.  Experts  in  different  agricultural
 and  allied  flelds  during  1966.

 (b)  The  amount  of  cash  grant  to

 be  given  during  1967-68  has  yet  to

 be  worked  on  the  basis  of  ‘norms  of

 assistance’  being  worked  out  in  con-
 sultation  with  Ministry  of  Finance.

 However,  the  quantum  of  assistance

 to  the  University  for  Laboratory

 equipment  end  Library  books  under

 Non-Project  Loan  Fund  No.  338  dur-
 in  1967-68  has  been  fixed  at  Re
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 2,25,000  (Rupees  two

 five  thousand  only).

 lakhs  twenty

 Six  Participant  Trainees  froin  the

 University  are  expected  to  be  deput-
 ‘ed  for  advanced  training  in  U.S.A,
 und  the  services  of  Five  more  U.S.

 vuxperts  are  expected  to  be  made  avail-

 able  to  the  University  during  1967.

 Cooperative  Sugar  Factories  in  Orissa

 2987.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  K.  Pradhani:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Foog  and

 Agriculture  be  pleased  to  state:

 ia)  the  number  of  co-operative
 sugar  factories  at  present  in  Orissa;
 and

 (bh)  the  number  of  such  sugar  fac-
 tories  proposed  to  be  opened  in  that

 State  during  1967-687

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Shri
 M.  S.  Gurupadaswamy):  (a)  One.

 tO)  A  second  cooperatwe  has  been
 heensed  but  is  not  hkely  to  be

 aovened  in  1967-68

 Fiying  Clubs  in  Oriasa

 29888  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 1.1 ! ह  Heerji  Bhai:

 Shri  XK.  Pradhani:

 Will  the  Minister  of  Teuarksm  and
 Chil  Aviation  be  pleased  to  state:

 ह व  whether  Covernment  have

 given  any  grant  to  Orissa  for  starting

 Fiying  Clubs  at  Bhubaneswar  during

 1966-67;  and

 tbh)  af  su,  the  details  thereof  and

 the  amount  proposed  to  be  given  to

 that  State  for  the  purpose  during

 3967  न्ठह"

 The  Minister  of  द १.६. ह  [1 ह  Civil

 Aviation  (Dr.  Karan  Singh):  (8)  an!

 6i32

 (b).  During  1966-67,  the  Orissa  Fly-

 ing  Club  was  given  a  fixed  subsidy
 of  Rs.  25,000  plus  subvention  at  the

 prescribed  rates  for  the  actual  sum-

 ber  of  hours  flown.  The  question  of

 sanctioning  grant-in-aid  to  the  Ciub

 for  1967-68  will  be  considered  in  due

 course  on  the  basis  of  its  performan-
 ce.

 Expenses  on  Fourth  General  Elections

 2989,  Shri  8.  BR.  Damani:

 Shri  Bamachandra  Veerappa:

 Will  the  Minister  of  Law  be  picas-

 ed  to  state:

 (a)  the  expenses  incurreg  on  the

 Fourth  General  Elections:  and

 (b)  the  comparative  figures  for  the

 previous  three  General  Elections?

 The  Deputy  Minister  in  the  Minis-

 try  of  Law  (Shri  D,  R.  Chavan):  (a)

 The  information  regarding  the  ex-
 enditure  incurred  on  the  Genera!

 Elections  1967  35  being  collected  from

 the  various  State  Governments  and

 the  Union  Territory  Administrations

 and  will  be  laid  on  the  Table  cf

 the  House  in  due  course.

 ob)  The  figures  of  expenditure  in-

 eurreg  on  Genera!  Elections  1951-52
 1957  and  1962  are  as  under'—

 Genera)  Election  Expenditure

 yst  General  Elecnon,  Ks.  104,547,099.
 I92-62

 ant  General  Liectons  Rs,  TIa.Quy,
 I957.

 ard  General  Electians  २०.  72.968.0c00,
 1062.

 Expenses  on  Presidential  Election

 -

 2990.  Shri  5  R.  Damani:  Will  the

 Minister  of  Law  be  pleased  io  state:

 (a)  eXpenses  incurred  on  the  Pre-

 sidential  election  held  on  the  =  6th

 May,  1967;  and

 (b)  the  comparative  figures  for  the

 previous  three  clections?

 The  Deputy  Minister  in  the  Minis-

 try  of  Law  (Shri  D.  BR.  Chavan):  (a)

 and  (b}.  The  information  is  being

 collected  and  wilt  be  laid  on  the

 Table  of  the  House  in  due  course.
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 TA.C,  Kabul-Ssinagar  tnaugurat
 Fught

 2901,  Shri  Sidheshwar  Prasad:

 Shri  हैं.  ्य,  Pandey:
 Shri  Prakash  Vir  Shastri:
 Shri  Raghavir  Singh  Shastri:

 Shri  Shiv  Kamar  Shastri:

 Wu]  the  Minister  of  Tourism  and

 Civil  Aviation  be  pleased  to  state

 (a}  whether  tt  ts  a  fact  that  no

 Afghan  dignitary  could  join  the

 Kabul-Srinagar  inaugural  fight  of  the

 Indian  Arrlines:

 (b)  af  so  the  ypeasons  therefor,  and

 fe)  whether  thia  Service  ine  wilt

 be  operated  reguiarly”

 The  Minister  of  Tourism  and  Civil

 Aviation  (Dr.  Karan  Singh):  (a)  and

 (db).  No,  Sir  Officials  of  the  Anana

 Afghan  Airlines  and  the  Afghan  Air

 Authority  did  travel  on  this  fitght

 (c)  Yes,  Sir

 fact)  में  हुमाप  &  सचयरे  से  दागे  यमता  सदी

 पर  पुख

 99°  ४४  महाराज  नि  भारती  :

 कया  परिवहन  बार  मौवहाम  मतों  यह  बताने

 की  कृपा  व  ग्न  रि

 (कर)  दिल्ल  मे  हुमय  के  मग बरें  से

 धागे  यमना  सदी  पर  तामरों  सड़रू  पुल  बनाने

 का  काम  कब  लक  पूरा  डरो  जायगा  धार

 खि)  साल  दिस कात  पास  यमुना
 सदी  पर  पूल  पर  यालायान  का  भार  जम

 करन  की  दत्टि  से  उबते  पुख  पर  किम  प्रकार

 के  यातायात  के  चने  की  झनमति  दी  जायगी *

 र्  बहन  न्य  करत  मच  ‘ET

 Wek  ontrey  oma)  कि;  पुल  के  लगभग

 जून,  ies  तक  प्रा  ८  जाने  की  धाशा

 है ।
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 (ल)  पुल  सब  प्रकार  के  बातायांत  के

 लिये  खोल  दिया  जायेगा  झाला  की  जाती

 है  कि  इससे  साख  किले  के  निकट  के  रेख  तथा

 महक  पुल  पर  मीजूदा  भीड़  में  कमी  हो

 जायेगी  ।

 हड्डिएों  खींगों  तथा  श्रों  से  तेयार  किया  ह ल

 उच्च  एक

 2993.  कहो  महाराज  विहि  जारतो  :

 क्या  1... ह  श  तथा  कृषि  मत्री  यह  बेगाने  की  व  पा

 करेंगे  कि

 (क)  देश  में  हडिड्यों,  मोगा  ग्या

 खूरो  मे  प्रति  बप  कितना  उर्वरक  तैयार  किया

 जाना  है  झौर  दर  में  7?  उर्वरक  की खपत

 कितनी  है

 (खा)  क्या  यर  सच  है  ि  हडिहया

 1. 3  मयार  किये  गये  उर्वरक  से  एक  बड़े  भाग

 छा  नियाल  किया  जाता  है  झोर  देश  की  फोस-

 फारस  की  ग्रावश्यकला  परी  करने  मे  स्ग्यि

 सुपर  फसफेट  तथा  राह  फास्फेट  का  झाधान

 12 2:14  जाता  है  शोर

 (ग)  दस  उर्वरक  का  लनियात  करने

 के  बया  बारण  है
 *

 wre,  ड्,  साजदारिक  थिकाल  ह... 4

 सहार  मंत्रालय  मे  ह 41-1'6  ञ्  (च्ी  gay

 साहिल  हिम्दे )  (व)  प्रनमान  है  कि

 भे  रत  मे  लगभग  32000  टोन  afte.

 au  पति  ६... द  हद,  कटने  बाली  मिलीं  द्वारा

 तैयार  जिया  जाता  है  {  बटे.  हुई  7  डिश्या  ध्रश्षि-

 कतर  देश  से  बाहर  निर्यात  को  जातो  है  |

 दर्श  में  प्रत्थि-चर्ण  को  (महत्वहस  नियति

 का  wire)  खाद  के  रूप  में  इइसेमान  किया

 जाती  है  मोगा  मथा  खरा  के  उत्पादन  के

 सम्बन्ध  मे प्राव्ड  उपलब्ध  नहीं  है  ।

 (बा)  शोर  (ग).  नियति  नियन्त्रक

 ध्रादेश,  7962  में  प्रश्थि-चर्ण  एक  निबलित

 जिन्स  यी  घौर  उसके  निरवात  के  लिए  संग्य-
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 Ban  on  Export  of  Pulses  from  U.P, न्ध्रित  राज्य  से  “कोई  आपत्ति  नहीं"  परिमाण-

 पत्र  प्राप्त  होने  पर  लाइसेंस  दिया  जाता  था  ।

 यद्यपि  i963  अर  पुनः  964  में

 10,000  टोन  अस्थित-चूर्ण  निर्यात  करने

 के  लिए  निश्चित  किया  गया  था,  तथापि

 उसका  निर्यात  नहीं  किया  गया  |  i965  में

 90  टोन  और  966  वर्ष  के  महीनों  के

 दौरान  724  टोन  निर्यात  किए  गए  थ  ।

 ग्रत:  यह  कहना  सही  नहीं  है  कि  हडिडियों
 से  तैयार  किए  गए  उर्वरक  के  एक  बड़े  भाग

 को  निर्यात  किया  जाता  है  ।

 सुपर  फासफेट  का  आयात  नहीं  किया

 जाता  है  ।  हां,  एक  फासफंट  आयात  किया

 जाता  है  ग्रौर  देश  में  सुपर  फासफंट  को  बनाने

 में  उस्तका  कच्ची  सामग्री  के  रूप  में  उपयोग

 क्या  जाता  है।

 Issue  Price  of  Coarse  Rice  in  Kerala

 2994.  Shri  P|  Ramamoorthy:
 Shri  A.  K.  Gopalan:
 Shri  P.  Gopalan:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  g  fact  that  the
 ‘revised  issue  price  of  coarse  _  rice
 .supplied  to  Kerala  by  the  Centre  is

 very  high  as  compared  to  the  retail
 rates  for  the  same  variety  of  rice  in
 Andhra  Pradesh  ang  Madras;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of.  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Shri
 Aunasaheb  Shinde):  (a)  and  (b).  The

 retail  selling  rates  of  coarSe  rice  ia
 Andhra  Pradesh  are  higher  than  the

 evised  issue  price  far  the  same  var-
 jety  supplied  to  Kerala  by  the  Cen-
 tral  Government.  The  retail  sale

 ices  in  Madras  are  also  higher  ex-
 cept  for  the  subsidised  sale  in  the
 rationed  areas  of  Madras  City  and
 Coimbatore  Town  and  the  sale  of

 cs

 iled  rice  in  some  of  the  districts

 Of  the  State.

 j

 2995.  Shri  Yashpal  Singh:
 Shri  S.  C.  Samanta:
 Shri  A.  K.  Kisku:
 Shri  S  N.  Maiti:

 Shri  Tridib  Kumar
 Chaudhuri:

 Will  the  Minister  of  Food
 Agriculture  be  pleased  to  state:

 and

 (a)  whether  Government  of  U.P.
 have  approached  the  Central  Govera-
 ment  to  ban  the  export  of  pulses  from
 that  State  to  other  States;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasaheb  Shinde):  (a)  and  (b).
 Uttar  Pradesh  Government’s  pro-
 posal  for  banning  export  of  peas  and
 Arhar  was  agreed  to  in  respect  of
 peas  only.

 Rehabilitation  of  People  from  Famine
 Stricken  Areas  in  the  Country

 2996.  Shri  G.  S.  Mishra:  Will  the
 Minister  of  Food  and  Agricuiture  be
 pleased  to  state:

 (a)  the  measures  taken  by  Govern-
 ment  to  rehabilitate  the  migrated
 population.  from  famine  _  effected
 areas  of  the  country;  and

 (b)  the  amount  sanctioned  for  this
 purpose?

 The  Minister  of  State*in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasaheb  Shinde):  (a)  As  stated  in
 reply  to  Starred  Question  No.  53  in
 the  Lok  Sabha  on  30th  May,  ‘1967  no
 report  of  large  scale  migration  of  peo-
 ple  as  a  result  of  drought  has  been
 received  by  the  Government  of  India.
 The  question  of  undertaking  mea-
 sures  for  rehabilitation  of  migrants:
 does  not  therefore  arise.

 (b)  Does  not  arise.
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 Fishery  Industry  in  Kerala

 2997.  Shri  P.  Gopalan:
 Shri  Umanath:
 Shri  A.  K.  Gopalan:

 Will  the  Minister  of  Food
 Agriculture  be  pleased  to  state:

 ang

 (a)  whether  Government  have  any
 plan  under  consideration  or  the
 levelopment  of  Fishery  industry  in

 Kerala;

 (b)  if  so,  the  details  thereof;

 (९)  the  total  amount  allocateg  for
 the  development  of  fisheries  in  the
 Fourth  Five  Year  Plan;  ang

 (d)  the  amount  allotted  to  Kerala
 during  the  Fourth  Plan  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Wevelopment  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Yes,  Sir.  A
 draft  Plan  has  been  prepared  _  for
 development  of  fisheries  in  Kerala.

 (b)  The  important  schemes  in  the
 IV  Plan  in  Kerala  relate  to  rechani-
 sation  of  fishing  boats  and  introduc-
 tion  of  large  fishing  trawlers,  deve-
 lopment  of  fishing  harbours  znd

 dJanding  jetties,  provision  of  facilities
 for  processing,  storage  and  transport,
 organization  of  fishermen’s  coopera-

 ‘tive  Societies,  assistance  to  fisher-
 men,  establishment  of  boat  building
 yards  and  service  stations,  training
 of  fishermen  and  fisheries  operatives,
 exploitation  of  rivers,  lakes  and  re-
 servoirs,  and  various  welfare  schemes
 like  fisheries  schools,  housing  and
 colonisation,  roads  and  _  protected
 water  supply  to  fishing  villages.
 Major  emphasis  is  laid  on  power  fish-
 ing  by  introduction  of  1,400  mecha-
 Aised  boats  and  6  trawlers.

 (c)  A  tentative  allocation  of  Rs.  3
 erores  has  been  made  in  the  Fourth
 Plan  for  development  of  inland  and
 marine  fisheries.  Of  this  the  amount
 earmarked  for  Central  Plans  is  Rs.  37
 crores,  the  remaining  Rs.  76  crores
 being  earmarked  for  the  fisheries
 development  plans  of  the  various

 ~
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 States.  These  provisional  alloca-
 tions  are  liable  to  be  revised  taking
 into  consideration  the  available  re-
 sources.

 (d)  A  tentative  provision  cf  Rs.
 2.50  crores  has  been  made  for
 schemes  relating  to  fisheries  in
 Kerala.  In  addition,  a  provision  of
 Rs.  2.75  erores  has  also  beer,  made
 for  fishing  harbours  and  landing  cen-
 tres  under  a  Centrally  Sponsored
 Scheme.

 Farm  out-put  in  U.P.

 2998.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Fosd  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  any  short  terin  loan
 has  been  given  to  the  Governinent  of
 Uttar  Pradesh  for  dncreasing  farm
 out-put  during  ‘1966-67;  ang

 (b)  if  ४0,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cocperation  (Shri
 Annasshib  Shinde):  (a)  and  (b).  Yes.
 Details  are  given  below:—

 (Rs,  in  Jakhs)
 Fertiliser  marketing  I95.65
 Taccavi  loan  for  fertilisers  208.00
 Pesticides  32.83
 Seeds  200.00

 ToTaL  628  .52

 Agricultural  Research  Projects  in
 UP.

 2999.  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Foog  ang  Agri-
 culture  be  pleased  to  state:

 (a)  the  number  of  Central  Agri-
 cultural  Research  Projects  in  pro-
 gress  at  present  in  Uttar  Pradesh;
 and

 (b)  the  total  amount  spent  on  such
 projects  during  i966-67?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  and  (b).  The
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 requisite  information  is  being  col-

 jected  end  will  be  laiq  on  the  Table
 of  the  Lok  Sabha  in  due  course.

 Production  of  डिपडना

 3000.  Shri  है,  A.  Agadi:  Will  the

 Minister  of  Foog  and  Agricultare  be

 pleaseg  to  state:

 (a)  the  Btate-wise  annual  produc-
 tien  of  sugar  from  the  various  sugar
 factories  situated  in  the  various  States
 since  965  todate:

 (b)  whether  it  ts  a  fact  that  sugar
 factories  are  allowed  to  deduct  de-

 preciation  from  the  cost  of  rehabili-
 tation  on  present  machinery  value;
 and

 (c)  if  so,  the  percentage  ailowed
 and  reasons  therefor?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annasshib  Shinde):  (a)  A  statement
 giving  the  state-wise  production  of
 xugar  during  the  seasons  '95§-55  to
 1966-67  tupto  7५  June  967)  is  Jaid
 on  the  Table  of  the  House.  [Placed  in
 Library  See  No  LT-735/67).

 (b)  Depreviation  is  allowed  oa
 written  down  value  of  machinery.

 fc;  Does  not  arise.

 Sugar  Cane  Cultivation

 290i.  Shri  s.  A.  Agadi:  Will  the

 Minister  of  Peeg  ang  Agricuitare  be

 Pleased  to  state:

 ta}  the  tota}  annual  State-wise  area

 under  @ugar  cane  cultivation  and

 ¥teld  since  968  todate,

 (9)  whether  it  is  possible  to  in-

 create  the  yield  and  arts,  to  cope

 up  with  the  demand  of  suger,  and

 (c)  if  0G  the  steps  being  taken  in

 this  regard?

 The  Minister  of  State  in  the  Mink-

 Annasahib  Shinde):  (a)  State-wise
 final  estimates  of  area,  production
 and  yield  of  sugarcane  during  1965-

 66  are  given  in  Statement  No  |  placed
 On  the  Table  of  the  House.  ([Pleced
 in  Library.  See  No.  LY-7i6/67).
 For  1966-67,  only  preliminary  esti-

 Mates  of  area  have  become  available
 so  far  and  these  are  given  in  State-

 ment  No,  2,  placed  on  the  Table  of

 the  House.  [Placed  in  Library.  See

 No.  LT-7i6/67].

 (b)  Yes.  Sir,  but  increase  in  yield
 per  unit  area  is  preferable.

 (c)  To  increase  per  acre  yielg  of

 Sugarcane,  sugarcane  development
 scheme-  hav.  been  introduced  in  the

 States  since  1948-49.  The  Central
 Government  gives  financia)  assistance
 to  the  States  for  these  schemes  ac-

 cording  t?  an  approved  pattern  of

 ussistance.  Since  1963-64,  schemes

 for  intensive  evelopment  of  sugar-
 cane  have  been  launched  in  sugar

 factory  areas  of  the  major  sugarcane

 producing  States  and  it  is  intended

 to  intensify  this  programme  in  the

 Fourth  Pian

 ves:  सहकारों  ह ह. 1  मिल

 3002.  ची  || 6 है
 चाष्हेर

 :

 श्री  इ  पहाक  साम्भलो  :

 क्या  खाद्य  ला  कृत्रि  मंत्री  2  मार्च,

 1965  के  ध्रताशांकित  प्रश्न  संरब्या  498  के

 उसर  के  सम्बन्ध  में  यह  बतने  को  कृपा

 करेगे  कि

 (क)  कया  रखड़ा  सहकारो  चीनी  मिल

 को  नाइसेंस  देने  के  मामले  झ्  इम  बीच  कोई

 निष्य  कर  लिया  गया  है  जो  पिछले  पांच

 बची  में  मरकार  के  विद्याराघोन  पिडा

 बा;  झं,र

 (वा)  एदि  नहीं.  ती  देरो  के  क्या  कारण

 हैं?

 ह 1) जि  छजि,  सामुदरथिक  विकास  तथा

 सहक्तार  गंजात्य में में  च््य्य  अंजी  (चौ  सा

 साहिद  हिन्दे)
 :  (क)  रो  पनी  न्हीं
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 (a)  सीमित  चन  इसाधनों  के  कारण

 लाइतेंत  शुदा  थीनी  कारखानों  को  स्थापित

 करने  में  कठिनाई  हो  रहो  है  ।  भ्रत:  वित्त

 समस्या  का  हल  द्  लेने  के  बाद  न्य  मिलों

 के  साथ  रसड़ा  सहकारो  कारखाने  के  मामले

 पर  बिययार  किया  जाएगा  झौर  झ्चिक

 का  रखानों  को  लाइसेंत  देने  का  निर्णय  किया

 गया  है  |

 Cultivated  Land  in  Orisa

 3063.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  K.  Pradhani:
 Shri  Heerji  Bhai:

 Will  the  Mhnister  of  Food  and

 Agricultare  be  pleased  to  state:

 (a)  whether  any  cultivateg  land
 has  30  far  been  taken  over  by  Gov-

 ernment  from  the  Raliways  in  Orissa

 during  the  last  one  year;  and

 {b)  if  80,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annagahib  Shinde):  (a)  and  (b)  The

 required  information  its  being  co)-

 lected  from  the  Government  of  Orissa

 and  will  be  placed  on  the  Table  of

 the  Sabha  as  soon  as  it  is  received
 from  them.

 Land  Mortgage  Banks,  Oriem

 see.  Shri  Dheleshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  K.  Pradhani:
 Shri  Heerji  Gha!l:

 Wi!)  the  Minister  of  Food  and  Ag-
 Tieulture  be  pleased  to  state:

 (a)  the  programme  of  land  mortgage
 banks  in  Orissa  State  for  the  issue  of
 loans  and  debentures  for  the  year
 967  -68;

 (b)  whether  any  Centra!  assistance
 was  given  to  these  banks  during  1966-

 67;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Food,  Agriculture,  Community

 ह, 9. ?  20,  967  Written  ही. |  643

 Development  and  Ceeperation  (Shri
 M.  8,  Gurupadaswamy)  (a)  The  ap-
 proved  programme  for  1067-68  (३  fixed
 at  Rs.  |  crore.  Further  the  rural]  de-
 benture  progamme  of  Rs,  है  takhs  has
 also  been  indicated  by  the  bank.

 (b)  and  (ce):  Central  Government
 offe:ed  loan  assistance  of  Rs.  i6  lakhs
 to  State  Government  for  investment
 in  the  debentures  of  land  mortgage
 banks  to  be  used  exclusively  for
 minor  irrigation.  The  assi#tance  was
 not  availed  of.

 Cooperative  Farming

 3005.  Shri  Dhaleshwar  Meens.
 Shri  Ramchandra  Uiaka:

 Shri  K.  Pradhani.
 Shri  Heer}i  Bhai:

 Will  the  Minster  of  Food  ang  Agri-
 eultare  be  pleased  to  state:

 (a)  the  number  of  pilot  projects  in

 co-operative  farming  actually  set  up

 during  1968-87  in  Orissa,  District-wise;
 and

 (b)  the  average  yield  of  rice  oer

 acre  produced  in  these  projects  in  each

 district  during  the  above  period?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agricuitere,  Community

 Development  and  Cooperation  (Shri

 M.  8.  GurupadaswWamy):  (a)  and  (b):

 Information  ts  being  collected  and

 wil)  be  laid  on  the  Table  of  the

 House

 Short  term  Loan  for  Seeds  and
 Fertilisers

 2006.  Shri  Dhuleshwar  Moena:

 Shri  Ramachandra  Ulaka:

 Shri  K.  Pradhani:

 Shri  Heer}i  Bhai:

 Will  the  Minister  of  Fee@  ang  Agri-
 ealture  be  pleased  to  state:

 (a)  the  amount  of  short  term  loan

 for  purchase  and  distribution  of  im-

 proved  seeds  and  fertilisers  saked  for

 by  the  Orissa  Government  §  during

 I967-48;  and

 (9)  the  reaction  of  Central  Govern-
 ment  thereto?
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 The  Minister  ह 4  State  In  the  Mints-

 try  ef  Food,  Agriculture,  Community

 Annasahib  Shinde):  (a)  During
 year  1967-68  the  Government  of  Orissa

 requested  for  the  grant  of  8  short
 term  loan  of  Rs.  53.46  lakhs  being
 50  per  cent  of  the  value  of  fertilisers

 purchased  from  the  Central  Pool  and

 Rs.  60.50  lakhs  equal  to  50  per  cent

 of  the  value  of  fertilisers  proposed  to

 be  directly  purchased  from  M/s.  Hin-

 dustan  Steel  Ltd.

 (b}  A  short  term  loam  of  Rs.  53.46

 lakhs  has  since  been  sanctioned.
 Under  the  rules  short-term  Ioan  is  not

 admissible  for  the  purchase  of  fertili-

 zers  from  sources  other  than  the  cen-

 tral  fertiliser  pool.  However,  further

 details  have  been  called  for  from  the

 State  Government  about  their  request
 for  the  loan  of  Rs  50.50  lakhs  and  &

 decision  wil!  be  taken  on  receipt  of

 their  reply.

 Regional  Poultry  farm  Bhubaneswar

 3007.  Shri  Dhuleshwar  Meena:

 Shri  Ramachandra  Ulaka:
 Shri  K.  Pradbani:
 Shri  Heerji  Bhai:

 Will  the  Minister  of  Foog  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  any  Centra]  assistance

 was  given  to  the  Regional  Poultry
 Farm  at  Bhubaneswar  during  the  ycar
 1966-67;  and

 (b)  if  go,  the  details  thereof?

 Ansastihih  Shinde):  (a)  Regional  Pou-

 Itry  Farm,  Bhubaneswer  is  working
 under  the  direct  administrative  con-

 tro]  of  the  Government  of  India.

 (b)  The  provisional  details  of  the

 expenditure  for  1986-67  are  as  under:

 l.  Pay  of  Officers  Rs.  6,840
 2.  िक  of  Establishment  Rs.  3815
 3.  Allowances  &  Hon.  Rs.  21,355
 4.  Other  charges  Rs.  17,049
 &  Poultry  Feed  Ra.  1,939,082

 Total:  Ra,  2,23,04i
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 Offee,  Jute  Development,
 Calcutia

 Regiens]

 2008.  Shri  8.  M.  Banerjee,  Will  the
 Minister  of  Food  and  Agriculture  be
 Pleased  to  state:

 (a)  whether  the  services  of  77  em-
 ployees  working  under  the  JKegional
 Office,  Jute  Development,  Calcutta
 have  been  terminated  from  the  ist
 June,  1987;  and

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  to  provide  them
 with  alternate  jobs?

 The  Minister  for  State  in  the  Minis-
 try  of  Food,  Agriculture,  Commmaity
 Development  and  Cooperatio,  (Shri
 Annasahib  Shinde):  (a)  to  (c).  77
 members  ofthe  staff  employed  on  the
 ad  hoc  scheme  for  the  survey  of  the
 cost  of  Jute  production  were  dis-

 charged  on  91-5-67  ०5  termination  of
 the  sanctioned  Scheme.  The  parti-
 culars  of  retrenched  employees  have
 been  circulated  to  the  Mimistry  of
 Home  Affairs  and  other  attached  and
 subordinate  offices  of  the  Ministry  of
 Food  and  Agriculture,  with  a  view  to
 find  alternative  employment  for  them

 according  to  their  qualifications.

 Indo-German  Package  Programme

 3009.  Shri  M.  RB.  Krishna:  Wil!  the
 Minister  of  Food  and  Agricuitare  be

 pleased  to  state:

 (a)  how  many  experts  have  been

 invited  to  India  so  far  under  the
 Indo-German  Package  Programme  for

 horticulture  and  other  projects;  and

 (b)  the  period  end  place  of  their

 service  while  in  India?

 Annesahib  shinde):  (a)  and
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 Indo-German  Agricultural  Develop-
 ment  Projects  are,  at  present,  in
 operation  in  the  Districts  of  Mand:
 and  Kangra  of  Himachal  Pradesh  &

 Nilgiris  in  Madras  for  development  of
 agriculture  in  these  districts.  Deve-

 lopment  of  Horticulture  is  also  a  part
 of  the  programme.

 A  statement,  showing  the  names
 etc.  of  the  Experts/Technicians  assign-
 ed  to  the  above-mentioned  Projects
 and  the  period  of  their  assignment.  is

 placed  on  the  Table  of  the  House.

 [Placed  in  Library.  See  No  LT-77

 67].  The  period  of  assignment  o

 these  Experts/Technicians  varies  from

 six  months  to  five  years

 Flood  Lights  at  Taj  Mahal,  Agra

 30I0.  Shri  Yashpa)  Singh:
 Shri  Rzm  Gopai  Shalwale:

 Shri  Ram  Avtar  Shastri:

 Shri  Prakash  Vir  Shastri:

 Sbrj  Atam  Das:

 Will  the  Minister  of  Tourism  and

 Civil  Aviation  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  mstal

 flood  lights  at  Ta}  Mahal;

 (b)  if  so,  at  what  cost:  and

 (c)  the  reasons  for  taking  up  this

 projects?

 Ihe  Minister  of  Tourism  and  Civil

 Aviation  (Dr.  Karan  Singh):  (a)  and

 (b):  A  proposs}  to  light  up  the  Taj

 Maha]  ig  under  examination,  and  the
 cost  thereof  is  belng  worked  out.

 (९)  The  intention  is  that  the  lighi-

 ing  should  be  so  arranged  as  to  give
 the  simulated  effect  of  moon-  light,  s0
 that  tourists  who  are  unable  to  visit
 the  Taj  by  natural  moon-light  will
 have  some  idea  of  how  the  monument
 looks  by  moonlight.
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 Adoption  of  Famine  Stricken  Villages

 S0l!.  Shri  है,  A.  Agadi:
 Shri  जा.  Rampare:

 Will  the  Minister  of  Feed  मादी  ह
 riculture  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Bellary
 District  of  Mysore  State  has  adopted
 some  famine  stricken  villages  of  Bihar
 to  offer  succour  to  the  populace;

 (b)  if  so,  the  villages  which  have
 been  ‘adopted’  so  far  and  the  extent
 of  the  help  received  in  kind  and  cash
 so  far;

 (९)  whether  any  other  State  has
 come  forward  to  follow  this  example:
 and

 (d)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Mini-

 try  of  Food,  Agriculture,  Community
 Development  ang  Cooperation  (Sari
 Annasahib  Shinde):  (a)  to  (d).  A
 Commuitee  has  been  constituted
 in  the  Bellary  District  of  Mysore
 State  with  Deputy  Commissioner
 as  Chairman  to  make  collections
 in  cash  and  kind  for  the  Bihar
 Famine  Relief  Fund,  The  _  tnten-
 tion  of  the  organisers  is  0  uti-

 lise  the  collections,  not  by  putting
 them  into  the  general  pool,  but  by
 using  them  in  a  few  selected  villages
 in  the  famine  stricken  areas  of  Bihar,
 as  this  wil]  give  the  people  of  Bel'ary
 a  sense  of  direct  participation  in  ‘he

 Bihar  relief  programme,  The  collec-
 tions  are  still  going  on  and  the  vil-

 lages  ate  yet  to  be  selected  by  the

 Bihar  Government.

 It  has  been  ascertained  from  the

 Government  of  Bihar  that  they  have

 not,  however,  received  so  far  any  prdo-

 posal  from  Mysore  or  any  other  State

 in  this  respect.

 पंचायतीशल  विधान  तथा  चुनाण

 3012. ft aera थी  पश्चयम्त  लिए  कुझबाह
 :  |. (६

 नाथ  तथा  कृषि  [1  4  अप्रैल,  i967  के

 धताराकित  है" है ८ ह  लंशपा  4९4  के  वर  के

 सम्दस्प  में  यह  बसाने  को  शुपा  करेंगे  कि  :

 (क  )  जिम  राज्यों  ने  झपने  यहां  ज़िस्तरीप

 स्वायवसशासी  प्रशामम  स्थापित  करने  के
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 लिये  तये  पंचायती  राज  विचान  नहीं  बताये

 थे  कया  उन्होंने  ये  विचान  इस  दो  बना

 लिये  है  ;  शौर

 (लि)  जिन  राज्यों  में  नये  चुनाव  नहीं

 कराये  गये  थे  तथा  पंचायती  राज  लागू  नहीं

 किया  गया  था  थ्या  वहां  पर  प  वायसो  राज

 के  लिये  चुनाव  हो  चुके  है
 ?

 जाधव,  कृति,  सानुदायिक  विशास  तथा

 सहुकार  मंत्रालय  सें  राज्य  मंबो  (ली  एन०

 पव  ग  5  रदस्थामी)  (क)  झर  (ख).

 जी  नहीं  ।

 Tapioca  Reseafch  Centre,  Trivandrum

 sels.  Shri  Vcsudevan  Nair:
 Shri  C.  Janardhanan:
 Shri  ॥  C.  Adichan:

 Will  the  Minister  of  Food  ang  Agri-
 culture  be  p'eased  to  state

 (a)  whether  Government  are  aware
 of  the  adverse  press  reports  regarding
 the  working  of  the  Tapioca  Research
 Centre  at  Trivandrum;

 (0)  if  so,  whether  any  enqumry  has

 been  conducted;  and

 (९)  the  steps  taken  to  improve  the

 working  of  this  centre?

 The  Minister  of  State  in  the  Minis-

 try  of  Food  Agriculture,  Commanity

 Development  and  Cooperation  (Sbri

 Anpasabibd  Shinde):  (a)  Yes  Sir.  Go’-

 ernment's  attention  has  been  drawn  to

 4  press  report  appearing  in  “Jana-

 yugam”,  in  its  issue  of  [5th  May.

 1967,  regarding  functioning  of  the

 Central  Tuber  Crops  Research  Insti-

 tute,  Trivandrum.

 (b)  On  examination  the  allegations
 made  therein  have  been  found  to  be

 incorrect.

 (९)  Does  not  arise  in  this  context.

 Central  Cattle  Breeding  Farm

 wie.  Suri  Vasudevan  Nalr:
 Shri  ( +  Janardbanan:

 Shri  ह श  (0,  Adichan:

 Wil  the  Minister  of  Feed  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  there  is  a  proposal  to

 start  a  central  cattle  bre:  Te  fare
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 during  the  Fourth  Plan;

 (b)  whether  some  areas  in  Keralz
 State  have  been  examined  for  the
 estab  ishment  of  this  farm;

 (c)  if  so,  the  areas  which  have  been

 examined;  and

 (d)  whether  any  final  decision  has
 been  taken  in  the  matter?

 The  Minister  of  State  tn  the  Minis-

 try  of  Food,  Agriculture,  Commanity
 Development  and  Cooperztion  (Shri

 *
 Anwasthib  Shinde):  (a)  Yes.

 (b)  Yes

 (९)  The  following  sites  im
 State  were  examined:—

 (i)  Thalamana  Estate,  Calicut

 District;
 (ii)  Pookadv—Calicut  District;
 (iii)  Davinhal  ;  —Cannanore  Dis-

 Kerala

 trict;
 (iv)  Chandanathode  —  Cannasnore

 District;
 (v)  Kaviar  Manupuram—District

 Trivandrum;
 (vi)  Attapady  Tribal  Block—Pala-

 ghat  District;  and
 (vii)  Undeveloped  jungle  area  ap-

 proximately  6  miles  from  site
 mentioned  at  (vi)  above.

 (त)  The  sites  were  not  considered
 Suitable  for  the  establishment  of  a
 Central  Cattle  Breeding  Farm  for  exo-
 tic  breeds  of  cattle.  Kerala  State  Gov-
 emment  has  however  been  requested
 to  suggest  some  other  suitable  sites

 answering  al]  the  requirements.

 Hindi  Version  of  Acts

 20I5.  Shri  Dhuleshwar  Meena:

 Shri  Heer}fi  Bhal:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Law  be  pleased
 to  state:

 (a)  whether  |*  is  a  fact  that  autho-
 ritative  Hindi  version  of  ali  Acts  is

 being  produced.  and

 (b)  if  so,  under  what  law?

 The  Depaty  Minister  In  the  Mink-

 try  of  Law  (Shri  D.  है.  Chawan):  (2)
 and  (b).  Tha  Official  Language  (Legis-
 lative)  Commission  which  has  been

 constituted  by  a  Resolution  of  the
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 Central  Government  in  pursuance  of
 the  directions  issued  by  the  President
 in  his  Order  dated  the  2%h  April,
 १960  made  under  clause  (6)  of  article
 344  of  the  Constitution,  is  inter  elia

 charged  with  the  work  of  prepara-
 tion  of  authoritative  texts  in  Hindi  of

 all  Central  Acts.  The  Commission

 prepares  authorised  Hindi  versions  of

 Central  Acts  according  to  a  pro-

 gramme  drawn  up  for  the  purpose.
 These  translations  in  Hindi  are  pub-
 lished  under  the  authority  of  the

 President  in  the  Official  Gazetie  under

 section  300)  of  the  Official  Languages

 Act,  963  which  came  into  force  with

 effect  from  the  l0th  January,  965  On

 such  publication,  they  become  the

 authoritative  texts  m  Hind:  of  the

 concerned  Centra!  Acts

 समकारो  झावास  योजनाप्नों  के  लिये

 भूमि  का  जत

 3016.  श्री  बास्माक।  लोधरी  :  क्‍या

 खाद्य  तथा  कृषि  मंत्री  यह  बताने  को  क्ृूपा

 क्रंगे  कि:

 (क)  केन्द्रा य  सरकार  ने  पिछले  पाच

 बचो  में  विभिन्न  सरकारों  सहकारो  श्ावाम

 योजनाओं  के  लिये  कितने  एकड़  भूमि  प्रजिंत

 की;  धौर

 (ख)  इमके  परिणाम  1: 1.2 द  खाल

 उरवादन  पर  कितता  रलिकल  प्रभाव  पडाडे

 खाद्य,  कृषि,  सामुदासिक  विकास  लगा

 शहकार  मजालपय  में  राज्य  मत्रो  (थ्यो  एम०

 छम  मुक्पद स्वान )  «=  (क)  भोर  (स)

 जानकारों  एकलित  को  जा  रहो  है  धार  मभा-

 पटल  पर  रख  दो  जाएगो

 awe  wre  मिद्देद्र॒क

 3087.  थी  कार  ह. (1. ह  बेरा  :

 को  Who  Ro  व्याथ।

 की  |. 1 ६ क  स्था०  सर्ज
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 थ्वी  भरत  श्किह  चौहान  :

 ह । अ  tte  te  शाहे  :

 क्या  mie  wer  ह्न्थि  मंत्री  प्रादेशिक  | ।,

 निर्देशक  के  बारे  में  7  मई,  i966  के

 ग्रताराकित प्रश्न  ब्या  5706 के  भाग  (थ)
 के  उत्तर  के  सम्बन्ध  में  यह  बताने  की

 कपा  करेंगे  कि  :

 (क)  ब्या  विशेष  पुलिस  संस्थान  से

 हरदुष्लागंज,  दिल्‍्खी,  कानपुर  सथा  मेरठ

 डिपुझो  के  बारे  में  कोई  प्रतियंदश  इस  बीच

 प्राप्य  हो  गया  है;

 (ख)  यदि  हां,  तो  क्या  इस  डिपुभो  के

 बार  में  भा  कोई  प्रथम  दृष्टि  से  प्रतीत  होते

 काला  मामला  भिद्ध  ही  गया  है,  भौर

 (ग)  यदि  उपरोक्त  भाग  (क)  का

 उसर  नहीं  हो,  तो  प्रतिबंदन  प्रस्तुत  करने

 में  विलम्य  होने  के  क्या  कारण  है
 ?

 था,  कृषि,  सामदायथिक  विकास  तथा

 सहकार  सबालय  हमें  राज्य  मत;  (थी

 झन्नासाहिब  झिम्बे )  (क)  से  (ग).  इस

 समय  विशेष  पुलिस  संस्थान  केवल  भागरा

 के  कन्द्रय  संचयन  डिपो  को  जाच  का  कार्य

 कर  रहा  है  -  जाय  सम्बन्धों  कार्य  पुरा  होने

 वाला  है  |  झागरा  के  केन्द्रीय  सचयत  दिपो

 की  जाय  का  कायें  पूरा  हो  जाने  के  बाद  बिमष

 पुलिस  स्थान  हरदुश्ागज,  दिल्ली,  कानपुर
 तथा  मेरठ  के  केन्द्रय  सच्षयन  डिपो  के  बारे  में

 आय  का  कार्य  श्र  करेगा  {

 New  Agricultural  Strategy  in  Orissa

 30i8.  Shri  Chintamani  Panigrahi:
 Wu!  the  Minister  of  Foo@  gud  Agri-
 culture  be  pleased  to  state;

 (a)  the  schemes  which  will  be

 implemented  in  Orisea  under  the  new
 Agricultura!  strategy  formulated  by
 the  Central  Government;

 (b)  the  amount  allotted  to  Orissa  for
 this  purpose  in  1967-68;

 1६.3  िक  allocations  made  ascneme-

 wise;  and
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 (d)  the  agricultural  target  fixed  for
 Orissa  under  this  new  Agricultural
 strategy?

 The  Minister  of  State  in  the  Minis-

 try  ef  Food,  Agriculture,  Community
 Development  and  Coopetation  (Shri

 Ansasahi>d  Shinde):  (a)  The  main

 programme  being  implemented  in

 Orissa  under  the  new  Agricultural
 Strategy  is  the  High-Yielding  Varie-

 ties  Programme.  This  scheme  envis-

 ages  the  cultivation  of  the  high-

 yielding  varieties  like  Taichung
 Native-l  of  paddy,  Mexican  wheat  and

 hybrids  of  maize  and  jowar  in  areas

 having  assured  irrigation  or  rainfall  in
 the  State.

 A  programme  of  multiple  cropping
 involving  raising  of  more  than  one

 crop  from  the  same  unit  of  land  nas
 also  been  taken  up  from  the  begin-
 ning  of  1967-68.

 Recently,  in  view  of  the  extremely
 difficult  food  situation  caused  by  two
 successive  Years  of  drought,  a  pro-
 gramme  for  the  cultivation  of  short

 duration  varieties  of  foOdgrains  bet-
 ween  the  harvesting  of  rabi  crops  and
 the  sowings  of  next  kharif  crops  was
 also  launched  an  Orissa.  This  scheme
 is  intended  to  be  taken  up  in  areas

 having  sufficient  intensity  of  irriga-
 tion.

 (b}  and  (c).  The  requirements  of

 inputs  hke  seeds,  fertilisers,  pesticdes
 ete.  in  respect  of  these  programmes
 will  be  met  through  short-term  loans
 which  will  be  made  available  to  the
 cultivators  participating  in  these  pro-
 grammes  through  cooperatives  or

 departmentally.  Information  about

 the  funds  needed  for  this  purpose
 during  1987-68  is  not  yet  available.

 So  far  as  non-loan  expenditure  is

 ¢oncemed,  there  is  only  one  item,

 namely,  appointment  of  additional
 staff  at  district  and  block  levels  in
 the  districta  selected  for  the  High-

 Yielding  Varieties  Programme  for

 which  the  Government  of  India  will

 बाय  the  State  Government  by  shat-

 ing  78  per  cent  of  the  cost  involved.
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 the  remaining  25  per  cent  being  borne

 by  the  State  Government.  The  actual
 amount  of  grant  to  be  claimed  by  the
 State  Government  during  1967-68  will
 depend  upon  the  additiona]  staff

 actually  appointed  by  them  in  the
 H.VP,  districts.

 (d)  The  foliowing  targets  have  been
 fixed  for  these  programmes:

 3  High-yielding  Varieties  Programme:

 (Area  im  ‘000  acres)

 Crop  Target  for  “Target  Total
 Khanf  for  Rabi/

 1967  Summer
 1967-68

 Paddy  220  740  360
 Maz  ट्  8  20

 jowar  3  0०.7  3-I

 235  -§3.8  388  3

 2  Multnple  Cropping  Programme:
 The  State  Government  have  agreed

 to  cover  an  area  of  5.00  lakh  acres
 under  this  programme.  The  crop-wise
 and  season-wise  details  have  not  yet
 becn  made  available  by  the  State
 Government

 3  Short-duration
 gramme:

 Varieties  Pro-

 The  State  Government  plan  to  culti-
 Vale  an  area  of  65,000  acres  under
 Short-duration  varieties  of  paddy,  ragt
 and  ti]]  between  the  period  of  the  last
 rabi  harvests  and  ensuing  kharif
 sowings.

 raft  को  ावश्यकलता

 3020.  श्री  क०  मि  सथुकर :
 1 4  रामावतार  शास्त्री  :

 क्या  खास  तथा  हथि  मंत्री  वह  बताने  को

 कपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  देश  में  बढ़िया
 किस्म  के  बीजों  को  प्रावश्यकता  का  शनुमास
 सगावा  है;
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 (खि)  यदि  हां,  तो  इस  समय  देश  में

 बढ़िया  किस्म  के  बीजों  की  कितनी  झ्ावश्यकता

 है  तथा  वे  कितनी  मला  में  उपलब्ध  हैं  ;

 (ग)  मैया  पह  सच  है  कि  किसानों  को

 बढ़िया  किस्म  के  बीज  समय  पर  नहीं  दिए

 जाते  ;  झौर

 (भ)  यदि  हां,  तो  किसानों  को  समय

 पर  बढ़िया  किस्म  के  बोजो  की  सप्लाई  सुनिश्चित

 करने  के  लिए  सरकार  का  क्‍या  कार्यवाही

 करने  का  विचार  है  ?

 लाय,  #ूथि,  सामुबाध्कि  विकास  तथा

 सहकार  मत्रालय  में  राज्ण  भत्री  (  थी  प्रन्ना-

 साहिब  शिन्‍्टे)  :  (क)  ौर  (ख).  देश  में

 बढ़िया  किस्म  में  बोजां  को  प्रायश्यकता  के

 बारे  में  प्रस्ताव  तैयार  करने  वाले  कार्यकारी

 दल  ने  कुछ  चुनी  हुई  खाद्यान्न  फसलों  की

 बाषिक  झौसत  माग  का  निम्न  प्रकार  स्‍क्‍्रतूमान

 बगाया  है  -~—

 त्न्क

 कसल  का  नाम  वाधिक

 झावश्यकता

 (टनों  में)

 घान  2  25,291

 हूं.  .  194,776

 ज्लार  28,944

 बाजरा  64,  684

 रामी  3,403

 .  .  17,679

 बने.  .  «  .  67,652

 दुर. .  .  .  3,365
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 gat  बीजों,  कपास,  जूट,  लिखहन,  झालू
 तथा  सब्जियों  की  वाधिक  प्रौसत  मांग  निम्न

 प्रकार  है  —

 फसल  का  नाम  बार्पिक

 ग्रावश्यकता

 (मीटरी  टनों  में)

 कपास  .  23,447

 जूट  ४  .  2,358

 तिलहन  :

 ब्रासिका  22

 मगफली  36,  830

 झप्ण्डी  743

 तिल  9.3

 राई  68

 धलनसी  2,196

 जाफरान  600

 सोयाबीन  88

 शालू  2,00,000

 सब्जियों  के  बीज  r3,000

 967—68  की  अवधि  में  प्रषिक

 उत्पादनशील  किस्मों  के  कार्यक्रम  के  ध्न्तगेत

 L50  लाख  एकड़  के  लक्ष्य  प्राप्त  करते  के  लिए

 बीजों  की  ध्रावयश्यकता  निम्न  प्रकार  है

 ee  ee  —_

 जितनी  साता फसल  का  नाम

 की  स्‍प्रावश्यकता  है

 (साख  टनों  में )

 घान  0.750

 गेहू
 1.050

 मक्‍का  0.110

 ज्यार  0.  202

 बाजरा  oO  O18

 लुधरे  बीजों  की  मांग  के  विषय  में  देश  प्राय:

 प्रासर्मनिर्भर  है  |

 (7)  भ्नौर  (9).  बीय  समय  पर  बांटे

 जाते  हैं  तथा  राज्य  सरकारें  इस  क्तिरथ  को
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 सुनिश्थित  करते  के  लिए  हर  संभव  कदम

 उठाती  है  ।

 चत  भदेस  में  सिलित  भभि

 303i.  शी ने०  wo  बीकित :  क्या

 wre  तथा  कृषि  मंत्री  30  मई,  1967  के

 झताराकित  ह"! ... ह  संक्या  783  के  उत्तर  के

 सम्बन्ध  में  यह  बताने  की  ड्पा  करेगे  कि

 (क)  इस  बाल  के  बावजूद  बि  मध्य

 प्रदेश  में  गुजरात  की  तुलना  में  झधिक  नलकप

 हैं,  मध्य  प्रदेश  में  गुजरात  को  तुलना  में  कम

 भूमि  की  सिंचाई  होने  के  क्या  कारण  हैं,  झौर

 है. है|  कया  कमी  को  पूरा  बश्ने  के  लिये

 कोई  कदम  उठाये  जा  रहे  हैं  ?

 सादी,  कूषि,  सामुदाविक  विषास  तथा

 सहरार  मजालत में  रस्य  पत्नी  (ण्  &*।. 21

 साहिब  विम्दे)  :  (क)  गौर  (ख)  मध्य  प्रदेश

 शौर  गृजरात  में  राजकीय  नलकृप  जिनमें

 समन्‍्वेदी  नलकप  भी  शामिल  हैं  क्रश  66

 तथा  649  हैं  |  1965-66  के  दौरान

 राजकीय  नलकपों  रा  सिजित  क्षेत्र  क्रमश

 8372  Gwe  शौर  70,475  एकड़  था।

 गुजरात  में  भ्रष्तिक  झव  सिचित  किया  गया

 ला  क्योकि  मध्य  प्रदेश  ऑपेक्षा  इसमें  स्रधिक

 नलकूप  हैं।  प्रतारांकित  प्रश्न  सक्या  783  के

 झाग  (छल)  तथा  (ग)  का  लर  केवस

 समन्वपी  कपों  से  सम्दश्धित  है  और  गुजरात

 में  समम्यंधी  कपों  की  संख्या  कम  थी,  परन्तु

 कुल  मिलाकर  बहां  उत्पादक  नलकपों  की

 संद्या  धप्तिक  थी  ।

 बिहार  के  लिंग  करने  के  अश्मों  को  सप्लाई

 3023.  थी  क०  ॥?  मचुकर :

 ची  राजावतार  झाॉर्ची  :

 Ue  मंत्री  यह  बसाने  की

 कपा  करेंचे  कि  :

 (क)  क्या  यह  सच  है  कि  बिहार  सरकार

 को  शप्णाई  किये  बये  ड्िलिंग  करते  के  झनेक

 |... अ  बेकार  पढ़े  हुए  हैं;  भौर
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 (ि)  यदि  हां,  तो  इस  सम्बन्ध  में

 क्या  कार्यवाही  की  जा  रही  है  कि  हन  मशीनों

 का  प्रयोग  होता  रहे  ?

 खात,  कृषि,  सामृदाधिक  विकास  तथा

 सहुकार  मंत्रालय  ई. |  राज्य  मंत्री  (श्वी  wwe

 साहिब  शिन्दे )  (क)  झौर  (च).  खाद्य,

 कृषि,  सामुदायिक  विकास  तथा  सहकारिता

 मन्व्ालय  की  समम्वेधी  नलकप  संस्था  ने  लघु

 सिंचाई  कार्यों  के लिए  1.८ 2  में  7  डिलिंग  रिंग

 बिहार  भेजी  थी  ।  समनन्‍्वेद्री  नलकप  सस्था  की

 कोई  रिग  बेकार  नहों  है  |  सम्था  ने  हाल  ही  में

 एक  झौर  रग  को  बिहार  भेजा  है  t

 राज्य  सरवार  से  प्राप्त  प्रस्तिम  जानकारी

 के  प्रनसार  इस  समय  72)  गें  पीने  के  पानी

 की  वोजनाधो  पर  कार्य  कर  रहो  हैं  तथा  4

 रिगें  कार्य  के  स्थान  पर  पहुच  गई  हूँ  ताकि

 शी  ध्र  हदो  बम  शरू  किया  जा  सके  ।

 Tourist  Centre  at  GWalice

 3024.  Shri  Atam  Das:  Will  the

 Monster  of  Tourism  and  Civil  Avia-

 tion  be  pleased  to  state:

 (a)  whether  it  as  a  fact  that  Gov-

 emmment  propose  to  set  up  a  tounst

 centre  at  Gwaheor  in  Madhya  Pradesh;
 and

 (9)  if  so,  the  venue  of  the  Centre

 and  the  time  by  which  the  proposed
 centre  will  be  set  up?

 The  Minister  of  Teurism  and  Civil

 Aviation  (Dr.  Karan  Singh):  (a)  Nc

 Sir.  The  Government  of  India  has  ८५

 such  proposal.

 (b)  Does  not  arise.

 Nicobareesee  working  as  Stevedore:  in

 Andaman  and  Nicobar

 3025.  Shri  RB.  K.  Sinha:  Will  the

 Minister  of  Transpert  and  Shipping
 be  pleased  to  state:

 (a)  the  number  of  tribal  Nicobarese

 working  as  stevedores  in  the  Union

 Territory  of  Andaman  and  Nicobar

 Islands;
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 (b)  whether  wages  and  other  con-

 cessions  applicable  to  the  Andaman

 Labour  Force  Stevedoring  Gang  are

 being  given  to  them;

 (९)  if  not,  the  reasons  therefor;  and

 (a)  if  so,  the  rates  of  wages  and

 other  concessions?

 The  Minister  of  Transport  and  Ship-

 ping  (Dr.  च  K.  B.  ्,  Rao):  (a)  The

 Nicobarese  are  engaged  in  stevedoring
 work  only  in  Car  Nicobar.  Their

 number  depends  on  the  volume  of

 work  on  each  day.  Generally  one

 hundred  to  one  hundred  and  fifty

 labourers  are  employed  when  a  ship
 is  in  Port.

 (b)  and  (¢).  Wages  and  other  con-

 cetsions  agreed  to  by  the  tribal  chiefs

 in  Car  Nicobar  are  being  given  to  the

 Nicobarese  stevedore  workers.  They
 do  not  get  the  pay  and  other  conces-
 sions  applicable  to  the  Andaman

 Labour  Force  stevedore  workers,  as

 their  conditions  of  work  are  different
 and  they  are  not  paid  reguiar  time

 scale  of  pay  as  drawn  by  the  Anda-

 man  Labour  Force  stevedore  workers.

 (d)  Does  not  arise.

 Bteck  of  Timber  tn  Andaman  and

 Nicobar  Isiands

 32026.  Shri  BR.  K.  Sinha:  Will  the

 Minister  of  Food  and  Agriculture  be

 pleased  to  state:

 {a}  the  total  quantity  of  timber
 stock  piled  at  present  in  various

 Departments  and  mill-yards  of  the

 Andaman  and  Nicobar  Islands;

 (b)  the  quantity  of  timber  shipped
 to  the  mainland  during  1966-67;

 (९)  whether  an  offer  was  made  by
 a  private  firm  in  October,  966  to  the
 Andaman  Administration  for  the  pur-
 chase  of  2,000  tons  of  timber  at  fo.b.

 price  at  Port  Blair;

 ant

 whether  the  offer  was  accepted;

 (e}  if  not,  the  reasons  therefor?
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 Annasahib  Shinde):  (2)  A  total  quan-
 tity  of  21,003  tons  of  timber  was  stock-

 piled  at  the  end  of  May,  1987,  in
 various  Depots  and  mil]  yards  of  the
 Andaman  and  Nicobar  Islands.

 (b)  A  quantity  of  18,288  tons  of
 timber  was  shipped  to  the  main  land
 during  1966.67,

 (९)  to  ¢e).  No  offer  for  purchase
 of  2000  tons  of  timber  at  fo.b.  price
 at  Port  Blair  was  made  by  ary  pri-
 vate  firm  in  October,  1066.  However,
 an  offer  for  purchase  of  certain  species
 of  tumber,  viz.  Gurjan,  Pandauk  and  a
 smal!  quantity  of  other  ply  logs  upto
 a  total  quantity  of  2000  tons  at  f.o.b.
 rates  was  received  in  January,  1987,
 from  Messrs.  Vaid  and  Sons,  Calcutta.
 Their  offer  was  not  accepted  mainiy
 on  the  ground  that  this  firm  is  not
 entitled  to  ply  logs  at  f.o.b.  rates.  The
 firm  was  informed  by  the  Chief  Com-
 missioner,  Andaman  Administration  tc
 obtain  its  requirements,  if  necessary,
 by  competing  in  the  open  auctions
 conducted  in  the  Andaman  Govern-
 ment  Timber  Depots  at  Calcutta  and
 Madras.

 भारतीय  कृषि  ह्रमुसस्चान  |]. (क  पूसा  (बिहार  )
 में  कोटनाशाब  बजाइय,  | च ह  ह्ग्ले  प्ररोग

 3027.  थी  धर्णन  मिह  इ  रिया  :

 क्या  लाश  तथा  | 2:  मही यह यह  बस ने की ने  की  कृपा

 करेगे  कि

 (क)  क्‍या  यहं  सच  है  कि  भारतीय

 कृषि  गुसन्धात  केक,  फरसा  (बिहार)  में

 पैदा  होमे  बाने  न्गि का  प्रयोग  बीज के
 कप में  नहों कर  थाथय  के  रूप  में  किया  जा

 रहा  है;

 (ख)  क्या  यह  भी  सच  है  कि  लिह र के र  के

 झनुसंधाम  केश में  संकर  मक्का  की  सोती

 के  लिये  उस  समय  किये  जा  रहे  बौटनाशद

 दबा  एसों  के  गलत  अयोग के कारण के  कारण  | |  ॥. उ
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 उपय  %  बहुत  प्रधिक  कमी  हुई  है  ;

 सौर

 (ग)  कीटनाशक  ददाइयों  के
 गलत

 प्रथोग  के  लिये  जिम्मेबार  व्यक्तियों  &  विस्

 क्या  कार्यवाही  की  मई  है!

 ।  कवि,  लानुदाधिक  विकास  तथा

 सहक्ार  | |  trea  में  राज्य  लत्री  (सी  शन्नाताहिद

 6460७

 की  aNd  सिंह  :

 की  शिव  फम  & 4 क

 क्या  खास  लमा  कृषि  मंत्री  पह  बताने

 की  कृपा  करेंगे  कि.

 (क)  गया  बिहार  सरकार  को  ध्पनी

 माग  पूरी  करने  के  लिये  के-डीय  सरकार

 ने  ध्न्य  राज्यों  से  खाद्यान्न  खरीदने  की  श्र  -मति

 जिने) :  (क)  से  (ग).  पूछी  गई  जानकारी  दे  दी  है;

 इकट्ठी  की  जा  रही  है  शौर  ययासमय  सभा  (लि)  यदि  हां,  तो  किन  किन  राज्यों

 के  पटल  पर  रख  दी  जायेगी।  से;

 (7)  क्‍या  बाद  की  कमी  वाले  श्चन्य

 राज्यों  को  भी  इसी  प्रकार  की  सुविधा

 दी  गई  है;

 (घ)  इस  प्रकार  की  प्तुमति  प्रदान

 करने  से  राज्यों  की  खाद्य  समस्या  कहा

 तक  हल  हो  जायेदी;

 Smuggled  Foodgrains  in  Delhi

 3029.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Food  and  Agriculture  be

 pleased  to  state:

 (8)  whe‘her  it  is  8  fact  that  the

 smuggled  foodgrains  are  available  in  .
 plenty  in  Delhi;  (2)  क्‍या  प्रनुमति  &  से  पूर्व  सरकार  ने

 यह  सुनिश्चित  किया  है  कि  उन  राज्यों  के

 पास  जो  कि  अन्य  राज्यों  को  छाद्याज्नों  का

 सभरण  करेगे  उनकी  धझावश्यकता  से  कम

 खाद्यान्न  नही  रहगा;  और

 (b)  if  so,  whether  any  inquiry  has
 been  made  :nto  the  matter;

 (c)  if  so,  the  result  thereof,  and

 (6)  the  s  taken  or  proposed  to
 be  taken  to  check  the  same?

 हे
 हि

 )  यदि  हा,  तो  उसका  पूरा  ब्योरा

 क्या  है
 The  Minteter  of  State  in  the  Minis-

 try  of  Foed,  Agricetture,  Community
 Development  and  Cooperation  (Shri  ers,  कूषि,  सामुदाध्धि  लिचास  sa;

 Annasahib  Shinde):  (a)  No,  Sir.  सहबार  मत्रार्य  में सय्य  महू.  (श्री

 अभ्यासाहिल  झिन्दे)  :  (क)  भोर  (व).

 यह  सच  है  कि  बिहार  को  चावल  का  झोावटन

 नहीं  किया  जा  रहा  है  झौर  बिहार  में

 (b)  to  4a).  Do  not  arise.

 Qe  cree  द्वारा  दूसरे  राज्य  से  ग्हाचायों

 की  सोचो  सरीय
 भगकर  सूख  की  स्थिति को  देखते  हुए
 राज्य  सरकार  ने  हम  से  यह  धनरोध  किया

 3030.  ह । ६  ्काकदीर  ह ,,. ई  :  था  कि  यदि  वे  किसी  राज्य  में  फासतू

 कौ  हिल  कुमार  झारजञा
 :  श्टाक  विशेष कर  चावल  का  स्टाक  ढुंढने

 की  झर्जन सिह नम  सिह  जदीरिया  :  में  समर्थ  हो  आते  है  झौर  सम्बन्धित  राज्य

 की  शानाजतार  छर्मा
 :

 बह स्ट.क  बिहार को  देने  के  लिये  सहयत

 की  रुच्ुवीर सिह झारसी हल्  लारची  :
 हो  जाता  तो  [ ... ई  दिहुर को  उन  eran

 की  |...  ल्लाश  पुरी
 :  को  मंगवाने  की  झमुभसि  दे  दे  -  विहार

 थी  राज  बीौषाल  हालाते  :  शरकार  को  शूचित  किया  यया  है  कि  दि
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 बहू  स्टाक  उस  राज्य  हारा  केन्द्रीय  भष्डार  में

 दी  जाने  गली  धश्यास्ति  माता  से  भ्रधिक

 है  तो  बिहार  सरकार  को  खरीदने  की  a  aft

 दे  दी  जायेगी ।

 (ग)  जी  नही।

 (घ)  भधिशेष  राज्यों  द्वारा  सुलभ

 की  जाने  वाली  खाद्याप्ों  की  मात्रा  उनकी

 केन्द्र  को  भ्राश्वास्ति  माता  से  कोई  विशेष

 ज्याद  नहीं  होगी  जिससे  कमी  व  ले  राज्यों

 की  समस्या  में  खाद्यान्नों  की  दष्टि  से  सुधार

 हो!

 (ड  झौर  (च)  निर्यातक  राज्यों

 बार  दी  जाने  वाली  साया  को  मात्रा

 जो  कि  उलकी  प्र.वम्कता  से  फालत  है,

 के  बत  ने  के  1:-6  टी  अनुम ।  दी  जाती  2

 गश  से  अंसो  निकालना

 303i.  शी  रघई,र  सिह  हारी  :

 की  प्रकादी  डर  झ्ास्त्रा  :

 अं,  किय  कुपार  इत्  :

 हा  रामाजतार  -1 हि ३

 की  रास  तपाल  ह. 1  बाले  :

 अं;  प्रशार  सान  इ  था  :

 Wo  सुपर  चि. 4  पुर .

 की  सर  सिह  :

 1 2 3  जाध्ा  तव।  कृषि  मत्री  यह  बताने

 की  क्र्पी  १  रेंगे कि  :

 (क)  क्या  यह  सच  है  कि एक  कृषि

 वैज्ञानिक  ने  गन्ने से  25  प्रतिशत  प्रध्िक

 लीगी  निकासने  की  एक  विधि  निकाली

 है;

 (क्ष)  यदि  हा,  तो  उसका  प्रा  ध्या

 क्या  है;  और

 (ग)  इस  मम्दत्ध  में  सरकार  की  क्‍या

 प्रतिक्रिया  है  ?
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 wre,  कृषि,  साथुदाधिक  जिकार  तथा

 सहकार  मंत्र:लथ  में  राज्य  मंत्री  (भरी  धम्मा-

 साहिब  शिन्दे) :  (क)  जी  नहीं

 (ल)  भौर  (ग).  11... ल  ही  नहीं

 उठते

 Foed  Subsidy  to  States

 3082.  Shri  Jyotirmoy  Basu:  Will
 the  Minister  of  Food  and  Agricultare
 be  pleased  to  state:

 (8)  the  total  amount  paid  to  diffe-
 rent  Sates  as  food  subsidy  during
 1965-68  and  1966-67;  and

 (0)  how  much  has  been  paid  so  far
 to  different  States  under  the  heads  (१)
 bonus  to  farmers,  and  a)  food  sub-
 sidies  during  this  year?

 The  Minister  of  State  in  the  Minis.

 try  of  Food,  Agricalture,  Community
 Development  and  Cooperation  (Shri
 Annasahibd  Shinde):  (७)  No  food  sub-

 sidy  as  such  ज  paid  to  any  State.

 Foodgrains  are,  however,  being  :ssued
 from  the  Centra!  stocks  to  the  diffe-
 rent  State  Governments  at  subsidised
 Fates  at  present.

 (b)  (:)  No  bonus  has  been  paid  to
 the  farmers  during  this  year  so  far.

 (nn)  Doe«  not  arise  in  view  of  the

 reply  to  part  (a)  of  the  Question.

 Patna  Airport

 3033.  Shri  Yogendra  Sharma:
 Shri  Chandra  Shekhar  Singh:

 Will  the  Minister  of  Tourtem  and

 Civili  Aviation  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Patna  airport  is  still  unfit  for  landing
 of  Viscounts  and  simbar  other  planes;

 (b)  whether  there  had  been  a  num-
 ber  of  breakdowns  In  the  Fokker  and
 Viscount  service  due  to  this;

 (c)  whether  Government  have  any
 proposal  to  develop  and  extend  the
 Patna  airport;

 (d)  if  ao,  the  details  thereof:  and
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 (e)  the
 scheme?

 estimated  cost  of  the

 The  Minister  of  Tourism  and  Civil

 Aviation  (Dr.  Karan  Singh):  (2)  No,
 Sir.  Patna  aerodrome  is  fit  for  opera-
 tion  of  the  Viscount  type  of  sircraft.

 (b)  No,  Sir.

 (c)  to  (e).  As  Patna  aerodrome  has

 already  been  made  suitable  for  opera-
 tions  by  the  Viscount  type  aircraft,
 there  is  no  proposal  to  undertake  any
 further  development  work.

 Desert  Development  Board

 3034.  Shri  Vasudevan  Nalr:  Will
 the  Minister  of  Food  and  Agriculture
 he  pleased  to  state:

 (a)  whether  the  Desert  Develop-
 ment  Board  set  up  by  Government
 has  prepared  any  plan  for  the  inte-

 Rrated  development  of  the  arid

 regions  of  Rajasthun,  Gujarat  and

 Punjab;

 (b)  if  so,  the  main  features  thereof;
 and

 ic)  When  the  Plan  is  expected  to
 be  impiemented?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agricultare,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  The  Desert

 Developmen:  Board  which  has  since
 been  set  up,  has  not  yet  started  func-

 tioning  tn  the  absence  of  the  Director,
 Desert  Development  Board  and  the
 Technical  Officers  who  have  yet  to  be

 appointed.  <Ac:i0on  to  appoint  these
 officers  is  being  taken.

 (b)  and  {fc}.  Do  not  arise.

 Mink  Farming

 2ats.  Shri  8.  C.  Fa:  Wil!  the  Minis-

 ter  of  Feed  and  Agriculture  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  thst  India

 has  asked  the  Government  cof  United

 States  of  America  for  technical  know-

 how  for  mink  farming;  and
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 (b)  if  so,  what  has  been  the  res-

 ponse  of  the  Government  of  U.S.A.?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agricultare,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  No.

 (b)  Does  not  arise.

 Traffic  Through  Brahmaputra

 3036.  Shri  Atam  Das:
 Shri  Virendrakumar  Shah:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Transport  and

 Shipping  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tan  has  eirressed  her  villingness  to
 aliow  traffic  vetween  Wes:  Bengal  and
 Ass?m  through  Brahmaputra  River

 flowing  through  her  territory;  and

 (b)  if  so,  whether  Pakistan  has

 offure?  anv  guarantce  for  the  safety
 of  the  Indian  traders  in  this  regard?

 The  Minister  of  Transport  and  Ship-
 Bing  (Dr.  V.  K.  R.  ४.  Rao):  (a)  No
 such  proposa]  has  been  received  by
 the  Government  of  India  from  the
 Government  of  Pakistan  expressing
 their  willingness  to  allow  resumption
 of  river  services  on  the  Brahmaputra
 between  West  Bengal  and  Assam.

 (9)  Does  not  afrise.

 Centra?  Grants  to  U.P.

 231.  Shrimati  Sushila  Rohatgi:  W:!L
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 {a)  the  annual  Central  Grant  for
 1967-68  for  Utiar  Pradesh  for  ferti-

 lizer,  minor  irrigation  and  machinery
 and  technical  know-how;  and

 ib)  how  far  the  Central  aid  will

 meet  the  requirements  submitted  by
 the  Uttar  Pradesh  Government?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agricalture,  Community

 Development  and  Cooperation  (Shri

 Annasahib  Shinde):  (a)  and  (>).  The

 Central  grant  for  agricultural  schemes

 in  Uttar  Pradesh  during  the  1967-68

 has  not  been  finalised  so  far.
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 Central  Godewns  fer  Foodgrains

 2038.  Shrimat!  Jyetens  Chanda;  Will
 the  Minister  of  Feod  ang  Agriculture
 be  pleased  to  state:

 (a)  how  many  Central  Godowns  for

 storing  foodgrains  exist  in  the  coun-

 try,  State-wise;

 (b)  whether  Government  propose
 to  close  down  some  of  these  godowns.

 (०)  if  so,  the  reasons  therefor;  and

 (6)  the  quantity  of  foodgrams  in
 these  godowns  as  on  the  I5th  June,
 9677

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agricalture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Information
 is  given  3:n  the  statement  below:

 Statement

 Na  of  Central
 Godowns*

 ee

 Assam  8°
 Andhra  Pradesh  8°

 Bihar  18
 Delhi  3°
 Goa

 Gujarat
 Kerala
 Maharashtra
 Madras

 Madhya  Pradesh

 Mysore
 Orissa

 Pondichery
 Punjab
 Rajasthan
 Uttar  Pradesh
 West  Bengal
 Tripura

 State/Union

 Territory

 oP
 eat

 हद

 ma
 ह.

 8

 =

 w
 @&

 द उ

 4
 3
 ©
 mm
 GN
 me

 (b)  and  (९),  One  hired  godown  in
 Gauhati  is  proposed  to  be  given  up
 because  it  has  been  found  to  be  un-
 suitable  for  storage  of  foodgrains.
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 (da)  The  tmformation  ह अ  है, भ  readily
 available.  It  is  being  collected  and

 will  be  laid  on  the  table  of  the  Sabha
 as  soon  as  it  is  ready.

 Shipping  Freight  and  Export

 Pronmsction

 3038.  Shri  Virendrakumar  Shah:
 Will  the  Minister  of  Transport  and

 Shipping  be  pleased  to  state:

 (a)  whether  Government's  §  atten-
 tion  has  been  drawn  to  the  All  India
 Manufacturers  Organisation’s  Study
 On  ‘Shipping  Freight  and  Export  Pro-
 motion’  recently  brought  out  by  them;
 and

 (b)  if  so,  Government's  reaction
 thereto  and  the  steps,  if  any,  envisag-
 ed  to  cut  or  subsidise  freight  rates  for

 export  promotion’

 The  Minister  of  Tranzport  ang  Ship-

 ping  (Dr.  द  है,  RB.  द  Rao):  (a)  and

 (b),  A  study  made  by  the  All  India

 Manufacturers  Organisation  on  “Ship-

 ping  Freight  and  Export  Promotion”
 has  been  received  by  the  Government

 on  17-6-67  and  8  under  examination.

 tion

 Supply  of  Rice  by  Orism  to  West

 Bengal

 3046.  Shri  Chintamani  Panigrahi!:
 Shri  8.  C,  Jha:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  Government  are  aware

 that  the  West  Benga)  Government  has

 entered  into  direct  agreements  with

 the  Orissa  Government  for  the  pur-
 chase  of  additional  quantities  of  30,000

 tonnes  of  rice  besides  the  75,000  तिवा

 जीशड  of  rice  exporteg  eariier  from

 Orissa  to  West  Bengal:

 (b)  if  80,  whether  the  Orissa  Gov-

 ernment  sought  permission  of  the

 Central  Government  for  selling  this

 additional  quantity  to  West  Bengal;

 "Includes  godowns  with  the  Food  Corporation,
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 (९)  the  higher  price  which  the  West
 Benga!  Government  had  offered  for

 their  additional  quantity  of  rice;

 (a)  whether  Government  are  also
 aware  that  the  Bihar  Government
 have  decided  to  make  direct  purchases
 of  25,000  tonnes  of  paddy  seeds  from
 Orissa:  and +

 (e}  whether  the  Orissa  Govern-
 ment  have  asked  for  the  supply  of

 equal  quantity  of  wheat  to  Orissa  as

 against  this  additional  quantities  of
 rice  and  paddy  supplied  to  West  Ben-

 gal  and  Bihar?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community

 Development  and  Cooperation  (Shri
 Annasshib  Shinde):  (a)  As  far  as
 Government  of  India  are  aware,  no

 such  direct  agreement  has  been  enter-

 ed  into.

 (b)  and  (c).  Do  not  arise.

 (a  Bihar  Government  have  been

 authorized  by  the  Central  Govern-
 ment  to  purchase  20,000  tonnes  of

 seed  paddy  from  Orissa.

 (e)  No,  Sir.

 National  Cooperative  College  and
 Research  Jnstitute,  Poona

 $e04!,  Shri  Rem  Kishan  Gupta:  Will
 the  Minister  of  Pood  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  considerable  decline  in  the  num-

 ber  of  persons  who  received  traiming
 in  the  National  Cooperative  College
 and  Research  Institute,  Poona  during
 the  year  1986-67;  and

 (b)  if  90,  the  reasons  therefor?

 The  Minister  of  Atate  in  the  Minis-

 was  a  slight  decrease  in  the  total

 mumber  of  persons  who  received

 training  in  the  National  Cooperative

 College  ang  Research  Institute,  Poona,

 Curing  the  year  1906-67  compared  to
 the  previews  year.  While  there  was
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 reduction  in  attendance  in  the  senior
 officers’  course,  the  number  of  parti-
 cipants  in  the  seminar  type  of  courses
 conducted  by  the  Institute  exceeded
 that  of  the  previous  year.

 (b)  The  cooperative  institutions  de-
 puted  lesser  number  of  persons  for
 Senior  Officers  Course  in  1966-87  than
 fn  the  previous  year.

 बिहार  में  चीमी  मसिल

 शी  शामायतार  शास्त्री  :

 श्री  wc  Fx0  सधकर  :

 304°.

 क्या  ष्वासत  तथा  कृषि  भंवरी  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  बिहार  में  कुल  कितने  चीनी

 मिल  हैं  सथा  उनमें  से  इस  समय  कितने  मिल

 चल  रईे  हैं;

 (ख)  1966-67  में  इन  शिनी  मिलों

 में  कितनी  ण्वीनी  का  उत्पादन  किया  गया

 तथा  इन  चीनी  मिलों  द्वारा  उत्पादित  चीनी

 किस किस  राज्य  को  भेजी  गयो;  शौर

 (ग)  क्‍या  बिहार  में  उत्पादित  चीनी

 का  निर्यात  भी  किया  गया  था  शौर  यदि

 हां,  तो  कितनी  मात्रा  में  तथा  सरकार  को

 उस  से  कितनी  विदेशी  मुद्रा  की  दाय

 हुई  बी?

 wre,  कृषि,  सामरायिक  विकास  तथा

 सहकार  मंजालथ  में  राज्य  मंदी  (ची झन्ना

 साहिब  झिन्‍्दे) :  (क)  बिहार  में  29  चीनी

 मिलें  हैं।  इन  सभी  मिलों  ने  1966-67

 के  चालू  वर्ष  में  गन्ना  पेरने  के  मौसम  में

 ग्झा  पेरा  है।

 है है  दस  मिलों  ने  2,121,061  टन

 चीनी  का  उत्पादन  किया है।  यह  माका

 विहार  ,  पश्चिमी  बंगाल,  1 ा  शौर
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 तामालैष्ड  के  राज्यों  ौर  केसा  शासित
 प्रदेश

 मणिपुर  तथा  लिपुरा  को  झावंडित  की  जा

 रही  है  ।

 (7)  2966—67  में  बिहार  की  मिलों

 हारा  उत्पादित  चीनी  में  से  कोई  मात्रा

 निर्यात  नहीं  की  गयी  है।

 sale  of  D.M.S.  Milk  to  Private
 Vendors

 3043.  Shri  A.  B.  Vajpayee:
 Shri  8.  S.  Kothari:

 Shri  Yajna  Dedt  Sharma:

 Shri  N,  S.  Sharma:

 Will  the  Min.ster  vf  Food  and  Agri-
 caltare  be  pleased  to  state

 (a)  whether  Government  have  re-
 ceived  ans  repurt  that  the  milk  =  at

 some  of  the  depots  of  the  DMS  is

 being  sold  to  the  private  miuk  vendors

 at  a  higher  price;  and

 (b)  if  so,  the  action  taken  in  the

 matter?

 The  Minister  of  State  tn  the  Mints-

 try  of  Food,  Agricultare,  Oommunity
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  Milk  is  so'd
 to  customers  who  have  been  issued
 Milk  tokens  by  the  Scheme  Com-

 plaints  are  sometimes  received  re-

 garding  unauthorised  sale  of  milk  to

 private  milk  vendors  etc  at  a  higher
 price.

 (b)  Suitable  disciplinary  action  in-

 cluding  termination  of  service  is  taken

 against  the  depot  staff  in  case  the

 complaints  are  substantiated.

 Desert  in  Rajasthan

 3,  shri  Yajna  Datt  Sharma:
 Shri  A.  B.  Vajpayee:
 Shri  है.  है.  Kothari:

 Will  the  Minister  of  Foog  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  it  is  8  fact  that  the
 ‘Yellow  desert’  area  in  Rajasthan  has

 expanded:
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 (b)  if  so,  what  was  the  extent  of
 expansion  in  different  regions  during
 the  last  5  years;  and

 (ce)  to  what  extent  its  expansion
 has  been  checked  by  the  steps  taken
 by  the  Central  Government  in  thir

 regerd?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Commusity
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  The  ‘Yellow
 desert’  mentioned  by  the  Honourable

 Members,  perhaps  refers  to  desert  area
 of  Rajasthan  The  desert  area  of
 Western  India  reckoned  as  arid  region
 has  a  total  area  of  about  3,12  000  ag
 km..  of  which  Rajasthan  desert  forms
 8  part  occupying  03  per  cent  of  the

 above  totat  area  The  investigations
 carried  out  so  far  have  not  establish-
 ed  the  expansion  of  Rajasthan  desert

 fb)  and  (९)  Do  not  arise

 विन्पदा्व  सत्य  झापषोग  का  प्रनचरम

 3045.  ही  सच  ष्च्पि  :

 की  बामिडसर सिह ि
 -

 शी  श्लि  ह १५. द  :

 ष्यी  एुम०  राम  गोदी  :

 ६... दह  शेवयीरा  :

 क्या  STE  तथा  कृषि  अची  यह  बताने  की

 कृपा  करेगे  कि  :

 (क)  कृषि  पदार्थ  मुख्य  झ्रायोग  ने  भपनी

 स्थापना  के  बाद  सरकार  को  कितने  प्रतिवेदन

 दिये  हैं;

 (6 है]  उन  में  से  किलते  प्रतिवेदन

 |" अ  तक  प्रकाशित  किये  गये  हैं  तथा  कितने

 प्रतियेदतों  से  उद्धरण  प्रकाशित  किये  गये

 हैं;

 (ग)  क्‍या  सरकार  ये  हब  प्रतिधेदन

 सभा  पटल  पर  रखेगी;  धौर

 (थ)  बदि  नहीं,  तो  इसके  क्या

 कारण  है!
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 aim,  of,  सामुदायिक  विकास  1... (औ

 सहकार  लंजलय  में  सस्य  मंत्री  (थी

 झकासाहिन  शिम्दे):  (क)  और  छत).

 झ्चि  मू थ धायोग न ेमे  अपनी  स्थापना  के

 बाद  विभिन्न  कृषि  जिन्सों  के  लिये  मूल्म

 भीति  पर  सरकार  को  4  प्रतिबेदन  प्रस्तुत

 किए  हैं।  इन  में  से  दो  प्रतिदेदन  प्रकाशित

 किये  गये  धौर  सजा  के  पटल  पर  रख  दिये

 गये  हैं,  बार  प्रतिवेदन  प्रेस  में  हैं,  छपी  हुई
 श्रतियां  प्राप्त  होते  हो  संसर्‌  के  पुस्तकालय  में

 चेज  दी  जायेंगी।

 (ग)  तथा  (च).  इन  प्रतिवेदनों  को

 सा  के  पटल  पर  रखने  का  प्रश्न  सरकार  के

 विजाराधीन  है।

 Sugar  Factory  at  Kamailapur,  (Mysore
 State)

 3046.  shri  8.  A,  Agadi:  Will  the
 Minister  of  Food  and  Agricultare  be

 pleated  to  state:

 (a)  whether  the  Mysore  Govern-
 ment  have  been  recommending  for
 the  grant  of  a  licence  to  a  sugar  fac-

 tary  at  Kamalapur,  District  Bellary,
 Mysore  State  since  96]  to-date;

 (db)  if  sa,  at  what  stage  the  matter
 stands  at  present;  and

 (c)  the  reasons  for  the  delay  in

 accotding  sanction?

 The  Minister  of  State  tn  the  Minie-

 try  of  Foed,  Agriculture,  Communky

 Development  and  Cooperation  §  =  (Shri

 Annesakib  Shinde):  (a)  Yes,  Sir.

 (b)  amg  ic).  The  examinahon  of

 the  application  revealed  some  doubts

 about  the  availabi'ity  of  cane  in  ade-

 Quate  quantities.  However,  on  receipt

 of  representations,  the  matter  was  held

 over  for  re-examinetion  which  will  be

 taken  up  as  soon  as  it  is  decided  to

 license  mote  sugar  factories,

 368  (Ai)  LAD—4,

 Ration  Quota  to  Western  Railway
 Catering  Department

 3047.  Shri  Manubhai  Patil:
 Shri  8.  A.  Ag-di:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whe'her  any  ration  quota  is
 allotted  to  the  Western  Railway
 Catering  Department  at  Delhi  for  the
 travellers  on  Frontier  Mail  towards
 Bombay;

 (b)  if  so,  the  details  of  quota  al-

 lotted:  and

 (९)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis
 try  of  Pood,  Agriculture,  Communky
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  No,  Sir.

 (b)  and  (c).  As  some  quota  had
 already  been  allotted  by  the  Maha-
 rashtra  Government,  the  railway
 authorities  were  requested  by  the
 Delhi  Administration  to  clarify  the

 position  by  personal  discussions  which

 they  have  not  done.

 Rice  Mills  from  Japan

 es.  Shri  Vireadra  Eumar  Shah:
 Shri  8.  K.  Tapuriah:

 Will  the  Minister  of  Foed  and

 Agriculture  be  pleased  to  state:

 (a)  whether  originally  not  more

 than  six  rice  mills  were  proposed  to

 be  imported  from  Japan  during  this

 year  to  augment  the  supply  of  indi-

 genously  produced  units,  but  it  has

 now  been  decided  to  import  2  rice

 roils;

 (b)  if  so,  in  what  circumstances  the

 original  decision  has  been  revised;

 (c)  the  names  of  the  Indian  rice-

 mills  manufacturers  and  their  total

 production  capacity  per  year?

 The  Minister  of  State  im  the  Minle-

 try  ef  Food,  Agriculture,  Community

 Development  and  Cosperation  =  (Sar?

 Anpasthi  Shinde):  (a)  and  (9).  RE

 rice  mills  were  imported  from  West
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 Germany  and  Japan  fer  purposes  of
 evaluation  of  outturn  ang  working
 etc.  Subsequently  the  funds  made
 available  under  the  fifth  yen  credit
 were  utilised  for  the  import  of  5  com-

 posite  rice  mil  s  and  basic  components
 for  9  units  along  with  spare  parts  to

 be  set  up  by  the  Food  Corporation  of
 Indie  as  a  part  of  the  programme  for
 modern  rice  mills.  There  was  no  ques-
 ठित  of  revision  of  the  original  deci-
 sion.

 (c)  At  present  there  are  8  manufsac-
 turers  borne  on  the  list  of  Directorate
 General  of  Technical  Development

 engaged  in  the  manufacture  of  con-
 ventional  rice  mill  machinery.  These
 are  as  follows.

 163)  M/S  Madras  Standard  Engg.
 Works  Madras-2.  .

 (2)  M/S.  Modem  Engg.  &  Mould-

 mg  Co.,  Ahmedabad-2.

 (3)  M/S  G.  0.  Dandekar  Machine
 Works  Bhiwandi  (Dt  Thana).

 (4)  M/S.  Bose  Brothers,  Howrah.

 (8)  M/S.  8,  M.  Chopra  &  Sons,
 Calcutta.

 (6)  M/S.  Swastik  Engg.  Mfg.  Co.
 Pvt.  Ltd,  Baroda.

 (7)  M/S  Behere  Industrial  Works,
 Thana

 (8)  M/S  85.  C  Dass  &  Co,  (P)
 Ltd.  Howrah.

 The  reported  production  of  equip-
 ments  including  spare  parts  for  396i
 was  Rs.  30  lakhs,  962—Rs  34  ‘akhs,
 1963—Rz.  35  lakhs,  1964—-37  lakhs,
 1965——Rs  38  lakhs  ang  966—Rs.  48
 lakhs.  Besides  these  there  are  a  few
 firms  in  the  small  scale  sector  as  well,

 manufacturing  conventional  equip-
 ment  and  spare  parts  A  few  manu-

 facturers  have  bees,  licensed  for  the
 manufacture  of  moder  rice  milling
 equipments  in  the  country.

 Price  of  Sugar  in  Earopean  Common
 Market

 2049,  Shri  Jyotirnwy  Basu:
 Shri  K.  Haider:
 Shri  Bhagaban  Das:
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 Shri  K.  Ramani;
 Shri  C.  K.  Chakrepani;
 Shri  ह औ  ॥ प  Nayaner:

 Wil  the  Minister  of  Food  and

 Agriculture  be  pleased  to  state:

 (a)  the  price  fixed  for  sugar  in  the

 European  Common  Maket;

 {b)  the  price  at  which  UK.  £. ड

 procuring  sugar  from  India  at  present;
 and

 (c)  the  price  at  which  Government
 are  se!ling  sugar  to  US.A.?

 The  Minteter  of  State  in  the  Minls-

 try  of  Food,  Agriculture,  Cammuntty
 Development  and  Cooperation  (Shri
 Annassheb  Shinde):  (a)  This  informa-
 tion  is  not  available,

 (b)  Under  the  Commonwealth

 Sugar  Agreement,  the  U  K.  Govern-
 ment  guarantees  to  buy  only  the

 Negotiated  Price  Quota  of  25,000  tons.
 Its  pnce  for  967  is  2  47-10-0  per  ‘on,

 96@  basis  In  1967,  ि  further  quantity
 of  about  53,000  tonnes  will  also  be

 exported  to  U.K.  at  the  international

 price  plus  Commonwealth  preference.

 (c)  Sale  for  export  to  the  U.S.A.

 has  been  made  on  price  fixing  मया

 linked  to  spot  quotations  of  Contract

 No  0  of  the  New  York  Coffee  an@

 Sugar  Exchange  Inc,  New  York.  The

 price  will  be  known  at  the  end  of  the

 pricing  period  in  October  3967,

 Mechanised  Agricultural  ॥; ..

 3056.  Shri  Jyotirmey  Bam:
 Shri  K.  Haldar:
 Shri  Bhagaben  Das:
 Shri  K.  Ramani:
 Shri  C.  K.  Chakrapani:
 Shri  E.  हैं,  Nayaner;

 Wi'l  the  Minister  of  Food  and  जै डीन
 culture  be  pleased  to  state:

 (a)  the  number  of  big  mechanised

 agricultural  farms  in  the  country;  sad

 (b)  how  many  of  them  are  in  West

 Bengal?

 The  Minister  ef  State  in  the  Minks-

 try  of  Foed,  Agricuitare,  Community
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 Develdpestat  ana  Cooperation  (Shri
 Anasmahit  Shinde):  (a)  and  (b).  The
 Government  of  India  have  so  far  set

 up  three  large  scale  mechanised  seed
 farms—two  in  Rajasthan  (at  Surat-

 garh  and  Jetsar)  and  one  in  Orissa

 (in  the  foreshore  periphery  areas  of
 the  Hirakud  Reservoir).

 Wastage  of  Sugar  in  Dergaon  Coopers-
 tive  Sugar  Mili  in  Assam

 3051.  Shri  B.  N.  Shastri:  Will  the
 Minister  of  Foog  and  Agriculture  be

 pleased  to  state:

 (a)  whether  it  Ils  a  fact  that  more

 than  ten  thousand  quintals  of  sugar

 produced  in  Dergaon  Co-operative

 Sugar  Mill  in  Assam  have  turned

 Hquid  for  want  of  release  order  from

 this  Ministry;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  exact  quantity  of  sugar  of

 the  above  mill  which  was  allowed  to

 go  waste?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Community

 Development  and  Cooperation  (Shri

 Amnasahed  Shinde):  (a)  to  (c).  The

 Government  have  no  information  re-

 garding  any  quantity  of  sugar  produc-

 ed  in  Dergaon  Cooperative  Sugar  Mill

 in  Assam  having  turned  liquid.  Due

 share  of  this  factory  is  being  released

 every  month.

 Dethi-Gauhati  Air  Services

 Shri  BN.  Shastri:  Will  the

 Minister  of  Touriem  ang  Civil  Avis-

 tiem  be  pleased  to  state:

 (8)  whether  Government  propose

 to  introduce  a  direct  flight  from  Delhi

 to  Gauhati  In  view  of  the  transport

 bottleneck  in  Assam;  and

 @®)  whether  a  representation  to  the

 effect  hag  been  received  by  Gov:rn-

 ment?

 Tie  Winister  of  Teurlem  ang  Civil

 Avietien  (Dr.  Karan  Singh):  (a)  and

 ).  There  is  no  proposal  for  operat-

 ing  a  direct  air  service  between  Deibi

 and  Gauhati.  No  representation  in
 this  उचष्डथ्प्त  has  been  received

 Freight  for  Foog  Imports

 3983,  Shri  Bedabrata  Barua:
 Shri  B.  N.  Shastri:
 Shri  Y.  A.  Prasad:
 Shri  Ebrahim  Sulaiman  Sait:

 Will  the  Minister  of  Transport  aad

 Shipping  be  pleased  to  state:

 (a)  the  total  amount  of  ireight
 charges  paid  in  foreign  exchange  for
 imports  of  foodgrains  and  uther

 goods,  separately  during  1985-86  and
 1968-67;  and

 (b)  the  likely  expenditure  to  be
 incurred  during  1967-689

 The  Minister  of  Transpert  and  Ship-
 ping  (Dr.  V,  हू,  &  ह अश  Rao):  (a)  and
 Information  is  being  collected  and
 will  be  jaid  on  the  Table  of  the  House,

 Unloading  of  ई. 1  for  West
 Bengal  at  Visakhapatnam

 3054.  Shri  Bedabrata  Barva:  Will
 the  Minister  of  Feof  ang  Agriculture
 be  pleased  to  state:

 (a)  whether  the  shipments  of  ioud.
 grains  for  West  Bengal  are  at  prescnt
 being  unloadeg  at  Visakhapatnam;

 (b)  if  so,  the  reasons  for  not  unloa-
 ding  them  at  Calcutta  Port  itself;  and

 (c)  whether  Government  have  con-
 sidered  the  feasibility  of  utilising  the

 Paradeep  Port  for  unloading  the  food-

 grains  instead  of  at  Visakhapatnam?

 The  Minister  of  Siate  in  the  Minis-

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri
 Annassheb  Shinde):  (a)  and  (b).
 The  allotment  of  importeg  foodgzains
 to  West  Bengal  are  generally  made
 from  imports  at  Calcutta  port.  Food-
 grain  vessels  meant  for  Calcutta  port
 are,  however,  required  to  lighten  af

 Visakhapatnam  or  Madras  ports
 before  proceeding  to  Calcutta  because
 of  the  limited  draught  in  the  rive#

 Hoogniy.
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 (है)  Paradeep  port  uw  at  present  pri-

 marily  suitable  for  loading  of  ‘ron  ore
 vessels.  Government  are,  however,

 considering  the  possibility  of  bring-

 ing  into  this  port  one  or  two  food-

 grain  vessels,  with  a  view  to  relieve

 the  strain  on  Madras  or  Visakhapatnam

 ports,  for  purposes  of  lightening  of

 the  vessels  which  will  ultimately  dis-

 charge  at  the  Calcutta  port.  The

 berthing  and  other  facilittes  at  the

 Paradeep  port,  the  however,  at

 present  such  as  not  to  permit  inten-

 sive  utilisation  of  this  port  for  handl-

 ing  of  foodgrain  vessels.
 ’

 Black-Marketing  of  Tickeis  for  Inter-

 State  Roadways  at  Delhi.

 $055.  Shri  Bedabrata  Barua:  Will

 the  Minister  of  Transport  and  Ship-

 ping  be  pleased  to  state:

 (a)  whether  Government  are  aware

 that  tickets  for  the  Inter-State  fosd-

 ways  buses  starting  from  Delhi  are

 being  sold  in  black  market;  and

 (b)  if  go,  the  stepe  taken  in  the

 matter?

 The  Minister  of  Transport  and  Ship-

 ping  (Dr.  V.  K.  R.  V.  Rao):  (a)  Com-

 plaints  have  been  received  by  the

 Transport  Department,  Delhi,  about

 alleged  blackmarketing  in  the

 sale  of  tickets  at  the  UP.  Roadways
 counters  at  the  Inter-State  Bus  Ter-

 minus  in  Delhi.

 (b)  The  matter  has  been  reported
 to  the  Government  of  Uttar  Pradesh

 by  the  Delhi  Administration  ‘or  ne-

 cessary  action,

 Recommendation  of  ‘Lal  Committee’
 and  ‘Shanker  Team’  for  purchase  of

 New  Aircraft  for  LAC.

 3086,  Shri  George  Fernandes:
 Shri  J.  H.  Patel:
 Shri  Madho  Limaye:

 Will  the  Minister  of  Tewriem  and
 Civil  Aviation  be  pleased  to  state:

 (a)  whether  Government  have  con-
 sidered  the  reports  of  the  ‘Shanker

 JUNE  2,  2967  Written  Answers  Sr

 Tear’  and  the  ‘Lal  Committee’  on
 the  purchase  of  new  aircraft  by  the
 Indian  Alrlines  Corporation;

 (b)  whether  there  ig  any  Ddaste
 contradictions  in  the  two  reports;  and

 (c)  when  Government  are  likely
 to  take  a  decision  on  the  two  reports?

 The  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Eatan  Singb):  {a)  to

 (e),  A  Team  of  three  Officers  of  the
 Indian  Airlines  Corporation  was

 sent  abroad  by  the  Corporation  §  to

 make  an  assessment  of  the  actual  op-
 eration  of  BAC  llI,  DC-9-l0  which
 were  then  flying,  and  9  general  asses-
 sment  of  DC-9-30,  Boeing  787  and
 Caravelle  0  R,  as  possible  replace-
 ment  for  Viscounts.  The  Team  did  not
 include  any  officer  of  the  name  of
 Shanker.  On  the  basis  of  the  report
 of  this  Team,  the  IAC  recommended
 that  a  particular  type  of  aircraft

 should  be  purchased  to  replace  the
 Viseounts.  While  considering  this

 recommendation,  Government  thought
 it  appropriate  to  appoint  g  Committce
 under  the  chairmanship  of  Air  Mar-
 shel  P.  C.  Lal,  inter  alia  “to  advise  on

 the  best  arrangement  for  the  replace-
 ment  of  the  Viscount  Fleet  of  IAC,
 taking  into  account  the  eventual  re-

 placement  of  Caravelle  and  having  re-
 gard  to  the  economics  of  standardisa-
 tion  to  the  extent  that  may  be  feasible
 in  the  near  future  or  later.”  There  is

 no  question  of  any  basic  tontradiction
 in  the  reports  of  the  two  bodies.  The
 first  body  proceeded  on  the  sssumption
 that  the  Viscounts  would  have  to  be

 replaced  and  explored  the  possibility
 of  a  suitable  aircraft  to  take  its

 place,  while  the  second,  as  mentioned
 above,  was  asked  to  advise  on  the
 best  arrangement  for  the  replacement
 of  the  Viscounts,  and  was,  therefore,
 not  precluded  from  when
 the  Viscount  Fleet  needed  to  be  re

 placed.
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 Fectiliser  Credit  Commitice

 $057.  Ghri  Virendrakumar  Shah:
 Shri  8.  हे,  Tapuriah:

 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pleased  to  state:

 (a)  whether  Government  have  ap-

 pointed  a  Fertilizer  Credit  Committee

 headeg  by  Shri  B.  Venkatappiah;

 (b)  if  so,  its  terms  of  reference,  and

 (९)  the  circumstances  prompting
 constitution  of  the  Committee?

 The  Minister  of  State  in  the  Minis.

 try  of  Food,  Agriculture,  Community
 Development  and  Cooperation  (Shri

 Annasahib  Shinde):  (a)  No,  Sir.

 (b)  and  (ec).  Do  not  arise.

 Margin  of  Profit  in  Sugar  Mills

 3058.  Shri  Sradbakar  Supakar:  दि ६१1 ह
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  the  margin  of  profit
 of  the  sugar  milis  in  cooperative  sec-
 tor  ig  usually  higher  than  that  of  the
 sugar  mills  in  the  private  sector;  and

 (b}  if  so,  the  reasons  therefor’

 The  Minister  of  State  in  the  Minie-
 try  of  Food,  Agricaltmre,  Community

 Development  and  Cooperation  (Shri
 M.  है.  Gurupeadaswamy):  (a)  No,  Sir.
 A  uniform  margin  of  I2  per  cent  on

 espital  emploved  3s  taken  into  account
 while  fixing  sugar  prices  and  no  dis-

 tinction  is  made  between  the  coopers-
 tive  sugar  mills  and  private  mills.

 {b)  Does  not  arise.

 Supply  of  Feedgrains  te  Maniper

 2088.  Shri  M.  Meghachandra:  Wil)

 the  Minister  of  Feed  and  Agriculture
 be  pleased  to  state:

 (a)  the  quantity  of  foodgrans

 which  the  Central  Government  are

 tupplying  to  the  Government  of  Mani-

 pur  at  the  Central  Government's  issue

 price  during  the  current  year;  and

 (9)  the  Central  Government's  issue

 price  of  foodgrains  both  of  rice  and

 wheat?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agricaltare,  Commanity

 Development  and  Cooperation  (Shri
 Annassheb  Shinde):  (a)  The  Govern-
 ment  of  India  have  so  far  allotted  4,000
 tonnes  of  wheat  and  1,300  tonnes  of
 rice  during  the  year  1967.

 (b)
 Issue  price

 Rice:  per  quintal

 Coarse  Rs.  72-00

 Medium  84:00

 Fine  Rs.  95.00

 Superfine  0  Rs.  100-00

 Superfine  I  Rs.  110-00

 Wheat:  Rs.  65-00

 च्ती  ट्रेस्टर

 3060.  भी  रचबीर  जझारजी  :

 1.1 ह  प्रकादवीर  शास्त्री  :

 बी  शिल  कुमार  शास्त्री  :

 क्या  खाद्य तथा कृषि तथा  कृषि  गली  बहु  बताने

 को  कृपा  करेंगे कि  :

 (क)  क्या  Ho  टी ०---  )  4  बी  टैक्टरों  की

 बढ़त  हुई  मांग  को  प्र!  करते  के  छिपे  सर-

 कार  का  विचार  चालू  वर्ष  में  बढ़े  संख्या  में

 इत  टेक्टरों  का  ध्लायात  करने  का  हैं;  शौर

 (सा)  क्‍या  भारत  में  इसी  किस्म  के

 ट्रैक्टर  बनाने  के  लिये  सरकार  का  कोई

 कार्यथाही  करने  का  भी  बियार  है
 ”

 (| ि  कृषि,  सामुट्रायिक  विकास  तथा

 सहकर  बंआध्य  मे  शाज्य  मंत्री  (श्री

 झ्!  साहिए  दिने) :  (क)  2000  ढीरी

 हू इ  बी  ट्रैक्टरों  के  श्रायात के  सिये  लाईसेंस

 दे  दिये गये  हैं  तथा  धग्य  «000  टूक्टरों के

 झायात  का  प्रश्न  विचाराधीन  है।

 (ख)  बैकोस्लोशेकिया  के  सहयोग  से

 सरकारी  केस  में  लटर-2011  (५0  घ्य -

 शक्ति)  के  ;क्टरों  के  दिनिर्भासय  के  विजय में
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 विचार  किया  जा  राहा है।  भारत  में

 th—r4 वी  ट्रैक्टरों  के  निर्माण का  कोई
 प्रस्ताव  नहीं  है

 Sale  of  Tractors  by  Ferd  Motor

 Company

 3061.  Shri  Narendra  Stugk  Mahida:
 Sbri  N.  EK.  Sanghi:
 Shri  Ramachandra  Ulaka:
 Shri  H.  D.  Tulsidas:
 Shri  Shankarrao  Mane:
 Shri  Ebraham  Sulaiman  Sait:
 Shri  KR.  Barua:

 Will  the  Minister  of  Food  and  Agri-
 @alitere  be  pieased  to  state.

 (a)  whether  the  Ford  Motor  Com-

 peny  has  offered  to  sell  75,000  tractors

 to  [India  on  a  rupee  payment  basis;

 and

 (b)  if  so,  whether  Government  have

 accepted  the  offer  and  the  details
 thereof?

 The  Minister  ef  State  in  the  Mints-

 try  of  Food,  Agriculture,  Commanity

 Developmen  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  No  such  offer

 has  been  received

 (b)  Does  not  amse

 Remeval  of  Bran  from  Wheat  for

 preparation  of  Bread

 3062.  Shri  Yajnik:  W:ll  the  Minister

 of  Feed  and  Agricaitare  be  pleased
 to  state

 (a)  whether  Government  are  aware

 that  the  removal  of  bran  from  whole

 wheat  to  prepare  white  bread  reduces

 yts  nutntive  value  and  renders  :t  detri-

 raental  to  the  health  of  its  consumers,

 and

 (b)  whether  Government  have

 directed  that  bran  should  not  be

 removed  from  wheat  and  only  brown

 flour  should  be  sold  whenever  it  is

 necessary  to  sell  four  at  controlled

 shopa*

 The  Minister  of  State  in  the  Minis-

 try  of  Feed,  Agticultare,  Ocammunity

 Development  and  Cooperation  §  =  (Shri
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 Annasahib  Shinde):  (a)  Some  bran
 has  to  be  removed  from  wheat  te
 make  the  resultant  product  acceptable
 to  the  human  system.  But  ft  is  true
 that  the  degree  of  extraction  of  bran
 etc.  which  is  done  in  producing  fines
 out  of  which  white  bread  is  made  does
 resuit  in  a  reduction  of  the  nutritive
 value  but  does  not  render  the  pro-
 duct  detrimental  to  health

 (b)  No,  Sir

 Sale  of  Rice

 3063.  Shri  Yajnik:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased
 to  state

 (a)  whether  whole  or  polished  rice
 is  sold  at  the  Government  controlled

 shops  in  the  centrally  sdmunistered
 and  State  areas,  and

 (b)  whether  Government  have
 issued  any  directions  to  all  areas  to
 sell  only  whole  and  not  polished  rice
 to  preserve  5  nutritive  value  for  the
 benefit  of  its  consumers?

 The  Minister  of  State  in  the  Minis-

 try  of  Food,  Agriculture,  Commanity
 Development  and  Cooperation  (Shri
 Apnashib  Shinde):  (a)  and  (b).  The

 degree  of  polish  in  rice  varies  from
 State  to  State  according  to  the  condi-
 tions  in  a  State  or  Union  Territory.
 But  the  degree  of  polish  has  been

 statutorily  fixed  between  3  und  4  per
 cent  State  Governments  and  Union
 Territones  concerned  have  been

 requested  to  enforce  this  statutory
 condition

 Ald  for  Hotel  Industry

 3064.  Shri  09,  C.  Sharma:  Will  the
 Minister  of  Tourism  and  Civil  Avia-
 tion  be  pleased  to  siate

 (a)  whether  the  Federation  of
 Hotels  and  Restaurant  Association  of
 India  have  urged  Government  for
 more  aid  to  enable  the  hotel  industry
 to  cater  to  the  growing  tourist  traffic

 among  other  demands  made  by  them;

 (b)  if  so,  the  reaction  of  Govern.
 ment  thereto;  and
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 (ce)  the  steps  taken  or  proposed  to
 the  taken  in  the  matter?

 The  Minister  of  Teurtem  and  Civil

 द
 (De.  ह”... है  Stagh):  (७)  Yes,

 (b)  and  (९),  On  the  recommenda-
 tien  of  a  Working  Group,  on  which
 the  Federation  of  Hotels  and  Restau-
 Fants  was  also  represented,  the  pro-
 diems  facing  tourist  industry  in

 Meneral  and  the  hotel  industry  jn
 particular  have  been  considered  by
 Government.  Certain  proposals  for
 the  promotion  of  the  tourist  industry,

 fama  in  particular  of  the  hotel  indus-

 try,  have  been  included  in  the  Budget
 for  1967-68  which  is  now  before  the
 House.  In  addition,  Government  pro-
 pose  to  create  a  separate  fund  from
 Which  loans  will  be  advanced  to  the
 hote)  industry.

 Brewing  ef  Ration  from  more  than  ene
 AR.D.  im  the  Capital

 Shri  Eam  Charas:  Wil]  the
 Minister  of  Food  and  Agriculture  be

 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  77  on  the
 Z@th  March,  967  and  state:

 (a)  whether  any  prosecution  has
 since  been  launched  against  the  person
 e@eonrerned  for  drawing  rations  from
 more  than  one  A.R.D.;  and

 (b)  if  not,  the  reasons  for  the  delay
 when  a  prima  facie  case  has  already
 been  established  against  him?

 The  Minister  of  State  in  the  Minis-

 tey  of  Food,  Agriculture,  Community
 Developement  and  Cooperation  (Shri
 Anmashall  Shinde):  (a)  ै,  case  has

 been  registered  with  the  police.

 (b)  Does  not  arise

 Agricaltural  Research  Projects  in

 Madhya  Pradesh

 3066.  माला  Nitiraj  Singh  Chaadhary:
 WI  the  Minister  of  Feod  and  Agri-
 em@itere  be  pleased  to  state:

 (a)  the  number  of  central  agricul
 tural  research  projects  in  progress  in

 Madhya  Pradesh;

 (9)  the  total  amount  spent  on  them
 so  far  and  the  amount  proposed  to  be

 spent  in  the  next  two  years;  and

 (ce)  the  name  of  places  where
 located?

 The  Minister  of  State  in  the  Minis

 Annasahib  Shinde):  (a)  to  (८).
 requisite  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 Lok  Sabha  in  due  course.

 Central  Warchousts  in  MP.

 3067.  Shri  Nitiraj  Singh  Chaudhary.
 Will  the  Minister  of  Food  and  Agrt-
 culture  be  pleased  to  state:

 (a)  the  number  of  central  ware-
 houses  in  Madhya  Pradesh  with  their

 capacities;

 (b)  the  names  of  places  of  their

 location;

 (c)  whether  they  are  being  used  to
 their  full  capacity;  and

 {d)  if  not  the  extent  to  which  used?

 The  Minister  of  State  in  the  Minls-

 1*. अ  ह. अ  Food,  Agricaiture,  Community
 Development  and  Cooperation  (Shri
 Annasahib  Shinde):  (a)  and  (b).  The
 Central  Warehousing  Corporation  has
 warehouses  at  six  centres  in  Madhya
 Pradesh.  Their  location  and  capaci-
 ties  are  given  below:

 Capacty
 Cemre  in

 tounes

 t.  Indore.  4749

 3.  abalpur  2
 4.  Raipur  3365
 5.  Bhatapara  $,000
 6.  Bhopal  2,g02

 Tota,  23,748

 (९)  and  (d).  Immediately  after  the

 Kharif  and  the  Rabj  harvests  the

 warehouses  are  generally  full  for

 about  six  months.  The  average  occup-

 ancy  during  the  last  twelve  months

 has  been  8  per  cent.
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 Development  of  Horticulture  and
 Anhwal  Husbandry  in  Madhya  Pradeth

 3068.  Shri  Nitira}  Singh  Chaudhary:
 Will  the  Minister  of  Food  and  Agri-
 eulture  be  pieased  to  state:

 (a)  whether  any  assistance  is  pro-
 posed  to  be  given  to  Madhya  Pradesh

 during  1967-68  for  the  development  of

 (i)  horticulture  (ii)  animal  husbandry,
 (ili)  dairy  farming,  (iv)  Grow  More
 Food  campaign  and  (v)  fisheries;

 (b)  if  so,  the  extent  thereof,  sepa-
 rately  for  each  category;  and

 (ec)  if  not,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-

 try  ef  Food,  Agriculture,  Community

 Development  and  Cooperation  (Shri
 Ammasshib  Shinde):  (a)  to  (c).  The

 eeiling  for  the  Central  assistance  for

 agricultural  schemes  in  Madhya  Pra-
 deth  during  i967-68  has  not  been
 finalised  so  far.

 32.33  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPorTES  KILLING  AND  KIDNAPPING  OF

 GOVERNMENT  OFFICIALS  EY  ARMED

 Mrzo  Resgts  mm  Anat  Town

 थी  यश्मवस्त  सिह  कु दवाह  (भिंड)

 शआननीय  प्रध्यक्ष  महोदय,  मैं  प्रविलम्बनीय

 लोक  महत्व  वे  निम्गलिखित  विषय  की  झगर

 माननीय  गृह  मंत्री  रा
 ध्यान  दिलाना  चाहता

 हैं  भ्रौर  प्रार्थना  करता  हु  ि  वह  इस  बारे  से

 एक  बकनब्य  दें

 “तन  नगर  मे  मदास्त्र  मीजों

 विद्योहियों  ह्वारा  सरकारों

 श्रधितारियों  की  हत्या  करने

 ग्र  उनका  प्रपहरण  करने

 के  समाधार  ।

 The  Minister  of  Home  Affaira  (Shri
 ¥.  B.  Chavan):  Mr.  Speaker,  Sir,
 according  to  information  available
 with  the  Government,  on  the  night  of

 ह 26.10 न  20,  067  Govt,  offclals
 by  Migos  (C.A.)

 the  16th  June  2  persons  were  kid-
 napped  by  Mizo  hostiles  in  different
 batches  from  some  areas  of  Aljai  town.
 The  Security  Forces  forced  on  en
 counter  with  a  gang  of  hostiles.  In
 the  exchange  of  fire,  one  hostile  and
 one  kidnapped  person  namely,  Lalrin-
 mawia,  Superintendent  of  Industries,
 were  killed.  One  Mizo  hostile  was
 captured  in  the  encounter.  Three  of
 the  kidnapped  persons  were  alse
 recovered,  Another  among  the  kid-

 napped  was  released  by  the  hostiles
 on  17th  June.  Twenty-nine  M_N.F.

 suspecis  have  been  apprehended  in
 this  connection.  The  operations  by
 the  security  personnel  are  continuing
 and  further  details  are  awaited.
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 श्री  यशबंत  सिह  कु्च्ह :  बया  इस.

 मुठभेड़  में  मीजो  विद्योष्टियों  से  कोई  &*1.:. ल

 स्त  भी  प्राप्त  हुए  हैं,  यदि  प्रप्त हुए  हैं

 तो  वे  विस  देश के  बने  हुए हैं  तथा  ये  देश

 भीजो  विद्रोहियों  को  हृथियार  सप्लाई  न

 कर  सकें,  इस  सम्दन्ध  में  सरकार  ने  कोई

 कार्यवाही  की  है

 Shri  Y.  B.  Chavan:  On  many  occa-
 sions  I  have  given  this  information
 that  they  are  getting  some  of  these

 weapons  from  Pskistan.  We  have
 Taised  this  question  with  Pakistan  but
 Pakistan  has  always  repudiated  that.

 wt  दिय कु नन  इस्तरी  (घलीगढ़  :

 अघ्यक्ष  महो  अ्ाषतें  माध्यम  से  मैं  मंत्री  जी

 बी  से  यह  जानना  चाहता  हु  कि  मोजों  पहा-

 हियो  में  ऐसे  जितने  स्थान  है  जो  भारत  सरकार

 की  पहुंच  से  बाहर  है  झोर  जिनमें  पाक  व

 चीनी  प्रधिकारी  गुप्त  रूप  से  पाकर  विश्नो-

 हियो  का  युद्ध  दा  प्रशिकण  देते  हैं?

 Shri  Y¥.  8.  Chawan:  As  a  matter  of

 fact,  in  some  of  the  southern  areas,
 particularly  in  the  rural  areas,  some-
 tumes  they  get  more  active.  ह) कै  is  not
 that  they  have  captured  or  occupied
 under  their  permanent  control  any
 particular  area  as  such.  Their  tactic
 is  to  come,  hit  and  run.  Sometimes

 they  jeave  Mizo  territory  and  go  to
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 Pakistan.  Our  information  ts  that  the

 gPecia])  training  centre  is  ottside  the
 Mizo  aren.

 aft  महस्त  विष्विखिय  माव  (गोरखपुर)  :

 क्या  म्ह  मंत्री  जी  यह  बतायेंगे  कि  जिन  दो

 सुप्रीन्टेन्डेन्ट्स  को  हत्या  की  गई  है,  उस  के

 कोई  खास  कारण  हैं?  यदि  हैं,  तो  गया

 झाप  यह  बता  सकेंगे  कि  शया  उन  को  पूर्व

 सूचना  दी  गई  थी  रि  तुम्हारी  ह्त्या  की

 जायगी  ?

 Shri  y.  B.  Chavan:  This  is  a  very
 good  question  because  we  have  to  find
 out  what  exactly  is  the  purpose
 behind  it.  I  think  it  appears  that

 _they  want  to  demoralise  the  district
 council  officers  there,  because  the
 Officers  who  are  kidnapped,  most  of

 them,  they  are  in  one  way  or  other
 connected  with  the  district  council
 Their  main  purpose  was  to  demoralise
 the  Government  officers  there.  Natu-

 raily,  there  was  no  intimation  of  the

 killing  before.  If  #0,  naturally,  we
 would  have  taken  some  precautions.
 But  we  did  suspect  that  some  unlawful

 activity  is  being  undertaken.  That  is

 why  we  have  been  able  to  force  an
 encounter  with  them  immediately
 after  the  kidnapping.

 Shri  Nath  ह 1 |  (Rajapur):  If  you  had

 anticipated  it,  why  did  you  not  fore-
 etal!  it?

 af  cadre  सिह  झासी  (बागपत):

 अध्यक्ष  महोदय,  मै  चह  समझता  हु  कि  मामला

 काफी  संम्भीर  है।  एजल  नगर  डिस्ट्रिक्ट

 का  हैड-क्थाटेर  है।  कर्फ्सू  गे  समय  यह  घटना

 | | ह  भौर  तीस  विभिन्न  स्थानों  पर  हुई--

 क्या  बहु  इस  बात  का  प्रमाण  नही  है  फि  वहा

 प्र  हमारा  सिक्योरिटी  झा  इन्तजाम  इतना

 निकम्मा  है  कि  कर्फ्यू  के
 समय  जब  डि  बहुत

 स्वॉाशा  इन्लजाम  होगा  बाहिएं,  उस  समय

 विद्रोही  शस  ावे  है,  सगर  का  म्ग्ट्ते  है,

 तीन  जगहों  पर  छापा  मारते  है,  सरकारी

 धकलरों  को  उडा  से  जाते  हैं-गया  यह

 _
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 प्रमाण  नहीं  है  कि  हमारी  सिक्‍य  रिटी  का

 इन्तज़ाम  बहुत  ढीला  है।  इसके  साथ  हो

 यह  भी  मालूम  पड़ता  है  कि  हमारी  सरकार

 की  नीतियों  शभ्ौर  हमारी  सरकार  की  हिंदा-

 थतों  के  कारण  हमारे  वहां  पर  जो  सेनिक

 लोग  नियुक्त  हैं,  वे  भी  इतने  प्रभावित  हैं  कि

 कोहिमा  और  एजल  नगर  में  यदि  विद्रोहियों

 का  कुत्ता  भी  सड़क  पर  सोता  हो  शौर  हमारे

 सैनिक  जीप  में  बैठकर  जा  रहे  हों  तो  उन्हें

 हाने  भी  नहीं  बजाने  दिया  जाता,  उन्हें  रकना

 पड़ता  है  कि  कुले  साहब  कब  नोंद  से  उठेंगे

 झौर  हमारा  रास्ता  साफ  करेगे  ?

 Shri  ¥.  8.  Chavan:  |  think  the  hon.
 Member  is  very  unfair  to  the  security
 forces  there.  He  has  not  understood
 the  nature  of  the  problem.  That  is

 my  fear.  It  is  not  as  if  the  kidnap-
 pers  come  from  outside  the  area
 Sometimes  they  come  and  mix  with
 the  people,  stay  with  the  people  and

 they  are  there  for  some  time.  That
 is  the  difficulty.  Really  speaking,  we
 can  pursue  them  or  take  up  follow

 up  action  only  after  such  things  have

 happene?.  There  is  no  comparson
 with  Kohima.  He  is  mixing  up  the
 situation  in  Kohima  with  that  in  Aijal,

 a  शरावतार  इज  (ग्वाखियर  )

 क्या  मती  महोदय  यह  बताने  की  कृपा  करेगे

 कि  जैसा घभो  बतलादया  गया  है  कि  तीन

 व्यक्तियों  को  छा  लिया  शया,  कया  भभों

 ही  भपहत  अ्यक्ति  मीजो  विद्दोष्टियो  के

 कस्जे  में  है  यदि  हैं,  ता  कया  व  जोवित  हैं

 या  उनकी  ह्त्या  कर  दी  गई  है
 ?

 Shri  ¥.  B.  Chavan:  My  information
 is  that  they  are  still  alive.  We  have
 also  information  as  to  where  they  are.
 I  cannot  disclose  that.  We  are  cer-

 tainly  following  up  this  matter.

 की  राभकृष्ण  म्प्त  (हिसार):  क्या

 सानमीय  मती  पड़े  अलसाने  को  कृपा  रेग

 कि  ऐसी  दुर्घटनाएं  पहले  भी  दुई  हैं  प्रगर

 हुई हैं  तो  कितनी  बार  हुई है
 *
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 Shri  Y.  B.  Chavam:  Such  type  of
 incidents  are  happening  in  Mizo  Hills
 for  some  time.

 Shri  K.  P.  Singh  Deo  (Dhenkana}):
 In  view  of  the  close  proximity  of

 Aljal  to  the  Pakistani  border  and  such

 daring  raids  by  the  armed  hostilesa  on
 the  Brigade  Headquarters  of  the  secu-

 rity  forces,  is  the  Government  aware
 that  there  is  a  sense  of  insecurity
 among  the  Mizo  officials  in  Alijal
 town?

 Shri  Y.  B.  Chavan:  We  have  taken

 necessary  precautions  in  this  matter,
 but,  I  think,  this  type  of  a  thing  is

 possibly  inherent  in  the  situation.  |
 think,  we  will  have  to  fate  such  situa-
 tions  often.

 Shri  Ss.  K.  Tapeuriah  (Pali):  In  view
 of  the  increased  tension  between  India
 and  China  as  also  the  increase  in  the
 number  of  such  lawless  activities  in
 the  Mizo  areas,  does  the  Government

 anticipate  a  larger  flare  up  of  violence
 as  कड  anticipated  by  larger  sections  of

 People  in  this  country”

 Shri  Y.  B.  Chavan:  |  think,  the  hon.
 Member  is  unnecessarily  increasing
 the  canvas  of  the  question.  We  are

 discussiig  the  Mizo  thing  and  1  dc
 not  think  there  is  any  connection  bet-

 ween  these  two  things.  I  expect  that

 the  Mizos  will  Certainly  intensify  their

 activities  now.

 ली  शय  खिमये  (मुंगर):  प्रध्यक्ष

 महोदय,  इस  बगल  धन्तर्राष्ट्रीय  जगत  में

 और  सास  करके  लीन  धौर  पाकिस्तान  को

 लेकर  जो  घटनाएं  घट  रहो  हैं  क्या  इनकी

 रोशनी  में  सरकार  ने  इस  बात  पर  विद्यार

 किया  है  कि  हो  सकता  है  7  दित  के  बाद

 या  एक  महीने के  दाद  अबवा दो  चार  महीने  के

 बाद  ऐसी  कोई  स्थिति  पैदा  हो  सकती  है

 कि  जिसमें  चीन  अ्रकेला  या  पाकिस्तान  के  साथ

 मिल  कर  हमला  करेगा  हमारा  जो  उतर

 पश्चिम  का  इलाका  है  काश्मीर  को  जोड़ने

 बाला  शौर  यह  जो  उत्तर  पूर्व  का  इसाका  हैं

 rs  मील  का  पढ़ा  है  जो  जोहता  है---अ्रमर

 मकायक  इस  इबोकें  पर  चीन-पाकिस्तान

 JUNE  20,  1967  Govt.  officials
 नज्द  Migos.  rey

 हमला  करूँ  दे  तो  स्थिति  क्‍या  उत्पन्न  हो

 जायगी  ौर  उसका  मुकादलां  करने  के  लिये

 सरकार  क्‍या  इलाज  कर  रही  है  ?

 5890

 Shri  Y.  B.  Chavaa:  This  question  is
 ouiside  the  scope  of  the  Home  Minis-

 try  but  even  then  I  would  like  to  say
 that  these  situations  are  constantly
 under  the  review  of  Government,
 assessment  are  made  from  day  to  day
 and,  I  think,  the  Government  of  Indte
 is  in  a  position  to  face  any  situation
 of  this  type.

 Bo  शाल  मनोहर  लोहिया  :  (कन्नौज)

 भ्रध्यक्ष  महोदय,  पहले  तो  मैं  भाप  से  एक

 बिरोध  बता  द  कि  झाज  से  25  दिन  पहले  मैं

 में  बिगसुलधिलिहा  के  बार  भें  सबाल  पृछा

 दा,  पाप  को  खत  जी  लिक्ा  था  कशोंकि

 बहा  पर  हुमारे  40  सिपाही  मार  डाले  मये

 थे।  उस  जगह  के  बारे  में  गृह  मज़ो  ने  जवाब

 दिया  कि  26  मई  को  यह  इतिला  प्रश्षबारों

 में  झाई  थी  कौर  इस  हाउस  में  भो  दो  मई  थी

 तब  मैं  ने  प्राप  से  कहा  था  कि  यह  स्थिति  है

 विशेषाधिकार  भाप  उठाने  नहीं  देते।  ाप

 को  इस  बारे  में  खत  लिखा  गया  कि  ाप  मंतों

 जी  से  पूछ  करके  बतलायें  कि  किस  भ्र्षबार

 में  यह  इतिला  छपी  थी  ?  उस  का  कोई  उत्तर

 है  नहीं  नो  कमजोरियों  से  बचने  के  लिए

 अगर  मंत्री  लोग  प्रमत्य  बोल  करके  झपनी

 बात  छिपा  जायेंगे  तो  हमारे  सवाल  पूछ  ने

 से  क्या  होगा ?  यह  संबाल  श्वास  तौर  से

 बिगसुलधिसिहा  में  हमारे  40  प्रादमियों

 के  मशोनगनों  के  हारा  झौर  बमों  के  हारा  मारे

 जाने  के  बारे  में  था।  यह  मेरा  बिरोश  भाप

 से  है।  प्रगर  धाप  मुझ  को  कुछ  उत्तर  दे  देते

 हैं  दो  ठीक  है  नहीं  तो  जैसा  भाप  कहें  मैं  श्फ्ना

 सवाल  पूछूं  I

 Mr,  Speaker:  |  will  look  into  it,  but
 about  this  you  can  put  some  question.

 Blo  try  भनोहर  लोहिया:  चाज  उसे

 करीब  करीब  एक  महीना  हो  रहा  है  ह...

 उत्तर  नहीं  जिला ।
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 :  I  do  not  know:  I  will
 jook  into

 Wo  रण  मनोहर  लाहिया:  मेरा  यह

 सवाल  है  कि  न  मिजो  विद्रोहियों  को  मदद

 देने  बाले  विवेशों  पावरी  का  जिन  में  शास

 तौर  से  क्‍प्मरोको  पादरो  शामिल  हैं  एक  का

 गाम  है  फ्ादर  माकोट  कि  जिल्‍होंने  17-18

 हजार  जगली  सूत,  जो  जंगल  में  जूते  इस्तेमाल

 किये  जाते  हैं,  मगाये  थे  विदेजी  से  हिन्दुस्तान

 में  घौर  मिल्चर  में  झमपम  पुलिस  ने  उन  को

 पकड़  भी  लिया  था  लेकिन  फिर  भो  गृट  मत

 जो  के  हस्तक्षेप  से  दे  जूते  कटी  बाटे  गये  इन

 के  बार  में  मैं  पस्का  तो  नहीं  कह  सकता

 खेकिन  शाप  झनुमात  लगा  सकते  हैं  कि  वे

 इन  विद्रो  हियो  में,  मिजो  लोगों  में  गये  होगे  $

 एक  तरोके  से  यह  विदेशी  पादरी  लोग  इन

 विद्वोदियों  को  सजाते  वे  लैस  करते

 हैं  जो  कुछ  भो  उनको  सामग्री  झ्रादि  होती  है

 बह  उनको  देते  हैं  तो  गृह  मंत्री  जी  को  एक

 तो  इन  बारे  में  क्या  कहना  है  और  दूसरे

 इसो  से  सवाल  उठता  है  बि  कही  शेवा  सो

 जही  हे  कि  साम्यवादियों  को  झाफत  से  बचने

 के  लिए  गठ  मद्री  जा  ने  है ह  में  पादरियों

 के  झम्व  को  इस्तेवाल  करना  चाहाया  और

 &... ८ 2  यह  पादरी  झौर  साम्थवादी  दोनों  के

 पार्टो  के  बोज  में  विमते  बले  जा  रहे  है  बयोकि:

 एक  तरक  तो  विदेशों  पादरी  धौ  र  खास  तौर

 से  स्‍प्क्‍रमरोका  को  मदद  से  कोलिश  कर  रहे  हैं

 कि  पूर्द  में  एक  ह 1... 1. द  राज्य  बन  जाय  बौर

 दूसरी  तरफ  साम्पयादों  चीन  वर्गरह  झौर

 कारकिस्तानभ  oo  कोडलिस  कर  रहे  हैं  कि  प्रलय

 है १. ... अ  बन  जाय  तो  यह  दी  बिलकुल  ठोस

 सवाल  उठते  हैं  हिन  का  कि  शाप  मेहरबानी

 करके  मृह  मेत्री  जी  से  जवाब  दिलवाइये।

 (* |  ह 4  ॥ म  Chavaa:  About  this  parti-
 cular  incident  to  which  he  made  a

 mantion,  I  have  no  information  now.

 I  bave  not  got  information  at  the

 present  moment,  But  some  Question
 came  from  Lok  Sebha  Secretariat  and

 we  have  sent  information  t  Lok

 Sebhs  Sepretariat.  This  much  infor-

 by  ह  (C.A.)

 Mma.ion  I  have  got  on  this  point.  I
 cannot  answer  that  question  now
 because  the  information  has  been  sent
 to  Lok  Sabha  Secretariat.

 Bo  शाम  मनोहर  मोहिया.  जरा

 माफ  नही  हुमा 1  मैं  भी  थोड़ा  सुन  लू  ।

 शी  यदावन्त  राज  चब्हाज  में  ने  इतना

 ही  कहा  कि  वह  जो  40  लोगों  के  वहा  पर

 मारे  जाने  का  वाक्या  था  ह्रौर  जिसका  कि

 माननीय  सदस्य  ने  हवाला  दिया  भेरे  पास  हथ

 वक्‍त  झभी  उस  बारे  में  कोई  इत्तिला  नहीं  है  |

 लकिन  लॉक  सभा  सेडेटरिएट  से  कोई  ऐस'

 सवाल  शाया  था  होम  मिनिस्टरी  में  झौर

 हम  ने  लोक  सभा  सेकटेरिएट  को  इसिला

 भेज  दी  है।  सिर्फ  इतना  ही  मुझे  झभी  याद

 है  |

 About  the  other  matter  that  the  hon.
 Member  mentioned  in  his  speech  now,
 I  have  not  got  information  about  it
 now.  If  he  gves  some  details  about
 it  or  J  Can,  certainly,  go  through  the

 proceedings  to  which  he  made  a  men-

 hon,  I  can  find  out  the  facts.  J]  have
 no  information  now.

 Blo  रास  समोहर  सोहिया  अध्यक्ष

 महादय,  मेहरबानों  करके  भाप  जरा  देखिये

 सारी  तफसोल  मैंने  बतला  दी  &.'। ल  यह  इन

 का  काम  है  कि  उन  सारो  चोजों  के  बारे  में

 इतसिला  रखा  करे।

 इत  सब  चीजों  को  हत्तिला  रखना  इन

 का  कास  है  अब  यह  तो  मेरा  काम  नहीं  है  कि

 मैं  इन  को  पहले  से  घर  जाकर  बतला  दिमा

 कहूं  कि  भेरा  यह  सवाल  है  श्राप  इस  का

 जबाब  लिखदा  कर  ले  चलियेगा।  उन्हे

 इसिला  रखनी  चाहिए  जोकि  नहीं  रखते

 शौर  उस  पर  गलती  भो  नहीं  मध्नते।

 यह  ठीक  नहीं  है।  ६ '£ है  ere  महोदय,

 यह  ाप  का  काम  हो  जाता  है  कि  इस  से

 जल्दी  से  जल्दी  धाप  मेरे  इस  तफसील  सहित

 सवाल  का  उत्तर  दिलवाने  |  दूसरा जो  सवाल
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 [डा०  राम  मनोहर  लोहिया]

 उस  से  उठता  था  उस  में  कोई  तफसील  की  वास

 है  नही।  साम्यवाद।  पादरों  और  प्रमरोकी

 पादरी.  ae
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 Shri  Y.  B.  Chavan:  Your  main  ques-
 tion  was  about  other  weapons....

 Blo  रास  सनोहर  जहिया  फादर

 मार्काट
 के  17-18  हजार  जूते  के  बारे  में

 पूछा  था.

 श्री  यवावस्त  राव  चब्टाण  उस  के  बारे

 में  इत्तिला  नही  है।

 Sto  राम  मनोहर  सहि.  :  वह

 हततिना  लेकर  उत्दा  दे  उन्हें  ह्म  =  लिए

 मेरे  नोटिस  का  इंतजार  सहां  करना

 चाहिए  i

 शी  पदावनत  ह १८38  अध्हाण  :  शाप  को

 भो  लिख  देना  चाहिए  {

 Tio  चाम  मनोहर  लोहिया  यह  प्रच्छे

 तरोक॑  ते  साफ  डी  पना  साहिए  कि  हम  लोग

 न  के  कोई  दग्वा-  घर  में  नही  रहते  हैं

 बल्कि  यह  हमारे  दर्तार  घर  में  हैं।  यह  इन

 को  घच्छी  नसर  से  गम  लेना  चाहिए।

 यहं  कोई  मजा  6  नही  है।  प्रध्यक्ष  महंंदय,

 झाप  सारा  दवा  दिलवाइये  शौर  इन  लोगों

 का  दिमाग  ६.३ 16  करवाइये।  पाखिर

 सवाना  का  ..याब  मुझे  मिलेगा  या  नह
 ?

 Mr.  Speaker:  He  has  said  that  he
 has  no  information.  Shri  George
 Fernandes.

 को  जाने  फरनेग्हीज  (बम्बई-इजिणन)  :

 श्री  पड़ते  के  कर  प्र'नी  दा  जवाब  देसे  हुए
 ह ६६  महोदय  ने  करो  के  यह  जो  भटना  अजलन

 शहर  में  बट  मथ  बारे  में  झुड़  तो  हमारा

 कक  था  इ लिए  ह्म  पूरा  मयारा  करें  थे

 शौर  जो  शागों  को  यहा  के  उठा  कर  भागे  तो

 न्दर्थाान  वाली  के  गाज  इछ  हमारे  सिपाहियों

 JUNE  20,  3967  Govt.  officials  6:
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 ले  भी  लड़ाई  छेड़ो।  भय  दो  प्रश्न  इस  से

 मुझे  मज़ी  महोदय  के  सामने  पेश  करने  हूँ।

 पहला  प्रश्न  यह  कि  जो  बिह्रोही  उस  शहर

 में  आये  उस  दिन  वहां  कर्फ्यू  ह 16  झीर  जब

 कफ्यूं  उत  हुए  भ्रध्यक्ष  महोदय,  यह  विद्रोही

 बहा  पहुंच  जाते  हैं  झोर  हमारे  i2  प्रफप्तरों

 को  उठा  कर  भाग  जाते  हैं  तो  क्या  उस  दिन

 जहर  के  लोगो  फी  किसी  किस्म  की  मदद

 विद्रोहियों  को  मिली  थी  ?  उस  के  बारें  में

 कोई  जानकारी  न्न्ती  महोदय  के  पास  है  क्‍या  ?

 दूसरा  प्रश्न  1.  कि  जो  विंद्राही  बहा  पर

 झांये  उनका  नेता  लाल  डगा  का  भाई  था,

 जा  कि  चन्द  दिनों  पहुले  हो  जेल  मे  बन्द  का

 झर  जल  तोड़  कर  भाग  गया  था,  ऐसा  सा"

 बार  में  भाया  था।  प्रगर  यह  बात  सच  है

 1: 1  लाल  ड्गा  का  भाई  जल  से  भागा  या

 कि  इन  विद्रोहियो  के  नेतृत्व  में  इस  झहर  में

 झाया  ?  पझ्गर  वह  iz  झफतरों  को  उठा

 कर  भाग  जाता  है  ता  ब्या  उसे  जल  से  भाग

 जाने  में  जल  के  भ्रधिकारियो  या  गहर  के

 वासिमों  से काई  मदद  मिली  ह ६

 Shri  ¥.  B.  Chavan:  About  the  first

 apect  of  the  question,—I  will  try  to

 abawer  that  first—it  is  true  that  there

 wes  a  curfew  that  evening.  It  ia  quite
 sible  that  those  people  who  kid-

 sped  these  officers  did  not  come

 frém  outside,  possibly  they  were  lying
 in  the  town  itself  for  some  time,  it  is

 quite  possible  We  have  a  suspicion
 that  some  other  people  were  helping
 them.  That  is  why  I  have  said  in  my
 statement  that  29  suspects  have  been

 attested

 =.

 t  the  possibility  of  Lal  Dinga's

 bro  or  brother-in-law,  there  were

 one  or  two  cases  of  escapes
 from  Silchar  and  other  places,  about

 which  there  have  been  certain  ques-
 tlong  in  thig  hon.  House.  They  were

 invelved  in  that,  Naturally  when

 these  escapes  took  place,  there  wat

 either  some  sort  of  negligence  or  some

 sort  of  sabotage.
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 की  राज  सेवक  बावव  (बाराबकी):
 मैं  जानता  चाहता  हु  कि  जो  मोजों  विद्रोही

 हैं  उन  में  से  जो  पकड़े  गये  उन  में  कही  के

 पास  से  अभी  लक  कोई  हथियार  भी  बरामद

 हुए  ?  यदि  बरामद  हुए  वा  क्‍या  भ्रध्ययन

 किया  गया  कि  वह  हथिपार  हिन्दुस्तान  के

 हू  हैं  या  चीत  के  हैं  य।  पाकिस्तान  अथवा

 बर्मा  के  हैं  या  कहा  के  हैं  ?

 Shri  Yy.  B.  Chavan:  I  have  answered
 this  question  on  some  occasions  here.
 Kven  this  time,  certain  weapons  were
 found.  Some  sten  guns  and  some
 ammunitions,  etc.,  were  found  with
 these  people,  but  there  are  no  marks
 on  these.

 Shri  Tridib  Kamar  Chaudhari  (Ber-
 hampur):  Reference  was  just  made
 to  security  forces  and  our  security
 arrangements.  The  Mizo  Hills  are

 being  ground  between  two  stones,  the
 foreign  vested  missionaries  and  com-
 Munist  propagandists.  So  far  as  we

 know,  Mizo  Hills  have  never  been  a

 strong  hold  of  communist  movement
 of  any  variety.  So  far  as  these  activi-
 ties  of  these  Mizo  hostiles  are  con-

 cerned,  are  Government  keeping  a  pro-
 per  watch  over  the  planters  and  mis-
 sionaries  round  about  Mizo  Hills  in
 Silchar  and  other  places,  so  that  they

 May  not  have  any  Haison  with  these

 people?  Otherwise,  how  can  Govern-
 ment  explain  this?  This  thing  is  going
 on  for  more  than  a  year  and  they
 cannot  control  it  with  al]  the  power
 of  the  Republic  at  their  command!

 Shri  Y.  B.  Chavan:  It  is  not  merely
 the  power  that  helps  in  the  matter.

 I  have  said  before,  which  ]  would  like

 to  repeat,  that  it  is  basically  a  politi-
 cal  problem.  Certainly  there  is  some

 element  in  the  people  themseives

 which  is  supporting  this  and  we  can-

 not  be  forgetfu)  of  this  particular  fact.

 Again  it  is  not  merely  with  military

 power  that  theea  things  can  be  sdlved.

 Naturally  we  wilt  have  to  get  some
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 people’s  organisation  on  our  side  and
 convince  the  people  ultimately.

 Shri  8.  C.  Samanta  (Tamluk):  Is
 it  true  that  some  of  those  Mizos  who
 have  been  afrested  were  in  plain  dreas
 and  had  no  arms  with  them?
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 Shri  Y.  B.  Chavan:  No,  Sir;  some
 arms  were  found  with  them,

 Shri  8.  ्य,  Maiti  (Midnapur):  Has
 the  Government  received  any  infor-
 mation  from  the  arrested  Mizos  re-

 garding  any  of  the  plans  about  sabot-
 age  activities?

 Shri  Y.  B.  Chavan:  The  arrested
 people  ase  being  interrogated.  Possi-

 bly  we  will  get  some  information,

 Shri  A.  EK.  Kiskn  (Jhargram):  We
 have  been  hearing  about  the  Mizo
 trouble  for  quite  a  long  time.  May

 I  know  whether  there  is  any  concrete

 proposal  with  the  Home  Ministry  to
 win  over  these  hostile  Mizos  to  our
 side?

 Shri  Y.  B  Chavan:  It  is  not  the
 intention  to  start  any  negotiation  with
 those  people  who  have  started  an

 armed  rebellion  there.  Naturally,  we

 are  in  touch  with  the  leaders  of  the
 Mizo  Councils  who  are  also  the  lead-

 ers  of  the  people  and  who  are  running
 the  district  administration  there.

 ft  सिद्धस्थर  प्रसाद  (नासंदा)  :

 श्रमी  मठी  जी  ने  बतलाया  कि  मोजों  लोगों

 का  सवाल  एक  राजनीतिक  र्वाल  है

 अनवरी  में  गृह  मंत्रालय  की  विज्ञाप्त  निकली

 थी  ह  प्रसम  में  संघीय  व्यवस्था  कायम  की

 जायेगी  t  att  हाल  में  एजल  में  जो  घटनायें

 हुई  हैं  कया  उन  का  इस  से  कोई  सम्बन्ध  है  ?

 Shri  १.  हि,  Chavan:  As  far  as  I  can

 gee,  there  is  no  connection  between

 the  two.

 Shri  R.  Baraa  (Jorhat):  This  Mizo

 trouble  started  some  fifteen  months

 ago.  Now  and  then,  we  hear  the  in-

 troduction  of  Chinese  interference

 and  Pakistani  interference  and  what
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 {Shri  है.  Barua}

 not.  But  the  broad  fact  remains  that
 the  Government  of  indie  have  failed

 to  tackle  the  problem  confined  to  a

 certain  district  there  with  a  limited

 population,  thus  creating  an  impres-
 sion  that  Govermment  are  not  cap-
 able  of  dealing  with  any  rebellion  of
 this  type:  the  result  is  that  the  en-
 tire  eastern  region  is  being  infected
 with  the  rebellious  mentality.  May  I

 know  whether  some  firm  step  will  be

 taken  in  this  regard?
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 Shri  Y.  B.  Chavan:  I  think  that  re-

 ally  speaking,  it  is  firmness  which  is

 being  discussed  here  We  are  firm

 with  them  ang  we  shall  have  to  con-

 tinue  to  be  firm  with  them.  All  these

 problems  are  not  solved  overnight;  I

 think  we  shall  have  to  be  prepared  to

 stay  with  this  problem  for  some  time

 to  come.

 tt  सतल,राभ  केसर  (कटिहार)

 कपा  मंत्रों  जी  यह  बतलाने  की  कृपा  करेगे

 कि  पोज  विद्वोहियों  के  हाप  में  जो  ट्थियार

 पकड़े  गये  हैं  उत  में  चोन  का  माक  है

 @;  ह. . 6. ड  राज  चन्दन  :

 जवाब  मैंने  दे  दिया  है  t

 Shrimati  Shards  Mukerjee  (Ratna-
 giri):  May  J]  know  whether  there  is

 any  change  m  Goverrment  policy  or
 whether  Government  policy  is  stil]  to
 entrust  the  security  of  this  area  en-

 tirely  to  civilian  authorities,  and  whe-
 ther  it  is  a  fact  that  the  military  au-

 thorites  have  been  forbidden  to
 take  action  against  actual  or  antic:-

 pated  hostilities  or  public  disorder?

 va  का

 Shri  Y.  के,  Chavan:  Naturally.  it  is
 the  civil  authority  which  is  function-

 ing  there,  and  the  Army  goes  to  the
 aid  of  the  civil  authority:  the  deci-
 sion  about  which  section  of  the  se-
 curity  force  should  operate  where  is
 taker,  on  the  hasis  of  the  information
 that  they  have  there.  I  do  not  think
 that  there  is  any  difficulty  in  the  way
 of  the  military  authorities  function-
 ing  effectively  if  they  want.

 JUNE  20,  1987  Govt.  officials
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 tigre  भला०तिधारी  (गोपासगंज)  :

 धी  माननीय  मत्री  जी  ने  कहा  कि  यह

 हमले  झकस्मात  हूं  जाते  हैं  धौर  इलका  पता

 पहुले  से  नही  चलता  |  फिर  उन्होंने  कहा  कि

 शायद  वही  लोग  पड़े  हुए  थे  शौर  इस  लिये

 अटैक  करने  में  उन्हें  सुविधा  मिली  मैं  जानना

 चाहता  हूं  कि  (ए)  क्या  मंत्री  जी  ने  कोई

 मीजो  हिल्‍्स  के  लोगो  का  या  बआहर  के  लोगों

 का  गृप्तचरों  का  जाल  वहां  रक्‍्खा  है,  झौर

 (बी)  जा  मोजो  लोग  पहले  गिरफ्तार  किये

 गये  थे  उन  लोगा  से  कुछ  पता  चला  भौर

 उसके  श्मुसार  कॉरवाई  हुई
 ?

 1 7  सयदाबन्तर,थ  चब्ठाण  मैंने  कहा

 कि  पहले  हमे  इम  बात  को  कुछ  इसला  थी

 शीर  उम  इसला  की  बजह  से  हीं  हम  कुछ

 का  राई  कर  सके  |  गुलचर  विभाग  वहा  कंसे

 काम  करता  है,  उस  को  तफ्सील  यहा  पर

 देना  मुश्किल  है  ग्रौर  देना  भी  नहीं  चाहिये  ।

 श्  म॑तिराज  शिह  चौधरी  :  (होशंगा-

 बाद)  माजों  क्षेत्र  में  सिबिल  प्रयारिटी

 बहुत  अर्से  से  चर्ली  भरा  रही  है  प्रोर  प्रभी

 सनक  वहां  शान्ति  स्थापित  नहं  ्  सकी  है  ।

 मंत्री  महोदय  यह  बतलायेंगे  कि  गया  बहू

 सिविल  झथारिटी  का  अधिकार  फौज  को

 दे  कर  वहां  शान्ति  स्थापित  करने  का  प्रयास

 करेगे  ?

 Shri  ४.  B.  Chavan:  I  do  not  think
 it  will  be  wise  to  have  gq  sort  of

 martial  law  or  military  rule  there.

 That  is  not  our  purpose.  As  I  sald,  we

 forget  that  basically  this  is  e  poiltical

 question  and  by  merely  handing
 *%  over  to  the  military  authorities.  &

 ig  not  going  to  be  solved  usefully.

 th  अलराज  शोक  (दक्षिग  विस्ती )  :

 जब  से  देश  स्वतंत्र  हुआ  हैं  भारत  की  पथी

 बीमा  के  विभिन्न  भागों  में  समय  सभ्य  पर

 इस  प्रकार  के  विद्रोह  होते  २हे  हैं  शौर  उस
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 ferret  कौ  सरकार  ह. १६  नहीं  पाई  है  |  इन

 विद्रोह  को  दबा  न  पासे  का  जो  कारण  बताया

 जाता  है,  जो  तरके  दिया  जाता  है  वह  यह  दिया

 जाता  है  कि  यह  राजनीतिक  प्रश्न  है  भर

 इसको  राजनीतिक  हंग  से  ही  हल  किया  जाएगा

 ये  प्रश्न  लम्बे  होते  जा  ?हे  हैं।  यदि  इसी

 प्रकार  के  और  बविद्रोर  जेंपे  कि  शालसार

 विस्  रहे  है  नेफा  में,  निस्प  में  तथ।  च्न्य  क्षेत्रों

 में  नी  शुरू  हो  जायें  प्रोर  यह  कह  कर  कि  ये

 पोलिटिकल  क्वश्चन  है  ठोक  से  संटल  हम

 न  कर  पायें  शीर  जा  परिस्थितियाँ  बन  रही

 हैं  चीन  के  साथ  थोर  पाकिस्तान  के  साथ

 शौर  उन्होंने  गम्भीर  रूपए  घारण  कर  लिया

 शौर  इप्र  यह  हल्ला  हू  गया  तो  फिर  क्या

 सरकार  यह  कह  कर  कि  ये  राजनीणिक

 प्रश्न  हैं,  हम  इतकों  दबा  नहीं  पाए  है,  हम

 सकती  ग्हीं  बरत  पा  ये  हैं,  झपना  पल्ला  छंड़ाये

 गी  +  बया  यह  जा  स्थिति  बनती  जा  रही

 है,  इस  में  भाप  इक्कों  राजनोतिक  जश्न  वहेंगे

 पा  िेलियन  कहूं ?  टू  इबए  चे गेंज  टू

 'दी  झाधा सिटी  आफ  दी  इडियन  रिपब्लिक

 इनके  चोखे  जो  विदेशी  तत्द  हैं,  जो  पादरी

 हैं  था  प्रन्य  लाग  हैं,  इत  कारा इयों  को

 रििलियस  क्ारंबाइया  समझ  कर,  उन  तत्वों

 ही  हमे  करत  करना  ही  होया  घदि  एक  जगह

 पर  इरकों  कामयाबी  हासिस  हो  जागो  है

 तो  उससे  श्रारों  का  ए+करजमेंट  मिलता  है

 ण्बो  की  कार्रबाइशा  करने  के  लिए  ।  ऐसी

 स्पिति  में  क्या  यह  उचित  नहों  होगा  कि

 एक  ही  बार  में  हमेशा  के  लिए  हम  4  कार-

 बाइयो  को  बन्द  कर  दें  ?

 Shri  Y.  B  Chavan:  The  hon.  Mem-
 ber  is  makmg  a  mistake  in  his  assess-
 meni.  Certainly,  it  ls  true  that  those

 who  ate  taking  to  atms  will  have  to
 be  treated  as  rebels,  but  those  who
 are  with  ws  and  want  to  function  will
 also  have  to  be  treated  politically.  It
 is  not  merely  a  question  where  some
 section  of  the  people  having  risen  in

 redellion,  for  that  reason  you
 treat  the  entire  people  as  rebels  and
 deai  with  them  militarily,  You  can-
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 not  do  that.  That  will  be  wrong.

 I  quite  agree  that  in  the  eastern

 region,  certainly  there  are  some

 problems  like  this.  Therefore,  we  will
 have  to  be  very  cautious  in  thig  mat-
 ter  and  very  wise  in  our  treatment  of
 them.  The  reason  is  that  before  inde-

 pendence,  al!  through  the  pre-inde-
 pendence  period,  these  people  were

 kept  completely  outside  the  main-
 stream  of  the  politica]  ang  cultural
 life  of  India.  The  Britishers§  com-

 pletely  kept  them  as  excluded  areas.

 डा०  राम  मनोहर  सोहिया  :  ये  भड़का

 रहे  हैं!

 Shri  ¥.  8.  Chavan:  Therefore,  we
 will  have  to  be  very  careful  in  deal-

 ing  with  them.

 Shri  Hem  Barua  (Mangaldai):  Since

 by  now  the  diabolical  hand  of  China
 ig  all  too  evident  from  facts  like  (a)
 Peking  Radio  encouraging  the  Mizo-

 rebels  against  India  through  its  broad-

 cast  of  29  May  and  supplying  arms
 and  ammunition  to  the  Mizo  rebela,
 and  (०)  the  visit  of  the  Chinese  Firat

 Secretary  stationed  in  Delhi  to  Cal-
 cutta  when  he  gave  encouragement
 to  the  Miuzo  hostiles  by  indirect  can-
 tact  with  them,  and  since  the  Govern

 ment’s  security  operation  measures
 have  not  yielded  any  results  so  far,
 and  since  Government  have  failed  to
 enlist  the  sympathy  of  the  loyal

 Mizos—which  the  Home  Minister

 wanted  to  do—may  I  know  whether

 Government  propose  to  change  this

 attitude  and  go  in  for  a  political  set-

 tlement  of  the  problem,  although  the

 Home  Minister.  in  reply  te  a  question,
 said  that  he  is  not  ready  to  go  in

 for  a  political  scttlement  with  a  group
 of  rebels,  in  spite  of  the  fact  that

 there  is  evidence  of  his  having  tried

 to  have  a  politica]  settlement  with  the

 group  of  rebels  in  Nagaland?

 Shri  Vasedevan  Nair:  Where  is  the

 head  and  tai)  o¢  the  question?

 Shri  Y.  8,  Chavan:  The  probiem  ०

 the  entire  eastern  region,  particularly
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 Assam,  is  a  problem  full  of  difficul-
 ties  and  complexities,  As  the  hon.
 Member  is  himself  aware,  we  are

 trying  to  hold  discussions  with  the

 representatives  of  Assam  sometime
 next  month  about  the  genera]  ques-
 tion  of  Assam  etc.  which  includes  the
 Mizo  question.

 Shri  Hem  Barua:  I]  did  not  mean
 that.

 Sbri  Y.  B.  Charan:  When  I  come
 to  the  basic  question,  he  says  he

 does  not  mean  it.

 Shri  Hem  Barus:  I  mean  a  political
 Zettlement  with  the  Muzo  rebels  as  he
 is  trying  :o  have  a  political  settlement
 with  the  Naga  rebels.

 Shri  ४.  B.  Chavan:  I  say  it  is  not
 the  intention  to  negotiate  with  the

 Mizo  rebels.

 Shri  J.  Ahmed  (Dhubri):  I  under-
 stand  when  this  kidnapping  was  tak-

 ing  Place,  curfew  was  in  force  in  the
 town  of  Aijal.  During  the  curfew,  I

 suppose  our  police  were  moving  about
 श्ण्च  patroling  duty.  So  how  was  it  pos-
 sible  for  these  rebels  to  kidnap  when
 our  police  was  constantly  moving
 about  during  the  curfew  hours?  Se-

 condly,  I  would  like  to  know  whether
 our  police  were  in  collusion  with
 those  kidnappers.

 Sart  Y.  B.  Chavan:  I  would  like  to

 answer  the  latter  part  first.  The  police-
 men  were  not  in  league  with  the  peo-
 ple.  The  difficulty  of  this  area  has  to
 be  taken  into  account—-hilly  areas,
 scattered  population.  When  they  kid-

 nap  people,  they  do  not  go  to  places
 where  people  are  making  noises  but

 they  quietly  show  the  arms  and  take

 the  people  away.  That  is  how  ther
 do  it.

 Shri  Hem  Barua:  They  kidnapped
 fome  people  from  the  bazar  area

 algo.

 JUNE  20,  eT  203

 Shri  ¥.  B.  Chavan:  The  bazar  area,
 bazar in  the  evening,  is  no  longer

 area.

 Sbri  D.  C.  Sharma  (Gurdaspur):
 The  mizos  have  been  called  the  miso

 rebels;  it  is  written  so  here.  Now,  the
 rebellion  requires  same  kind  of  ideo-

 logy.  May  I  know  what  their  ideology
 is  and  how  the  Government  is  going
 to  counteract  and  change  that  ideo-

 logy.  Secondiy,  all  rebels  require
 arms  and  the  Government  of  India
 has  discovered  arms  without  any
 mark  about  their  make.  Has  the

 Government  found  that  these  arms
 are  being  manufactured  there.  Third-

 ly,  the  rebellion  requires  some  kind
 of  money.  May  I  know  whether  the

 Government  has  found  the  source
 from  which  the  money  for  backing
 this  so-called  rebellion  comes?

 Shri  Y.  B.  Chavan:  I  do  not  know
 whether  they  have  got  any  ideology.
 But  the  main  cause  with  which  they

 organise  these  people  is  that  they
 want  Mizo  as  a  sovereign  state,  out-

 side  the  Indian  Constitution.  It  is

 their  ideology,  if  you  can  cal]  it  an

 ideology.  They  get  arms  from  other

 countries  also;  sometimes  they  make

 raids  on  our  own  police  stations  and

 collect  arms.  They  compulsorily  col-

 lect  money  from  the  people.  Besides

 they)  are  getting  money  from  foreign
 countries  too.

 shri  D.  C.  Sharma:  I  asked  whether

 you  do  anything  to  counteract  their

 ideology.  Are  there  any  arms  facto-

 ries  there?

 Shri  ¥.  B.  Chavan:  The  arms  facto-

 ries  are  not  within  the  mizo  hills.

 Naturally,  when  I  saig  it  was  a  poli-
 tical  question,  we  will  have  to  deal

 with  it  88  such.  Those  of  the  Misos

 who  are  loyal  to  the  Indian  Union

 will  have  to  be  strengthened  and  sup-

 ported.

 Shrimati  Tarkeshwart  1... ड

 (Barh):  Thehon.  Minister  replying

 to  8  question  sald  that  they  might  be

 getting  funds  from  outside,  We  have



 6203  Killing  of

 to  consider  the  news  that  has  appear-
 ed  in  the  newspapers.  Pakistan  has
 been  playing  a  very  active  role  in  the

 entire  area  and  the  Chinese  guerilla
 forces  have  come  to  Pakistan  for  giv-
 ing  them  training.  They  give  strength
 to  the  Mizos  and  some  other  tribais
 of  this  area.  In  Fakistan  that  is  going
 on  for  months.  May  I  know  from  the
 hon.  Minister  whether  he  has  any
 plang  to  counteract  that  because  ail
 these  things  happen  as  a  plan  for

 guerilla  warfare  and  guerilla  tactics.
 The  hon.  Minister  now  says  that
 there  is  only  the  civilian  authority
 which  has  taken  charge  of  every

 thing.  The  civilian  authority  is  not

 expected  to  know  the  techniques  of
 the  guerilla  activities.  What  does  he

 Propose  to  do  in  order  to  see  that
 the  entire  area  is  prepared  to  meet
 thig  kind  of  guerilla  tactics  and  to

 reply  to  them  effectively?  Secondly,
 he  must  realise  fhat  when  they  bring
 money,  they  must  be  having  some
 kind  og  exchange  where  this  money  is

 exchanged.  Has  he  been  able  to  locate
 those  spots  where  they  get  the  money
 exchanged  because  we  cannot  believe
 that  all  their  money  can  be  got  from
 the  local  people.

 SYAISTHA  30,

 Shri  ¥.  B.  Chavan:  I  would  like  to

 explain  to  the  hon.  Member,  because
 She  has  raised  many  important  points.
 When  I  said  that  the  civil  authorities
 function  there,  it  does  not  mean  that
 the  security  forces  are  not  function-

 ing  in  guerilla  tactics  to  meet  the
 guerilla  tactics.  When  I  mentioned
 that  the  civil  authorities  are  there,  3
 said  so  because  some  Members  here
 asked,  “Why  not  hand  over  this  en-
 tire  area  to  the  military?  Martial  law.”

 We  cannot  function  that  way,  but

 certainly  we  have  quite  enough  arm-
 ed  forces  also  there  who  are  meeting
 this  guerilla  tactics.  with  guerilla
 tacticng  ag  well.  They  are  training
 some  local  people  also.  But  the  major
 tacticg  of  the  MNF,  the  rebels,  were
 to  collect  funds  out  of  terror  from  the

 people,  and  try  to  instil  into  the  peo-
 ple  themselves  a  fear  complex,  and
 infiltrate  from  the  other  side.  It  was

 thought  better  that  they  should  be
 ee

 an  >  ie  ४  '
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 concentrated  in  certain  areas.  There-

 fore,  this  regrouping  programme  was

 undertaken.  It  is  exactly  this,  that  hurt

 the  rebels  very  effectively,  and  that

 is  why  they  are  intensifying  their

 activities,  now  to  terrorise  the  people
 who  are  in  the  administration  and

 the  people  who  are  loyal  to  the  dis-

 trict  council  organisation.

 620,

 Shri  Bedabrata  Barua  (Kaliabor):
 While  one  would  welcome  a  political
 solution  to  this  problem,  what  has

 been  resorted  to  at  present  under-

 standably  is  a  military  and  adminis-
 trative  solution,  and  jt  is  necessary  to

 know  the  position:  whether  for  pol-
 tical  reasons,  this  military  and  admi-

 nistrative  solution  could  be  avyoided

 any  way.  I  think  the  Government
 should  enquire  about  it.  In  that  con-

 text,  the  question  of  regrouping

 arises:  I  mean  the  regrouping  of  vil-

 lages;  this  ts  actually  a  part  of  an  anti-

 insurgent  warfare  or  anti-insurgent
 military  action,  and  it  has  to  be  tack]-

 ed  that  way.  In  the  regrouping  of

 villages,  may  ]  know,  for  example,
 whether  the  primary  objective  has

 been  achieved,  namely,  to  starve  out

 the  insurgents  and  to  cut  them  off

 from  the  supply  of  essential  commo-

 dities,  and  to  keep  away  the  Indian

 currency  from  going  into  their  poc-
 kets?  In  Nagaland,  10,000  soldiers  re-

 quire  Rs.  ]  lakh  every  day,  I  am  told.
 We  know  how  that  money  goes  io

 them.  Even  from  the  government  ex-

 penditure,  a  share  goes  to  the  insur-

 gents.  It  is  this  position  that  the  Gov-

 ernment  has  to  prevent  if  the  insur-

 gent  military  action  is  to  be  brought
 to  a  successful  conclusion.

 May.  I  therefore,  know  whether  the

 Government  is  actually  taking  such

 measures  to  prevent  money  from

 going  into  their  pocket’  Pakistan  or

 Burma  could  not  have  supplied  food

 to  them.  How  is  it  possible  that  food

 is  taken  from  outside*  Aijal  is  prac-

 tically  a  blank  in  regarg  to  food;  how

 is  food  going  to  them?

 Shri  Y.  है.  Chavan:  This  regrouping
 measure  was  the  only  method  that

 was  thought  possible  ang  which  might
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 help  the  Government  activities  in

 thig  matter,  because  the  people  were
 scattered  in  the  small  villages,  in  an
 jaolated  way,  and  in  the  hilly  areas,
 and  naturally,  when  they  had  no  se-

 curity  of  their  own  lives  and  proper-
 ties,  these  rebels  used  to  go  there
 and  compel  them  to  part  with  their
 funds,  supplies,  etc.  By  this  regroup-
 ing  method,  we  hope  that  we  will  deny
 them  these  supplies—both  finance  and
 essential  supplies.

 Shri  Nath  Pai:  Mr.  Chavan,  the
 Home  Minister,  in  his  statement  today,
 has  created  more  questions  than  he

 has  answered.  Ii  has  raised  new

 doubts  instead  o¢  eliminating  those
 which  we  entertained  before  he  rose.
 The  fact  that  the  outrage  was  carried
 on  when  curfew  was  in  force  shows

 that  the  rebels  have  achieved  new

 strength  and  gained  new  confidence

 because  of  Government's  failure  either
 to  subdue  them  or  to  pacify  them.
 When  Mr.  Chavan  is  asked,  “Why  are

 you  not  firm?",  he  answered:  “Of

 course  they  are  our  people;  we  cannot

 use  force.”  But  when  it  suits  him,  he

 says  they  are  after  all  rebels  and  we
 have  to  use  force.  I  do  not  know  what

 exactly  is  the  method  he  has  in  mind
 to  subdue  this  rebellion,  whether  a

 political  solution  or  a  military  solu-
 tion.  But  it  is  a  fact  that  he  has  failed
 in  both.  This  is  an  important  ques-
 tion  which  has  risen.  He  says  it  is  not

 possible  to  pacify  them  overnight.  It
 is  485  nights  since  the  rebellion  be-

 gan.  Certainly,  it  is  a  little  more
 than  overnight.  It  is  485  days  since
 Mr.  Nanda  first  told  this  House  that
 there  is  a  rebellion  in  the  Mizoland.
 It  is  not  a  short  enough  period.  to

 pacify  these  rebels  who  challenge  the

 authority  of  the  Centre.  Then,  Mr.
 Chavan  says.  “We  anticipated  this
 attack  and  therefore  we  intercepted
 them.”  If  you  anticipated  it,  why  did
 you  not  forestall  and  prevent  them?

 They  came  and  kidnapped  and  then
 you  followed  it;  with  action  good:
 but  if  you  knew  that  they  were  com-

 ing.  when  the  curfew  was  in  force,
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 why  did  not  your  men  sucteed  in

 forestalling,  preventing,  appeebending
 them,  before  the  outrage  was  car-
 ried  on?  May  I  ask  whether  this  is  a
 declaration  of  pessimism  and  failure
 when  he  says,  “We  shall  have  to  face

 such  incidents  often.  The  Mizos  will

 intensify  their  struggle.  We  do  not
 know  how  long  this  will  take.”  What
 are  we  to  make  out?  I  know,  it  is  easy
 for  me  to  ask,  how  long  will  it  take?
 But  the  Home  Minister  owes  it  to  the

 country  to  explain  this.  Thig  is  a
 small  area  which  is  threatening  to

 defy  the  authority  of  the  country.
 How  long  are  we  to  wait?  6  long
 months  are  not  enough?

 Shri  Y.  B.  Chavan:  I  wish  I  were
 able  to  say  that  we  will  stop  it  to-
 morrow.  But  I  will  be  deceiving  ‘my-
 self  and  the  country.  I  know  that  46

 long  months  have  passed.  But  he
 must  also  realise  at  the  same  time
 that  for  these  16  months,  our  security
 force  was  working  under  difficult
 conditions.  We  must  have  some  aPpp-
 reciation  for  their  work.  We  should
 not  merely  say  that  i68  months  have

 passed,  as  if  they  are  not  doing  any-
 thing.  The  probiem  is  difficult.  I  do
 not  deny  that.  So  far  as  the  kid-

 napping  is  concerned.  our  intimation
 was  that  they  might  start  some  sort
 of  action  against  these  people.  I  am

 sorry  I  will  have  to  give  out  all  the

 plans  in  this  matter.  J  do  not  mind  it;
 I  want  the  country  and  the  Parliament
 to  know  about  it.  We  had  some  inti-
 mation  that  they  would  start  this  type
 of  activity  against  the  loyal  people.
 Therefore,  we  had  to  lay  an  ambush
 round  about  Aijal  and  important
 towns.  It  is  this  method  that  helped
 us  to  get  into  touch  with  them.

 Some  hon.  Menvbers  rose-—

 Mr.  Speaker:  |  am  sorry.  I  had  to

 go  through  al!  these  36  names  and  if
 I  add  another  36  names  now,  it  will

 be  tomorrow  by  the  time  we  finish  it.

 Papers  to  be  laid  on  the  Table.
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 ली  राम  चरण  (खुर्जा )  :  मेरा  पायंट

 wee  wrest  है  1  मैंने  श्राप  को  नियम  377

 के  मातहत  लिख  है  I  मेरे  छेत्र  में  मिलिटरी

 को  छावनी  में  एक  डमीन  है,  जो  500  रुपये

 सालाना  के  लीज  पर  दी  हुई  है,  जब  कि  उस

 को  मौजूदा  कीमत  30,000  रुपये  है।  यह

 एक  बहुत  बड़ा  स्केहल  है  ।  मैंने  इस  के  बारे

 में  बयेल्चन्ज  दिये  हैं,  कालिंग  एटे गन  नोटिस  भेजे

 हैं  प्रोर  मंत्री  महोदव  को  डी०  ब्र ०  लेटर

 भी  लिखा  है,  लेकिन  सरकार  की  ओर  से

 इस  बारे  में  कोई  उतर  नहीं  दिया  गया  है  |

 Mr.  Speaker:  I  know  it  is  something
 abcut  Hyderabad  ३  have  disallowed
 it.  It  is  about  some  land  dispute  in

 Hyderabag  or  Secunderabad.  He  can-
 Not  raise  it  here.

 sit  tra  we  में  आप  को  मदद

 चाहता  हू । घाष  पल  रास्ता  बताइये  कि  इस

 का  किस  तरह  डील  किया  जाय  ।

 को  नाय  पाई  माननीय  सदस्य  ग्राप

 से  मागग-दर्शन  चाहते  है  कि  शम  प्रश्न  का  किस

 नगरहें  उठाया  जाथे  1

 Mr.  Speaker:  There  is  no  point  of

 order.  He  cannot  bring  wt  up  Ike  this.
 Even  if  it  is  Important,  whatever  I

 have  disallowed  inside.  you  cannot

 raise  it  here.  He  is  a  new  member
 and  therefore,  I  heard  him  There  35
 no  poimt  of  order.

 Shri  Hem  Barua:  May  I  seek  some

 ynformation  from  you,  Sir?  Yesterday
 you  directed  the  External  Affairs

 Minister  to  make  a  Comprehensive
 statement  on  the  Sino-Indian  =  rela-

 tions.  At  that  time  the  statement  of

 the  minister  did  not  embrace  the

 question  of  the  Chinese  golng  in  for

 a  hydrogen  bomb.  That  11 ह  yet  to  be

 replied  to  by  the  minister  concerned
 or  by  Government.

 Mr.  Speaker:  I  think  we  are  getting
 another  statement  tomorrow  at  5  P.M.

 More  details  will  be  given  then.
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 Shri  Nath  Pai:  You  have  admitted
 the  call  atten:ion  notice.  Perhaps  of
 can  be  answered  today.

 Mr.  Speaker:  If  the  minister  is

 ready,  I  have  no  objection.

 Shri  Hem  Barua:  We  have  submit-
 ted  not  only  a  call  attention  notice,  but
 also  an  adjournment  ‘motion.

 Mr.  Speaker:  I  entirely  agree  with

 you.  The  statement  is  fixed  for  to-
 morrow.  The  minister  can  take  it  up
 today  also  i¢  he  is  ready.  But  notice
 must  be  given  to  the  hon.  members
 On  an  important  matter  like  that.

 Shri  Hem  Barwa:  They  should  ad-
 vance  it.

 Mr.  Speaker:  They  have  noted  the

 feeling  of  the  House  and  naturally

 they  will  consider  it.

 Shri  Hem  Barua:  5  P.M.  tomorrow
 will  be  too  late.

 Mr.  Speaker:  It  has  already  ex-

 ploded.  There  is  nothing  late  or  early.
 I  do  not  think  by  delaying  it  by  24

 hours,  anything  will  happen.
 ——

 PAPERS  LAID  ON  THE  TABLE

 Auprt  Report  (COMMERCIAL),  967

 The  Depsty  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarji
 Desai):  I  beg  to  lay  on  the  Table  a

 copy  of  the  Audit  Report  (Commer-
 ¢lal),  1967,  under  article  5(l)  of  the
 Constitution.  [Placed  in  Library.  See
 No.  LT—7!/67).

 NOTIFICATIONS  UNDER  ESSENTIAL  Com-

 MODITIEs  ACT

 The  Minister  of  State  in  the  Minies-

 try  of  Food,  Agricuitare,  Commanity

 Development  and  Cooperation  (Shri

 Annasahib  Shinde):  I  beg  to  Jey  on

 the  Table  a  copy  each  of  the  follow-

 ing  Notifications  under  sub-section

 (6)  og  section  3  of  the  Essential  Com-

 modities  Act,  965:—

 (])  The  Foodgrains  Movement
 Restrictions  (Exemption  of
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 {Shri  Annasahip  Shinde]

 ceftified  Seeds)  Amendment

 Order,  1967,  published  in

 Notification  No.  G.S.R.  898  in

 Gazette  of  India  dated  the
 0th  June,  1967.

 The  Foodgrains  Movement
 Restriction  (Exemption  to
 Food  Corporation  of  India)

 Amendment  Order,  967,  pub-
 lished  in  Notification  No.
 GSR  899  in  Gazette  of
 India  dated  the  l0th  June,
 1967.  [Placedin  Library.  Sce
 No,  LT-70/67  }

 (2)

 38  brs.

 को  मघु  लिये  (मार)  :  प्रथ्यक्ष

 महोदय,  मेरा  निवेदन  है  कि  प्रधान  मत्री  के

 वकक्‍खव्य  का  इस  समय  ने  लिया  जाये,  क्योकि

 मैं  इस  पर  व्यवस्था  का  प्रश्न  उठाना  चाहता

 हैं  ।  यह  इतना  महत्वपूर्ता  प्रश्न  है  कि  चाह

 में  कितना  ही  सझेर  में  क्यों  न  बाल,  ग्राठट  दस

 मिनट  तो  लग  हैं|  जायेग  |  इस  समय  ।  बज

 गया  है  ।  इसलिये  इस  वक्‍त  ये  को  2  बजे

 सदन  के  पुन  मिलन  पर  लिया  जाये  ।

 एक  माजनो थ  सदस्य:  प्रभी  होने  दीजिय  |

 थो  मथ  सिसये  प्रमोी  कंसे  होगा
 ?

 मुझ  को  बोलना  है  वराज  कर  रहा

 हूं  इन  के  बयान  पर  |

 Mr,  Speaker:  Al)  right  we  shall  ad-

 journ  for  lunch

 33.0]  hrs.

 The  Lok  Sabha  then  adjourned  for
 lunch  till  Fourteen  of  the  Clock

 The  Lok  Sabha  then  reassembled  after
 lunch  at  Fourteen  of  the  Clock

 {Mr.  Deruty-Spcakxea  in  the  Chair)

 STATEMENT  RE.  ALLEGATION

 AGAINST  CERTAIN  CENTRAL
 MINISTERS

 Mr.  Deputy-Speaker:  The  Prime
 Minister  will  now  make  a  statement.
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 vt  wa  feat  (मुगर)  :  उपाध्यक्ष

 महोदय,  मेरा  व्यवस्था  का  प्रश्न  है  |  मुझे
 इस  पर  सख्त  एतराज़  है  ।

 भी  श्सजील  111 । ह  (प्राजमगढ़)  :

 क्या  प्राइम  मिनिस्टर  को  स्टेटमेस्ट  देने  का

 झ्रधिकार  नहीं  है  ?

 शी  ह  लिभये  मैं  यही  भ्रज  करता

 चाहता  हूं  कि  इस  के  द्वारा.

 व्यवधान

 Mr.  Deputy-Speaker:  Order,  order.
 Please  keep  quiet.  Let  her  make  the
 statement.  Have  you  any  objection  to
 her  making  the  statement?  If  mm,
 under  what  rule?

 भी  ६  लिमये  उपाध्यक्ष  महोदय

 Shri  Vikram  Chand  (Chamba)
 I  iise  on  a  point  of  order

 Sir,

 शी  म्म्थु  खिभये  मैं  पहले  खा हु.  प्राप

 बीच  में  कंसे  टपकते  हैं  ।

 Mr.  Depaty-Speaker:  I  will  cal
 the  hon  Member  later.  Now,  Iet  me
 hear  his  point  of  order

 की  मथ्‌  लिसये  मैं  बता  रहा  हूं

 उपाध्यक्ष  महोदय  ।  साधारणतया  मैं  पहले

 व्यवस्था  के  प्रश्न  पर  खड़ा  नहीं  होता,  लेकिन

 मुझे  ऐसा  लगता  है  कि  प्रगर  प्रधान  पती

 को  बयान  देने  की  इजाजत  दी  जाती  है  तो

 यह  हमारी  प्रक्रिया  के  खिलाफ  ब।म  होगा,

 परम्परा  के  खिलाफ  होगा  भौर  धच्यका

 महोकय  के  द्वारा  जो  निर्णय  यहां  पर  58

 मई  को  विया  गया  था  उसकी  झवहेलना

 होगी,  उस  में  विशेषाधिकार  का  भग  होगा.

 ी  चगाओत  यादव  :  किस  नियम  हें?

 की  ल्चु  लिखये  :  निवम  मैं  जानता  हू,

 झाप  कौन  हैं...  .
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 eft  अमाजीत  शादय  :  ाप  चिल्साते

 क्यों  हैं,  शोर  क्‍यों  मचाते  हैं!

 को  मथु  लिलये:  भाप  कोन  हैं  मैं  प्रध्यक्ष

 से  बात  कर  रहा  हूं।  झाप  भ्रध्यक्षसे  बात

 करिये  मुझ  से  क्‍यों  बात  कर  रहे  हैं

 थी  जमाजीत  ।  लेकिन  इस  तरह

 से  बदली  नहीं  कर  सकते  हैं  ।

 थ्ची  मथ  लिमये  :  उपाध्यक्ष  महोदय,

 बयान  दिया  जाता  है  372  के  मातहत,

 सेकिम  यह  372  के  मासहत  नहीं  हो  सकता

 है,  क्‍योंकि  मैंने  जो  विशेषाधिकार  का  प्रस्ताव

 दिया  था  धौर  उस  पर  जो  प्रध्यक्ष  ने  निर्भय

 किया  था,  उसी  को  सेकर  यह  बयान  भा  रहा  हैं

 इस  पर  मुझ  एतराज़  है  |  झगर  यह  372

 के  मातहत  नहीं  है,  तो  मैं  जानना  चाहता  हू
 कि  वहू  किस  लियम  के  अन्तर्गत  यह  बयान

 दे  रही  हैं।  यदि  372  के  मातह॒त दे  रही  हैं,

 खो  उसके  मातहत  यह  बयान  नहीं  हो  सकता

 क्योंकि  मैंने  जो  विशेषाधिकार  का  प्रश्न

 उपस्थित  किया  था  भौर  उस  पर  अध्यक्ष

 के  द्वारा  जो  निभेय  दिया  गया  था,  उस

 में  कुछ  जुमलों  को  मैं  पढ़गा  |  प्रगर  इन

 को  इजाजत  दी  जाती  &  बयान  करने  की

 तो  झघ्यक  ने  जो  निर्णय  दिया  है,  भौर  इम

 सदन  की  जो  परिपांटी  है,  जो  परम्परा  है,  उस

 को  अ्रबड्ेलता  हो  जायेगी  ।  इसलिये  भाप

 मेरे  ब्पबस्था  के  प्रश्न  को  सुनिये,  क्‍योंकि

 इन  का  बयान  झाने  पर  बह  कार्यबाही  में

 झा  जायेगा  घौर  फिर  उस  से  बड़ा  नुकसान

 होगा.

 Shri  Randhir  Simgh  (Rohtak):  Sir,
 ठा  a  poimt  of  order.  Why  should  you
 allow  him  to  shout  and  bully  like

 this?  This  is  not  the  way  in  which...

 की  न्यु  सिलने  :  किस  धारा  के  प्रन्दर,

 किस  निकम  के  भ्रम्दर  ?

 ,  Mr.  Deputy-Speaker:  I  have  listen-

 @d  to  him.  ्  think  the  Prime  Minister
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 is  within  her  rights  to  make  a  state-
 ment.

 aft  मथ्‌  लिखये  :  इसी  पर  मेरा  एतराज़

 है  कि  यह  नहीं  हो  सकता।  सुन  लीजिये  कि

 क्यों  नहीं  हो  सकता.

 Mr.  Deputy-Speaker:  Are  you  ob-

 jecting  to  her  making  a_  statement?
 Under  rule  372  she  is  perfectly  within
 her  rights  to  do  that  It  is  for  the
 Chair  to  decide.

 mit  द उ  लिनये  क्‍प्रापका  कहना  है  कि

 372  के  मातहेत  होता  है,  लेकिन  उत  को

 तो  पूछ्यि  कि  वह  किस  धारा  के  मातहत

 कर  रही  हैं  ।

 Mr.  Deputy-Speaker:  The  points  of

 procedure  are  to  be  determined  by
 the  Chair.  This  is  in  the  order  paper
 of  the  day

 श्यो  मथ  लिमये :  इस  में  कुछ  लिखा  नहीं

 है,  श्राप  बताइये  कि  यह  नोटिस  किस  घारा

 में  प्राया  है  ध्ापसे  पूछ  रहा  हू  कि  किस

 धारा  के  मातहन  इन्होंने  यह  नोटिस  दिया

 है

 Mr.  Deputy-Speaker:
 372

 Under  rule

 tt  we  लिमये  मेरा  एतराज  है  यह

 नही  हो  सकता  है  ft  प्रब  भुन  लीजिये  कि  क्‍यों

 नहीं  हो  सकता  हैं  |  ह्राप  372  को  देख

 लीजिये

 Mr.  Deputy-Speaker:  She  has  a

 right  to  make  a  statement.

 Some  hon.  Members  rose-—

 Mr.  Deputy-Speaker:  If  there  is

 any  substance  in  hig  point  of  order

 then  it  will  arise.  If  I  rule  it  out,

 there  is  no  question  of  a  point  of

 order.  Let  him  develop  it.

 Shri  C,  K.  Bhattacharyya  (Raigan)):

 Can  there  be  a  point  of  order  in  a

 vacuum?
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 Shri  5.  Kandappaa  (Mettur):  There
 is  no  vacuum.

 aft  ह  लिये  :  धारा  372  इस  प्रकार

 हैं  —

 “A  statement  may  be  made  by  a
 Minister  on  a  matter  of  public  im-

 portance  with  the  consent  of  the

 Speaker  but  no  question  shall  be

 asked  at  the  time  the  statement  is

 made.”

 wa  मेरा  यह  निवेदन  है  कि  यह  जो  बयान

 है,  जैसा  372  के  मातहत  साधारण  बयान

 होता  है,  वैसा  नहीं  है  इसकी  पृष्ठभूमि  क्‍या

 है

 Mr.  Deputy-Speaker:  Who  is_  to
 decide”?  The  Chair  is  to  decide.

 श्री  मघ  सिमये  पहल  मेरी  बात

 मुनिये  बाद  में  झाप  निर्णय  दीजिये  1  में

 धघापका  धध्िकार  नहीं  छीन  रहा  हू,  धाप

 अवश्य  निर्भय  दीजिये  लेकिन  बढ़ले  मेरी

 बात  सुन  लीजिये  ।

 Mr,  Deputy-Speaker:  Ultimately  I

 am  to  decide  whether  under  this  rule

 she  can  make  a  statement  or  not.  As

 you  have  rightly  read  out:—

 “matter  of  public  importance
 with  the  consent  of  the  Speaker”,

 I  have  given  consent  and  therefore  it
 fis  on  the  Order  Paper.

 की  न्यु  लिलले  उसमें  मुझ  कोई  एतराज

 नहीं  है  कि  झापने  372  के  मातहत  झम्‌मति

 दी  है,  भौर  यह  कार्य  सूची  में  झाधा  है।  झब

 मैं  यह  निवेदन  करने  जा  रहा  हूं  कि  इस

 की  कार्य  सूची  में  रखना  तियम  के  विपरीत

 lenging  the  ruling  of  the  Chair.  When

 you  have  allowed  it,  this
 arize,

 हि ह. ; -  20,  ४67  against  Ministers  (St.)  6234

 की  क््थु  लिलये  :  स्रध्यक्ष  महोदय,  मैं

 क्या  कहूँ  जहासत  झगर  विशेषता  बन  जाती

 है  कुछ  लोगों  की  तो  मैं  कया  कर  सकता

 हूं  1

 The  Minister  of  Parliamentary
 Affairs  and  Communications  (Dr.
 Ram  Subhag  Singh):  Is  it  question-
 able?

 at  मघ  लिभये  बहु  क्‍या  है  ?  भाप

 प्रक्रिया  जानते  हैं  ?

 Shri  Randhbir  Singh:  We  can  teach

 you.  He  knows  everything,  he  is

 omniscient.  I  have  put  in  30  years’

 practice  in  a  court  of  law.  What  does

 he  know?

 श्री  मु  लिमये  यह  प्रदालत  नहीं  है,

 लोक  सभा  हैं  ।

 भो  रललीर  सिह  यह  जगल  का  सो

 नहीं  है  जो  धाप  हमेशा  पढ़ाना  चाहते  हैं  ।

 Mr.  Deputy-Speaker:  Let  us  give
 him  a  patient  heamng.

 Shri  Krishea  Kumar  Chatter}
 (Howrah):  But  a  point  of  order  must

 conform  to  the  Rules  of  Procedure.

 Mr.  Deputy-Speaker:  Let  him  make

 his  paint  of  order.  He  has  just  raised

 it;  he  has  not  developed  it.  He  has

 not  shown  what  substance  is  there  in
 it.

 & 16  न्यु  लिमपे  :  यही  तो  हैं  बता  रहा

 हूं  |  यह  बयान  साधारण  बयाम  नहीं  है.

 Shri  Randhir  Singh:  It  is  mandatory.
 Your  ruling  is  final.  He  cannot  be

 allowed  to  rake  up  your  ruling.  Rule
 372  says  “may”.  Here  “may”  has  the

 force  of  “shall”.

 Mr.  Deputy-Speaker:  Let  us  see  if
 he  can  make  out  a  case.

 Shri  Randhir  Singh:  How  can  he
 make  out  a  ease  when  you  have  given
 your  ruling?
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 mr.  Deputy-Speaker:  His  contention
 is  that  it  is  against  the  Rules  of  Pro-

 cedure.

 Shri  Randhir  Singh:  Please  do  not

 encourage  his  contention.

 Mr.  Deputy-Speaker:  Let  me  see  if
 he  can  prove  it;  otherwise,  I  wil]  rule

 it  out  of  order.  Just  have  a  little

 patience.

 Shri  J.  है.  Kripalani  (Guna):  They
 do  not  allow  even  the  Chair  to  speak.

 थ मधु  लिसमये  3)  मई  को  इस

 सम्बन्ध  में  एक  ध्यान  प्राब-धंण  का  नोटिस

 अध्यक्ष  के  द्वारा  स्वीकृत  कया  गया  था  i

 उसी  समय  मैंने  विशेषधाधिकार  का  सवाल

 उठाया  था  कि  ६." (क  यह  ध्यान  झाकपंण  का

 मामला  नहीं  है,  प्रधान  मंत्री  के  बक्तय्य  के

 बाद  यह  सदस  का  मासला  हो  जाता  है,  कांग्रेस

 पार्टी  के  ब्रदरूनी  या  निजो  मामला  नहीं  रहता  1

 उम  के  बाद  अध्यक्ष  4  निर्णय  दिया  था

 उस  में  उन्होंने  कहा  हूँ  कि  ऐस  मामलो  के  बारे

 में  7क  प्रक्रिया  है  इझौर  जब  लोक  सभा  बनने

 के  पहले  हमारी  पॉलियाभेस्ट  थी  जिस  को

 दरम्थानी  झरसे  को  पारानलियामेन्ट  74  थ

 उसमे  एक  मुदगल  काड़  ध्राया  था,  उस  सम्बन्ध

 में  जिस  प्रक्रिया  को  प्रपनाया  गया,  वही

 प्रक्रिया  इस  क्त  भी  हम  प्रपनायेगे  उस  में

 उन्होंने  कहा  है  श्राप  बह  निर्णय  सामने  रखिये

 “Anyone  who  bas  reasonable
 belief  that  a  Member  of  Parha-
 ment  hag  acted  in  a  manner
 which,  in  his  opinion,  is  imcon-
 sistent  with  the  dignity  of  the
 House  or  the  standard  expected
 of  a  Member  of  Parliament  may
 inform  the  Leader  of  the  House
 (Prime  Minister)  or  the  Speaker
 about  it......  He  should  be  care-
 ful  in  sifting  and  arranging  facts

 because,  if  the  allegations  are

 proved  to  be  frivolous,  worthless
 or  based  on  personal  jealousy  or

 animosity,  directly  or  indirectly.
 be  will  himself  be  liable  to  a
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 charge  of  the  breach  of  privilege
 of  the  House.  Therefore,  it  is  of
 the  utmost  importance  that  alle-

 gations  are  based  on  solid,  tested

 ang  checked  acts.”

 उस  के  बाद  उन्होने  प्रक्रिया  बतलाई  है  4

 यह  प्रक्रिया  है।  शाप  टीक  तरह  देखिये  :

 “When  information  regarding
 the  alleged  misconduct  ००  the

 part  of  a  Member  of  Parliament
 is  received,  the  usual  practice  is
 that  the  Prime  Minister  examines
 the  whole  evidence  and  if  he  is
 satisfied  that  the  matter  should

 be  “proceeded  with,  he  should

 give  a  full  and  fair  opportunity
 to  the  Member  to  state  his  own
 version  of  the  case,  to  disprove
 the  allegations  against  him  and  to

 place  before  the  Prime  Minister
 such  information  as  may  assist  him

 to  cOme  to  a  conclusion,  After  the

 Member’s  explanation.  oral  0०7

 written,  is  received  by  the  Prime
 Minister,  he  shifts  the  evidence

 critically...
 .”

 श्रौर  उस  मे  बाद  क्या  होता  है  सदन  नेता

 मामला  प्रध्यक्ष  के  सामने  रखते  है  झौर  उसके

 बाद  तय  होता  है  कि  प्रिमा  फंशी  केस  है  या  नहीं

 यह  प्रक्रिया  दी  गई  है  और  मेरा  यह  बहना

 है  कि  भझभी  जो  वयान  प्रधान  मत्री  देने  जा

 रही  हैं  बह  इस  प्रक्रिया  क  सरासर  विरुद्ध  है  i

 कैसे  ?  मैं घाज  राज्य  सभा  में  गया  था।  राज्य

 सभा  में  इम  चिवय  पर  उन्होंने  बयान  दिया

 हैँ  ;  मैं  जानता  हूं  कि  राज्य  सभा  को  कारंवाई

 का  मैं  ाम  तौर  पर  उल्लेख  नहीं  कर  सकता,

 लेकिन  हमारे  नियमों  में  यह  बाल  है  कि

 झगर  कोई  विशेषाधिकार  का  मामला  हो,

 तो  धष्पनन  को  इत्तला  देकर  कर  सकते  हैं  ।  मैंने

 इुसला  दी  है।  में  नियमानुसार  चल  रहा

 हूं  wa  उन्होंने  क्या  बयान  दिया  है  ?

 Mr.  DeputySpeaker:  Regarding

 Rule  $54,  you  are  not  correct.  I  would

 give  my  ruling  on  that.  Rule  354  says:
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 {Mr.  Deputy-Speaker]

 “No  speech  made  in  the  Coun-

 cul  shall  be  quoted  in  the  House  .

 Provided  that  the  Speaker  may,

 on  a  request
 cre

 It  is  a  question  of  referring  to  a

 speech  made  m  the  Counci!  When  the

 Prime  Minister  8  making  a  statement

 here,  this  rule  does  not  apply  at  ail
 She  is  within  her  right  to  make  a  sta-
 tement

 et  wa  fend  उपाध्यक्ष  महोदय,

 शाप  मेरों  बात  समझ  नहीं  |  मैंने  जो  राज्य

 संझा  की  कारंबाई  का  उल्लेख  किया  है  उस

 का  कारण  बतलाया  है  |  प्रय  यहा  पर  एक

 प्रक्रिया  दी  गई  है  :  उस  के  विपरीत  जा  कर

 प्र्नान  मली  बयान  देने  वाली  हैं  ।  ग्राप  कहते

 हैं  कि  बयान  के  बाद  ग्राप  मुझे  इजाजत  देंगे  t

 लेकिन  उस  के  चयाने  से  नकक्‍्सान  हो  जायेगा  |

 उस  के  लिय  क्‍या  इलाज  2
 *

 Mr  Deputy  Speaker:  After  the

 Prime  Minister  makes  a  statement

 (interruptions)  Please  resume  your
 seats  After  the  Prime  Munster  makes

 a  statement,  :f  you  have  something  to

 say  on  the  basis  of  the  Speakers  rul-

 ing  pointing  out  that  there  was  some

 prima  facte  case

 श्री  म्क्घु  सिमये  यहो  मैं  कह  रहा  ह

 प्रक्रिया  के  खिलाफ  है  !

 Mr.  Deputy  Speaker.  Not  gow,  after
 her  statement.

 wt  wy  लिये  उस  ह: अ  नुक्सान  तो

 हो  जायेगा  i  क्‍या  झाप  उमर  का  कार्रवाई  1

 निकाल  देंगे,  अगर  मेरी  बात  झाप  माल

 लेंगे  वो  ?

 Mr.  Depaty-Speaker:  She  ig  within
 her  right  to  make  a  statement.  After
 her  statement,  if  you  have  anything
 to  say,  I  will  permit  you.  Let  her
 first  make  the  statement

 Shri  में,  ि  Mukeriee  (Caicutta
 North  Eastern)’  There  was  a  Cal)

 JUNE  20,  2967  ageinst  Ministers  (St.)  6a78

 Attention  notice  in  regard  to  this

 matter

 Mr.  Deputy-Speaker:  I  have  not

 ruled  out  any  Member  from  raising
 that  issue  But  he  hag  taken  a  pre-

 luminary  objection  to  making  a  state-

 ment  which  I  have  ruled  out  Let  her
 now  make  the  statement.

 at  wa  लिलपे  यह  धाक्षेप  मेरा

 नहीं  था  ।  मेरा  प्राक्षप  यह  था  कि  यह  372

 के  मातहत  नहीं  हो  सकता  |  भाष  समझ

 लीजिये  i

 Mr.  Deputy  Speaker:  She  can  make

 a  statement  under  rule  354  I  have

 ruled  that  After  her  statement,  I  will
 histen  to  you,  not  before  that

 को  मथु  लिणये  इस  तरह  का  बयान  ?

 धाप  मेरी  बात  खुनिय  तो  ाप  का  ही  पबा

 पब्ल  जायेगा  कि  यह  किलना  नियम  के  बिप-

 रोग  है  |

 The  Prime  Minister  and  Minister

 of  Atomic  Energy  (Shrimati  indira
 Gandhi):  Some  time  back,  Shri  Arjun
 Arora,  while  addressing  a  meeting  of

 the  Congress  Parliamentary  Party.
 made  a  genera!  statement  to  the  effect
 that  some  Central  Ministers  were  in

 the  pay  of  the  Birlas.  This  statement

 Naturally  attracted  the  attention  of  the
 House  I  requesteg  Shri  Arora  to

 specify  the  allegations  and  the  ev-
 dence  bearing  on  them  He  told  me

 that  the  Ministere  he  had  in  mind
 were  Shri  Satya  Narayan  Sinhe  and
 Shr:  K  C  Pant,  Subsequently,  he
 sent  me  soMe  noteg  concerning  them.

 I  have  gone  into  this  materia!  in
 consultation  with  my  colleagues,  the
 Deputy  Prime  Minister,  the  Home
 Minister  end  the  Minister  of  External
 Affairs,  Shri  Chagla.  They  have  care-
 fully  examined  the  material  made
 available  to  me  together  with  the
 written  statements  of  Shri  Sinha  and
 Shri  Pant.
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 The  Deputy  Prime  Minister,  the

 Home  Minister  ang  Shri  Chagia  have

 come  to  the  conclusion  that  the  alle-

 gations  made  have  not  been  substan-

 tiated.  They  are  convinced  thar  their

 examination  of  the  material  has  re-

 vealed  nothing  relating  to  the  conduct

 of  Shri  Sinha  and  Shri  Pant  which

 can  be  regardéd  as  inconsistent  with

 their  integrity  and  honour  as  Minis-

 ters  of  Government.  I  am  in  entire

 agreement  with  this  conclusion,

 I  only  want  to  say  this.  In  the

 Rajya  Sabha  I  did  not  make  a  state-

 ment:  it  was  in  reply  to  a  question

 during  Question  Hour.

 Seme  hon.  Members:  No  questions.

 Shri  Sheo  Narain  (Basti):  Ha  !s  not
 the  master  of  the  House.

 Mr.  Deputy-Speaker:  No  member

 will  put  questions  regarding  the  state-

 ment.

 को  मच  लिमये  :  जो  कुछ  उन्होंने  कहा

 है  उस  का  खलासा  होना  चाहिये  |

 Shri  Vikram  Chand:  On  3  उठाता  of

 order,

 की  मु  लिमये  :  पहले  मरा  है  |  मरा

 सुनने  के  बाद  झन्य  लीग  बोल  सकते  ह  ।

 Mr_  Deputy-Speaker:  |  will  listen  '

 points  of  order,  but  no  questions  re-

 Rarding  the  statement  will  be  permit-
 ted

 Shri  Hem  Barua  (Mangaildai)}:  Why
 should  we  not  be  allowed?  I  have  al-

 ready  written  to  you.  We  should  be
 allowed  to  seek  a  few  clarifications
 from  the  Prime  Minister.

 Mr.  Deputy-Speaker:  1  will  permit
 members  to  raise  points  of  order,  but
 no  questions  regarding  the  statement
 will  be  permitted.

 ।  Umanath  (Pudukkottal):  It  has
 heen  a  convention  to  allow.  That  is
 the  practice.
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 को  रानतसेवक  वादथ  (आराबकी  )

 हैं  श्री  झर्जुन  प्ररोडा  के  खिलाफ  विशेषा-:

 घिकार  प्रस्ताव  की  मूना  देसा  हूं  ।  उन्होंने

 इस  मदन  के  माननीय  सदस्यों  के  खिलाफ  .  .

 Mr.  Deputy-Speaker:  This  ig  not  fair,
 will  call  all  the  members  who  want

 to  raise  any  point  of  order.  If  there

 ig  substance,  they  can  develop;  other-

 wise,  it  will  be  ruled  out.

 Shri  H.  N.  Mukerjee:  A  :ail  atten-
 tion  notice  in  regard  to  this  matter  was

 sent  by  me  and  that  was  rejected  only
 on  account  of  this  thing  coming  up.
 We  have  more  than  one  precedent  in

 recent  weeks  on  this:  when  a  call-
 attention  notice  comes  and  then  a

 statement  is  made,  then  thos>  who

 have  given  notice  of  the  call-attention

 are  given  &#n  opportunity  of  asking

 questions,  ang  the  recent  practice  has
 been  followed  consistently  by  Mr.

 Speaker  that  representatives  of  differ-
 ent  groups,  whenever  a  statemem  of

 this  character  comes  before  the  House,
 are  entitled  to  ask  questions  seehing
 clarification.  (Interruptions).

 Shri  Vikram  Chang  Mahajan:  ]  am
 on  my  legs.

 Shri  Hem  Barua:  We  have  establish-
 ed  a  convention  in  this  House.

 Shri  Thirumaia  Rao  (Kakinada):  He

 og  Standing  on  a  point  of  order.  २४०७
 are  allowing  others  to  intervene

 Mr.  Depaty-Speaker:  Mr  Mukejee
 has  raised  a  question  Wheneve-  there
 was  a  call-attention  and  it  had  been

 kept  pending,  then  the  Speake™
 thon)  when  Ministers  made  statements.

 allowed  some  questions  (Interrup-
 But  now  I  am  told  that  the  call-

 attention  was  rejected  by  the  Speaker.
 So,  the  question  of  reviving  the  call-

 attention  and  putting  some  questions
 does  not  arise

 Shri  Umanath:  It  is  not  a  question
 of  reviving.  The  other  day  the  hon.
 Minister  for  Commerce  made  ।  state-
 ment  on  13  >  auestion  of  joint  '  the
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 {Shri  Umanatn.)}

 Economic  Community;  he  made  the

 statement  on  his  own  afd  we  were  all
 allowed  to  put  questions  seeking  clari-
 fications.  It  hag  nothing  to  do  with

 any  call-attention  notice.  Irrespective
 of  any  call-attention  notice,  the  Minis-

 ter  made  a  statement  on  his  own  on

 the  floor  of  the  House  regarding  join-

 ing  the  Economic  Community.  I  have

 given  you  an  instance,
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 श्भो  सच  सिसये  :  बम  भी  बयात  पर  प्रश्न

 प्छे  जाते  हैं

 Shri  Umanath:  When  a  Minister

 makes  a  statement  on  the  floor  of  this

 House  on  his  own,  even  if  it  is  not

 connected  with  any  call-attention

 notice,  we  members,  as  a  convention

 and  practice,  are  allowed  to  put  ques-
 tions  seeking  clarifications.  We  are

 allowed.

 Mr.  Deputy-Speaker:  I  agree  to  this

 extent  that  some  clarifications  may  be

 asked  for,  but  no  questions  sPhculd  be

 asked  on  the  basis  of  the  calling-
 aftention-notice.

 Shri  Umanath:  We  only  Want  to

 seek  some  clarifications.

 Shri  Randhir  Singh:  You  have  no

 option  and  the  House  has  no  option.

 No  questions  shall  be  asked  at  the

 time  a  statement  like  this  is  made.

 You  have  no  option  and  the  House

 has  no  option.  No  questions  should

 be  permitted,

 Shri  Vikram  Chang  Mabajts:  Or  a

 point  of  order.

 Shri  Thiramelia  Rae:  Here  iz  an  hon.

 Member  who  is  wanting  to  raise  a

 point  of  order.  You  had  allowe/  all

 the  others  to  raise  pointa  of  order,  but

 you  have  not  allowed  this  Member  any
 opportunity.

 Shri  Randhir  Singh:  The  rule  must

 be  checked  before  you  permit  ques-
 tions.
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 Mr.  Deputy-Speaker:  First,  7  shall
 dispose  of  the  point  of  order.  Time

 permitting,  I  shall  see  whether  I  could
 permit  questions  to  seek  certain  clart-
 fications.  Now,  I  am  listening  to
 points  of  order.

 tt  सच  लिखये  :  मेरा  व्यवस्था  का  प्र  न

 हे  !

 Shri  Randbir  Singh:  All  these  pro-
 ceedings  will  be  redundant  if  you
 allow  them.

 Shri  H.  N.  Mukerjee:  This  being  a
 matter  where  some  Ministers  of  the
 Cabinet  are  concerned,  you  cannot  de-

 prive  us  of  the  right  to  put  questions.
 So,  questions  should  be  permitted.

 Mr.  Deputy-Speaker:  Now,  Shri
 Madhu  Limaye  may  raise  his  puint  of
 order.  I  ghall  listen  to  him  frst.

 Shri  Thirumals  Rao:  This  is  not  fair.
 You  had  called  Shri  Vikram  Chand
 before  to  raise  his  point  of  order,  but

 you  have  not  permitted  him  to  speak,
 You  have  allowed  al}  the  other  Mem-
 bers  but  you  have  not  permitted  him.
 He  has  a  right  to  be  heard  before  you
 move  on  to  the  next  point.  He  has
 got  a  genume  point  of  order  and  he
 should  be  allowed  You  haq  called
 him  before,  and,  therefore,  he  should
 be  allowed.

 Shri  Randhir  Singh:  A  moral  view  is
 not  to  be  taken.  But  it  is  8  legal
 view  which  hag  to  be  taken  according
 to  the  rules.  So,  if  questions  are

 allowed,  it  is  wrong.

 Mr.  रथ ज -ठिका सा:  The  hon.
 Member  is  forgetting  the  sequence
 of  events.  When  I  told  hin:  that  I
 would  not  allow  him  to  reise  a  point
 of  order,  immediately  I  added  that
 after  the  statement  was  made  I  would
 Permit  him  and  also  others  to  raise
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 Shri  हैं,  ह. जि  Tiwary  (Bettiah):  On  a

 point  of  order.  When  the  Prime

 Minister  has  made  a  statement  under

 Yule  372,  you  cannot  allow  any  qués-
 tions  on  it.

 Shri  Randhir  Singh:  Please  do  not

 throw  the  procedure  to  the  winds.  It

 is  something  which  is  very  sanctified.

 ची  शभु  लिनये  :  श्भी  जो  प्रधान  मंती

 जी  ने  वक्लध्य  दिया  है  वह  इलना  प्रक्रिया

 के  खिलाफ  झौर  झनयिमत  है  कि  झन  उसके

 बारे  में  क्‍्रापको  जरूर  कुछ  कारंवार्ड  करनी

 शाहिए  ।  पअ्रध्यक्ष  का  जो  निर्णयहै  उस  में

 उन्होंने  कहा  था  कि  जो  शिकायत  है  या  जो

 झारोप  हैं  वे  यातो  सदन  नेता  के  पाम,  प्रधान

 मंत्री  के  पास  या  अध्यक्ष  के  पास  पहचे  ।

 Mr,  Depaty-Speaker:  The  hon.  Mem-

 ber  8  making  a  mistake.  The  pout  is

 that  is  ‘after  a  prima  facie  case  38

 made  out’.

 ai  मधु  लिमये  :  पिसा  नहीं  है|  ग्राप

 जरा  सामने  रखिय  |

 “When  information  regarding
 the  alleged  misconduct  on  the  part
 of  a  Member  of  Parhament  is  re-

 ceived...  ™

 wat  भी  इस  मे  झाते  है।

 “  ...the  usual  practice  35  that

 the  Prime  Minster  examines  the

 whole  evidence  and  if  he  is  satis-

 fied  that  the  matter  should  be

 proceeded  with,  he  should  give  a

 full  and  fair  opportunity  to  the

 Member  to  state  his  own  version  of

 the  case  to  disprove  the  allegations

 against  him  and  to  place  before

 the  Prime  Minister  such  informa-
 tion  as  may  assist  him  to  come  to

 a  conclusion.  After  the  Member's

 explanation,  oral  and  written  is

 received  by  the  Prime  Minister,

 he  sifts  the  evidence  critically.”.

 यह  ो  झारप  हैं  वे  भेजने  चाहिये  प्रधान

 मंत्री  के  पास  z  ware  मंत्री  जो  सबूत  दिया

 जाएगा  उसको  क्िटिकली  सिफूट  करेंगी,
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 स्वयं  प्रधान  मी  करेंगी  प्रब  झ्राप  प्रधान

 मठी  का  बयान  लीजिये  ।  उससे  भी  साबित

 होता  है  कि  हस  प्रक्रिया  का  भग  होता  है  ।

 प्रधान  मत्री  ने  क्या  किया  है?  अपने  जो  तीन

 सहयोगी  है  उस  केकधे  पर  उन्होंने  यह  भार

 सोंप  दिया  J  यह  स्वय  कहती  हैं

 “They  have  carefully  examined
 the  material  made  available  to  me

 together  with  the  written  state-
 ments  of  Shri  Sinha  and  Shr:  Pant.
 The  Deputy  Prime  Manister,  the
 Home  Minister  and  Shri  Chagla
 have  come  to  the  conclusion  that
 the  aliegations  made  hav¢  not  been
 substantiated”.

 निष्कध'  निकाला  तीन  सहयोगियों  ने  !

 “They  are  convinced  that  their
 examination  of  the  material  has
 revealed  nothing  relating  tn  the
 conduct  of  Shri  Sinha  and  Shri
 Pant  which  can  be  regarded  as  in-
 consistent  with  their  integrity  and
 honour  as  Ministers  of  Govern-
 ment.  7  am  in  entire  agreement
 with  this  conclusion”,

 Mr.  Deputy-Speaker:  You

 logician.  You  follow  the  logic  If  I
 am  to  decide  a  matter  and  if  asa
 matter  of  second  opinion,  I  consult  my
 colleagues,  have  I  done  somethinz
 wrong  and  against  procedure®

 are  ww

 की  मच  लिसये  भूरी  बात  पर  निर्णय

 नदें।  मैं  बार  धाकषेप  उठा  रहा  ह  ।  उनको

 मुन  लीजिये,  उसके  बाद  भपना  निर्णय

 दीजिये  q

 Shri  Shivaji  Rao  5.  Deshmakh  (Par-
 bhan:):  On  a  point  of  order.

 Mr.  Deputy-Speaker:  |  will  not  per-
 mit  anyone  now.

 aft  ्  लिमये  :  चार  बाते  सुन  लीजिये।

 | :..1.. ज
 ने

 सिर्जय  किया  था
 कि  प्रधान  मंत्री

 स्वय  जांच  करेंगी,  क्रिटिकलो  सिफ्ट  दी

 एबीडेंस  ।  यह  काम  उन्होंने  दूसरों  पर
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 [श्री  मधु  लिमय  ]

 सौंप  दिया  ser  ax  लिखा  है  कि

 जाअ  करने  का  काम  सहयोगियों  ने  किया

 है,  निष्क  उनके  सहयोगियों  ने  निकाले  हैं

 झौर  केवल  उन्होने  कहा  है  कि  मैं  उन  से

 सहमत  ज  1  भध्यक्ष  के  निर्णय  वा  एक  तो  मह

 अग  हुआ  है  ।

 दूसरी  बात  यह  है  कि  सारा  मामला

 अध्यक्ष  के  सामने  रखना  साहिये  था।  मै  यह

 जानना  चाहता  हु  कि  सारा  मामला  सदन  के

 सामने  लाने  के  पहल  क्‍या  भ्रध्यक्ष  के सामने  रखा

 गया  झ ना  क्या  ग्रध्यक्ष  न ेइसके  लिए  इजाजत

 दी  थीं  *

 तीसरा  मेरा  बनियादी  प्राक्षप  है

 Mr.  Deputy-Speaker:  it  5  very  clear

 that  if  a  prima  facte  case  i5  made  out,
 then  alone  it  is  refcrred  to  the  Chair

 ‘When  she  is  convinced  that  there  is

 30  such  case  Made  out  not  only  con-

 vinced  but  doubly  convinced  by  con-

 sulting  her  colleagues,  where  is  the

 question  of  referring  the  matter
 to  the  Chatr®?  Where  1s  the

 dogic  in  it?)  There  is  no  pont  of

 order

 ft  श्र  ख्िमये  उनन्‍्हाने  जाच  ही  नहीं

 की  है।  कनविस  होन  का  सवाल  ही  क्या  है,

 कनविस  हुए  उसे  के  सहयोगी  ।

 Mr.  Depety-Speaker:  That  does  not
 mean  that  she  hat  not  applied  her  mind
 to  the  issue  She  did  apply  her  mind

 and  she  has  giso  consulted  her  col-

 leagues.

 ही  म्यू  लिखये  वह  शद  कहती  हे  कि

 उनके  तीन  सहयोगीयों  ने  जाय  की  है  घौर

 ये  इस  निष्कर्य  पर  पहचे  हैं  }  यह  उन्होंने

 आद  कहा  है  ft

 कह  मावग[य  शबस्थ  भाप  बेैठिये  ।
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 oft  शाल  सेचक  ॥) 1 ह  :  बैठिये  कहने  का

 झधिकार  क्‍या  उनको  है  या  आपको  हैं  ?

 वे  प्रध्यक्ष  है  वा  भ्राप  हैं
 ?

 Shri  Sheo  Narain:  After  your  ruling,

 why  ig  he  speaking”

 Mr.  Deputy-Speaker:  Please  sit

 down

 aft  wy  feet  .  चौभी  भौर  पभालरी

 बात  यह  हे  कि  चूकि

 Mr.  Deputy-Speaker:  Order,  order.

 aft  we  शियये  *

 Mr,  Deputy-Speaker:  This  will  not

 be  on  record  If  you  bring  in  any
 extraneous  matter,  it  will  not  go  on
 record

 Some  hon,  Members  rose

 Mr.  Deputy-Speaker:  Let  fin  fnish

 ang  then  !  will  call  others

 As  I  have  glteady  told  him  if  he

 brings  in  amy  extraneous  matter  or

 argument  not  pertaining  to  this  case,
 it  will  not  be  allowed  to  go  on  record.

 श्री  द  लिसये  मैं  यह  कह  रहा  हैं  कि

 इस  मामल  में  शुरु से  झाखिर  तक  प्रध्यकष

 की  राय  से  काम  करना  इसलिए  जररी

 था  बयो  कि

 Mr.  Deputy-Speaker:  Order  order.

 ी  चू  लिगये

 ”  Depaty-Speaker:  This  wil!  not

 go  on  record.

 You  are  bringing  in  matters  which

 are  extraneous  ang  not  at  all  relevant
 to  the  point  of  order,  So,  it  will  net

 go  on  record.

 *Not  recorded.
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 भौ  द  लिमये  :  उपाध्यक्ष  महोदय,

 मैं  बता  रहा  हूं  कि  इस  तरह  की  कार्यवाही

 क्यों  हो  गई  ।

 ्भी  रणजीर  सिह  :  इन  को  पायट  प्राफ

 धार्डर  के  नाम  से  गाली  देने  का  लाइसेंस

 क्यों  दिया  जा  रहा  है  ?

 थी मयु  लिमये  :  चक  प्रधान  मत्री

 स्वयं  इसबारें  मे  दिलचस्पी  रख  रही  थी,

 इस  लिए  प्रध्यक्ष  की  राय  से  यह  सारा  काम

 होना  चाहिये  था,  जो  नहीं  हुपा
 है।  इस  लिए

 हमारे  सदन  की  प्रक्रिया  का  भंग  ह्भा  है

 शौर  यह  विशेषाधिकार  का  प्रश्न  बत  गया

 है  t  श्राप  इस  जारे  से  निर्णय  दीजिए ।

 थ्री  जास  फरने्डोक :  (बम्बई  दक्षिण  )

 प्रा  व्यवस्था  का  प्रश्न  है  ft

 Mr.  Deputy-Speaker:  I  have  never
 heard  an  argument  so  illogical.  You

 have  no  substance  in  your  Point  of

 order  whatsoever.  Shri  Vajpayee

 ty  wee  बिहारी  बाउुपेई;  (बलरामपुर)

 उपाध्यक्ष  महोदय

 | 06  जाओे  क मेरइज:  उपाध्यक्ष  महोदय,

 शाप  पहले  मेरा  व्यवस्था  का  प्रश्न  सुनिए  ।

 जब  पै  व्यवस्था  का  प्रश्न  उठा  रहा  हु,  तत्र

 झोप  किसी  दूसरे  साननीय  मदस्य  को  कंस

 बुला  सकते  हूँ  ?

 Mr.  Deputy-Speaker:  On  the  same
 question,  he  already  approached  the

 Speaker  and  he  had  written.  Plense

 resume  your  seat.  I  have  promised
 to  give  him  a  hearing.

 Shri  Vikram  Chand  Mahajan:  I  rise
 on  a  point  of  order.

 Mr,  Deputy-Speaker:  There  is  a  lot
 of  noise  in  the  House.  You  may  raise

 your  voice  so  that  all  can  hear  you.

 Sari  Vikram  Chand  Mahajan:  A

 statement  was  made  by  the  Prime

 Minister  regarding  allegations  against
 two  Ministera.  Can  any  other  allega-
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 tion  be  made  against  any  other  Mem-
 ber  of  the  treasury  benches  and  can
 those  proceedings  be  alloweg  to  stand?

 My  submission  is  that  they  should  be

 expunged.

 Mr.  Deputy-Speaker:  I  have  already
 ruled  them  out  of  order  and  they  have
 not  been  recorded.

 श्री  मब  सिमये  :  कया  रिकाई  नहीं  हआा
 ss  %
 CG

 Mr  Depaty-Speaker:  They  were  ex-
 traneous  matters;  hence  they  were  not

 recorded.

 wag
 fend:  यह  मेरे  व्यवस्था  के

 प्रश्न  के  लिए  जरूरी  था  |  मैं  ने  कोई  फालन

 बाल  नहीं  कही  2  मेरी  प्राथंना  है  कि  श्राप

 इस  तरह  अपने  अधिकारों  का  इस्सेमाल

 से  कीजिए  |

 Mr.  Deputy-Speaker:  I  have  made  it

 Quite  clear  that  no  extraneous  matter
 will  be  alloweq  to  go  on  record.

 शो  सब  सिमये  :  इस  तरह  का  कोई

 नियम  नहीं  है  कि  आप  किसी  बाल  को  इस

 प्रकार  फिकाई  से  निकाल  दें  ।  यह  बडी

 खत  रनाक  चीज  होने  जा  रहो  है  |  मैं  श्राप  से

 बड़े  प्रेमपृवंक  कहना  चाहता  2  कि  शाप

 इस  472  की  कार्यवाही  ने  कीजिए  ।

 उपाध्यक्ष  महोदय  :  यह  प्रेम  का  सवाल

 नहीं  है  io  fama  we  i

 Shri  Vikram  Chand  Mahajan:  My
 second  point  of  order  is  this.  When.

 any  Statement  is  made  by  the  Prime

 Minister  op  any  other  minister  in  the

 House,  can  any  questions  >r  clarifica-
 tions  be  sought?  My  answer  is  no,  as

 rule  373  is  clear  which  says  that  a

 statement  may  be  Made  by  a  Minister

 on  a  matter  of  public  importance  with

 the  consent  of  the  Speaker,  but  no:

 question  shail  be  asked  at  the  time

 the  statement  igs  made.  That  is  what
 the  rule  says.  There  is  no  other  rule
 which  entitles  any  Member  to  ask  any
 question  or  clarification.  In  the  past
 a  Minister  may  have  made  a  statement
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 Shri  Vikram  Chand  Mahajon.]

 and  a  question  might  have  been  allow-  fe  झाप  प्रधान  मंदी  को  यह  स्पष्ट  करने  के ed  to  be  put,  but  it  is  not  the  right  of  ~
 the  Member.  This  may  be  an  acquie-  fan  कहें--मैं  उन  से  पूछता  नहीं  चाहता  हूं,

 scence  on  the  part  of  a  Minister.  क्योकि  वह  कर्लरिफरिकेशन  या  क्येस्थन  के
 There  may  be  exceptional  eases.  झन्खगत  झायेगा--कि  ह्म  सदन  के  एक  मदस्य

 Mr.  Deputy-Speaker:  I  have  already  =s-  ड्वारा  झन्य  सदस्यों  पर  जो  झारोप  लगाए  गए
 ruled  that  normally  no  questions  are  ~  r

 permissible  and  wil]  not  be  permitted.
 है,  उन  का  क्या  हीगा।  मैं  से  एक  नोटिस  दिया

 If  some  clarification  is  sought  on  some  =  है  कि  श्री  बनर्जी  के  झाराप  ौर  प्रधान  मत्री

 statements  by  the  Minister.  it  i,  with-  का  वबसट्य,  ये  दोनों  प्रिविलिज  कमेटी  को  भेज
 in  the  discretion  of  the  Chair  to  per-

 fi  4 mit  such  clarifications  Beyond  that  देये  जाये  ।  या  तो  श्री  बनर्जी  को  भ्रपने

 there  js  no  latitude  आरोप  वापस  लेने  होंगे  अौर  या  उस  का

 प्रमाणित  करना  हागा  ।
 श्री  जाओ  फरनेन्डोश :  अध्पक्ष  महोदय

 नियम  370  फे  मातहल  मेरा  व्यवस्था  का  Mr.  Deputy-Speaker:  Order,  order.

 सनिये
 When  Mr.  Banerjee  made  certain  alle-

 प्रश्न  सुनिर्य  t
 gations,  I  was  present  in  the  House

 Shri  M.  ¥.  Saleem  (Nalgonda):  |  Shri  S.  Kandappan  (Mettur)  It  33
 want  to  m  s z  ake  one  submission  on  record.

 Some  bon.  Members  ~ose—  Mr.  Depaty-Speaker:  Yes,  ]  was

 present  in  the  House.
 Mr  Deputy-Speaker:  Order,  order

 Please  resume  your.  seats  Mr.  (16  मथ  लिमये  :  प्रगर  ग्राप  सपर  म

 Vajpayee  होते,  ना झाप  पद्  का  भी  रिकार्ट  स  निकाल

 श्री  झट  बिहारो  बाजपेधी  उपाध्यटर  दत  |

 महादय,  प्रदान  मी  जी  ने  एक  वबबतस्य  दिया बतत्य  दय
 Mr.  Deputy-Speaker:  And  thought

 है,  जिस  का  अध ार  श्री  झजन  ग्रराडा  द्वारा.  भाई  allegations  were  bascless-—allega-

 लगाए  गए  श्रारोप  है  ।  मैं  ग्राप  का  नयान  tions  on  certain  reports  appearing  in

 :
 नम्फ

 the  press  Now,  gS  you  have  raised
 खाचना  चाहता  है  sa  य्रार  को  दि  Pp 4  .  €  4  पा  का  तर्क

 the  issue  and  as  the  Prime  Minister
 पजा इया  सदन  में  इपो  सदन  के  गत  सदस्य  has  made  a  clear  statement,  I  would

 ft  एम०  हमर  ०  बनर्जी,  द्वारा  लगाए  गए  थे  |  say  here  and  now—it  35  not  a  question
 ey  of  privilege—either  Mr  Banerjec  will

 दिय  वबलनव्य  गा अतजान  मंजी
 पमहादया

 ने  ग्रपन  यह
 ™  have  to  produce  evidence  to  substan-

 बनर्जी  के  झारपा  का  का  उल्लेख  नहा  tiate  those  allegations,  show  taat  evi-

 “किया  ।  ने  उन्होंने  इत  बात  पर  प्रकाश  डाला
 denve  .

 the
 sew  or  the  sont  thee

 fart
 ae  of  Privileges,  and  in  that  case,  १  ere

 कि  उन्होंने
 प्रपना  निर्णय  दैने  से  पहले  श्री  is  a  prima  facie  evidence  with  him,

 aware  को  अपने  आरोप  प्रमातित  करने  का  we  will  deal  with  it  and  if  he  has  not,

 अवसर  दिया  या  नही  }  प्रधान  मती  का  बबनठ्य  =e  ~will  have  to  apologise  to  the

 ;  House.
 “इस  बार  में  च३  है  ।  इप  का  यह  £ ६ दि  लगाया

 जा  सकता  है  कि  श्री  बनर्जी  से  हम  बारे  में  थी  चू  लिधपे  :  यह  निर्णय  झाप  ने  कड़ा

 'पूछ।  नदी  गया  है  झोर  उते  को  श्रपने  ारोप  में  दे  दिया?  शधिः  झाग  ने  अं  बनर्ज,  का

 अमाणित  करने  के  जिए  जड़ी  कहा  गया  ह  1  सबाल  उठाया  है,  इस  लिए  ब  मैं  चाहता  हु
 झगर  यह  बाल  1... ह  है,  तो  फिर  ब्डन  मंत्री  कि  श्री  भजुन  झरोड़ा  के  द्वारा  जो  धारोप

 मड्ोदया  का  वक्‍तद॑य  अधूरा  है|  मैं  बाहगा  सगाए  गए  हैं,  व  सदन  के  पटल  पर  रखे  जायें  1
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 शाप  ने  तो  रसे  ही  भविष्य  के  बारे  में  फंसला

 दे  दिया  है।  यह  जो  प्र्जुत  श्रोडा  का  भारोप

 पत्र  है,  मैं  श्राप  का  इजाजत  से  उस  को  सदन  के

 बटल  पर  रखता  चाहता  हूं  ।

 उवाध्यक्ष  महोदय  :  नहीं  रख  मकते  1

 Mr.  Vajpayee  raised  a  pertinent
 point,  and  another  Member  of  the

 House  has  made  certain  allegations,

 and  he  wanted  to  raise  a  question  of

 privilege  (थ्भी  मच  लियये  47  जब  प्रायेगा.

 तब  प्रायेगा  {  ाप  पहले  ही  कया  कट  रहें

 हैं?  )  I  told  him  (Interruptions).

 भी  मु  लिमये  प्राप  ने  कहा  है  कि

 मम्जद  सदस्य  को  माफ '  मागती  चाहा!

 काह  को  माफ़ी  मार  व  चाहिए
 .

 वह  सदन  में

 भोजद  नहीं  है  शौर  दाप  कहते  है  कि  त  को

 घाफो  int is  चाहिएं  मे  श्  आराउपन्र  का

 सदत-पटल  पर  रखता  चाहला  है,  ताकि  सदन

 को  उपबारे  मे  पूरी  आमकारा  मिल  ।

 शं।  रायमेबक  यादव  'उपाध  प्  महादय

 अप  से  निवेदन  है  कि  ये  सत्र  आरोप  का

 अजन  राहा  द्वारा  लगाह  गर  ध्ारापा  मे

 सम्बन्धित  हू  ।  ाप  ड  को  अलग  क्यों  कर

 ह  जि  2
 7

 Shrimati  Indira  Gandhi:  Mr.

 Banerjee  did  say  something  that  day,
 but  it  was  disposed  of  by  the  Speaker's

 ruling  at  that  time,  and  later  on,  the

 Same  day,  both  the  Ministers  made
 statements  about  what  he  had  said.

 Mr.  Depaty-Speaker:  I  would  like  to

 clarify  a  point  regarding  my  ruling,  be-
 cause  Mr.  Vajpayee  later.  even  after
 the  statement,  wanted  to  raise  q  ques-
 tion  of  privilege,  and  again  he  wanted
 to  raise  it  just  now.  Therefore,  I  nave
 said  that  after  this  statement  and  clari-

 fication  by  the  Ministers,  if  the  hon.
 Member  is  in  »  position  to  substantiate
 hie  allegations,  if  it  ig  a  prima  facie
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 case,  then  alone  it  could  be
 into.  That  was  my  point.

 looked

 Shri  HN.  Mukerjee:  Sir,  you  have

 given  a  ruling  and  before  you  go  over
 to  other  things  I  want  to  make  our

 position  clear  because  Shri  Banerjee
 does  happen  to  be  on  this  side  and  in

 hig  absence  it  is  being  suggested  that
 the  matter  be  referred  to  the  Commit-
 tee  of  Privileges.  I  am  here  to  say
 that  if  the  matter  goes  to  the  Cam-
 mittee  of  Privileges  or  to  any  other

 reputable  and  acceptable  tribunal

 where  that  kind  of  allegation  can  be

 sifted  and  the  truth  found  out  we  are

 certainly  ready.  I  say  this  because  we
 all  wish  to  believe  that  the  ministers,
 however  politically  perverse  or  insig-
 nificant,  are  personaliy  incorrupt.  We

 wish  to  believe  it.  That  is  why  we

 want  the  allegations,  when  they  870

 made  against  them,  are  cleared  entire-

 ly  without  any  kind  of  hush-hush
 about  it.  That  is  why  when  Shri

 Limaye  pointed  out  that  the  Speaker
 had  laiq  down  a  certain  procedure  of

 investigation  where  the  primary  res-

 ponsibility  of  the  Prime  Minister  in

 regard  to  personally  conducting  the

 investigation  was  specifically  stressed,
 and  it  has  not  happened,  it  leaves  a

 very  bag  taste  in  the  mouth.  We

 want  our  ministers  to  be  honest.  We

 want  to  believe  they  are  honest.  We

 want  them  to  be  exonerated  properly
 but  not  in  a  hush-hush  manner  That
 is  why  we  ask,  when  a  Member  of  the

 other  House  has  made  certain  allega-
 tions,  are  steps  being  taken.  are  these
 ministers  ‘he-men’  and  ‘she-women’,

 coming  forward  to  take  their  stand  on

 parliamentary  right  and  seeing  to  it

 that  those  who  have  made  thoge  alle-

 gations  are  punished  in  a  parliamen-

 tary  sense  as  well  as  challenged  to  re-

 produce  what  they  have  said  outside?

 They  do  not  do  it.  In  the  meantime

 vou  are  shifting  the  responsibility
 (Interruptions).

 Shrimati  Tarkeshwari  Sinha  (Barh):

 Sir,  what  does  he  mean  by  ‘he-men’

 and  ‘she-women’—-I  do  not  under-

 stand?
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 Mr.  Deputy-Speaker:  I  hope  Shri
 Mukerjee  has  gone  very  carefully
 through  the  ruling  of  the  Speaker.  He
 never  challenged  that  ruling.  That
 ruling  is  very  clear  There  is  no
 question  of  any  hush-hush  उठ  this.  The
 allegations  gnd  the  evidence  were
 referred  to  the  Prime  Minister.  She
 looked  into  them  and  she  also  consult-
 ed  some  of  her  colleagues,  Finally,  if
 she  found  that  there  is  no  prima  facie
 case,  where  is  the  question  of  refer-
 ring  3t  to  the  Chair  or  to  the  Commit-
 tee  of  Privileges?

 श्री  मधु  लिमये  ग्रध्यक्ष  महोदय  वा
 निर्णय  ग्राप  पढते  नहीं  है  ।  प्रध्यक्ष  महोदय
 के  सामने  एक  चीज  भी  नहीं  रखी  गई  ।

 (व्यवधान । , ..  में  कट  रहा  हू  स्पीकर  के
 सामने  क  चोज  भो  नहीं  आई  है  1  बिलकुल
 नहों  बाई  है  ।

 Mr.  Deputy-Speaker:  You  must
 Tealise  that  unless  there  is  a  prima
 jacte  case  it  need  not  be  referreg  to
 the  Chair  No  frivolous  charge  would
 g  >  to  the  Speaker.

 aft  मधु  लिमये :  ग्रगर  ग्राप  नहीं  पट
 सकते  है  ता  में  फिर  काह,  द: नि  द्म्ब  लीजिए

 इस  में  ह: 1. 16  लिखा  है  :

 “The  Prime  Minister  shifts  the
 evidence  critically  and  together
 with  his  conclusions  places  the
 whole  matter  before  the
 Speaker.”

 तो  कहा  रख!  ?  आये  स्याक्‍क्षर  साहब  यहा  पर  ।
 शाप  डिप्टी  स्पोकर  हें,  स्पीकर  नहों  है  ।
 स्पोकर  साहब  ग्राये  यहा  पर  ।

 Mr.  Deputy-Speaker:  So  long  I  am
 hcre  sitting  in  the  Chair  you  will  have
 to  abide  by  my  ruling

 भी सब  लिझऐे  मैं स्याकिर  के  निणव  का
 पालन  ब  हता  हू  f  भाप  उस  का  ्रवहेलना  कर
 7६  हैं  ।  (व्यक्याग)  में  ग्राप  को  ाजा
 कहा  भग  कर  रहा  हु  ।  लेकिन  जो  सही  अल

 JUNE  20,  967  against  Ministers  (St.)  6234

 है  वह  रख  रहा  हू  कि  इस  मामले  में  स्पाकर

 को  बाई-पास  कर  दिया  गया  ।

 Mr.  Deputy-Speaker:  On  this  ques-
 tion  the  ruling  ig  very  clear  so  far  as
 I  am  concerned.

 aft  सथु  लिमये  :  लेकिन  झाप  नहीं  समझ

 रह  हैं।

 कराए,  Deputy-Speaker:  He  is  not  the
 only  party  spokesman  concerned  with
 the  dignity  and  decorum  of  the  House.
 There  are  other  hon.  Members  sitting
 on  this  side.

 ft  मम्  लिमये  यह  श्राप  का  बालने  क

 काई  आवश्यकता  नहीं  है  |  मैं  स्पीकर  के

 निर्णय  वर  बोल  रहा  था।  कहा  रखा  है  चेन”

 मुझे  भी  भ्रपने  प्रधिकार  होते  है  और  लक

 सभा  के  हर  संदम्य  का  अपने  अ्रधिकार  है  ।

 ग्राप  क्या  लडाना  चाहते  है  हम  लोगों  की  ?

 भरी  जाज  फरनेग्डीज्  :  ग्रध्यक्ष  महोदय,
 मेरा  व्यवस्थ,  का  प्रश्न  है.  (ब्यवथ/म)

 Shri  Manabhai  Patel  (Dabhoi):  Sir,
 on  a  point  of  order.  Shri  Limaye,
 during  the  course  of  his  argument,
 said  that  you  are  not  the  Speaker.
 Sir,  he  has  no  right  to  say  that  you
 are  not  the  Speaker.  He  should  not
 have  said  that..  (Interruptions).  As
 long  as  you  are  in  the  Chair,  you
 have  all  the  rights  of  the  Speaker....
 (Interruptions).

 Mr  Deputy-Speaker:  I  have  said
 this  earlier  without  quoting  the  rule.
 But,  for  the  benefit  of  Shri  Limaye  I
 will  read  the  rule.

 aft  सब  लिमये  :  ग्राप  इतना  टकतिकल

 न  बनिए  ।  यह  मैं  समझ  रहा  हु  ।  इलना  से  में

 जानता  हूँ 1.  (स्यकधान)  य?  मैं

 जानता  हु  कि  जा  अपर  ह:  बंठता  हैं  मक
 सब  ग्रघिकर  हाते  2  ry

 Shri  Manubhal  Patel:  Sir,  before  he
 proceeds  further,  he  shoulg  be  aeked
 to  withdraw  those  words.
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 शी  जा  करनेग्लीसो :  नियम  370  की
 वरफ  मैं  आप  का  ध्यान  झाकधित  करना

 अआहता  हूं  ।  370  में  एसा  लिखा है:

 “Tf,  in  answey  to  a  question  or
 during  debate,  a  Minister  disclos-
 es  the  advice  or  opinion  given  to
 him  by  any  officer  of  the  Gov-
 ernment  or  by  an  other  pereon  or
 authority,  he  shall  ordinarily  lay
 the  relevant  document  or  parts
 of  document  containing  that
 opinion  or  advice,  or  a  summary
 thereof  on  the  Table”.

 ग्रष्यक्ष  महोदय,  जब  यहां  पर  प्रधान

 मंत्री  ने  अपना  ब्यान  दिया  तो  ब्यान  देते  हुए
 अ्रधान  मंत्री  जी  ने  यह  कहा  कि  कैबिनेट  को

 तक  सब-नामेटी  बनाई  गई  थी  उस  में  प्रधान

 (व्यवधान)  चह्ाण
 साहब  का  भो  नाम  है....  (व्यवधान )
 अध्यक्ष  महोदय  तीन  मंत्रियों  मे  जिन  में
 उा-प्रघात  मंत्री  का  भो  नाम  लिया  गया  है
 इन  लोगो  ने  जाल  किया  ग्रौर  गृह  मंत्री  का  भी
 उस  में  नाम  लया  गया  था  और  3त  की  जांच  को
 रपट  के  आधार  पर  प्रधान  मंत्री  जी  इस  नतीजे
 पर  पहुंची  है  कि  मंत्रियों  के  वारे  में  कोई  भी
 भारोप  करने  की  गुंजाइश  नही  है।.  ee .  .
 भव  अध्यक्ष  महोदय  मेरा  जो  व्यवस्था  का
 प्रश्न  है.  .  (व्यवधान)  मै
 जानता  हू  श्राप  मुझे  यह  कहना  चाहते  हैं  कि

 अध्यक्ष

 महोदय  इन  दोनों  के  बारे  में  इन  नियमों  में

 कोई  भी  डेंफिनिशन  नहीं  दिया  गया  है  ।

 जब  कोई  भी  बयान  प्रधान  मंत्री  यहां  करें
 या  कोई  भी  मंत्री  बयान  करें  भौर  उस  बयान
 के  ऊपर  इस  सदन  के  झन्दर  बहस
 चलती  हो  तो  उसको  डिबेट  करके  माना

 जाता  है।  प्रधान  मंत्री  ने  बयान  दिया  है।
 उस  बयान  के  ऊपर.  .  यहां  बहस

 JYAISTHA  30,  3889  (SAKA)  against  Ministers  6236
 t. (St.)

 शी  मु  लिसये  :  अध्यक्ष  महोदय  जरा
 शान्ति  तो  स्थापित  करिए।
 (व्यकधाम)

 eft  art  फरनेन्डीस  :  श्राप  मेरी  बात
 तो  सुनिये।  मेरी  बात  श्राप  सुनते  नहीं  हैं।
 प्रधान  मंत्री  जो  इनकी  सलाह  के  आधार  पर

 इस  नतीजे  पर  पहुंची  हैं  कि  श्री  के  ०सी  ०

 पंत  और  श्री  सिन्‍्हा  दोनों  के  ऊपर  किये  हुए
 भारोप  गलत  हैं  तो  सदन  के  सामने  उसका

 सबूत  श्राना  चाहिये.  और  वह  सबत  तभी
 झा  सकता  है  जब  कि  370  नियम  के
 झन्दर  रपट  को  इस  सदन  के  पटल  पर  रखा

 जाएगा  वरना  प्रधान  मत्री  की  बात  एक
 तरफ  प्रौर  हम  लोगों  की  बात  दूमरी  तरफ

 रहेगी  और  हमें  प्रधान  मंत्री  के  किसी  भी
 वाक्य  पर  विश्वास  रखना  असम्भव

 हो  जायगा।

 जब  तक  वह  सदन  के  पटल  पर  नहीं  झाती  है
 तब  तक  वह  बात  पूरी  नही  होती  है  ।

 Mr.  Deputy-Speaker:  You  are  read-
 ing  the  rule  partially.  In  the  same
 rule  it  has  been  said:—

 “any  officer  of  the  Government
 or  by  any  other  person  or
 authority”.

 {f  she  hag  consulted  any  one  outside,
 other  than  her  colleagues  who  are
 members  of  the  Cabinet  and  who  are
 not  officers  of  the  Government  or  an
 outside  authority  this  woulg  have
 arisen.  Therefore,  it  is  out  of
 order...  (Interruption).

 Shri  Hem  Barua:  Sir,  I  have  a  point
 of  order.

 Mr,  Deputy-Speaker:  I  will  comg  to
 it.  Shrimati  Tarkeshwari  Sinha.

 Shri  K.  Lakkappa  (Tumkur):  On  a
 point  of  order  Sir.

 Mr.  Deputy-Speaker:  The  hon,  Mem-
 ber  will  sit  down.  Your  party  mem-
 ber  is  standing  up.  You  must  discip-
 line  your  people.
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 af  aq  लिसये  :  शरे  वह  क्‍या,  कह  रहे

 हैं।  वे  लोग  क्या  कर  रहे  हैं  ?

 Mr.  Deputy-Speaker:  Please  sit
 down.

 Shrimati  Tarkeshwari  Sinha:  Sir,  I
 would  like  to  draw  the  attention  of  the
 House  and  of  the  Chair  to  the  point
 mentioned  by  the  hon.  Member,  Shri
 Madhu  Limaye,  in  which  he  had  refer-
 red  to  the  Speaker’s  ruling.  The
 Speaker's  ruling  had  only  reiterated
 the  practice  in  the  Mudgal  case  and
 it  relateg  to  the  procedure  to  be  fol-
 lowed  for  making  or  dealing  with  com-
 plaints  against  a  Member  of  this
 House.  Mudgal’s  case  was  different
 from  this  case.  Mudgal's  case  was  a
 case  of  a  non-official  Member  and  not
 of  a  minister.  Secondly,  the  House
 was  not  seized  of  this  particular
 matter  in  the  beginning.  Neither  a
 motion  was  moved  in  the  House  nor
 an  allegation  was  made  in  the  House.

 Shri  Tmanath:  Shri  Banerjee  made
 at,

 Shrimati  Tarkeshwari  Sinha:  No
 motion  or  complaint  was  madc  in  this
 House,  either  to  the  Prime  Minister  or
 to  the  Speaker.  The  only  thing  on
 which  8  call-attention  notice  was
 given  was  some  statement  made  by
 Shri  Arjun  Arora  at  a  party  meeting
 which  was  referred  to  in  the  call-
 attention  notice  which  Shri  Banerjee
 and  otherg  gave.  That  statement  cf
 Shri  Arora  was  made  at  a  party  mcet-
 ing  and  the  Prime  Minister  while
 answering  the  call-attention  notice
 voluntarily,  without  even  a  motion  to
 the  Prime  Minister  or  the  Speaker,
 made  a  statement  in  the  House  that
 she  would  inquire  into  the  statement
 which  was  made  at  the  party  meeting.

 sh  wa  सिमये  :  कया  कह  रही  हैं,  शाप ।

 गसती  की  हैं  या  झन्छा  किया  हैं  1

 Shrimati  Tarkeshwari  Sinha:  There-
 fore,  technically  the  House  was  not
 seized  of  the  matter,  On  the  other
 hand,  the  Prime  Minister  was  only
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 informing  or  apprising  the  House  of
 what  hag  happeneg  at  the  party  meet-
 ing.  The  procedure  that  the  Speaker
 had  adopted  by  quoting  the  previous
 practice  in  Mudgal’s  case,  as  you  have
 mentioned  time  ang  again  just  now,
 had  clearly  pointed  out  that  it  requir-
 ed  the  Prime  Minister  to  establish  a
 prima  facie  case  about  the  allegation
 that  may  have  been  made.  Here  it  is
 a  case  of  not  even  an  allegation  made
 in  the  House.  This  only  refers  to  a
 speech  made  by  Shri  Arora  at  the
 party  meeting,  outside  the  House  on
 which  the  Prime  Minister  so  gracious-
 ly  announced  that  she  will  inquire  into
 it.  (Interruption).

 at  मधु  'सिमये :  खब  ताना  मार  रही  है  ‘

 हम  को  खुशी  हें  भौर  बोलो

 Shrimati  Tarkeshwari  Sinha:  There-
 fore,  the  Prime  Minister  is  competent
 to  judge  whether  there  is  a  prima
 facie  case  or  not’  If  the  Prime  Minis-
 ter,  in  her  wisdom,  would  have  judg-
 ed  that  there  was  a  prima  fame  case,
 she  would  have  been  under  the  obli-
 gation  to  refer  the  entire  matter  to
 the  Speaker  and  to  request  the
 Speaker  to  satisfy  himself  whether
 this  matter  can  be  proceedej  with
 further.  But  when  the  Prime  Minis-
 ter  herself  was  not  convinced  that
 there  was  a  prima  facie  case  there  was
 no  need  for  her  to  refer  this  matter  to
 the  Speaker.

 Secondly,  this  is  not  the  first  prece-
 dent  in  the  House.  Time  and  again,
 when  any  allegation  is  made,  it  is  for
 the  Prime  Minister  to  satisfy  herself
 whether  there  ig  any  prima  fiucie  case
 in  the  allegation  made  against  a  Minis-
 ter  or  her  Government—it  is  her
 hundred  per  cent  discretion  and
 judgment—and  if  the  Prime  Minister
 feels  that  there  is  something  improper,
 it  is  the  Prime  Minister  who  frst
 makes  a  move  that  the  matter  may  be
 referreq  either  to  a  judge  or  to  have
 a  judicial  inquiry.  When  the  Prime
 Minister  is  clearly  satisfied  that  thare
 is  no  prima  facte  case,  there  is  80
 need  for  moving  any  motion  for  any
 further  deliberation  in  the  House,
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 Then,  Mr.  Vajpayee  raised  a  matter
 of  breach  of  privilege  against  the  hon.
 Member.  This  is  also  not  a  question
 of  privilege  against  the  hon.  Member,
 Shri  Banerjee.  Mr.  Banerjee  did  not
 make  an  alleation  in  the  House  on  his
 own.  He  gave  a  Call  Attention  notice
 in  which  he  mentioned  what  Mr.  Arora
 had  said  in  the  party  meeting,  There-
 fore,  I  do  not  think  there  is  any  ques-
 tion  of  privilege  against  the  hon.
 Member,  Mr.  Banerjee.

 Shri  Hem  Barua:  I  have  a  submis-
 sion  to  make.  I  shall  be  very  brief.

 Mr.  Deputy-Speaker:  We  have  al-
 ready  taken  nearly  an  hour.  I  want
 to  proceed  to  the  other  business  at
 3  OClock.  You  may  take  two  or
 three  minutes.

 Shri  Hem  Barua:  Sir,  on  a  pre-
 vious  occasion,  when  allegations  of
 corruption  were  made  against  certain
 Minister  on  the  floor  of  the
 House,  the  then  Prime  Minis-
 ter,  Mr.  Nehru,  was.  seized  of
 these  allegations  and  in  order  to
 satisfy  himself,  he  sent  them  to  a
 judge  of  the  Supreme  Court  for  his
 opinion,  The  judge,  in  his  own  capa-
 city,  summoned  evidences  and  on
 the  basis  of  the  evidences,  he  for-
 mulated  certain  conclusions  which
 he  sent  to  Mr.  Nehru  and  Mr.  Nehru
 acted  on  those’  conclusions.  Every-
 one  knows  about  it.  In  this  particu-
 lar  case,  Mr,  Arora  has  made  certain
 allegations.  The  Prime  Minister  did
 not  follow  the  path  that  was  laid
 down  by  her  illustrious  father.......

 Mr.  Deputy-Speaker:  This  is  not
 correct.  eal

 श्रो मबु  लिसये  :  उन  को  कहने  का

 अधिकार  हू  ।  आपको  जो  बात  अच्छी  नहीं
 लगती  हैँ,  वह  रूदत  में  नहीं  कही  जायगी,

 यह  कसे  हो  सकता  हूं  ।

 Mr,  Deputy-Speaker:  I  was  a
 Member  of  the  House  then.  It  was
 when  the  Prime  Minister  felt  that
 there  was  some  substance  in  that,
 that  he  consulted  the  judicial  opinion.
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 Shri  Hem  Bardaa:  I  know  it,

 Mr.  Deputy/Speaker:  Here,  when
 there  was  no  substance,  that  question
 did  not  arise.

 Shri  Hem  Barua:  The  judge  sum-
 moned  evidences  and  on  the  basis  of
 those  evidences  he  formulated  cer-
 tain  opinions  and  he  sent  them  to  the
 Prime  Minister.  In  this  particular
 case,  what  has  happened  is  that  Mr.
 Arora  has  made  certain  allegations,
 the  Prime  Minister  has  examined
 those  allegations  and  comes  to  the
 conclusion  that  there  is  no  prima
 facie  case...

 att  मधु  लिसये  :  जो  बातें  आपको  अच्छी

 नहीं  लगती  हैं,  उन  को  सुना  तो  कीजिये  ।

 Shri  Hem  Barua:  She  comes  to
 that  conclusion  without  asking  Mr.
 Arora  to  supply  evidences.  How  can
 she  come  to  a  conclusion  like  this?
 Whenever  there  are  charges  of  cor-
 ruption  against  a  Minister  or  agains?
 a  Member,  I  think,  in  order  to  en-
 thuse  health  jnto  our  democracy,
 there  should  be  a  thorough  inquiry
 into  the  matter  and  all  the  provisions

 of  ‘must  be  gone  into.  In  this  case,  the
 provision  of  law  were  violated  and,  as
 Mr.  Mukerjee  said,  that  might  rather
 create  a  bad  precedent  in  this  coun-
 try  and  I  am  afraid  these  allegations
 and  counter-allegations  are  going  to
 undermine  the  roots  of  our  demo-
 cracy.

 5  hrs.

 Shri  H.  N.  Mukerjee:  We  are  in-
 terested  in  getting  two  things  clear,
 One  is  that  when  allegations  are

 made  against  Ministers  they  should  be
 properly  enquired  into,  and  the  other
 is  that  when  Members  of  this  House
 or  the  other  House  jndulge  in  gra-
 tuitous  character  assassination  and
 behave  in  a  manner’  which  is  not
 worthy  of  membership  of  this  House
 then  they  also  are  brought  to  book.
 These  two  things  must  go  together,
 if  we  have  to  function  in  any  kind  of
 parliamentary  atmosphere;  otherwise,

 o
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 {Shri  H.  N.  Mukerjee]

 many  of  us  would  be  absolutely  un-
 able  to  function  here,  I  am  ready
 and  willing  to  give  a  clean  chit  to
 the  Ministry  only  on  condition  that
 the  Ministers  also  behave  in  a  man-
 ner  which  js  above  suspicion,  The
 Prime  Minister  in  this  cases  has
 evaded  her  direct  personal  responsi-
 bility  which  was  posited  by  the

 Speaker  of  direct  examination  and
 sifting  of  evidences,  and  shunted  it

 to  three  of  her  esteemed  colleagues...
 Interruptions....thege  three  bio-

 logical  specimens....  (Interruptions).
 Relying  upon  their  judgment  is
 something  different  from  a  direct

 examination.  Therefore,  I  want  to  be
 absolutely  clear  about  i!.

 Mr.  Deputy-Speaker:  The  first  part
 of  what  he  has  said  is  correct.  So  far
 as  the  members  are  concerned,  some
 of  them  are  in  the  habit  of  making
 all  sorts  of  wild  allegations....

 Shri  H.  N.  Mukerjee:  Not  only  non-
 official  members  but  Ministers  also.

 Mr.  Deputy-Speaker:  So  far  aS
 the  second  portion  is  concerned,  she
 hag  strictly  followed  the  ruling  given
 by  the  Speaker,  So,  there  is  no
 question.

 Now  we  shall  proceed  to  the  next
 item.

 Shri  Kanwar  Lal
 Sadar):  I  want

 Gupta  (Delhi
 to  have  a  clarifica-

 श्री  मधु  लिमये :  आप  ने  पहले  जो  कटी

 हैं,  वह  होता  वाहिये  |  वह  ठीक  कह  रहें  हैँ

 Shri  K.  Lakkappa:  I  rise  on  a  point
 of  order.

 Shri  Kanwar  Lal  Gupta:  You  per-
 mitteq  us  to  seek  clarifications,

 Mr.  Deputy-Speaker;  You  have  mis-
 sed  that  opportunity.  (Interruptions)
 Order,  order.
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 Shri  K.  Lakkappa:  You  cannot
 evade  a  point  of  order  like  this.  I
 am  raising  on  a  point  of  order.  (In-
 terruptions).

 श्री  कंवर  लाल  गुप्ता:  मेरा  प्वाइंट  आफ

 आर्डर  हू  |

 Shri  K.  Lakkappa:  I  am  rising  on  a
 point  of  order.

 Mr.  Deputy-Speaker:  Let  me  hear
 the  point  of  order.

 Shri  K.  Lakkappa:  Under  rules  370
 ang  372,  the  Prime  Minister  has
 taken  a  shelter  with  8  premeditated
 conspiracy  to  exonerate  her  col-
 leagues....  (Interruptions).

 Mr.  Deputy-Speaker:  This  is  a
 speech  and  not  a  point  of  order.

 Shri  K.  Lakkappa:  She  should  not
 have  made  any  statement,  Rules  370
 and  372  will  not  apply.  She  has  creat-
 ed  a  very  bad  precedent.  (Interrup-
 tions).

 श्री  मु  'लिख्ये  :  आप  ने  इजाजत  दी  थी

 स्पष्टीकरण  कांगने  की  ।

 Mr.  Deputy-Speaker:  The  business
 before  the  House  is  Passport  Bill.

 Mr,  Masani,

 Shri  K.  Lakkappa:  I  am  on  my  legs.
 Please  listen  to  me.

 श्री  एस०  एस०  जोशी  (पूना)  :  आप  ने

 क्लैरिफिकेशन्स  की  इजाजत  दी  थी  |

 Mr.  Deputy-Speaker:  It  is  is  left  to
 the  qdiscretion  of  the  Speaker.  We
 have  already  spent  one  hour  and  five
 minutes  on  this  and  I  do  not  want  to
 go  further,  It  is  left  to  the  discretion
 of  the  Speaker  who  would  take  the
 decision.

 Shri  K,  Lakkappa:  I  am  on  a  point
 of  order.
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 श्री  कंवर  लाल  गुप्ता  :  इसका  मतलब

 यह  है  कि  जो  आदमी  शान्ति  से  बैठा  रहता

 है,  झगड़ा  नहीं  करता  और  सल  के  मुताबिक
 चलना  चाहता  है  उसको  आप  मजबूर  करते

 हैं  कि वह  भी  शोर  मचाये।

 Shri  K.  Lakkappa:  On  a  point  of
 order.  The  Santhanam  Committee  on
 Prevention  of  Corruption  has  made  it
 very  (Clear.

 Mr.  Deputy-Speaker:  Shri  M.  R.
 Masani  is  now  on  his  legs.  Nothing
 else  will  be  recorded  except  Shri
 M.  R.  Masani’s  speech.

 Shrj  K.  Lakkappa:  **

 Mr,  Deputy-Speaker:  This  will  not
 be  recorded.

 श्री  मधु  लिमये :  फिर  उनको  भी

 नहीं  सुना  जायेगा  ।  उपाध्यक्ष  महोदय,
 आपने  पहले  कहा  है  कि  इजाजत  देंगे  क्लैरि-

 फिकेशन्स  की  |

 Mr.  Deputy-Speaker:
 my  discretion.

 It  is  within

 श्री  Udo  एम०  जोदी :  हमें  सुन  तो

 लीजिये।  आप  ने  कहा  था।

 Mr.  Deputy-Speaker:  He  can  raise
 that  point  tomorrow,  not  now.

 Shri  Tenneti  Viswanatham  (Visa-
 khapatnam):  On  a  point  of  clarifica-
 tion...

 Mr.  Deputy-Speaker:  I  shali  listen
 to  him  later  and  not  now.  If  there
 is  any  point  of  order  regarding  the
 Passports  Bill,  then  I  am  prepared
 to  hear.

 wi  एस०  एम०  जोद :  वह  बाद  में

 ग्रायेगा  श्राप  ने  कहा  है  कि  हम  लोग  इस  पर

 क्लैरिफिकेशन्स  प्छ  सकते  हैं

 **Not  recorded.
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 Mr.  Deputy-Speaker:
 that  it  is  within
 the  Chair.

 I  nave  said
 the  discretion  of

 शी  दाश  भूषण  बाजपेयी  (खारगोन)
 उपाध्यक्ष  महोदय,  आप  माशेल  का  इस्तेमाल
 कीजिये  t  वह  कब  काम  आयेगा  ?

 Shrj  Tenneti  Viswanatham:  On  झ्
 point  of  order.  The  Prime  Minister
 is  going  away  from  the  House,

 श्री  मंध  लिभये  :  उपाध्यक्ष  महोदय,
 यह  सदन  की  अवहेलना  है।  प्रधान  मंत्री
 चली  गई  |

 Mr.  Deputy-Speaker:  I  have  taken
 up  the  next  item  and  we  are  now
 discussing  the  Passports  Bill,  So,  she
 is  perfectly  within  her  right  to  leave
 the  House.  (Interruptions).

 Order,  order.  None  of  these  inter-
 ruptions  will  go  on  record,

 (Internuptions).  *  *

 ai  ay  feat:  उपाध्यक्ष  महोदय,
 आप  ने  जो  आश्वासन  दिया  था  उसकी  पूर्ति
 आपने  नहीं  की,  इस  लिये  हम  सदन  का

 त्याग  करते  हैं

 Mr.  Deputy-Speaker:  It  is  on  re-
 cord,  I  have  followed  the  procedure.

 (Shri  §.  M.  Joshi,  Shri  Madhu
 Limaye  and  some  other  Members

 left  the  House)
 ——

 48.09  hrs.

 PASSPORTS  BiILL—contd.

 Clause  II  —contd.
 Shrj  M.  R.  Masani  (Rajkot):  Wher

 I  started  moving  my  amendments
 yesterday,  the  House  adjourned.  We
 were  then  on  clause  ll  of  the  Pass-
 ports  Bill,  Clause  l  has  some  very
 objectionable  features,  Clause  if
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 (Shri  M.  R.  Masani]
 makes  appeals  against  the  refusal  of
 a  passport  inadmissible  (Interrup-
 tions).

 Mr.  Deputy-Speaker:  Let  us  hear
 him.  It  ig  a  very  important  mea-
 sure  ang  he  is  making  a  good  contri-
 bution.

 at  रामसेवक  यादव,  (बाराबंकी)  :

 बिड़ला  के  मामले  में  तो  बहुत  अच्छा  कांट्री-

 ब्यूशन  किया  है।  किसी  को  बोलने  नहीं  दिया  ।

 जब  आप  वहां  बैठते  हैं  तो  इसी  तरह  के

 झंझट  करते  हैं।

 Shri  M,  R.  Masanj:  There  are  two
 aspects  to  clause  l  which  are  highly
 objectionable.  It  is  a  very  bad  fea-
 ture  that  appeals  to  courts  of  law  are
 ruled  out.

 क्री  राम  सेवक  यादव  :  प्रधान  मंत्री

 जी  वाक  आउट  कर  गई  हैं  ?

 आपने  अपने  आश्वासन  की  पूर्ति  नहीं
 की है,  इसलिये  मैं  सदन  का  त्याग  करता

 ह्

 «Shri  Ram  Sewak  Yadav  then  left
 House)

 Shri  M.  R.  Masani:  If  you  read
 clause  l,  there  are  two  passages  to
 which  I  take  exception.  At  one  point,
 clause  ll  says:

 “Provided  that  no  appeal  shall
 lie  against  any  order  made  by
 the  Central  Government”.

 On  page  8  there  is  another  sub-
 clause  which  says:

 “Every  order  of  the  appellate
 authority  confirming,  modifying
 Or  reversing  the  order  appealed
 against  shall  be  final”.

 Tt  is  very  clear  from  this  that  this
 Bill  seeks  to  undo  the  judgment  of
 the  Supreme  UTourt.  The  Supreme
 Court  had  held  that  it  was  the  fra-
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 damental  right  of  the  citizen  or  part
 of  his  personal  libery  to  be  able  to
 travel  abroad  and  return  to  the
 country  whenever  he  likes  and  that
 this  fundamental  right  should  not  be
 made  subject  to  the  arbitrary  dis-
 cretion  of  the  executive.  That  was
 why  they  gave  a  passport  to  a  man
 who  had  been  denied  it.

 The  Government  come  and  say,  ‘In
 order  to  bow  to  the  decision  of  the
 Supreme  Court,  we  have  come  for-
 ward  with  a  Bill  because  the  Sup-
 reme  Court  said,  let  there  be  a  law
 on  the  subject’.  But  what  kind  of  law
 is  this?  This,  as  I  have  said,  is  a
 lawless  law,  Having  brought  jit  in,
 they  now  say;  ‘We  may  again  at  our
 discretion  deny  a  passport  and  you
 shal]  not  go  to  a  court  of  law’.  With-
 out  perhaps  mesaning  jt,  the  Supreme
 Court  hag  by  its  judgment  made  the
 Government  do  something  which  has
 actually  lessened  the  liberty  of  the
 subject.  Upto  now,  at  least,  if  a
 man  was  refused  a  passport,  he  could
 go  to  a  court  of  law,  and  as  we  know,
 he  was  given  a  passport  in  Bombay,
 and  other  places.  Now  if  this  Bil]  were
 passed  the  courts  are  barred  from
 interfering,  In  other  words,  the
 very  purpose  of  the  Supreme  Court
 judgment  is  sought  to  be  defeated  by
 this  Bill.  This  is  not  a  behaviour  that
 any  government  worth  its  name
 should  indulge  in.

 The  Minister  of  Law  (Shri  Govinda
 Menon):  The  High  Courts  and  the
 Supreme  Court  can  still  interfere.

 Shrj  M.  R.  Masani:  Then  why  do
 they  want  to  put  in  these  two  sub-
 clauses?

 Shri  Govinda  Menon:  Other  courts
 cannot  interfere,  If  there  are  consti-
 tutional  rights  violated,  it  is  open  to
 the  High  Court  under  art.  226  and
 the  Supreme  Court  under  art,  36  can
 step  in.

 Shri  M.  R.  Masani:  No.

 Shri  S.  Kandappan  (Mettur):  Then
 why  not  make  it  explicit  in  the  Bill
 itself.
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 Shri  M,  R.  Masani:  Then  with  your
 permission  I  will  move  an  amend-
 ment  to  the  effect  that  there  shall
 be  no  appeal  except  to  the  High
 Courts  and  the  Supreme  Court  so
 that  my  hon,  friend  will  accept  it.
 Will  he?

 Shri  Govinda  Menon:  That  is  not
 necessary  because  the  Constitution  is
 there.

 Shri  M.  R.  Masani:  Let  them  be
 honest  with  the  House.  I  say  he  is
 misleading  the  House.

 Shri  Govinda  Menon:  Under  art.
 136,  there  can  be  an  appeal  from  the
 tuling  of  any  tribunal.  Here  it  is  a
 tribunal.

 Shri  M.  R.  Masani:  The  language
 of  the  clause  is  very  clear:

 “Provided  that  no  appeal]  shall
 lie  against  any  order  made  by
 the  Central  Government”  and

 Every  order  of  the  appellate
 authority  confirming,  modifying
 or  reversing  the  order  appealed
 against  shall  be  final’.

 Tf  the  hon,  Minister  intends  to  be
 honest  with  the  House,  he  should
 accept  the  amendment  I  am  propos-
 ing  to  the’  effect  that  appeals  are

 ‘barred  except  to  the  High  Court  and
 the  Supreme  Court.  If  he  does  not,
 I  say  that  he  is  trying  to  misleaq  and
 fool  the  House.  It  is  a  not  very
 honest  plea  he  is  making  to  the

 ‘House.

 I  say  this  Bill  is  a  violation  of  not
 ‘only  the  judgment  of  the  Supreme
 ‘Court  but  also  of  articles  4  ang  on,
 The  Supreme  Court  haq  said  in  ano-
 ther  judgment  that  thi,  Parliament  is

 not  competent  to  take  away  or  trun-
 cate  the  fundamental  rights  of  the
 ‘citizen.  It  js  yery  historic  and  won-
 derful  judgment  of  which  we  are
 proud,  that  we  have  an  independent
 judiciary  which  can  control  both  the
 legislature  and  the  executive,  We
 have  no  sovereign  Parliament  in  this
 country;  we  have  no  sovereign  exe-
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 cutive.  Only  the  Constitution  ig  sup-
 reme  and  this  Parliament  has  to  sub-
 ject  itself  to  the  Constitution  and  the
 Supereme  Court.  But  here  is  ६  Gov-
 ernment  that  comes  with  a  law  which,
 while  pretending  that  the  appeal  will
 Temain,  is  trying  to  stop  the  courte
 from  interfering.  I  do  hope  that  if
 Bil]  is  passed  against  our  votes—we
 shall  certainly  vote  against  it—the
 Supreme  Court  will  strike  down  this
 clause  of  the  Bill  as  ultra  vires  of
 the  Constitution.  This  is  a  shame-
 ful  act  indulged  in  by  them.  There-
 fore,  I  press  my  two  amendments,
 Nos,  34  and  36.  The  first  amendment
 seeks  to  delete  lines  34  and  35  and
 my  second  amendment  seeks  to  omit
 lines  3  and  14,  If  these  amendments
 are  accepted,  the  effect  is  that  an
 appeal  will  be  open  to  the  courts  of
 law.  If  these  amendments  are  defeat-
 ed,  the  Supreme  Court’s  judgment
 would  be  defeated.  Therefore,  I  presse
 my  amendments,  If  the  Minister
 meant  what  he  said,  let  him  accept
 my  amendment  that  ‘no  appeal  shall
 lie  except  to  the  Supreme  Court  and
 the  High  Court’  I  shall  be  happy  and
 satisfied.

 Shri  Govinda  Menon:  The  objec-
 tion  to  accept  the  amendment  is  this.
 Under  article  36  an  appeal  will  lie
 to  the  Supreme  Court  but  only  with
 the  leave  of  the  Supreme  Court.

 Shri  M.  R.  Masani:  Why  not  say  So?

 Shrj  Govind,  Menon:  When  it  is  in
 the  Constitution,  why  should  it  be
 reported.

 *s
 Shrj  M.  R.  Masapi:  I  am  sure  the

 Supreme  Court  would  not  mind  your
 saying  so  in  this  clause.

 Shri  Govinda  Menon:  It  is  usual;
 you  will  find  it  in  many  statutes,  Be-
 cuuSe  of  the  constitutional  right  un-
 der  article  36  it  is  open  to  a  party
 to  go  the  Supreme  Court  with  the
 leave  of  the  Supreme  Court,

 Shri  Bal  Raj  Madhok  (South
 Delhi):  Why  not  give  a  specific  right
 here?  .
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 Shri  Govinda  Menon:  Hon,  Mem-
 bers  are  aware  that  certain  decrees
 and  orders  afe  said  to  be  final;  still
 there  is  the  right  of  interference  by
 the  High  Court  because  these  are
 constitutiona]  rights  under  article
 226  and  227  (Interruptions)  An
 appeal  can  go  before  the  Supreme
 Court  under  article  136,  Articles  226
 anq  227  will  come  in  only  if  there
 are  certain  mistake,  regarding  juris-
 diction.  For  the  information  of  the
 House  I  will  read  article  36  which
 says:  Notwithstanding  anything  con-
 tained  in  this  ahapter,  the  Supreme
 Court  may,  in  its  discretion,  grant
 special  leave  to  appeal  from  any
 judgment,  decree,  sentence  or  order
 in  any  cause  Or  matter  passed  or
 Made  by  any  court  or  tribuna]  in  the
 territory  of  India,  The  tribunal  con-
 templateq  by  clause  0  is  a  tribunal
 which  will  come  under  article  136.
 There  is  no  tribunal  in  India  whose
 decree  or  order  wil]  be  final  on  ac-
 count  of  this  constitutional  provision.
 So,  ‘final’  means:  that  it  is  final  ac-
 cording  to  the  statute  but  subject
 to  the  supreme  law  of  the  land,
 namely,  the  Constitution,  There  are
 many  statutes  like  this  where  dec-
 rees  and  orders  are  said  to  be  final.
 You  say  that  the  order  of  the  High

 Court  is  final  in  certain  matters,  you
 that  the  order  of  a  judge  is  final;
 you  say  the  order  of  a  tribunal  is
 final.  But  in  spite  of  this  finality,  there
 is  this  right  given  under  article  36
 to  the  Supreme  Court  to  jnterfere
 in  its  discretion  and  what  the  party
 will  have  to  do  is  to  apply  to  the
 Supreme  Court  for  special  leave
 under  this  article.  Thousands  of  ap-
 Pealg  are  being  heard  by  the  Sup-
 reme  Court  under  article  136.  I  said
 80  much  because  Mr,  Masani’s  ob-
 jection  appeared  to  be  that  no  appeal
 is  provided  and  he  told  me  that  i
 Government  would  agree  to  an  &4D-
 peal,  he  would  withdraw  is  objec+
 tion,  The  objection  to  agree  to  that
 amendment  js  that  the  words  which
 he  wants  to  introduce  are  not  usually
 used,  I  am  prepared  to  sit  and  dis-

 cuss  this  matter  with  Mr.  Masanj  and
 I  can  show  him  half  a  dozen  Acts
 where  finality  is  given  to  certain

 6
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 orders  made  under  certain  Acts
 which  are  still  appealable  by  virtue
 of  the  provisions  of  the  constitution,

 It  is  stated  herein  that  the  decision
 of  a  tribunal  will  be  final  but  stil,
 where  there  has  been  an  aberration
 of  justice,  failure  of  justice  or  breach
 of  the  statute,  the  Supreme  Court

 will  interfere  under  article  36  and
 where  there  is  infraction  from  the
 rules  of  jurisdiction,  the  high  court
 also  can  interfere  under  articles  226
 ang  227.

 Listen,  for  example,  to  the  worcing
 of  article  227,

 An  hon.  Member:  We  know  that.

 Shri  Govinda  Menon:  You  know,
 but  all  do  not  know,  and  some  who
 know  pretend  not  to  know.  Article
 227  says:

 “Every  High  Court  shal]  have
 Superintendence'  over  all  courts
 and  tribunals  throughout  the  ter-
 ritories  in  relation  to  which  it
 exercises  jurisdiction.”

 Therefore,  this  tribunal  sought  +o  be
 constituted  under  clause  ]  of  the
 Bill  before  the  House  is  a  tritunal
 which  will  come  under  the  allJ-per-
 vasive  jurisdiction  of  the  high  court
 under  articles  226  and  227,  and  of
 the  Supreme  Court  under  article  136.

 Shri  S.  Kandappan:  Sir,  the  whole
 contention  of  the  hon,  Minister  seems
 to  be  that  what  we  are  trying  to
 press  On  them  igs  already  provided  in
 the  Constitution,  The  Government  in
 its  wisdom  thinks  that  this  js  justi-
 ciable  and  the  provisions  governing
 these  are  there  in  the  Constitution.
 But  unfortunately  we  in  our  inno-
 cence  think  that  if  thig  clause  is  re-
 tained  in  the  Bill  as  it  is,  there  is
 scope  for  mischief  by  the  executive.
 I  say  this  because  the  hon.  Minister,
 Mr.  Chagla,  who  piloted  the  Rill  in
 the  Rajya  Sabha,  when  this  matter
 was  specifically  taken  up,  gave  quite
 a  different  answer,  different  from  the
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 explanation  given  by  our  hor,  Law
 Minister  here.  He  is  very  eminent;
 I  do  agree,  but  Mr.  Chagla  is  an
 equally  eminent  lawyer  I  suppose.  He
 pleaded  that  by  making  it  justiciable
 and  referring  it  to  court,  there  will
 be  undue  delay  ang  in  order  to  avoid
 that  he  hag  provided  an  appellate  tri-
 bunal.  That  is  what  he  pleaded.  He
 never  even  remotely,  hinted  at  the
 possibility  of  this  being  covered  by
 the  existing  Constitutional  provisions.
 You  can  then  very  well  imagine  the
 mischief  that  is  likely  to  arise,

 4

 I  would  like  to  pose  one  question
 to  the  hon.  Minister.  Does  it  in  any
 way  contravene  the  articles  of  tht
 Constitution  granting  that  the  arti-
 cles  cover  these  things?  Doez  it  in
 anyway  contravene  are  articles  or
 the  spirit  of  the  Constitution  if  it
 is  made  explicit  in  the  Bill?

 Shri  Gcvinda  Menon:  It  will  be  re-
 dundant.:

 Shri  S.  Kandappan:  It  is  not  going
 to  be  so,  Since  we  do  have  our  sus-
 Picion  in’  spite  of  the  explanation
 Ziven,  I  would  like  to  submit  this,  ]
 will.  be  very  brief.  In  the  judgment
 given  by  the  court,  I  would  like

 particularly  to  refer  to  one  import-
 ant  sentence.  I  quote:

 “While  in  the  case  of  an  en-
 acted  law,  one  knows  where  ke
 stands,  in  the  case  of  the  un-
 channelled  arbitrary  discretion,
 discrimination  jis  writ  large  on
 the  face  of  it.”

 In  this  Bill,  do  we  know  where  we
 Stand?  Is  there  mot  enough  discri-
 mination  and  enough  vague  terms
 clubbed  there  and  all  kinds  of  words
 like  integrity,  security,  public  interest
 and  all  these  terms  are  coupled  40-
 gether  and  they  have  been  made
 sufficient  grounds  or  refusing  a  pass-
 port?  All  kinds  of  ill-defined  grounds
 are  there.  Naturally,  tnere  is  genuine
 fear  that  unless  it  is  made  jusitiziable,
 there  is  no  room  for  justice  ang  any-
 body  ean  be  refused  passpurt  on
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 political  grounds,  and  we  will  be  in
 an  utter  disadvantage,  and  cennheiy
 we  will  be  at  the  mercy  of  the  exc-
 cutive.

 There  is  another  point,  I  quote  Mr.
 Chagla,  from  his  reply  to  the  debate
 in  the  Rajya  Sabha.  He  said:

 “I  say  that  in  the  administra-
 tion  of  this  Act  as  far  as  [  am
 concerned,  as  far  as  my  Ministry
 is  concerned,  to  the  extent  thar
 I  am.  responsible,  I  will  not  per-
 mit  any  discrimination  between
 party  and  party,  between  indi-
 vidual  and  individual.”

 What  is  the  explanation?  I  cannot  un-
 derstand  this.  Are  we  going  to  put  this’
 Act  under  the  mercy  of  these  peuple?
 I  do  not  deny  the  genuineness  or  the
 bona  fides  of  Mr.  Changla  or  any
 other  Minister  for  that  matter.  But
 are  they  going  to  remain  there  fur
 ever?  Perhaps  even  the  DM&  may
 come  to  power  one  day,  It  is  706६  im-
 possible  jn  these  Days  of  politic#l  up-
 heaval.

 Mr.  Deputy-Speaker:
 tution  will  remain  after
 also  comes  there.

 The  Cersti-
 the  DMK

 Shri  S.  Kandappan:  That  is  why  I
 am  saying,  make  it  perfect.  Do  mot
 give  room  for  the  discretion  of  the
 individual  concerned,  That  weuld
 be  a  very  dangerous.  precedent  to
 follow.  This  kind  of  argument  would
 lead  us  nowhere.

 I  would,  therefore,  request  the  ho~
 Minister  to  accept  this  quite  reason-
 able,  moderate  and  _  constructive
 amendment  moved  by  my  hon,  friend,
 Shri  Masani.

 Mr.  Deputy-Speaker:  I  would  like
 to  know  how  many  hon.  Members
 would  like  to  take  part  in  tnis  dis-
 cussion  so  that  I  may  ration  the
 time  accordingly.

 Some  hon.  Members  rose—

 Mr.  Deputy-Speaker:
 conclude  this  early.  Hon,  Members
 may  take  five  minute;  each—Shiri
 Nayar— है.

 We  have  to
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 Shri  है.  BK.  Nayar  (Bahraich):  Sir
 yesterday  I  was  called  I  would  have
 got  ten  minutes  then  but  I  gave  the

 «hance  to  another  hon.  Member.  So
 I  may  be  given  ten  minutes

 Mr.  Deputy-Speaker:  Let  uy  see
 We  have  got  a  quiet  House  now,  I
 would  hke  to  make  one  obser  sation
 a  sort  of  an  obdtter  dicta.  The
 leaderg  of  the  Opposition  are  sitting
 here  Shr  Ramamurti  38  wel]  versed
 in  Mahabharata  There  you  wh!  find
 that  because  Bheeshma  at  a  crucial
 moment  kept  mum  and  did  nct  sey

 the  mght  word  tragedy  followed  In
 this  House,  I  fing  that  senior  leaders

 of  parties  keep  mum  and  something
 else  follows  So  [  hope  they  w-uld

 @faw  inspiration,  men  Ike  Shri
 Ramamurt.  and  Shm  Masan:,  fror
 Mahabharata  at  least

 Shri  ह  Ramamoarti  (Madurai):  He
 draws  his  inspiration  from  Zend
 Avasta  and  not  Mahabhar3‘a

 Shri  है,  K.  Nayar.  Sir,  I  want  to
 make  some  observations  of  a  basic
 character  regarding  this  Bill  JI  do
 not  want  to  go  into  the  various  clauses
 of  this  Bill,  I  am  attacking  the  very
 basis  of  this  enactment

 8.28  hrs.

 {Samr  C  ४६  BuatracwAryva  in  the
 Chair}

 This  enactment  was  devised  and  it
 is  being  piloted  with  the  definite  object
 of  circumventing  the  legal  conse-

 quences  which  follow  from  the  judg-
 ment  of  the  Supreme  Court  Yester-
 day,  one  of  the  hon  Members  of  this
 House,  who  was  himeelf  a  distingush-
 ed  judge  of  a  High  Court,  Shri  A.  N

 Mulla,  supported  this  Bill  He  is  the
 retired  judge  of  a  High  Court  In
 the  course  of  his  speech  he  made  cer-
 tain  observations  which,  I  believe  in
 my  humble  opinion,  require  corret-
 tion  First  of  all,  he  said  that  that
 judgment  did  not  appeal  to  a  great
 majority  of  the  people  in  this  coun-

 try  That  point,  in  my  humble
 opinion,  :8  utterly  irrelevant  <A  pro-
 ‘nouncement  of  the  Supreme  Court  is
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 sacrosanct  in  the  legal  sense.  Whether
 the  citizens  of  this  country  approve
 of  it  or  not  it  is  inviolable  and  it  is
 the  last  pronouncement  on  the  subject.
 There  ww  an  attempt  to  interpret  that
 judgment  as  creating  law.  It  is  not
 so,  It  is  merely  an  interpretation  of
 the  law  as  laid  down  in  the  Constitu-
 tion  That  judgment  has  not  created
 a  charter  of  rights.  It  has  merely
 interpreted  the  charter  in  the  Consti-
 tution.

 How  does  the  present  Bull  propose
 to  alter  the  consequences  of  that  judg-
 ment?  The  consequences  of  that  judg-
 ment  cannot  be  altered  as  long  as  the
 relevant  provisions  exist  in  the  Con-
 stitution  because  the  judgment  ४
 merely  an  interpretation,  the  construc-
 tion,  of  what  the  Constitution  has  laid
 down.

 in  this  enactment  an  attempt  38
 being  made  to  pass  a  law  without  any
 corresponding  attempt  or  paraliel
 effort  to  change  the  Constitutiona)  pro-
 visions  How  would  it  affect  even-
 tually  the  fate  of  this  Bill?  This  us
 the  simple  topic  on  which  J  want  to
 make  any  observations

 In  article  9  and  other  articles  of
 the  Constitution  certain  fundamental!
 mghts  have  been  granted  In  article
 9(d)  the  mght  granted  is  that  all
 citizens  shall  have  the  right  to  move
 freely  throughout  the  territory  of
 India  Article  2b  says

 “No  person  shall  be  deprived
 of  his  life  or  personal  liberty
 except  according  to  procedure
 established  by  law”

 It  is  in  the  context  of  these  provisions
 that  the  Supreme  Court  held  that  any
 attempt  to  interfere  at  the  executive
 level  with  the  right  of  a  person  either
 to  move  about  in  this  country  or  to
 take  a  passport  for  leaving  the  country
 would  be  against  the  spirit  of  the
 Constitution.  Today  you  ate  bringing
 a  law  to  secure  the  same  power  to  the
 Government  in  a  certain  manner.  I
 would  not  go  into  the  various  provi-
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 sions,  But,  what  would  be  the  conse-
 quences?  Article  19(5)  says:

 “Nothing  in  sub-clauses  (d)”,

 that  is,  the  right  to  move  freely
 throughout  the  territory  of  India—

 “(e)  and  (f)  of  the  said  clause
 shall  affect  the  operation  of  any
 existing  law  in  so  far  as  it  im-
 poses,  or  prevent  the  State  from
 making  any  law  imposing  reason-
 able  restrictions”

 —-]  emphasize  the  term
 restrictions....

 “reasonable

 “On  the  exercise  of  any  of  the
 rights  conferred  by  the  said  sub-
 clauses  either  in  the  interests  of
 the  general  public  or  for  the  pro-
 tection  of  the  interests  of  any
 Scheduled  Tribe.”

 This  freedom  of  movement,  which
 includes  movement  within  India  and,
 in  the  present  context,  include  also
 the  right  to  depart  from  India  for
 certain  reasons,  is  something  that  can
 be  taken  away,  abrogated  or  modified
 in  accordance  with  the  provisions  of
 article  1965),  only  by  a  law.  But
 what  kind  of  law  would  it  be?  A

 low  which  would  impose  reasonable
 restrictions  on  two  grounds—either  in
 the  interests  of  the  general  public  or
 for  the  protection  of  the  interests  of

 any  Scheduled  Tribe.  Obviously,  this
 is  not  a  case  jin  which  the  enactment
 is  being  put  through  for  the  interests
 of  any  Scheduled  Tribe.  That  is
 obvious.  The  only  alternative  purpose
 is  the  interest  of  the  general  public.
 If  you  go  through  the  Bill,  you  will
 find  that  the  words  “interests  of  the
 general  public”  are  not  mentioned
 anywhere  in  the  Bil);  it  speaks  only
 of  the  security  of  the  country,  sove-
 reignty  of  the  State  and  go  on.  But
 for  what  of  the  prime  purposes  for
 which  the  Constitution  permits  reason-
 able  restrictions,  namely,  the  interests
 of  the  genera!  public?  These  words
 are  not  there  in  the  Bill.  The  ques-
 tion  will  arise  in  a  future  context
 whether  the  words  used  in  the  enact-
 ment  duly  represent  the  protection  of
 the  general  interests  of  the  public.
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 Secondly,  the  restrictions  have  to  be
 reasonable.  In  the  present  case,
 restrictions  have  been  imposed  in  a
 manner  which  you  cannot  accept  as
 reasonable,  according  to  the  principles
 of  natural  justice.  What  is  reasonable
 is  that  which  gives  a  person  who  is
 likely  to  suffer,  or  the  person  who  is
 likely  to  be  amerced  or  mulcted  of
 his  right  to  travel,  an  opportunity  to
 be  heard.  In  the  present  case,  the
 Passport  authority  carries  out  an
 inquiry.  The  person  who  applies  is
 Not  associated  with  the  inguiry.  He
 does  not  know  what  the  evidence  is
 on  the  basis  of  which  the  order  is
 gOing  to  be  passed  against  him.  He
 is  given  no  right  or  opportunity  to
 question  the  prospective  decision,
 which  is  likely  to  be  adverse  to  him.

 In  this  context,  I  apprehend  that  the
 provisions  here,  under  which  the
 inquiry  is  carried  out,  are  not  likely
 to  be  considered  reasonable.  We  are
 merely  putting  off  the  evil  day.  The
 judgment  of  the  Supreme  Court  has
 itked  the  Government.  They  were  so
 far,  for  years,  exercising  an  executive
 power  in  their  unfettered  discretion
 until  the  Supreme  Court  held  that  this
 was  a  denial  of  a  fundamental  right
 granted  to  a  citizen.  They  are  bring-
 ing  now  an  enactment  which  js  not
 in  consonance  with  the  provisions  of
 the  Constitution.  And  the  criterion
 on  which  the  Supreme  Court  deliver-
 ed  the  judgment  remains  unaltered,
 and  unaffected;  but  there  is  no  attempt
 here  to  change  the  Constitution.  Un-
 fortunately,  in  the  present  constitution
 of  the  House  and  in  the  present  con-
 text  and  temper  any  attempt  to  change
 the  Constitution  is  unlikely  to  be
 successful.  That  is  why,....

 Mr.  Chairman:  Unless  the  opposi-
 tion  consents.

 Shri  K.  K.  Nayar:  Exactly.  The

 opposition  stands  not  only  to  oppose
 but  also  to  secure  to  the  citizen  ele-

 mentary  rights  granted  by  the  Con-
 stitution,  in  the  making  of  which  the

 opposition  also  had  a  part.  With  the
 Constitution  unaltered,  with  the  pro-
 visions  unabrogated  and  with  this
 clause  19(8)  unmodified,  the  question
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 {Shr:  K  K  Nayar)
 will  agamn  be  raised  before  the
 Supreme  Court  whether  these  restric-
 tions  are  reasonable  and  I  apprehend
 tnat  there  may  be  only  one  answer,
 this  will  have  to  be  struck  down,
 because,  again,  the  essence  of  reason-
 abihty,  namely,  an  opportumity  to  the
 person  likely  to  be  affec  ed  adversely
 by  the  decision  १४  totally  demed  He
 35  not  associated  with  the  inquiry  and
 he  has  no  chance  of  knowing  the
 reasons  for  which  the  passport  48
 rejected  In  certain  cases,  the  reasons
 are  given  and  in  others  they  are  not
 given

 So,  |  apprehend  that  the  ultmate
 fate  of  this  will  be  a  decision  by  the
 Supreme  Court  saying  that  the  restric-
 tions  Imposed  are  no  reasonable  and
 that  this  enactment  cannot  be  con
 ceded,  or  accepted,  or  recognised  as
 an  enactment  within  the  meaning  of
 the  Consutution  Therefore,  I  would
 request  the  Minister  of  Law,  who  i5
 certainl,  a  brillant  exponent  of  his
 paint  of  view,  to  reconsider  this  matter
 and  to  lock  a.  it  from  this  point  of
 view,  whether  he  has  really  neutra-
 hsed,  whether  he  has  rendered  the
 Judgment  of  the  Supreme  Court  nuga-
 tory  through  the  ensctment  or  he  has
 merely  put  off  the  evil  day  until
 another  unfortunate  person  has  to  take
 it  up  again  to  the  Supreme  Court  to
 secure  recognition  of  his)  right
 guaranteed  by  tne  Corstitution

 Shrt  P.  Ramamurti  Sir,  yesterday
 they  made  much  of  the  fact  that  they
 have  provided  for  an  appeal  and  that
 there  would  not  be  any  arbitrary  dec-
 sion  and  today  Shr:  Govinda  Menon
 was  giving  us  a  homily  on  the  Con
 stitutional  provision  of  articles  226  and
 136  We  know  that.  We  also  know
 the  writ  jurisdiction  of  the  Supreme
 Court.  After  all,  we  go  in  a  writ
 appeal  only  when  we  feel  that  there
 is  consttutional  infringement  of  cer-
 tain  fundamental  rights  Only  on  that
 narrow  quesvon  we  can  go  to  the
 Supreme  Court  or  to  the  High  Court
 on  a  writ  petition,  that  is,  either  under
 article  36  or  under  article  226  We
 are  aware  of  ali  that
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 But  here  what  is  the  position?  This
 provision  in  clause  ]  is  supposed  (0
 provide  for  an  appeal  against  the  deci-
 sion  of  a  passport  authority,  whoever
 he  might  be,  in  order  to  guard  against
 the  arbitrary  use  of  that  power  I
 am  not  now  going  into  the  quesiinn
 of  the  fraudulent  natuie  of  the
 appeal,  I  talked  about  it  yesterday,
 but  even  that  limited  appeal  you  are
 trying  to  take  away  today

 What  does  this  clause  ll  say?  It
 says

 ‘Any  person  aggrieved  by  an
 order  of  the  passport  authority
 under  clause  (b)  or  clause  (९०)

 may  prefer  an  appeal  agamst
 that  order  to  such  authority
 and  within  such  period  as  may  be
 prescribed

 50  ostensibly  you  want  to  say  that
 there  BT  a  provision  for  an  appeal  not
 On  the  constitutional  issue  but  on  the
 question  of  facts  on  the  question
 whether  the  authority  has  exercised
 his  jurisdiction  properly  within  the
 provisions  of  this  Act  You  want  to
 proclaim  to  the  whole  world  that  you
 are  not  acting  arbitrarily  but  that  you
 are  providing  for  an  appeal  on  fact»
 on  the  merits  of  thc  case  agatnat  the
 decision  of  the  passpor'  authority  But
 then  under  the  definition  clause  what
 have  you  vrovided  for?  It  is  this

 a
 “passport  authorlly’  means  an

 officer  or  authority  empowered
 under  rules  made  under  this  Act
 ‘o  ‘sue  pasports  or  travel  docu-
 ments  and  includes  the  Central
 Government  '

 Therefore  the  Central  Government
 8  an  authority  of  original  jurisdiction
 Here  the  Central  Government  is  not  an
 appellate  authority,  it  is  a  passport
 authority  acting  in  its  original  juris-
 diction  to  refuse  a  passport  When  a
 passport  is  refused  to  me  by  the  Cen-
 tral  Government,  have  I  got  a  right  io
 make  an  appeal  to  anybody  on  the
 facts  of  the  case,  on  the  question  whe-
 ther  the  Central  Government  has  ac-
 tually  exercised  that  authority  in  an
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 arbitrary  way  on  account  of  the  poli-
 tical  bias  againvt  particulr  person?
 Where  is  that  provision?  Are  we  to
 understand  that  the  Centra]  Govern-
 ment  is  such  a  wonderful  government
 that  it  has  no  prejudice?  We  know
 how  the  Cemtral  Government  has
 acied.  I  have  been  a  victtm  of  this
 Government.  For  example,  under  the
 Preventive  Detention  Act  I  was  de-
 tained.  When  the  grounds  o¢  detention
 were  given,  I  went  to  the  High  Court
 and  those  grounds  were  overthrown;
 they  were  no:  accepted.  So,  we  know
 how  they  acted.

 Therefore  with  the  proviso  to  clause
 ll  that  is  now  made,  namely,—

 “Provided  that  no  appeal  shall
 lie  against  any  order  made  by  the
 Central  Government.”,

 the  crux  of  the  problem  is  whether  I
 have  a  right  to  appeal  to  anybody
 against  the  arbitrary  exercise  of  power
 by  the  Central  Government,  to  test  it
 before  some  other  appellate  authority
 and  point  out  that  the  Central  Gov-
 ernment  has  exercised  its  authority  in
 an  arbitrary  way.  No,  until  I  can  show
 that  in  some  distant  way  my  funda-
 mental  right  has  been  infringed  by
 this,  Then  under  article  226  or  136  !
 can  go.  If  it  ts  that  there  ig  the  Sup-
 reme  Court's  jurdiction  under  article
 36  and  the  High  Court's  jurisdiction
 under  article  226,  then  why  this  pro-
 vision  at  all  under  clause  !?  Even  if
 you  do  not  provide  for  it,  there  is  an
 appeal  under  the  Const:tution.  Are  we
 here  concerned  with  g  constitutional
 right?  Certainly  not;  we  are  not  con-
 cerned  with  a  constitutional]  right.

 Therefore,  if  the  Central  Govern-
 ment  is  really  anxious  to  exercise  this
 right  not  in  an  arbitrary  manner,  they
 must  accept  that  their  action  ajso  can
 be  questioned  before  a  tribunal.  If  you
 do  not  want  to  do  that,  it  means  that
 the  Central  Government  is  suspect.
 Under  the  guise  of  the  Passport  Act  a)!

 they  want  to  have  is  absolute  arbitrary
 powers  in  their  hands  to  refuse  pass-
 ports  to  certain  individuals  and  they
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 need  not  give  any  reason  for  that.  They
 may  say,  “The  Central  Government
 can  refuse  passport  and  you  have  no
 right  of  appeal.”  What  is  the  use  of
 giving  reason  or  no  reason.  That  ques-
 tion  does  not  arise  at  all.  If  the  Cen-
 tral  Government  is  really  anxious  not
 to  abuse  the  powers,  then  they  must
 accept  Mr.  Masani’s  amendment.  In
 that  case,  even  against  the  Central
 Government  which  comes  under  this
 definition,  there  will  be  the  right  of
 appeal.  Otherwise,  I  say,  you  come  out
 and  say  openly,  “We  do  not  want  to
 have  our  actions  questioned.”  You  say,
 “Our  decision  is  the  obiter  dicta;  ag  far
 as  passport  is  concerned,  we  are  the
 Supreme  Court,  much  above  the  Sup-
 reme  Court.”  J  can  understand  that
 position.  Under  the  guise  of  providing
 all  this,  I  am  absolutely  certain  tha!
 in  al]  those  cases  where  they  want  to
 deny  passport—the  passport  authori-
 ties  will  not  deny  that—they  will  refer
 the  matter  to  the  Central  Government
 and  the  Central  Government  will  pass
 an  order  saying,  “Your  passport  is  de-
 nied"  and  there  is,  no  right  to  appeal.
 That  is  what  is  going  to  happen.

 Even  today,  I  have  got  cases—-I  do
 noi  want  to  mention  names  in  the
 House—where  passport  has  been  de-
 nied.  After  all,  even  before  this  Bill
 is  passed,  the  Ordinance  is  in  vogue
 today  and  this  Bill  only  embodies  the
 provisions  of  the  Ordinance  which  is
 already  in  vogue.  I  know  two  cases
 where  the  passport  authority  sitting
 here  referred  the  matter  to  the  Cen-
 tral  Government,  to  the  Ministry  of
 External  Affairs  and  to  the  Ministry  of
 Home  Affairs.  I  have  got  these  cases.
 In  order  to  avoid  this  trouble  of  hav-
 ing  arbitrary  exercise  of  powers  being
 exposed,  they  would,  hereafter,  see
 that  all  these  refusals  are  done  by  the
 Central  Government  and  there  js  no
 right  of  appeal.  Therefore,  I  say,  don't

 try  to  fool  people,  let  the  Central
 Governmert  come  out  openly  to  say,
 ‘We  want  to  have  absolute  and  un-
 fettered  right  to  refuse  passport  to
 anybody  who  is  persona  non  grata
 with  us.”  That  is  the  only  thing  they
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 {Shri  P.  Ramamurti)
 want.  Say  it  openly,  don¢  have  a
 camouflage,  don’t  talk  humbug.  Let
 us  be  plain  and  honest  to  ourselves
 Be  honest  to  yourselves,  be  honest  to
 the  country  and  be  honest  to  the
 people

 J  Say,  “We  want  to  have  the  power,
 we  are  not  bothered  about  anything.”
 Say  that  openly  Don't  try  to  give  this
 Feason  or  that  reason

 ३5  42  hrs.

 [Mr  Deputy-Speakgr  in  the  Chair]

 Mr,  Deputy-Speaker.  Shri  D  C
 Sharma

 थे  रामाउतार  झास्ची  (पटना)
 उपाध्यक्ष  महोदय,  ददन  में  कान्म  नहों  है

 इसकी  व्ययरथा  क॑  जिये  t

 Mr.  Deputy-Speaker  The  bell  a  |

 being  rung—Now  there  :s  quorum

 Shri  0,  C.  Sharma  (Gurdaspur)  Mr
 Deputy-Speaker  Sir,  we  see  demo-
 cracy  all  over  the  world  and  the  strug-
 gle,  the  fight,  that  democracy  makes
 on  several  fronts,  On  several  occasions,
 to  serve  its  cause  No  one  can  deny
 that  democracy  has  always  been  very
 jealous  of  the  arbitrary  powers  of  the
 executive  Democracy  has  always  seen
 to  3¢  that  the  execulive  power,  in  every
 country,  works  within  mits  and  does
 not  overfiow  :  s  banks  or  over-trespass
 its  limits  JI  believe  that  Mr  Masan:
 is  absolutely  right  when  he  wants  that
 the  executive  should  not  be  saddled
 with  too  much  of  power  I  think
 it  ig  yn  the  interest  of  the  Exe-
 cutive  that  they  should  not  have  such
 unhmited  powers,  xf  they  have,  they
 will  get  into  trouble  today,  or  tomor-
 row  or  the  day  after.  After  all,  the
 Supreme  Court  gave  the  judgment  so
 that  the  rules  of  passport  should  be
 liberalised,  so  that  getting  a  passport
 should  become  aimost  the  birth  right
 of  every  citizen  of  India.  |  think,  it
 should  be  the  happy  privilege  of  every
 citizen  of  India  to  get  a  passport  for
 travel  anywhere  with  reasonable  res-
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 trictions  Regarding  the  provision
 which  Mr  Masani  has  referred  to.  I
 think,  you  are  taking  away  with  one
 hand  what  you  are  giving  with  the
 other  hand  Therefore,  I  think,  this  is
 a  very  painful  provision  of  the  Bill

 It  has  been  said  that  an  applicant
 for  passport  can  appeal  to  the  Central
 Government  I  could  not  find  any  diffe-
 rence  between  what  Mr  Masani  said
 and  what  the  Law  Minuster  said.  If  I
 have  understood  him  correctly,  Mr.
 Masan:  wanted  to  make  explicit  what
 was  implicit  in  the

 Shri  S  Kandappan:  It  is  the  conten-
 tion  of  the  Minister  that  it  is  implicit,
 but  we  do  not  agree

 Shri  D  C  Sharma.  Please  hear  me
 Mr  Masan:  wanted  to  make  explicit
 what  was  thought  to  be  implicit  by  the
 Law  Minister  What  35  the  harm  in
 making  that  explicit,  so  that  every-
 body  can  feel  happy  about  it  As  you
 know  very  well  the  Supreme  Court
 and  the  High  Courts  have  stood  as  &
 bulkwark  against  the  despotic  power
 of  the  executive  [  have  «een  sub-ins-
 pectors  of  police  going  to  High  Courts
 when  their  promotions  had  not  been
 done  according  to  rules  [I  have  seen
 tehsildars  going  to  High  Courts  or
 Supreme  Court  when  their  rights  have
 been  curtailed  one  way  or  the  other
 If  you  give  such  righ's  to  the  persons
 even  when  !t  8  a  question  of  a  depart-
 mental  promotion,  I  do  not  see  any
 reason  why  we  should  take  away  the
 rights  of  anv  citizen  of  India  to  appeal
 when  he  has  been  deprived  of  his  right
 by  the  executive  to  get  the  passport

 I,  therefore,  wholeheartedly  support
 the  amendment  of  Mr  Masani.

 Shri  Dattatraya  Kunte  (Kolaba)  I
 formally  move  the  amendment:

 Page  7,  lines  32  and  338,—

 for  “and  within  such  period  as
 may  be  prescribed”,  substitute  “within
 thirty  days  from  the  receipt  of  the
 order.”  (3)
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 I  am  really  surprised  that,  while
 framing  this  clause,  Goverrment  had
 thought  it  fit  to  say,  “and  within  such
 period  as  may  be  prescribed.”  I  do
 not  know  why  the  period  should  not
 be  laid  down  ™  The  clause  itself.

 Coming  to  the  other  part  of  the
 clause,  the  hon.  Law  Minister  was
 pleased  to  advise  us  in  detail,  as  re-
 gards  the  authority  which  a  citizen  of
 India  has  under  Art.  236  and  he  fur-
 ther  said  that  Art.  227  conferred  juris-
 diction  to  the  High  Court  over  such  a
 tribunal.  I  am  afraid,  the  Minister  of
 Law  has  not  applied  his  mind  to  the
 matter.  First  of  all,  when  he  was  say-
 ing  that  an  aggrieved  individual  has  a
 right  to  appea!  to  the  Supreme  Court,
 though  he  read  it,  he  did  not  under-
 stand  it  because  Art.  36  says  that  a
 person  has  to  obtain  the  special  leave
 of  the  Supreme  Court.  Therefore,  it  is
 not  an  automatic  appeal  that  he  could
 file.  First  of  all,  he  should  make  a
 request  to  the  Supreme  Court  for  spe-
 cial  leave  saying  that  he  wants  to  ap-
 peal  against  such  and  such  a  decision
 and  whether  he  would  be  allowed  to
 appeal.  Therefore,  he  does  not  have
 an  automatic  right  to  appeal.

 The  second  point  is  this.  When  he
 referred  to  Art,  227,  he  said  that  all
 those  courts  and  tribunals  would  be
 amenable  to  the  jurisdiction  of  the
 High  Court.  To  what  extent?  The
 High  Court  can  supervise  the  proce-
 dure.  In  this  particular  matter,  it  has
 been  clearly  laid  down  that  the  proce-
 dure  to  be  followed  by  the  appellate
 authority  will  be  such  as  may  be  pre-
 scribed.  This  takes  away  the  authority
 given  to  the  High  Court  under  Art.
 227.  I  am  really  glad  that  he  dit  not
 say  that  there  is  article  226  under
 which  a  writ  petition  can  be  filed  be-
 fore  the  High  Court  and  there  is  also
 another  article  under  which  you  can
 file  a  writ  petition  before  the  Supreme
 Court,  and,  therefore,  the  right  to  ap-
 peal  is  there.

 I  would  submit  here  that  we  have  to
 read  the  clause  as  a  whole  to  under-
 stand  the  meaning  of  the  term  ‘such
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 authority’.  The  term  ‘such  authority’
 denotes  the  authority  first  referred  to.
 Which  is  that  authority?

 Clause  ]  (l)  reads  thus:

 “Any  person  aggrieved  by  an
 order  of  the  passport  authority
 under  clause  (b)  or  clause  (९)  of
 sub-section  (2)  of  section  5  or
 clause  (b)  of  the  proviso  to  sect-
 tion  7  or  sub-section  qd)  or  sub-
 section  (3)  of  section  0  or  by  an
 order  under  sub-section  (6)  of  sec-
 tion  10  of  the  authority  to  whom
 the  passport  authority  is  subordi-
 nate,  may  prefer  an  appeal  against
 that  order  to  such  authority..”.

 Which  is  that  ‘such  authority’?  That
 ‘such  authority’  is  the  authority  re-
 ferred  to  under  clause  0  (6).  That  is
 the  meaning  of  the  term.  Clause  10°
 (6)  reads  thus:

 “The  authority  to  whom  the  pas-
 sport  authority  is  subordinate  may
 by  order  in  writing  impound  or
 cause  to  be  impounded  or  revoke
 a  passport....and  ‘he  foregoing
 provisions  of  this  section  shall,  as
 far  as  may  be,  apply  in  relation
 to  the  impounding  or  revocation  of
 a  passport  or  travel  document  by
 such  authority.’

 Therefore,  the  authority  ‘og  whom
 the  passport  authority  is  subordinate
 ts  the  authority  which  will  under
 clause  0  (6)  impound  my  passport
 and  that  will  also  be  the  appellate
 authority  to  whom  an  appeal  must  lie.

 I  really  do  not  know  whether  an  ap-

 peal  could  lie  to  the  same

 authority,  because  the  term  ‘such.
 authority’  refers  to  the  authority
 which  is  referred  to  in  the  previous
 sentence,  and  the  authority  referred
 to  in  the  previous  sentence  is  the  au-

 thority  laid  down  in  clause  10(8).  If
 that  is  the  authority,  then  it  is  not  a
 tribunal.  Article  227  comes  in  only
 if  it  is  a  tribunal.  The  framers  of

 this  draft  legislation  have  been  care-
 ful  to  use  the  term  ‘appellate  autho-

 rity’  and  they  have  not  called  it  #
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 {Shri  Dattatraya  Konte]
 tribunal.  They  want  to  hedge  all  these
 things.  The  appellate  authority  is
 ‘such  authority’  which  is  there,  and
 that  ‘such  authority’  35  called  as  the
 appellate  authority  by  the  use  of  the
 words  ‘hereinafter  referred  to  as  the
 appellate  authority’;  that  ‘such  autho-
 rity’  is  the  authority  to  whom  the
 passport  authority  is  subordinate

 As  pointeg  out  by  Shri  P  Rama-
 murti,  even  the  Central  Government
 can  be  a  passport  authority

 Sturt  Govinda  Menon:  Then,  it  will
 be  a  trmbunal

 Shri  Dattatrayg  Eunte:  The  hon
 Minister  will  have  his  turn  later  on
 When  the  Central  Government  them-
 selves  become  the  passport  authority,
 to  whom  shall  an  appeal  he,  accord-
 ing  to  the  hon  Law  Minister?

 Stri  P  Ramamurti:  Then,  there  is
 no  appeal

 Shri  Govinda  Menon:  Then,
 as  no  appeal  under  the  statute

 there

 Shri  Dattatraya  Kunte:  Therefore,
 he  wants  to  take  away  the  right  of
 the  people,  so,  when  he  was  trying  to
 assure  Shri  M  R  Masan:  that  the
 Constitution  provided  for  the  right  of
 appeal  under  articles  436  and  227  and
 that  all  these  tribunals  were  subordi-
 nate  to  the  jurisdiction  of  the  High
 Court,  it  was  just  an  eye-wash  and
 at  had  no  bearing  on  the  articles  of
 the  Constitution  at  all

 Therefore,  I  would  say  that  i¢  Gov-
 ernment  were-—if  I  could  use  that
 phrase—honest  enough  to  allow  a
 judicial  authority  to  look  into  cases  of
 appeal,  then  they  should  have  readily
 agreed  to  allow  such  appeal  to  judi-
 cial  tribunals  or  to  the  High  Court  or
 the  Supreme  Court

 This  Billi  has  been  drafted  so  as  to
 satisfy  the  ietter  of  the  Supreme
 Court  decision  but  not  the  spirit  of  it,
 because  the  Supreme  Court  wants
 that  a  law  should  be  framed  so  that  it
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 shall  be  judiciously  administered  and
 whether  it  is  being  administered
 judiciously  or  not  will  be  judicially
 examined  That  ts  exactly  what  has
 been  proposed  in  Shri  M  R.  Masani’s

 amendment  So,  that  amendment
 ought  to  be  accepted,  and  similarly
 ‘my  amendment  which  seeks  to  pres-
 cribe  the  time-limit  for  appeal  should
 algo  be  accepted.

 The  Deputy  Minister  in  the  Mintis-

 try  of  External  Affairs  (Shri  Suren-
 dra  Pal  Singh):  Shr:  Masan:  and  other
 hon  Members  who  have  spoken  after
 him  in  support  of  his  amendments
 have  expressed  a  fear

 Shri  R  D.  Bhandare  (Bombay  Cen-
 tral)  Js  the  Mimster  replying?  I

 thought  I  would  be  cailed  before  that
 The  legal  position  must  be  made  clear
 before  he  replies

 Mr.  Deputy-Speaker:  I  have  now
 called  him  The  Law  Munster  358  also
 here

 Shri  Surendra  Pai  Singh:  I  was  say-

 ing  that  Shri  Masani  and  other  hon
 Members  who  have  spoken  after  him
 have  expressed  one  fear  that  if  their
 amendments  are  not  accepted,  Gov-
 ermment  are  likely  to  act  in  a  very

 arbitrary  manner  in  regard  to  the
 issuance  of  passports  and  since  no

 appeal  is  provided  for  agaist  their
 order,  their  action  will  always  be

 arbitrary  and  discriminatery  In  thu
 connection,  may  I  say  that  even  be-
 fore  the  judgment  of  the  Court,  Gov-
 ernment  were  issuing  passports  on
 their  own  executive  authority  and
 even  than,  as  33  evident  from  the  figu-
 res,  I  quoted  yesterday,  the  rejections
 were  very  few  Therefore,  nobody
 can  say  that  Government  would  act
 arbitrarily

 Shri  Umanath  (Pudukkottai):  Dis-
 crimination  might  have  been  in  that
 smal]  number

 Shri  Surendra  हन  Singh:  This

 power  given  to  the  Central  Govern-
 ment  will  be  exercised  at  a  very  high
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 level,  of  an  officer  of  not  less  than
 the  status  of  joint  secretary.

 Shri  Dattatraya  Kunte:  Where  5
 it  Jasd  down?

 An  hon.  Member:  Political  level.

 Shri  Dattatraya  Kunte:  It  is  not  laid
 down.

 Shri  Surendra  Pal  Singh:  The  power
 to  refuse  will  be  exercised  in  very
 rare  cases,  as  I  said  yesterday  and
 only  when  the  integrity  or  security
 of  the  country  is  involved,  but  not  an
 the  ordinary  course

 Shri  Dattatraya  Kunte:  Even  if
 there  5  one  caSe  of  injustice,  the
 whole  Bill  will  fall

 Sbri  P.  Ramamurti:  May  I  point
 out  that  all  applications  for  passports
 from  members  of  our  party  are  always
 referred  to  the  Central  Government
 here  Thereby,  you  make  a  discrimi!-
 nation  that  way

 Shri  Surendra  Pal  Singh:  As  I
 said,  the  decision  will  be  taken  at  a
 very  high  level,  and  tn  many  _—  cases
 the  joint  secretary  or  secretary  will
 alxo  consult  the  Minister  concerned
 before  coming  to  a  decision.  So  I  do
 not  see  why  Members  are  so  appre-
 hensive  as  to  think  that  the  high  offi-
 cialg  will  act  in  an  arbitrary  manner.
 There  is  no  ground  whatsoever  to
 think  that  this  power  will  be  exer-
 Cised  arbitrarily  or  in  a  mala  fide
 manner,

 Shri  Umanath:  Then  this  Jaw  is  not
 necessary.

 Shri  Surenrda  Pal  Singh:  In  the
 atmosphere  prevailing  in  the  country,
 this  power  ig  necessary.

 Shri  Dattatraya  Kante:  That  is
 something  different.

 Shri  Surendra  Pal  Singh:  Because
 when  the  security  of  the  country  is
 involved,  this  precaution  has  to  be
 taken.

 853  (Al)  LaD—8,
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 Shri  Umanath:  Everytime  you  take
 advantage  of  this  when  the  question
 of  democratic  lberty  w  raised.

 Shri  Surendra  Pal  Singh:  On  these
 giounds,  I  am  not  prepared  to  accept
 any  of  these  amendments.

 Ag  regards  Shri  Kunte’s  amend-
 ment,  the  period  of  30  days  is  already
 laid  down  in  the  rules  which  have  al-
 ready  been  framed  He  may  please  re-
 fer  to  those  rules  laid  on  the  Table.

 Shri  Dattatraya  Kunte:  As  long  as
 this  Bull  is  not  passed,  there  can  be
 no  rules  under  it  There  may  be  rules
 under  the  Ordinance.  The.efore,  it  3
 wrong  to  say  that  I  should  refer  to  the
 rules  under  the  Bill

 Shri  Surendra  Pal  Singh:
 rules  are  the  same.

 The

 Shri  Dattatraya  Kunte:  That  is  im-
 material  Rules  under  the  Bull  must
 be  laid  before  the  House.  Then  only
 we  can  take  them  as  rules  under  the
 Bull.

 Shri  Surendra  Pal  Singh:  On  these
 grounds,  ]  am  not  prepared  to  accept
 any  of  the  amendments.

 Mr.  Deputy-Speaker:  I  shall  now
 put  the  amendments  first  to  vote.
 You  may  choose  one  or  two  and  have
 division  on  that.  The  rest  we  shall
 put  to  ga  voice  vote.

 i6  hrs.

 Sbri  Ranga  (Snkakulam):  We  press
 our  amendments  Whoever  has  moved
 the  other  amendments,  if  they  want
 a  division  on  that  also,  where  is  the
 objection.

 Mr,  Deputy  Speaker:  There  is  one
 amendment  of  Mr.  Kunte.  Do  you
 want  a  division  on  it?

 Shri  Dattatraya  Kunte:  I  will  ans-
 wer  you  at  the  stage  when  it  ७  before
 the  House.  If  all  amendments  are  put

 together,  how  can  a  discretion  be  exer-

 cised  properly?  I  should  know  what  I

 am  voting  on.
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 Mr.  Deputy-Speaker:  On  clause  II,
 there  are  four  amendments.  Should  I
 put  one  by  one?

 Shri  Nambiar  (Tiruchirappalli):  Mr.
 Massani’s  amendment
 the  vote  first.

 may  be  put  to

 The  Minister  of  Defence  (Shri  Swa-
 ran  Singh):  Mr.  Masani  does  not  seem
 to  be  serious;  he  is  not  present.

 Mr.  Deputy-Speaker:  He  has  mov-
 ed  it;  he  has  made  a  speech.  Now,  the
 question  is:

 Page  7,  line  27,  affer  “section  5”
 insert—

 “or  section  6”.  (33)

 Division  No.  5]

 Abraham,  Shri  K.  M.

 Adichan,  Shri  P.  C.

 Anirudhan,  Shri  K.

 Ayarwal,  Shri  Ram

 Singh
 Bansh  Narain  Singh,  Ali

 Shri

 Basu,  Shri  Jyotirmoy
 Bharat  Singh,  Shri

 Birua,  Shri  Kolai

 Brij  Bhushan  Lal,  Shri

 Chakrapani,  Shri  C.  K.
 Chaudhuri,  Shri  Tridib

 Kumar

 Chittybabu,  Shri  C.

 Desai,  Shri  C.  C.

 Dipa,  Shri  A.

 Fernandes,  Shri  George
 Gopalan,  Shri  A.  K.

 Gopalan,  Shri  P.

 Jha,  Shri  Shiva
 Chandra

 Joshi,  Shri  Jagannath
 Rao

 Joshi,  Shri  5.  M.
 Kachwai,  Shri  Hukam

 Chand
 Kalita,  Shri  Dhireswar

 Kameshwar  Sthgh,  Shri

 natha

 t
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 AYES

 Kandappan,  Shri  S.

 Khan,  Shri  H.  Ajmal
 Khan,  Shri  Ghayoor  Ali

 Khan,  Shri  Latafat  Ali

 Khan,  Shri  Zulfiquar

 Kisku,  Shri  A.  K.

 Koushik,  Shri  K.  M.

 Kunte,  Shri  Dattatraya
 Kushwah,  Shri  Y.  S.

 Lakkappa,  Shri  K.

 Madhok,  Shri  Bal  Raj

 Maiti,  Shri  S.  N.

 Majhi,  Shri  M.

 Mangalathumadom,  Shri

 Meghachandra,  Shri  M.

 Menon,  Shri  Vishwa-

 Mohammed  Imam,  Shri
 Mohammed  Sheriff,  Shri
 Molahu  Prasad,  Shri

 Mukerjee,  Shri  H.  N.

 Muthusami,  Shri  C.

 Naik,  Shri  R.  V.

 Nair,  Shri  Vasudevan

 Nambiar,  Shri

 Nayanar,  Shri  E.  K.
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 The  Lek  Sabha  divided.

 Several  hon.  Members:  The  light  is
 not  working.

 Mr.  Deputy-Speaker:  Shall  we  fol-
 low  the  old  method?  Shall  we  divide
 in  the  traditional  way?  Something  is
 wrong  with  the  machine,  even  the
 total  is  wrong.

 Shri  C.  C.  Desai  (Sabarkantha):  We
 are  prepared  to  accept  the  decision  as
 shown  by  the  Board,  with  the  correc-
 tions.

 Mr.  Deputy-Speaker:  If  you  accept
 it  with  the  corrections,  it  is  all  right.

 [16.07  hrs.

 Nihal  Singh,  Shri

 Paswan,  Shri  Kedar

 Patel,  Shri  J.  H.

 Patil,  Shri  N.  R.

 Ramamoorthy,  Shri  P.

 Ramamurti,  Shri  P.

 Ranga,  Shri

 Reddy,  Shri  Eswara

 Sait,  Shri  Ebrahim  Sulai-
 man

 Samanta,  Shri  S.  C.

 Satya  Narain  Singh,  Shri

 Sen,  Dr.  Ranen

 Sequeira,  Shri

 Sharma,  Shri  B.  S.

 Sharma,  Shri  Ram  Avtar

 Shastri,  Shrj  Ramavtar

 Solanki,  Shri  P.  N.

 Somasundaram,  Shri
 5.  D.

 Sondhi,  Shri  M.  L.

 Sreedharan,  Shri  A.

 Tyagi,  Shri  O.  P.

 Umanath,  Shri

 Viswanatham,  Shri
 Tenneti

 Yadav,  Shri  Ram  Sewak
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 $  ४  NOES
 Shri  Bhagwat  Jha  Jadhav,  Shri  V.  N.  Ram  Dhan,  Shri

 Singh,  Shri  Kamala  Kumari,  Ram  Kishan,  Shri
 Shri  Shashib-  Kumari  Randhir  Singh,  Shri

 han  Kinder  Lal,  Shri  Rane,  Shri

 ty,
 S  ri  J.  K.

 Shri  Shiva-

 are:

 Noes—83+

 tion  was  negatived.

 wil  bi No.  6] 7  4 m,  Shri  K.  M.
 ,  Shri

 eputy-Speaker:  After  correc-

 final  figures  giving  the  result  is:

 Krishna,  Shri  M.  R,
 Krishnan,  Shri  G.  Y.

 _  Laskar,  Shri  N.  R.

 Dr.  Sarojini
 ariyappa,  Shri

 Mandal,  Dr.  P
 Mandal,  Shri  Yamuna

 Prasad
 Mirza,  Shri  Bakar  Ali
 Mishra,  Shri  G.  S.
 Mondal,  Shri  J.  K.
 Murti,  Shri  M.  S.
 Nageshwar,  Shri
 Naghnoor,  Shri  M.  N.
 Naidu,  Shri  Chengal-

 raya
 Oraon,  Shri  Kartik
 Pahadia,  Shri
 Pandey,  Shri  K.  N.
 Partap  Singh,  Shri
 Raju,  Shri  D.  B.

 Page  7,—

 omit  lines  34  and  35.

 Mr.  Deputy-Speaker:

 ~
 Shri  Vidya  Kotoki,  Shri  Liladhar  Rao,  Shri  Muthyal

 Kripalani,  Shrimati  Rao,  Shri  J.  Ramapathi
 Sucheta  Rao,  Shri  Thirumala

 Rohatgi,  Shrimati
 Sushila

 Sadhu  Ram,  Shri
 Sarma,  Shri  A.  T.
 Savitri  Shyam,

 Shrimati
 Sen,  Shri  Dwaipayan
 Sethuramae,  Shri  N.
 Shankaranand,  Shri  B.
 Shashi  Ranjan,  Shri
 Sheo  Narain,  Shri
 Shinkre,  Shri
 Shiv  Chandika  Prasad,

 Shri
 Sinha,  Shrimati
 Tarkeshwari

 Solanki,  Shri  S.  M.
 Surendra  Pal  Singh,

 Shri
 Tiwary,  Shri  D.  N.
 Tiwary,  Shri  K.  पर
 Yadav,  Shri  Chandra

 Jeet

 The  question

 (34)
 The  Lok  Sabha  divided.

 AYES
 Gopalan,  Shri  P.
 Jha,  Shri  Shiva  Chandra

 [16.35  hrs.

 Kunte,  Shri  Dattatraya
 Kushwah,  Shei  Y.  S.

 Shri  Ram  Joshi,  Shri  Jagannath  Maiti,  Shri  S.  N.
 |  Rao  Majhi,  Shri  M.

 rain  Singh,  Joshi,  Shri  S.  M.  Mangalathumadom,  Shri
 Kachwai,  Shri  Hukam  Meghachandra,  Shri  M.

 Jyotirmoy  Chand  Menon,  Shri  Vishwa- gh,
 Shri  Kalita,  Shri  Dhireswar  natha

 i  O  a  a  i  Kameshwar  Singh,  Shri
 Kandappan,  Shri  S.
 Khan,  Shri  H.  Ajmal
 Khan,  Shri  Ghayoor  Ali
 Khan,  Shri  Latafat  Ali
 Khan,  Shri  Zulfiquar  Ali
 Koushik,  Shri  K.  M.

 Mchamed  Imam,  Shri
 Mohammed  Sheriff,

 Shri
 Molabu  Prasad,  Shri
 Mukerjee,  Shri  H.  N.
 Muthusami,  Shri  C.
 Naik,  Shri  R.  V.

 not  be  recorded. Name  of  one  Member  could
 Names  of  eleven  Members  could  not  be  recorded.  ०
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 Nair,  Shri  Vasudevan
 Nambiar,  Shri
 Nayanar,  Shri  EF.  K.
 Nihal  Singh,  Shri
 Paswan  Shri  Kedar
 Patel  Shri  J.  H.
 Patil  Shri  N.  R.

 Ramamoorthy,  Shri  P.

 Ramamurti,  Shri  P.

 Ranga,  Shri

 Adichan,  Shri  P.  C.
 Azad,  Shri  Bhagwat  Jha
 Babunath  Singh,  Shri
 Bajpai,  Shri  Shash.-

 bhushan
 Bajpai,  Shri  Vidya  Dhar
 Barua,  Shri  R.
 Bhandare,  Shri  R.  D.
 Bhargava,  Shri  8.  N.
 Bhattacharyya,  Shri

 Cc.  K.
 Bhola  Nath,  Shri
 Buta  Singh,  Shri
 Chanda,  Shri  Anil  K
 Chanda,  Shrimati

 Jyotsna
 Chandrika  Prasad,  Shri
 Chatterji,  Shri  Krishna

 Kumar
 Chaturvedi,  Shri  R.  L.
 Choudhary,  Shri

 Valmiki
 Choudhury,  Shri  J.  K.
 Dass,  Shri  C.
 Devinder  Singh,  Shri
 Dhillon,  Shri  G.  S.
 Ering,  Shri  D.
 Gandhi,  Shrimati  Indira
 Ganesh,  Shri  K.  R.
 Ganpat  Sahai,  Shri
 Ghosh,  Shri  Parimal
 Hazarika,  Shri  J.  N.
 Jadhav,  Shri  ्य  N.

 Mr.  Deputy-Speaker:  With  all  the
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 Reddy,  Shri  Eswara
 Sait,  Shri  Ebrahim

 Sulaiman
 Samanta,  Shri  S.  C.
 Satya  Narain  Singh,

 Shri
 Sen,  Dr.  Ranen
 Sequeira,  Shri
 Sharma,  Shri  B.  S.
 Sharma,  Shri  Ram  Avtsr
 Shastri,  Shri  Ramavatar

 NOES

 Kamala  Kumari,
 Kumari

 Kinder  Lal,  Shri
 Kusku,  Shri  A.  K.
 Kotoki,  Shri  Liladhar
 Kripalani,  Shrimati

 Sucheta
 Krishna,  Shri  M.  R,
 Krishnan,  Shri  G.  Y.
 Kushok  Bakula,  Shri
 Laskar,  Shri  N.  R.
 Mahishi,  Dr.  Sarojini
 Malimariyappa,  Shri
 Mandal,  Dr.  P.
 Manda),  Shri  Yamuna

 Prasad
 Melkote,  Dr.
 Menon,  Shri  Govinda

 Mirza,  Shri  Bakar  Ali
 Mishra,  Shi  G.  S.
 Mondal,  Shri  J.  K.
 Murti,  Shri  M.  S.
 Nageshwar,  Shri
 Naghnoor,  Shri  M.  N
 Naidu,  Shr;  Chengalraya
 Oraon,  Shri  Kartik
 Pahadia,  Shri
 Pandey,  Shri  K.  N.

 Partap  Singh,  Shri
 Pate],  Shri  Manibhaj  J.
 Pramanik,  Shri  J.  N.
 Raju,  Shri  D.  B.
 Ram  Dhan,  Shrt

 corrections,  the  result  of  the  division
 is:  Ayes  66,  Noes  54°.

 Mr.  Depaty-Speaker:  |
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 Solanki,  Shri  P.  N.
 Somasundaram,  Shrj

 Ss.  D,
 Sondhi,  Shri  M.  L.
 Tyagi,  Shri  O.  P.
 Umanath,  Shri
 Vajpayee,  Shri  A.  B.
 Viswanatham,  Shri

 Tenneti
 Yadav,  Shri

 Ram  Sevak

 Ram  Kishan,  Shr,
 Randhir  Singh,  Shri
 Rane,  Shn
 Rao,  Shri  Muthyal
 Rao,  Shri  J.  Ramapethi
 Rao,  Shri  Thirumala
 Rohatgi,  Shrimati

 Sushila
 Sadhu  Ram,  Shri
 Sapre,  Shrimati  Tara
 Sarma,  Shri  A.  T.
 Savitri:  Shyam.  Shrimati
 Sayyad  Ali,  Shri
 Sen,  Shri  Dwaipayan
 Sethuramae,  Shri  N.
 Shambhu  Nath,  Shri
 Shankaranand,  Shri  B.
 Shashi  Ranjan,  Shri
 Sheo  Narain,  Shri
 Shinkre,  Shri
 Shiv  Chandika  Prasad,

 Shri
 Sinha,  Shrimati

 Tarkeshwari

 Solanki,  Shri  8.  M.

 Surendra  Pal  Singh,

 Swaran  Singh,  Shri

 Tiwary,  Shri  D.  हर.

 Tiwary,  Shri  K.  N

 Yadav,  Shri  Chandra
 Jeet

 Amendments  Nos  3%  and  $  were  put
 and  negatived.

 ov  Mr.  Deputy-Speaker:  The  question
 The  motion  was  negatived.  is:

 “That  clause  }!
 will  now

 3
 the  Bill”

 put  amendment  Nos.  36  and  51  to  the
 vote  of  the  House  we

 stand  part  of

 The  motion  was  adopted.

 *Noes:  Actually,  ss  Members  recored  their  votes.
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 Clause  ll  wag  added  to  the  Bill.

 Clauses  2  to  27  were  added  to  the
 Biu.

 Clause  1,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.

 Shri  Surendra  Pal  Singh:  Sir,  I
 move:

 “That  the  Bill  be  passed.”

 ea
 Deputy-Speaker:  Motion  mov-

 “That  the  Bill  be  passed.”

 ी  शररगग  पभोष  :  उपाध्यक्ष  महोदय,
 यह  पासपोर्ट  बिल,  जिशकी  दसरी  रीडिग

 भ्भी  पाम  की  गई  है,  हो  सकता  है  कि  यह
 तीसरी  रीडिग  में  भी  बहुमत  से  पास  हो  जाय,
 अगर  मैं  एक  बार  फिर  सरकार  से  अपील

 करना  चाहंगा  कि  हस  बिल  में  जो  पअ्मेड-

 मेंटस  हमने  मूव  किये  हैं  वह  ऐस ेहैं  कि

 यदि  उनको  मान  लिया  ज्ञाथ  तो  7ह  बिल

 कानत  का  रूप  धारण  करके  पहले  से  बेहतर
 हो  जायेगा  -  वह  बिल  लाने  की  ध्ावश्यकता

 क्यों  यही ?  इसलिये  कि  एक  पामपोर्ट  देने  से

 इनकार  किया  गया।  सुप्रीम  कोर्ट  के  पास

 मामला  गया  भौर  सुप्रीम  कोर्ट  ने  ध्ाज  जो

 पासपोर्ट  देने  के  नियम  हैं  उन  में  कमी  देखी

 भौर  उसके  ऊपर  झपनी  कूलिंग  दी  चाहिये
 तो  यह  था  कि  सुप्रीम  कोट  जो  देश  की  सबसे

 उच्च  प्रदालत  है  उसके  फेसले  को  माना  जाता

 भौर  उसी  को  कानून  का  रूप  दिया  जाता  मगर

 यहां  पर  सुप्रीम  कोर्ट  को  बाई  पास  कर  ने  की

 कोशिश  की  जा  रही  है  |  मेरा  निवेदन  यह  है
 कि  मे  एक  लोकतत्र  हैं।  हमाच्छ  यंबिधान

 सावरेग  है  धौर  सविधान  क्‍या  कहता  है?
 सविधान  का  क्‍या  मतलब  है,  इस  को  इंटर
 प्रीट  करमे  की  शक्ति  सुप्रीम  कोर्ट  की  है।

 इस  इष्टि  से  कानून  बनाने  वालों  से  भी  भौर

 इम्पलीमेंट  करने  बालों  से  भी  वह  बड़ा  है।

 इसलिये  झाज  सुप्रीमकोर्ट  एक  बात  कहता  है  तो

 उस  पर  झमल  होना  चाहिये।  धौर  मैं  सरकार

 से  झपील  करूथा  कि  यह  जो  हमारा  प्रभेंडमेंट

 है  कि  यदि  किसी  को  पासपोर्ट  न  दें  प्लौर  उसको

 ऐसा  लगे  कि  उस  को  जो  पासपोर्ट  इस्कार

 SYAISTHA  30,  889  (SAKA)  Passports  Bill  6276

 feat  गया  है  उसको  कोई  वजह  नहीं  है  ।

 तो  उसको  हाईकोर्ट  या  सुप्रीम  कोट  से

 ग्रपील  करने  की  इजाजत  हो।  यह  लोकतंत्र

 के  भ्रध्िकारों  के  भ्रनुसार  होगा।  शोर  हमारे

 मालिक  अधिक।रों  के  भ्रनुसार  होगा  t  इसलिये
 मैं  फिर  से  भ्रपील  करूंगा  कि  कि  पेश्तर  इसके
 कि  यह  बिल  पास  हो,  सरकार  इस  बात  को

 स्वयं  इस  के  भ्रन्द  जोड़  दे  तो  पादा

 झच्छा  होगा  |

 Shri  C.  C.  Desai:  Sir,  we  are  op-
 posing  the  third  reading  of  the  Bill
 Government,  in  its  wisdom  has  decid-
 ed  to  rush  through  this  Bill  knowing
 fully  well  that  it  is  ill-digested,  il
 con.eived  and,  if  I  may  also  say,  ill-
 drafted.  ३  say  nothing  against  those
 people  who  drafted  the  Bill  because
 they  had  to  do  the  work  overnight.
 As  you  know  the  history  of  the  Bill,
 the  Supreme  Court  passed  the  judg-
 ment  on  the  25th  April  and  on  the
 5th  May,  that  is  within  ten  days,  an
 Ordinance  was  promulgated  and  that
 Ordinance  is  now  sought  to  be  enact~
 ed  into  law.  So,  wi'hin  ten  days  they
 had  to  frame  this  Bill.  That  is  the
 reason  why  the  Bill  has  been  ill-
 drafted  and  the  Government  should
 have  been  well  advised  to  agree  with
 the  demand  of  the  Opposition  to  refer
 the  Bill  to  the  Select  Committee.

 Their  contention  that  there  was  not

 enough  time  ig  untenable.  The  Ordi-
 nanre  will  expire  sametime  in  July.
 lf  the  Select  Committee  could  have

 met  and  thought  over  all  the  prob-
 lems,  the  various  amendments  and

 gO  on,  then  the  Bill  could  have  come  be-

 fore  the  House  in  an  agreed  form  which
 the  House  might  have  supported  un-

 animously.  But  they  are  conscious  of

 their  majority  and  they  did  not  de-

 cide  to  do  so.  particularly,  when

 some  of  the  Congress  Members  speak-

 ing  from  the  other  side,  supported
 many  of  the  amendments  proposed  by

 the  Opposition.

 We  want  to  assert  one  right—this
 fs  not  a  favour—that  is,  mght  to  pos-
 sess  a  passport  is  a  fundamental

 right  and  it  can  only  be  denied  pro-
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 [Shri  C.  0.  Desai
 vided  that  the  person  concerned,  the
 applicant  concerned,  comes  within  the
 mischief  of  any  of  the  disqualificatien
 mentioned  in  clause  6  of  the  Bill.
 Otherwise,  the  person  is  entitled  to  a
 Passport  and  should  be  given  a  pass-
 port.  The  hon.  Minister  has  given  an
 assurance  that  political  complexion
 ‘will  not  come  in  the  way  of  issue  of
 a  passport.  But  these  are  assurances,
 the  speeches  made  on  the  floor  of
 the  House.  When  it  comes  to  be
 translated  into  action,  when  the  se-
 cretariat  fungtions—under  their  very
 nose,  they  issue  different  instructions
 and  act  in  a  different  manner—they
 may  not  be  implemented.  We  hold
 these  two  assurances  particularly  to
 be  very  valuable,  one  which  the  De-
 puty  Minister  gave  that  no  passport
 will  be  denied  on  political  complexion
 and  the  second  which  the  Law  Minis-
 ter  gave  that  there  is  no  denial  of
 right  of  appeal  to  the  Supreme  Court
 wrovided  the  Supreme  Court’s  permis-
 sion  is  obtained.  These  two  assurances
 will  be  on  record  and  the  Committee
 on  Assurances  will  go  into  them  and
 then  only  we  will  be  sure  that  they
 will  be  given  effect  to  by  the  secfe-
 tariat.

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  try  to  conclude  now.

 Shri  C.  C.  Desai:  This  is  the  last
 time  that  we  will  be  able  to  challenge
 the  Bill  and,  therefore,  we  claim  the
 right  to  speak  as  long  as  we  like.  We
 will  not  get  any.further  opportunity
 to  improve  upon  the  Bill  qr  challenge
 the  provisions  of  the  Bill.  I  do  not
 want  to  make  much  time  but,  at  the
 same  time,  you  must  allow  us  a  little
 more  freedom  to  speak

 We  do  not  see  eye  to  eye  with  our
 friends  on  the  other  side,  Mr.  Rama-
 murti  particularly,  in  political  mat-
 ters.  But  we  see  no  justification  for
 what  he  complained  of,  that  is,  when-
 ever  any  person  belonging  to  the  Com-
 munist  Party  applies  for  a  passport,
 he  is  denied  the  passport.  If  that  is  so,
 this  is  absolutely  a  disgraceful  con-
 duct.  Tae  Minister  has  not  denied

 ‘
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 of  the  Supreme  Court.
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 that.  It  seems  that  it  may  be  so.  I
 hiepe  this  will  not  happen  in  future.
 We  may  not  agree  with  them  out
 they  have  the  right,  as  citizens  of
 India,  to  have  a  passport.  To  say  that
 they  will  go  outside  and  do  some-
 thing  unfriendly  to  India  is  to  doubt
 their  patriotism.  There  is  no  justifi-
 cation  for  that.  They  are  as  patriotic
 as  any  other  citizen  of  India.  Then,  I
 am  teld,  the  members  of  the  D.M.K.
 party  are  also  given  the  same  treat-
 ment.  There  is  no  justification,  in  any
 ease,  for  this  arrogant  exercise  of

 power.

 Then,  the  right  to  have  a  passport
 should  be  unconnected  with  any  de-
 sire  to  travel.  This  is  an  important
 point.  Generally,  people  think  that
 it  is  only  when  you  want  to  go
 abroad,  you  should  have  a  passport.
 No,~Sir.  The  possession  of  a  pass-
 port  is  a  fundamental  right  which
 every  person  is  entitled  to  have.  I
 may  want  to  go  abroad  next  year  but
 if  and  when  I  apply  for  a  passspot
 and  if  I  do  not  come  within  the  mis-
 chief  of  any  disqualification  under  the
 Act,  there  is  no  reason  why  Govern-
 ment  should  ask  me,  “where  are  you
 going?  When  are  you  going?  We
 will  give  you  a  passport  when  you
 actually  go.”  The  issue  of  passport
 must  be  unconnected  with  any  desire
 er  intention  to  travel  abroad.  If
 these  things  are  borne  in  mind,  well,
 Tt  think  some  of  the  mischiefs  done  by
 the  present  Bill  might  be  undone.

 Shri  Dattatraya  Kunte:  Sir,  this  is
 a  Bil!  which  is  going  to  be  on  the
 statute  book  only  because  of  the  Sup-
 reme  Court  judgment  which  made  it
 compulsory  for  the  executive  to  come
 before  the  House  with  this  sort  of  a
 Bill  and  to  get  it  passed  into  an  Act.
 But  I  must  say,  as  I  said  yesterday,
 this  is  just  a  mockery  of  the  decision

 When  the
 Suprme  Court  has  laid  down  that  a
 citizen  of  this  country  has  a  funda-
 mental  right  to  go  abroad,  this  House,
 the  majority  of  this  House  has  not
 even  shown’  care  to.  those  _  salient
 amendments,  which  pointed  out  very
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 clearly  the  lacuna  and  the  draw-backs
 in  the  legislation.  For  instance,  if
 there  is  any  summon  for  a  court  case,
 even  for  committing  nuisance  in  the

 street,  then  a  passport  shall  be  denied.
 That  is  what  the  clause  says.  This  is
 what  is  going  into  the  Statute  Book.
 With  all  deference  to  my  hon.  friend,
 Shri  Desai—because  he  referred  to
 the  assurances  given  by  the  Minister
 On  the  floor  of  the  House—I  must  say
 that  the  wording  of  the  statute  will
 be  On  the  Statute  Book  ang  al]  those
 assurances  will  have  no  meaning  in  a
 court  of  law  when  the  interpretation
 of  the  statute  is  made.  That  is  pre-
 cisely  why  I  asked  yesterday,  and  I
 again  ask  today,  how  those  assurances
 are  going  to  be  converted  into  statutes
 if  they  are  honest  about  it;  if  they
 are  not,  they  need  not  have  given  the
 assurances  because  they  are  just
 obiter  dicta  without  even  the  meaning
 of  obiter  dicta;  they  are  just  state-
 ments  made  in  this  House  just’  to
 pacify  some  Members.  He  told  us
 that  this  would  be  administered  in  a
 judicious  way.  The  Minister,  while
 replying  to  the  debate  on  clause  II,
 Said  that  there  were  a  few  cases.  Does
 he  want  to  suggest  that  if  justice  is
 denied  even  in  one  case,  they  have
 acted  judiciously?  The  dictum  says
 that  there  shall  not  be  injustice  done
 even  in  one  case;  the  law  shall  be
 properly  administered  in  all  the  cases.
 Therefore,  with  all  humility,  I  must
 ZO  on  record  in  opposing  this  Bil!  be-
 cause  it  is  a  mockery  of  the  decision
 of  the  Supreme  Court.

 Shri  Vasudevan  Nair  (Pee:  made):
 We  deem  it  necessary  even  at  this
 stage  to  record  our  vehement  opposi-
 tion  to  this  Bill.  Then  hon.  Minister
 for  External  Affairs—he  is  not  here
 now,—while  he  was  introducing  the
 Bill,  himself  had  to  admit  that  the
 past  experience  of  the  Government
 was  not  very  good  and  he  advised  us,
 when  we  expressed  our  doubt  that
 the  provision  reserving  the  right  to
 deny  passports  to  certain  people  under
 certain  circumstances  will  be  misused.
 mot  to  go  by  past  experience;  that  im-
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 plies  that  the  past  experience  was
 very  bitter  as  far  as  certain  sec-
 tions  of  the  people  of  this  country  are
 concerned.  So  many  cases  can’  be
 quoted;  I  can  multiply  instances.
 There  waS  an  instance  ofa  _  person
 like  Mr.  E.  M.  8,  Namboodiripad,  an
 ex-Chief  Minister,  being  prevented—
 at  least  an  attempt  was  made  to  pre-
 vent—from  going  abroad  in  1963.  Of
 course,  they  made  use  of  the  ‘P’  form
 business  for  this  purpose;  he  had  a
 passport  but  making  use  of  the  ‘pr
 form  business,  they  tried  to  prevent
 him  from  going  abroad.  Then,  late
 Shri  Jawaharlal  Nehru,  had  to  inter-
 vene  in  the  matter  and  then  they  told
 him  that  he  could  go  abroad.  With
 all  that  experience,  we  can  never  en-
 trust  this  Government  with  the  speciat
 power  to  deny  passports  to.  certain
 sections  of  the  people.  That  power
 will  be  misused  and  that  power  will
 be  used  for  narrow,  political  and
 partisan  interests.  We  thought  that
 the  Government  would  at  least  try
 to  accept  some  of  the  amendments
 moved  by  the  Opposition,  but  they
 were  not  prepared  to  do  it  and  they
 have  tried  to  legalise  the  injustice
 that  was  done  all  the  while.  This  is
 a  Bill  to  legalise  injustice,  to  legalise
 partisanship  in  politics,  and  we  want
 at  this  stage  also  to  record  our  strong
 opposition  to  this  measure.

 श्री  जाज॑  फ़ारनेन्डीज  (बम्बई  दक्षिण  )  :

 उपाध्यक्ष  महोदय,  मुझें  बड़ा  अफसोस  है

 कि  सरकार  यह  कानून  लोक  सभा  के  सामने

 लाई  श्रौर  इस  सदन  के  सभी  दलों  की  श्रोर से,

 को  छोड  कर, केवल  सरकारी  दल

 विरोध  होने  के  बावजूद  भी  उसको

 आज  यहां  पर  मन्‍्जूर  कराने  के  लिये

 सख्ती  की  गई  2

 पर  पेश  करते  हुए  सरकार  की  ओर  से  यह

 कहने  में  आया  था,  सुप्रीम  कोर्ट  के  निर्णय

 का  जिक्र  करते  हुए  जो  (क्सप्लेनेटरी  भेमो-

 इस  कानून  को  यहां

 ऐण्डम  हम  लोगों  को दिया  गया  था  उसमें
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 [tt  जाजें  फरनेन्डीर ]

 कहा  यया  था  कि  चूकि  सुप्रीम  कोर्ट  ने  यह

 कहा  है--

 “The  right  to  travel  abroad  is
 a  part  of  a  person’s  personal
 liberty  of  which  he  could  not  be
 dep  ived  except  according  to  pro-
 cedure  established  by  law  in
 terms  of  article  2]  of  the  Consti-
 tution.

 भागे  बढ़  कर  इसमें  यह  भी  कहा  गया  है--

 झदालत  का  सबूत  देत  हुएइ--कि--
 The  Court  also  held  that  Gov-

 ernment’s  claim  for  an  absolute
 discretion  in  the  matter  of  is-
 suance  of  passports  would  also  be
 violative  of  article  है ३  of  the  Con-
 stitution.

 उपाध्यक्ष  महोदय,  जब  इस  मुल्क  के

 सर्वोच्च  न्यायालय  की  झ्ोर  से  इस  किस्म  का

 पसला  झा  जाता  हूं  कि  सरका  र को  सविधान

 की  i4  नम्बर की  कलम  शौर  2:  नम्बर

 को  कलम  के  मातहुत  कोई  भी  ऐसा  पग्रधि-

 कार  नहीं  है  कि  व्यक्ति  का  कसी  भी

 मुल्क  में  आने  जाने  का  श्रधिकार  छीन

 ले,तोआज  सरका र  ने  जो  बिल  हमारे  सामने

 पेश  किया  है  मन्जूर  कराने  के  लिये,  उससे

 यह  समझा  जाता  है  कि  सरका  रने  जानबूझ  कर

 उस  अधिकार  को  झपने  हाथ  में  लेने  की

 कोशिश  की  है

 art  गौर  से  देखा  जाय,  तो  तीन  बाते

 इस  बिल  के  जरिये  हमारे  सामने  भाई  है।

 पहली  तो  यह--सरकार  ने  प्रपने  हाथ  मे

 यह  भ्रधिकार  रखा  है  कि  श्गर  वह  किसी  को

 पामपोर्ट  न  देना  चाहे,  तो  उसको  पामपोर्ट

 सदे  झो  शिता  कोर्ट  बज”  बताये  हुए  उाफों

 पासपोर्ट  देने  से  इनका  र  कर  दे।  दूसरी  बात

 यह  कि  जिसको  सरकार  पासपोर्ट  न  देने  के

 बारे  में  फैसला  करेगी,  उस  फैसले  के  खिलाफ

 झदालत  में  जाकर  अपील  क  रने  का  जो  स्‍भध्िका र
 था,  उस  अ्धिका र  को  सरकार  ने  छीन  कर

 रख  सिया ।  तीसरा  भध्िका  र  सरकार  में  जो
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 झपने  हाथ  में  रखा  है,  वह  यह  हैँ  कि  किसी  भी

 मामले  मे,  जैसे  कुष्ठे  साहब  ने  कहा  कि  किसी

 भी  छोटी  झदालत  मे  भ्रगर  किसी  भी  ब्यक्ति

 के  खिलाफ  किसी  मामूली  मामले  को  लेकर  भी

 सम्मन  पेश  होता  है,  तो  ऐसे  व्यक्ति  को  चाहे
 कितने  म  त्व  क॑  काम  से  इस  मुल्क  से  विदेश

 जाना  हो,  उत्त  के  पासपोर्ट  फो  छीन  लेने  का

 झंधिकार  सरकार  ने  प्रपने  हाथ  में  रखा  है

 सुप्रीम  कोर्ट  के  फैसले  से  हर  व्यक्ति  को

 यह  प्रधिकार  प्राप्त  भा  कि  वह  कही  भी

 जा  सकता  था,  लेकिन  हस  बिल  के  मन्जूर
 कराने  से  पासपोर्ट  देने  का  भ्रधिकार  सरकार

 ने  झपने  हाथ  में  रखा  है,  दूसरे  पासपोर्ट

 देने  से  इम्कार  करने  का  प्रधिकार

 रखा,  तीसरे  उस  पर  कोई  भपील

 करना  चाहे  तो  उसके  अपील  के  भधिकार

 को  छीन  लिया,  चौथे  झगर  भ्रापको  किसी

 वक्‍त  पासपोर्ट  मिला  हो  तो  उस  पासपोर्ट  को

 धापके  हाथ  से  छीन  कर  झापकों  जाने  से

 रोकने  का  प्रधिकार  अ्पने  हाथ  मे  रखा

 हैँ  -  इसके  बारे  म  मैं  यही  कहूंगा  कि  जिस

 दिमाग  से  प्रिवेन्टिव  डिटेन्शन  जैसा  कानून

 हमारे  सामने  भाया,  डिफेन्स  भाफ  इृष्डिया

 ्प्ल्स  हमारें  सामने  झाये,  उसी  किस्म  का

 व्यक्ति  स्वातत्य  को  छीन  सने  वाला  यह

 कानून  हमारे  सामते  प्राया  है  बौर  सुप्रीम  कोर्ट

 का  फैसला  झाने  के  बाद  यह  प्रधिकार  इस

 पासपोर्ट  बिल  के  जरिये  सरकार  ने  भपने

 हाथ में  हासिल  करने  की  कोशिश  की  है  HY

 मैं  इस  सदन  का  सदस्य  होने  के  नाते  भी  यह
 बात  कहना  चाहता  हू  कि  कोई  न  कोई  इस

 मुल्क  का  नागरिक,  जैसे  पहले  <क  व्यक्षित  ने

 उज्य  न्यायालय  से  आकर  झपने  भ्रधिका र  को

 प्राप्स  करने  का  प्रयास  किय),  उसी  ढग  से

 जलर र  निकलेगा  जो  कि  भाप  इस  कानूत  को,

 अपने  बहुमत  के  झाधार  पर  हाकिमशाही

 को  कायम  करने  वाले  इस  कानून  को,  जल्द  से

 जल्द  प्रवैधानिक  चोधषित  कराते  हुए  पपने

 मौलिक  धधिका  रकों  फिर  एक  भार  हासिल
 करने  के  सिये  झागे  बढेवा।
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 झपने  इतते  विचारों  को  व्यक्स  करते

 हुए  मैं  इस बिल  का  हर  तरह  से  विरोध  क  रता

 ह्

 The  Miniser  of  Defence  (Shri
 Swaran  Singh):  At  this  stage  I  do  not
 want  to  go  into  the  provisions  of  the
 Bill  because  we  are  at  the  stage  of
 third  reading.

 One  point  which  hag  again  been
 urged  is  that  there  was  a  decision  of
 the  Supreme  Court  and  that  by  bring-
 ing  forward  this  Bill  we  were  showing
 disrespect  to  the  Supreme  Court.
 Farthest  from  it;  in  fact  the  main
 point  that  came  to  light  in  the  Supre-
 me  Court  judgment  was  that  there
 Wag  not  law  to  regulate  the  issue  of
 passports  and  the  grounds  on  which
 a  decision  was  taken  by  the  admins-
 tration  or  by  the  executive  to  refuse
 a  passport  were  not  known.  It  is  really
 in  deference  to  the  points  that  were
 thrown  up  ag  result  of  the  Supreme
 Court  decision  that  for  the  first  time
 we  have  brought  forward  a  legislation
 so  that  any  person  who  applies  for
 the  issue  of  a  passport  would  know
 tha'  normally  he  will  have  the  right
 to  tht  grant  of  the  passport;  further,
 the  grounds  on  which  the  passport  can
 be  refused  or  should  be  refused  are
 also  enunciated  in  this  Bill  so  that  he
 knows  that  it  is  only  when  it  comes
 within  any  of  those  prohibitory
 clauses  that  the  passport  would  be
 refused.

 Shri  Ranga:  Then  why  do  they  keep
 out  apeal  to  the  courts?

 Shri  Swaran  Singh:  So  this  is  a  mat-
 ter  in  which  we  have  always  shown
 the  highest  consideration  not  only  to
 th.  operative  parts  of  the  Supreme
 Court  judgment  but  even  the  obiter
 dicta.  We  will  be  failing  in  our  duty
 if  as  a  result  of  the  Court’s  judgment
 we  do  not  bring  forward  legislation
 to  regulate  the  issue  of  pessport  and
 lay  down  the  conditions  for  its  re-
 *usal.

 _Another  point  raised  is  that  this  is

 likely  to  be  used  for  political  reasons,
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 that  the  executive  is  likely  to  utilise
 this  authority  in  an  arbitrary  man-
 ner.  I  would  like  most  respectfully
 to  point  out  that  the  grounds  upon
 which  the  passport  is  to  be  refused
 are  clearly  mentioned  there.  Although
 my  hon.  friend,  Shri  Kunte,  was
 waxing  eloquent  ०5  the  point  that  the
 assurances  that  are  give  are  of  not
 any  Breat  value,  the  assurances  are
 inherent  in  the  scheme  of  the  Act
 itself.  The  grounds  for  refusal  of  a
 Passport  are  set  out  and  there  is  no
 mention  of  any  politica]  consideration
 there.  Surely  no  political  party  has
 got  as  its  objective  any  of  the  grounds
 specified  in  clause  6  which  will  entit-
 le  the  authority  to  refuse  passport.
 I  do  not  know  of  any  political  party
 which  hag  as  its  principle  any  of  the
 grounds  upon  which  the  passport  will
 be  refused.  So  I  do  not  see  how  a

 passport  can  be  refused  on.

 Shri  Vasudevan  Nair:  In  the  past
 also,  they  never  said  that  they  discri-
 muinated  on  political  grounds.  But

 they  did  it.  Did  they  ever  say  then
 that  it  was  discrimination  on  political
 grounds?

 Shri  Swaran  Singh:  There  was  no
 legislation  at  that  time.

 Shri  Shri  Chang  Goel  (Chand:-
 garh):  Unless  refusal  is  made  justi-
 ciable  and  the  citizen  is  enabled  to  ap-
 proach  the  High  Court  or  the  Supre-
 me  Court,  the  citizen  will  be  denied
 of  his  right.  Here  the  opinion  of  the
 Government  is  finai  and  refusal  is
 made  non-juSticiable.

 Shri  Swaran  Singh:  The  hon.  Mem-
 ber  thinks  that  he  is  raising  a  very
 novel  point.  But  all  this  was  thrash-
 ed  out  during  the  clause-by-clause  dis-
 cussion  stage  and  replies  have  been

 given.  In  this  particular  case,  the

 right  of  appeal  is  there  to  the  appel-
 late  authority.

 Shri  Ranga:  Right  of
 been  kept  out.

 appeal  has

 Shri  Swaran  Singh:  It  was  explain-
 थष्प  1...  the  Law  Minister.  The  Minis-
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 {Shri  Swaran  Singh]
 ter  of  External  Affairs,  Shri  Chagla,
 also  said  that  the  intention  is  that  the
 appellate  authority  constituted  to
 hear  appeals  will  also  have  a  legal
 background  and  legal  knowledge.  So
 it  is  not  going  to  be  arbitrarily  ex-
 ercised,

 For  all  these  reasons,  I  submit  that
 the  Bill  should  be  passed.

 Mr.  Deputy-Speaker:  The
 is:

 “That  the  Bill  be  passed”.

 question

 The  motion  was  adopted.

 46.44  hrs.
 *DEMANDS  FOR  GRANTS

 WAYS),  1967-68
 (RAIL-

 Mr.  Deputy-Speaker:  We  shall  now
 take  up  discussion  and  voting  on  the
 demands  for  Grants  in  respect  of  the
 Budget  (Railways)  for  1967-68,  for
 which  8  hours  have  been  allotted.  Hon.
 Members  desirous  of  moving  their  cut
 motions  may  send  their  slips  to  the
 Table  within  5  minutes  indicating  the
 seriol  numbers  of  the  cut  motions  they
 would  like  to  move.

 Demanp  No.  ]—Ratuway  Boarp

 Mr.  DBeputy-Speaker,  Motion  mov-
 ed:  |

 “That  a  sum  not  exceeding
 Rs.  85,98,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Railway  Board’.”

 2—MISCELLANEOUS  EX-
 PENDITURE

 Demand  No.

 Mr.  Deputy-Speaker:  Motion  mov-
 ed:

 “That  a  sum  not  exceeding
 Rs.  3,06,26,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
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 payment  during  the  ‘year  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Miscellaneous  Expen-
 diture’.”

 DEMAND  No.  3—PAYMENTS  TO  WORKED
 LINES  AND  OTHERS

 Mr.  Deputy-Speaker:  Motion  mov-
 ed:

 “That  a  sum  not  exceeding
 Rs.  24,96,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Payments  to  Worked
 Lines  and  others’.”

 DEMAND  No.  4—WorKING  EXPENSES—
 ADMINISTRATION

 Mr.  Deputy-Speaker:  Motion  mov-
 ed:

 “That  a  sum  not  exceeding
 Rs.  44,  53,67,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Working  Expenses—
 Administration’.”

 DEMAND  No.  5—WorKING  ExpENSES—
 REPAIRS  AND  MAINTENANCE

 Mr.  Depuiy-Speaker:  Motion  mov-
 ed:

 “That  a  sum  not  exceeding
 Rs.  1,41,51,75,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Working  Expenses—
 Repairs  and  Maintenance’.”

 *Moved  with  the  recommendation  of  the  President.
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 Descanp  No.  6—Wogrxina  Expstsms—  which  will  come  in  course  of
 Opreatinc  Starr  payment  during  the  year  ending

 the  3lst  day  of  March,  T968,  in
 Mr.  Deputy-Speaker:  Motion  mov-  respect  of  ‘Working  Expenses—

 ed:  Miscellaneoug  Expenses’.”
 ‘That  a  eum  not  exceeding

 Re.  91,48,16,000  be  granted  to  the  Demanp  No.  0—Workinc  Exrenses—
 President  to  complete  the  sum  Srary  Wevrare
 necessary  to  defray  the  charges
 which  will  come  in  course  of  Mr.  Deputy-Speaker:  Motion  mov-
 payment  during  the  year  ending  ed:
 the  3lst  day  of  March,  1968,  in

 Worki  xpe  “That  8  sum  not  exceeding
 wn

 scald
 Rs  15,37,76,000,  be  granted  to  the
 President  to  complete  the  sum

 fe  necessary  to  defray  the  charges Dem  Ano
 NO  ND

 which  will  come  in  course  of
 payment  during  the  year  ending

 Mr.  Deputy-Speaker:  Motion  mov-  the  3lst  day  of  March,  1988,  in
 ed.  respect  of  ‘Working  Expenses—

 .  Staff  Welfare’.”
 ‘That  a  sum  not  exceeding

 Rs  88,45,09,000  be  granted  to  the
 President  to  complete  the  sum  DreMAND  No,  ll—Workinc  EXxpenses—
 necessary  to  defray  the  charges  APPROPRIATION  TO  DeprRecIATION  ReE-
 which  will  come  in  course  of  SERVE  FUND
 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in  Mr.  Deputy-Speaker:  Motion  mov-

 respect  of  ‘Working  Expenses—  ed.

 Operation  (Fucl)’.  “That  a  sum  not  exceeding
 Demanp  No  8—Workrnc  ExPEeNses—

 Rs
 71,99,98,000  be  granted  to  the

 OPERATION  OTHER  THAN  STAFF  AND  FUEL  President  to  complete  the  sum
 necessary  to  defray  the  charges

 Mr.  Deputy-Speaker:  Motion  mov-  which  will  come  in  course  of
 ed  pavment  during  the  year  ending

 ‘That  a  sum  not  exceeding
 the  Sist  day

 w
 of

 March,
 1968,  in

 Rs.  25,24,41,000  be  granted  to  the  respect  Dee
 orking  Expenses—

 President  (to  complete  the  sum  ee
 to  Depreciation  Re-

 necessary  to  defray  the  charges
 serve  Fund

 which  will  come  in  course  of
 payment  during  the  year  ending  DrasAnp  No.  i—A  Workrvo  Ex-
 the  3ist  day  of  March,  1968,  in  PENSES--APPROPRIATION  TO  PENSION
 respect  of  “Working  Expenses—  Fuxp
 Operation  other  than  Staff  and
 Fue?”  Mr.  Depaty-Speaker:  Motion  mov-

 ed:
 Demann  No  9—W

 oma  EXPENSES
 “That  a  sum  not  exceeding

 MISCELLANEO  xPEN  Rs.  10,03,33,000  be  granted  to  the

 Mr,  Depaty-Speaker:  Motion  mov-  President  to  complete  the  sum

 aa  necessary  to  defray  the  charges
 which  will  come  in  course  of

 “That  a  eum  not  exceeding  payment  during  the  year’  ending
 Ra.  21,39,05,000,  be  granted  to  the  the  3ist  day  of  March,  1968,  in
 President  to  complete  the  sum  respect  of  ‘Working  Expenses—
 necessary  to  defray  the  charges  Appropriation  to  Pension  Fund’.”
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 Demanp  No.  2—Drvmenp  To  Genrrat  payment  during  the  year  ending
 Revenvura  the  3ist  day  of  March,  1968,  in

 Mr.  Deputy-Speaker:  Motion  mov-  al  teen  ह् ahi  ner
 ed  and  Development  Fund’.”

 “That  a  eum  not  exceeding
 Rs.  1,35,55,86,000  ह०  granted  to  the  Dgmanp  No.  6—-PznsionaRy  CHARGES
 President  to  complete  the  sum  —Prnsion  Funp
 necessary  to  defray  the  charges
 which  wili  come  in  course  of  Mr,  Depety-2peaker:,  Motion’  mov-

 payment  during  the  year  ending
 the  3151.  day  of  March,  ‘1968,  in  “That  8  sum  not  exceeding
 respect  of  ‘Dividend  to  General  Rs  2,73,38,000  be  granted  to  the
 Revenues’”  President  to  complete  the  sum

 necessary  to  defray  the  charges Demanp  No.  3—Orrn  Lang  Worxs  which  will  come  in  course  of

 (REVENUE)  payment  during  the  year  ending
 Mr.  Deputy-Speaker:  Motion  mov-  the  3ist  day  of  March,  1968,  in

 ed:  respect  of  ‘Pensionary  Chargee—
 Pension  Fund’.”

 “That  a  sum  “not  exceeding
 Rs  _  7,50,00,000  be  granted  to  the
 President  to  complete  the  sum  DemANnp  No.  7—Repayrment  or  Loans

 FRoM  GENERAL  Revenuts  Funp  AND
 necessary  to  defray  the  charges  TREREON—  DEVELOPMENT which  will  come  in  course  of  INTERESS  _—  =

 payment  dumng  the  year  ending  Funp
 the  3ist  day  of  March,  1968,  in

 Deputy  -Speaker:
 respect  of  ‘Open  Line  Works  =

 8  ;  Motion  mov

 (Revenue)'.”

 Dene
 ‘That  a  sum  not  exceeding

 AND
 NO

 7० eee  TRUCTION
 OF  Rs  41,15,000,  be  granted  to  the

 President  to  complete  the  sum
 Mr.  Deputy-Speaker:  Motion  mov-  necessary  to  defray  the  charges
 :  which  will  come  in  course  of

 payment  during  the  year  ending

 Rs,  25.34  8,000  be  granted  to  the  she  Sixt
 May

 Oe  Mate:
 ot

 ens

 President  to  complete  the  sum  respect  of  ‘Repayment  loans
 from  General  Revenues  and  inter-

 necessary  iv  defray  the  charges  am
 which  will  come  in  course  of  est  thereon—Development  Fund

 payment  during  the  year  ending
 the  S3lst  day  of  March,  ‘1968,  in  Demanp  No.  |  २  ०३  ५  Tro  TO
 respect  of  ‘Construction  of  New  Devsvorpment  Fowp
 Lines’.”

 Mr,  Depauty-Speaker:  Motion  mov-
 Demanp  No.  5—Open  Ling  Worxs—  ed.

 Carrrar,  Deprectation  Resenve  Funp

 ed
 “That  2  eum  not  exceeding

 AND  DeveLopmMent  Fonp  “That  a  eum  not
 ior Re.  1,27,75,000  be  gran  to  the

 Mr.  Deputy-Speaker:  Motion  mov-  Preadent  to  complete  the  sum
 =  necessary  to  defray  the  charges

 “Thet  a  sum  not  exceeding  which  will  come  in  course  of
 Rs.  3,57,79,39,000  be  granted  to  the  payment  during  the  year  ending
 President  to  complete  the  sum  the  Sist  day  of  March,  ‘1968,  in

 necessary  to  defray  the  charges  respect  of  ‘Appropriation  to  Deve-
 which  will  came  in  course  of  lopment  Fund’.”
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 Demanp  No.  20—WrrHpRAWAL  FYROM
 Revenve  Reseave  Funp

 Mr.  Deputy-Speaker:  Motion  mov-
 ed:

 ‘That  a  sum  not  exceeding
 Rs.  2,05,49,000  be  granted  to  the
 Presitent  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Withdrawal  from  Reve-
 nue  Reserve  Fund’.”

 The  Demands  are  now  before  the
 House

 Dr.  Ranen  Sen  (Barasut):  Before
 speeches  are  made,  it  is  the  custom
 here  that  people  who  had  tabled  cut
 motions  should  be  allowed  to  move
 them.

 Mr.  Deputy-Speaker:  You  can  send
 slips  ind.cating  the  number  of  the  cut
 motions  which  you  want  to  move  and
 they  will  be  treated  as  moved.  IT
 made  that  announcement  just  now.

 Shri  Chittybabe:  Ha.
 leave  today.

 waned  to

 Shri  Range  (Snkakulam).
 us  plenty  of  time,  Sir

 Mr.  Deputy-Spexker:  He  wants  to
 leave  today.

 There

 Shri  Ranga:  This  should  not  be  the
 rule  but  an  exception.

 Mr.  Depaty-Speaker:  There  is  no
 Question  of  rules;  it  is  recognised  This
 is  an  exception.  Let  us  look  to  the
 convenience  of  the  Member.

 The  Minister  of  Railways  (Shri
 ९,  M.  Peonacha):  We  hae  also  the  Ex-
 vem:  Demands  for  Grants  Can  we  not
 discuss  them  together  to  save  time’
 lf  the  House  agrees.  we  can  take
 them  up  together.

 Mr,  Deputy-Speaker:  Fight  hours
 are  allotted.  They  are  put  down  se-
 parately;  let  them  be  taken  up  sepa-
 rately,  Mr.  Chittyhabu.

 1967-68  6292

 Shri  C.  Chittybabu  (Chingleput):
 Sir,  one  of  the  reasons  advanced  by
 the  Hon’ble  Minister  for  the  increase
 in  the  passenger  fares  and  freight
 rates  38  the  increasing  cost  of  steel.
 Let  us  understand  why  the  steel
 prices  are  going  up.  This,  in  my  view,
 is  due  to  the  fact  that  the  present
 stee!  plants  are  not  producing  enough
 so  as  to  meet  the  necds  of  our  coun-
 try.  If  that  is  the  position,  I  would
 again  appeal  to  the  Hon’bie  Minister
 ang  through  him  to  the  Central  Cabi-
 net  that  it  should  immediately  go
 ahead  with  starting  the  steel  plart  in
 Salem  in  our  State  of  Madras.  So
 many  promises  were  made  by  the  ex-
 Ministers  from  my  State  that  the
 Salem  Steel  Plant  would  be  started  in
 the  near  future.  But  nothing  has
 been  done,  and  nobody  seems  to  take
 any  interest  in  this  regard.  Our  lea-
 der  Shri  C.  N.  Annadura:  the  Chief
 Minister  of  Madras.  in  hus  first
 Budget,  which  is  a  novel  budget  to
 adopt  by  other  States,  has  emphasised
 the  necessity  of  having  the  Steel
 Piant  at  Salem.  With  vast  natural
 resources  round  about,  I  can  assure
 the  Government  that  if  they  start  a
 Steel  Plant  m  Salem,  it  will  be  the
 most  economical  units  in  the  public
 sector.  There  should  be  no  delay  in
 implementing  the  past  promises.

 Another  jmportant  aspect  I  wish  to
 mention  is  the  necessity  of  taking  im-
 mediate  measures  to  expand  the  Tuti-
 cotin  Harbour.  If  this  Harbour  is
 sufficiently  expanded,  I  might  tell  the
 House  that  it  will  reduce  the  load  on
 the  Railways  in  the  matter  of  Goods
 Transport.  This  issue  is  also  hang-
 ing  fire  for  a  long  time  and  steps
 should  te  taken  immediately.  The
 expansion  of  the  Tuticorin  harbour
 has  a  direct  bearing  on  the  economy
 of  the  Railways.

 It  is  a  well  known  fact  that  the  peo-
 ple  of  Madras  State  are  neglected  in
 every  walk  of  life.  My  peopie  feel
 that  there  is  no  effective  represente-
 tion  in  the  Central  Cabinet  from  my
 State  in  the  past  and  present  also.  In
 the  past  the  Ministers  from  the  State
 did  not  take  interest  in  loaking  into
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 the  grievances  of  the  peopie.  This
 neglect  is  on  the  increase  since  my
 party  the  Dravida  Munnetra  Kazagam
 has  taken  over  the  rule  of  the  Madras
 State.

 I  propose  to  bring  it,  to  the  kind
 attention  of  the  Hon’ble  Speaker  the
 Ministers  and  the  Members  of  Parlia~
 ment  about  the  ineffectiveness  of  the
 Southern  Railway  in  Madras  State.

 46.49  hrs.

 [Spurr  C.  K.  BHATTACHARYYA  in  the
 Chair]

 There  are  over  crowding  in  the
 trains.  There  are  no  seats  in  the  car-
 riages,  no  lights  and  the  doors  are  not
 in  good  condition.  The  trains  are  al-
 ways  not  running  in  time.

 Sir,  you  know  I  am  elected  to  this
 House  from  Chingleput  Constituency
 of  Madras  State,  which  was  for  a  long
 time  one  of  the  backward  areas,  Now
 this  area  is  trying  to  assume  import-
 ance  as  a  business  as  well  as  an  In-
 dustrial  Centre  because  of  its  proxi-
 mity  to  Madras  City.

 It  is  the  Chingleput  district  which
 meets  the  important  requirements  of
 Madras  City  and  other  places  by  pro-
 viding  milk,  vegetables  Rice,  cloth
 etc.  But  the  pity  is  that  there  is  no
 adequate  trains  from  various  import-
 ant  centres  of  this  district  to  Madras
 City  and  other  places.  This  district
 has  only  metre  Gauge  single  line
 track.  The  members.  of  Parlia-
 ment  will  be  surprised  to  know  that
 a  passenger  train  from  Arakonam  to
 Chingleput  via  Kancheepuram  takes

 5  hours  to  cover  35  miles.  This  is  the
 efficiency  of  the  Southern’  Railway.
 The  business  people  of  this  area  are
 put  to  a  lot  of  difficulty  because  of
 the  inefficiency  and  the  non-availabi-
 lity  of  quick  railway  transport.  The
 Railway  authorities  are  also  fully
 aware  that  the  private  lorry  and  bus
 transport  owners  make  a  huge  profit
 from  this  district.

 The  Government  of  India  is  setting
 up  an  Atomic  Energy  Plant  at  Kal-

 ¥ .
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 pakkam  which  is  also  situated  in
 Chingleput  District.  There  is  ne
 Train  Line  facility  to  this  place  from
 various  centres  of  this  district.

 For  the  development  of  railway
 transport  in  Chingleput  district,  vari-
 ous  surveys  have  been  conducted  dur-
 ing  the  Congress  regime  and  after  the
 recent  general  election  it  appears.
 most  of  them  have  been  given  up  by
 the  Railway  authorities  because  my
 party  tke  Dravida  Munnetra  Kazagam
 has  taken  ever  the  administration  of
 Madras  State.

 l  quote  certain  examples  for  the
 kind  attention  of  the  House: —

 A  survey  was  conducted  about  the
 laying  of  railway  line  between  Kan-
 cheepuram  and  Vellore  before  1957.
 I  also  came  to  know  that  all  the
 materials  for  laying  railway  track  was
 brought  to  the  site  at  certain  places
 before  the  general  election  of  1962.
 But  to  my  surprise  after  the  election
 that  work  had  not  been  undertaken.
 May  I  ask  the  Hon’ble  Railway  Minis-
 ter  about  the  position  of  this  survey
 ang  I  want  to  know  whether  _  this
 work  will  be  carried  out  or  stands
 cancelled.  If  it  stands  cancelled,  may
 I  know  the  reason?

 There  was  a  proposal  about  the  lay-
 ing  of  railway  track  connecting  Chin-
 gleput-Uttramerur-Chinna  Salem.  A
 survey  was  conducted  by  establishing
 a  big  office  at  Uttramerur  by  the
 Railway  authorities.  Now  this  also
 appears  to  have  been  given  up  by  the
 Railway  authorities.  4  request  the
 Hon’ble  Railway  Minister  to  furnish
 the  details  of  this  survey  and  _  the
 necessary  steps  taken  by  the  Railway
 authorities  for  the  implementation  of
 this  scheme.

 There  was  another  survey  conduct-
 ed  by  the  Railway  authorities  for
 laying  Broad  Gauge  track  between
 Arakonam  and  _  Tiruchirapalli  via
 Kancheepuram.  I  request  the  Hon’ble
 Railway  Minister  for  the  details  of
 this  survey  and  the  progress  of  its



 implementation.  I  want  to  know  whe-
 ther  this  work  will  be  carried  out  or
 stands  cance!led  and  if  stands  cancel-
 led,  may  I  know  the  reason.

 I  give  below  certain  recommenda-
 tions  and  suggestions,  which  I  am
 sure,  the  Hon’ble  Railway  Minister
 will  give  due  consideration  and  _  try.
 to  implement  them  as  early  as  possi-
 ble.

 These  suggestions  and  recommen-
 dations  would  not  only  benefit  the

 people  of  Madras  State  but  also  it
 will  increase  the  revenue  of  the  rai!-

 way.

 The  Railway  authorities  recent
 scheme  of  changing  old  railway  gates

 into  up-lifting  railway  gates  appears
 to  be  fanciful,  costly  and  physically

 weak  as  compared  to  old  ones.  I  re-
 quest  the  Hon’ble  Railway  Minister

 to  keep  this  scheme  in  abeyance  and
 ‘use  these  resources  for  the  construc-
 tion  of  railway  tracks  in  Madras

 State.

 The  existing  Ching!eput  Railway
 Station  is  very  small  in  area  and  has
 ‘afew  platforms.  As  you  know  it  is

 a  district  headquarters  as  well  as  a
 usiness  centre.  It  is  also  a  junction.

 The  present  railway  station  is  unable
 to  meet  the  increased  passenger  and
 goods  traffic.  Tnis  station  is  all  the
 ime  crowded  with  people  and  goods.

 I  request  the  Hon’ble  Railway  Min-
 ster  for  re-modelling  and  expansion
 this  railway  junction.

 Most  of  the  railway  platforms  in
 tas  State  are  small  as  compared

 the  length  of  the  trains.  The  plat-
 are  also  not  having  -  sufficient

 Many  railway  stations  are
 out  shelter  and  I  request  the

 ay  Minister  to  have  a  trip  to
 as  Egmore  then  to  Chingleput  I

 sure,  he  will  come  to  know  how
 southern  people  are  deprived  of

 all  the  facilities  which  are  offered  in
 North  India.

 During  the  last  5  years  the  area
 between  Chingleput  and  Tambaram
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 has  been  occupied  by  various  jndus-
 tries.  There  is  a  great  pressure  in
 passenger  and  goods  traffic.  As  stated
 by  me  earlier,  these  places  were  hav-
 ing  only  metre  gauge  single  line
 track.  I  request  the  Hon'ble  Railway
 Minister  to  put  doubic-line  track  bet-
 ween  Tambaram  and  Chingleput.

 As  you  know  that  Madras  City  and
 Tambaram  were  having  more  popula-
 tion  and  are  struggling  to  meet  the
 requirements  of  the  people.  There  is
 also  a  proposal  to  make  Madras  City
 as  a  Metropolitan  City.  In  these  cir-
 cumstances  it  is  infair  to  ‘maintain  the
 Electric  Railway  Shed  at  Tambaram.
 I  request  the  Hon’ble  Railway  Minis-
 ter  to  shift  the  Electric  Trains  shed
 from  Tambaram  to  Chingleput  to
 avoid  conjustion.

 As  you  know  the  famous  tourist
 centres  such  as  Mahabalipuram,  Tiru-
 khazukundram,  Tiruporur,  Kanchee-
 puram  are  in  Chingleput  District.
 These  places  are  situated  with  a  gap
 of  5  to  20  miles.  It  will  be  a  great
 help  to  the  tourist  as  well  as  the  peo-
 ple  of  these  places,  if  these  places  are
 connected  by  means  of  a  circular  rail-
 way.  I  am  confident  this  scheme  will
 greatly  increase  the  revenue  of  the
 railway.

 I  hope  the  Hon’ble  Railway  Minis-
 ter  will  make  a  careful  study  of  this
 proposal  and  try  to  implement  this
 scheme  at  an  early  date.

 While  I  was  in  Chingleput  District
 I  personally  saw  how  the  railway  em-
 ployees  are  faced  with  various  prob-
 lems.  I  quote  certain  instances  which
 requires  the  immediate  attention  of
 the  Hon’ble  Railway  Minister.

 At  Tambaram  there  are  more  than
 509  -ailway  quarters  for  their  em-
 ployees.  These  employees  are  not
 having  adequate  medical  facilities
 near  their  quarters.  It  is  a'l  the  time
 impossible  to  expect  the  employees  to
 go  to  the  railway  hospital!  which  is
 far  off  from  their  quarters.  Moreover,
 it  is  all  the  time  crowded.  I  request
 the  hon.  Railway  Minister  to  provide
 medica]  facilities  to  them  ,near  their
 houses.

 E  |
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 For  marketing,  shopping  and  going

 to  school.  the  railway  employees,  their
 wives  aud  coi.dren  every  day  have  to
 cross  eight  to  twelve  railway  lines.
 There  is  no  over-bridge  near  to  their
 quarters.  Because  of  the  non-avail-
 ability  of  the  over-bridge  they  have  to
 walk  about  three  miles  from  their
 quarters  without  crossing  the  Railway
 lines.  Due  to  frequent  plying  of  elec-
 tric  and  other  trains  in  these  areas
 several  accidents  are  happening  every
 year.  It  appears  the  employees  liv-
 ing  in  these  quarters  had  made  seve-
 ral  representations  to  the  Southern
 Railway  authorities  ang  they  have
 yet  to  decide  about  the  over-bridge.  I
 request  the  hon.  Railway  Minister  at
 least  to  arrange  for  immediate  cons-
 truction  of  wooden  over-bridge  for
 these  railway  employees.

 A  large  number  of  khalasis  in
 Southern  Railway  who  have  put  in  ten
 to  twelve  years  of  service  are  not
 made  permanent  ag  yet.  It  ts  the
 practice  of  the  railway  authorities  to
 make  them  permanent  after  the  com-
 pletion  of  five  years’  service.  They
 also  made  several  representations  to
 the  railway  authorities  and  no  steps
 have  been  taken  by  them  to  make
 these  khalasis  permanent.  May  I  ask
 the  hon.  Railway  Minister  whether  he
 has  any  knowledge  about  their  griev-
 ances?  If  not,  I  request  him  to  pass
 immediate  orders  to  make  them  per-
 manent.

 कत,  Semavame  (Pandharpur):  Sir,
 the  hon.  Member  is  reading  his  speech.

 @  ard  sche  (दक्षिण  बम्बई)  :

 प्रधान  मंत्री  जैसे  बह  भी  पढ़  रहे  है

 ली  मधु  लिगये  (मुंगेर)  :  प्राप  तामिल

 में  दोलने  नहीं  देते  हैँ  इनको  7  इस  बस्ते

 इनको  अंग्रेजी  में  बोलना  पढ़  रहा  हैं।

 तामिल  में  यहू  जरूर  बोलते  भर  श्राप

 इजाजत  दे  देते,  गौर  प्रॉप  लोगों  से  बढ़िया  ।

 Mr.  Chairman:  Order,  order.  Let
 the  hon.  Member  continue.
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 Shri  C.  Chittybabu:  For  the  typists
 in  the  Southern  Railway  and  Grade
 II  clerks  in  the  Accounts  Department,
 the  Railway  authorities  have  not  done
 anything.  Those  who  have  put  in
 more  than  49  to  25  years  of  loyal  ser~
 vice  to  the  railway  stil!  remain  in
 that  cadre  and  they  do  not  get  their
 increments  in  their  salary  because
 they  have  completeg  their  grades  or
 reached  the  maximum  in  their  grades.
 It  is  a  pity  that  the  railway  authori-
 ties  who  recruit  thousands  of  persons
 for  supervisory  posts  could  not  ab-
 sorb  some  of  these  typists  and  grade
 Il  clerks  in  the  Accounts  Department.
 If  that  is  not  possible,  cannot  the  rail-
 way  authonties  give  them  special  in-
 crements,

 Senjormost  departmental  promotees
 having  long  years  of  satisfactory  ser-
 vice  are  being  reverted  to  lower
 grades  just  to  protect  the  j)uniormost
 directly  recruiteq  candidates  in  the
 Southern  Railway.  This  is  anomalous.
 I  request  the  hon.  Railway  Minister
 to  look  into  this  matter  and  do  justice
 to  the  seniormost  departmental  pro-
 motees.

 i,  therefore,  request  the  hon.  Rail-
 way  Minister  to  go  through  the  griev-
 ances  of  the  railway  typists  and  grade
 II  clerks  in  the  Accounts  Department
 and  do  the  needful  immediately.

 In  the  end,  I  would  like  to  bring
 to  the  kind  attention  of  the  House  as
 well  as  the  hon.  Railway  Minister  the
 difficulties  met  by  me  in  trying  to
 contact  the  senior  railway  officials  of
 the  Southern  Railway.  I  wrote  seve-
 ral  letters  on  several  subjects  to  the
 General  Manager  and  the  Chief  Ope-
 rating  Superintendent.  I  frankly  ad-
 mit  in  this  House  that  it  is  easy  to
 meet  a  Minister  and  to  get  a  quick
 reply  from  him  but  it  is  really  diffi-
 cult  to  meet  the  high-ranking  officials
 of  the  railways.  My  letters  were  fol-
 lowed  by  reminders  but  I  regret  to
 mention  that  none  of  these  letters  has
 been  acknowledged.  Finding  no  rep-
 ly,  दु  tried  several  times  to  meet  the
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 General  Manager  as  well  as  the  Chief
 Operating  Superintendent  of  the
 Southern  Railway.  All  the  time  I  was
 informed  that  either  they  were  out
 of  station  or  they  were  busy.  Sir,  it
 ip  my  earnest  belief  that  an  official
 who  refuses  to  give  interview  to  the
 representatives  of  the  public—Mem-
 bers  of  Parliament  or  Members  of
 Legislative  Assemblies—cannot  serve
 the  common  man  effectively  in  that
 area.  I  request  the  hon.  Minister  to
 make  a  note  of  my  charges  and  punish
 those  concerned  after  due  inquiry.

 ॥7  brs,

 The  General  Manager,  Southern
 Railway  has  m  an  article  “Southern
 Railways  Decade  of  Progress”  pub-
 lished  On  the  eve  of  Railway  Week
 celebrations  has,  inter  alsa,  the  fol-
 lowing  to  say:

 “The  Southern  Railway  has
 been  handling  an  ever-growing
 volume  of  traffic  on  the  electrified
 suburban  section  from  Madras
 Beach  to  Tambaram.  Sixty  three
 milhon  passengers  were  carned
 in  1965-66  compared  to  only  33
 milhons  in  1956-57,  The  AC
 EMU  service  has  commenced  from
 January  i5,  967  with  22  four-
 coach  units  manufactured  by  the
 Integral  Coach  Factory  with  300
 seats  in  each  unit  against  398  in
 the  old  unit.  When  the  full  fleet
 of  49  units  begins  to  run,  subs-
 tantial  relief  will  be  availble,  as
 not  only  frequency  can  be  in-
 ¢@geased  but  trhins  with  three
 units  can  also  be  run.  The  work
 of  extending  the  platforms  to
 hold  three  unit  trains  at  the
 suburban  station  has  been  app-
 roved  and  will  be  taken  up
 shortly.’

 In  keeping  with  our  present  Gov-
 ernment's  policy  of  promising  heaven
 in  the  future  and  ensuring  hell  in  the
 meanwhile,  he  assures  us  of  three-
 unit  Jong  trains  and  that  too,  at  shor-
 ter  intervals  than  now-ali  in  the
 grand  distant  future.

 Mr.  Chairman:  He  should  conclude
 mow.  His  time  ie  up.
 $3  (Ai)  0-8.
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 Shri  C.  Chittybabu:  {  will  conclude
 by  saying  that  the  people  of  my  area
 feel  that  they  have  been  neglected
 all  the  time.  My  people  want  that
 they  should  have  double  line  track
 between  Tambaram  and  Chingleput,
 which  is  about  6  kilometres  in  dis-
 tance.  They  are  greatly  agitated  and
 threaten  to  resort  to  agitation.  They
 tell  me  that  they  will  have  8  big
 demonstration  to  show  their  agitation
 towards  railways  by  pulling  alarm
 chains.  I  have  asked  them  to  remain
 quiet  till  I  voice  their  genuine  griev-
 ances  before  the  House.  For  the  last
 twenty  years  have  they  provided  a
 mile  length  to  make  double  track?
 No.  Why?  This  is  the  question  of  our
 people.  After  the  British  regime,
 there  is  no  such  idea  by  our  beloved
 rulers  to  improve  the  Egmore  line
 towards  the  South.

 I,  therefore,  request  the  hon.  Rail-
 way  Minister  to  take  necessary  steps
 to  provide  double  line  track  between
 Tambaram  and  Chingleput  to  satisfy
 the  real  demand  of  the  people.  If
 this  is  not  done,  I  will  be  left  with  no
 other  alternative  except  to  join  in
 their  agitation.

 37.03  hrs.

 REPORTED  CHINESE  PROPOSAL
 TO  SEND  AN  AIRCRAFT  TO  EVA-
 CUATE  THEIR  DIPLOMATIC  PER-

 SONNEL

 stag  लिमये :  (मुंगेर) :  सभापति

 महोदय,  मैं  झाप  से  एक  जानकारी  चाहता

 हूं  -  बताया  जाता  है  कि  चीन  ने  भारत  को

 सूचित  किया  है  कि  वें  यह  “निर्णय”  ले  चुके
 हैंकि  वे  कल  यहां  पर  एक  हवाई  जहाज
 भेजेंगे--जैसे  यह  भूमि  उन  के  बाप  की  है

 '

 वे  निर्णय  लेने  बाले  कौन  है?  उन्होने  हवाई

 जहाज  के  भाने  ी  तारीख  शौर  समय  की

 केवल  सूचना  दी  है  भौर इस  के  लिये  इज्ञाजत

 सक  नहीं  मांगी  है  मुझें  झभी पता चला है पता  चला  है
 कि  भारत  के  हारा  इस  बारे  में  बीनियों

 को  एक  विरोध  पत्र  भेजा  गया  है।  मेरे  पास
 यह  नोट  है।  झापष  इस  को  पढ़  लीजिये
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 {att  मु  लिमये]

 महू  एक  बहुत  प्रावश्यक  शोर  राष्ट्रीय  प्रश्त

 है।  मैं  यह  जानना  चाहता  हू  कि  क्‍या  मंत्री

 महोदय  इस  बारे  में  कोई  बयान  देने  जा

 रहे  हैं।

 Mr.  Chairman:  This  will  be  commu-
 Nicated  to  the  Minister  concerned.

 106  hrs,

 DEMANDS  FOR  GRANTS—RAIL-
 WAYS,  967-68—Contd.

 Shri  P.  N.  Solanki  (Kaira):  Sir,  I
 rise  to  speak  on  the  Demands  for
 Grants  of  the  Railways.  In  the  begin-
 ning,  I  would  like  to  raise  my  voice
 of  protest  against  the  increase  in
 fares,  As  we  know,  the  prices  of
 every  conceivable  articles  of  common
 use  are  rising,  causing  hardships  to
 the  common  people.  The  rise  in  rail-
 wey  fares  has  affected  the  common
 man  the  most.  I  will  explain  why  I
 say  so.  In  my  own  State  the  road
 transport  has  increased  the  fares  and
 the  reason  why  they  have  done  it  is
 because  the  railways  have  increased
 the  fares.

 The  third  class  passengers  are  re-
 c#iving  no  facilities  at  all  from  the
 railways.  In  most  of  the  trains  they
 are  travelling  Hke  cattle.  Can  the
 Railway  Minster  give  an  assurance
 of  at  least  seating  arrangements  to
 the  thousands  and  thousands  of  peo-
 ple  who  are  travelling  by  third  clas3
 coaches?  Now  they  are  not  able  to
 get  even  a  seat.  Then,  facilities  of
 waiting  rooms  are  not  provided  in  the
 stations  and,  in  some  cases,  not  ever
 drinking  water.  The  Government
 talks  of  socialism  and  concern  for  the
 common  man.  Thig  is  a  glaring  exam-
 ple  of  their  taxing  the  common  man
 higher  ang  higher  without  giving  any
 facilities  whatsoever  to  the  poor  third
 class  .  |  would  not  have
 objected  to  it  if  the  Railway  Minister
 had  increased  the  fare  of  sir-condi-
 tioned  coaches  by  Rs,  00  or  even  the
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 fare  of  first  class  or  second  cless.  But
 the  common  man  is  not  able  to  pay
 from  his  pocket  further.
 Therefore,  I  raise  my  voice  of  protest
 against  this  increase  in  third  class
 fares.  x

 Then  I  come  to  the  other  demande.
 I  hope  the  Railway  Minister  will  bear
 with  me  when  I  say  that  some  deci-
 sion  was  taken  earlier  that  the  nar-
 rowgauge  lines  are  not  economic.
 Therefore  some  narrow  gauge  lines
 were  to  be  closed  down  I  would  re-
 quest  the  hon.  Minister  not  to  take
 such  a  step  in  any  area  unless  they
 are  ready  to  provide  those  areas  with
 either  metre  gauge  or  broad  gauge.

 Here  is  one  example  which  I  would
 like  to  give  because  there  was  a  big
 agitation  in  the  State  of  Gujaret.  In
 the  Broach  District  there  is  the  port
 of  Dahej.  It  is  a  sea  port  and  a  nar-
 row  gauge  line  is  linking  this  port
 with  the  hinterland.  They  are  trying
 to  close  this  narrow  gauge  line.  I  will
 request  the  Minister  not  to  do  this  un-
 less  some  other  means  of  transport  is
 provided  because  the  result  will  be  a
 disaster  for  this  sea  port.  It  is  a
 developing  area  and  there  is  no  other
 mode  of  transport.  Therefore,  before
 closing  down  the  narrow  gauge  line
 the  Railway  Minister  should  tax:  a
 decision  for  providing  e:ther  a  metre
 gauge  or  a  broad  gauge  line.

 Coming  to  a  few  demands  ehich  I
 have  made  in  the  form  of  cut  motions,
 I  would  like  to  remind  the  Railway
 Minister  that  there  is  already  a  broad

 gauge  line  is  there  from  Savaliya  to
 Batasinor  but  it  is  not  for  the  public
 use;  it  is  only  for  the  use  of  the  com-
 pany.  I  shell  give  the  details  later
 on  if  the  Minister  requires  but  I  would
 request  the  Minister  to  see  if  this  Hine
 from  Savaliya  to  Balasinor  could  he
 weed  by  the  general  public.
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 I  had  also  mentioned  in  my  last
 speech  on  the  interim  railway  bucget
 about  a  metre  gauge  line  from  Kapad-
 vanj  to  Modasa  and  I  was  given  the
 reply  that  the  Railway  Ministry  and
 the  Government  were  not  interested
 in  narrow  gauge  lines  any  more.  My
 suggestion  was  not  for  a  narrow  gaugs

 |  line;  it  was  for  a  metre  gauge  line.
 If  this  line  could  be  extended  only  a
 distance  of  ten  miles  it  can  be  linked
 with  Udaipur  and  other  places  which
 have  got  a  metre  gauge.  Therefore  I
 had  put  forward  the  proposal  for  a
 line  from  Kapadvanj  to  Modasa_  in
 the  metre  gauge  section.

 Then,  there  is  another  thing  which
 has  recently  appeared  in  all  the  news-
 papers.  As  you  know,  we  have  a  big
 electricity  project  of  Dhuvaran  in
 Gujarat  State.  Now  it  is  a  very  big
 eoncern.  Thousands  of  labourers  and
 workers  are  coming  and  going  daily

 #o  their  homes  from  this  station.  They
 ave  to  travel  quite  a  distance  to  get

 the  railway  facility.  If  |Dhuvaran
 Tailway  station  was  made  a  flag  sta-
 tion,  they  can  go  and  come  from  the
 same  place  instead  of  walking  to  a

 k
 learby  railway  station.  Therefore,

 request  is  that  the  Dhuvaran  elec-
 ty  project  must  be  provided  with

 ‘station.

 I  come  to  some  matters  con-

 ni  ‘tthe  railway  staff.  I  have  al-
 rs  said  that  the  railway  officers

 and  staff  should  have  better  coordina-
 tion;  otherwise,  there  will  be  gherzos

 this  department  too.  As  there  are
 eraos  in  other  departments.  and  in

 ry,  the  railways  will  also  face
 ame  problem.  At  present  an

 ing  dissatisfaction  among  the
 will  bring  upon  us  the  gherao

 anted  activities.  Therefore
 that  there  should  be  better

 d
 ing

 between  the  supericr
 lower  staff.

 ought  up  in  this  House
 s  the  question  of  the  com-

 s  Even  today  the  rail-

 q
 ४  nistration  is  not  prepared  to

 the  commercial  clerks  who
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 are  dealing  in  booking,  parcels  and
 goods,  as  essential  staff.  I  am  surpris-
 ed  to  know  this.  I  do  not  know  whe-
 ther.  a  guard  or  an  engine  driver  or
 somebody  else  is  going  to  deal  with
 tickets,  goods,  parcels  etc.  We  =  are
 thinking  that  we  can  do  without  the
 commercial  clerks.  The  railway  is  a
 commercial  concern  sand  we  cannot
 get  away  from  it  that  it  deals  with
 passengers  and  goods  and  these  ere
 the  people  who  have  to  do  _  that.
 Thousands  and  thousands  of  them  are
 working  in  this  department  and  fill
 today  they  are  not  regarded  as  essen-
 tial  staff.  They  are  regarded  as  non-
 essential  staff.  I  will  request  the
 Railway  Minister  to  have  a  look  into
 the  case  of  these  people  and  give  the
 right  place  that  they  deserve.  They
 are  also  working  under  those  rules
 and  regulations.  All  the  raitway  rules
 apply  to  them  as  they  apply  to  other
 workers.  Then,  why  should  they  not
 be  regarded  as  essential  staff?  The
 time  has  come  to  do  that  because  the
 railwayss  are  expanding.  There  is  a
 growth  of  economy  in  our  country.
 These  people  are  in  service  for  ll  or
 i2  years  and  still  they  are  not  recog-
 nised;  I  am  surprised  when  the  day
 will  come  when  they  will  take  their
 due  place.  The  commercial  clerks
 should  get  that  place  and  should  be
 recognised  as  essential  staff.

 though  they  are  working  on
 the  railways,  they  are  not  provided
 with  uniforms.  In  some  zones  they
 are  provided  with  uniforms  but  in
 the  Western  Zone  they  are  not  pro-
 wided  with  ‘uniforms.  The  senior
 officers  demand  that  they  should  ap-
 pear  in  good  clothes,  that  they  should
 look  smart  and  that  they  should
 not  look  shabby.  But  if  the  Railways
 do  not  provide  the  uniforms,  they
 will  look  shabby.  Therefore,  the  uni-
 forms  should  be  provided  to  them.

 Then,

 There  are  pay-scales  fixed  by  the
 Railways  for  commercial  staff;  there
 are  higher  grades  for  the  commercial
 staff.  But  upto  date,  not  8  single
 member  of  the  commercial  staff  has
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 [Shri.  २,  N.  Salanxi)
 reached  that  grade.  What  is  the  use
 ef  having  a  grade  of  Rs.  500  or  Ra,  600
 when  no  member  of  the  commercial
 staff  reaches  that  grade?  There
 should  be  promotions  for  these  peo-
 Ple;  they  should  be  given  incentives,

 Then,  there  are  sometimes  irregu-
 lay  transfers  and  whenever  transfers
 take  place,  the  whole  family  life,
 domestic  life,  of  the  workers  is  upsct,
 They  do  not  get  admissions  for  their
 children;  they  do  not  get  accommo-
 dation.  I  had  put  it  before  the  then
 Railway  Minister,  Mr.  Patil  and  I
 put  it  now  to  Mr.  Poonacha.  I
 woulg  gay  that  less  ang  less  trans-
 fers  should  take  place.  The
 Kripalani  Commission  has  suggested
 transfers  to  avoid  corruption,  But
 here,  in  the  form  of  transfers,  there
 ig  corruption.  For  not  being  tans-
 ferred,  the  members  of  the  staff  offer
 their  salaries  to  the  senior  officers,
 they  indulge  in  flattery  and  they  do
 the  donkey-work  in  private  capacity
 to  avoid  transfers.  Corruption  has
 taken  deeper  roots  here.  Therefore,
 I  say,  you  regard  the  honesty  of  she
 workers,  the  efficiency  of  the  workers,
 and  let  them  be  there  where  they  are
 and  have:  minimum  of  transfers.

 Another  thing  that  I  would  like  to
 point  out  is  that  when  the  time  comes
 for  these  clerks  to  be  promoted  to  a
 higher  grade,  it  is  the  outsiders  who
 get  the  promotions.  The  promotions
 which  the  commercia]  staff  deserve
 are  not  given  to  them.  It  is  the  out-
 siders  who  get  them.  There  are
 three  or  four  cases  before  me.  I  had
 written  to  the  General  Manager
 about  two  cases  and  there  is  the  third
 one  that  I  am  going  to  produce  soon
 before  the  Railway  Minister  for  his
 kind  consideration,  are  the
 people  who  deserve  promotions  and
 not  the  outsiders.

 Regarding  the  punctuality  of  ‘rains,
 the  Railway  Minister  has  given  us  a
 punctuality  ratio.  The  ratio  fg  high,
 Gs  it  so  in  the  /case  of  fast  trains?  Ip
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 it  high  in  the  case  of  longer-route
 trains?  I  may  give  you  the  examples
 of  Southern  Express  and  Grand  Trunk
 Express.  Can  you  say  that  they  have
 ever  come  in  time.  The  punctuality
 ratio,  aS  a  whole,  gives  a  beautiful
 picture.  But  there  are  a  few  trains
 which  are  not  at  all  punctual.  I
 want  to  know  from  the  hon.  Minister
 whether  he  has  ever  appointed  an
 inquiry  committee  to  find  out  the
 reasons  why  trains  do  not  go  on  time,
 why  they  do  not  reach  on  time  and
 what  are  the  faults.  Are  they  the
 faults  of  the  persons  who  are  rune-
 ning  trains  or  are  they  the  technical
 faults?  There  should  be  an  inquiry
 made  into  the  late  running  of  trains
 at  least  to  fing  out  whether  trains  ure
 running  late  on  natural  grounds  or
 on  other  grounds.  Only  then  you
 can  improve  the  efficiency  and  the
 punctuality  of  trains.  Whea  the
 trains  are  not  run  on  time,  not  only
 passengers  are  harassed  on  this  side
 but  also  the  other  passengers  who
 are  on  the  other  side—many  people
 go  back  and  many  people  miss  their
 connections,  There  are  a  lot  of
 hazards.  Therefore,  if  punctuality  is
 a  “must”  for  the  Railways,  and  the
 Railways  claim  that  they  are  improv-
 ing  upon  that,  they  should  look  to
 the  faster  trains,  Jong-distance  trains,
 and  do  away  with  these  small  hazards.

 Another  thing  that  I  want  to  bring
 to  your  notice  is  the  utilisation  of
 surplus  staff.  The  Railway  adminis-
 tration  says  they  have  got  surplus
 staff.  If  the  surplus  staff  is  there  and
 We  are  not  having  any  more  recruit-
 ment,  we  could  utilise  the  surplus
 staff  which  ॥, ठ  already  existing  in  the
 Railways  for  many  other  things.
 For  example,  there  is  the  problem  of
 ticketless  travel,  the  problem  of  sani-
 tation  at  the  railway  stations  and
 there  are  many  other  jobs  waiting
 for  the  surplus  staff  where  we  can
 employ  them,  take  the  maximum
 work  from  them  and  use  them  effi-
 ciently,  thereby  improving  the  ef
 clency  of  the  Railways.
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 Conting  to  other  matters  relating
 to  complaints  of  subordinate  officers,
 many  times,  as  the  hon.  Member
 who  spoke  before  me  pointe  out,  the
 senior  officers  do  not  listen  to  them.
 Do  the  senior  officers  look  into  these
 matters?  When  the  subordinate
 Officers  are  held  responsible  for  their
 faults,  the  senior  officers  should  also
 de  made  responsible  for  the  faults  of
 their  subordinates,  Only  then,  there
 will  be  more  vigilance  ang  improved
 efficiency.  Otherwise,  the  senior

 officers  will  always  think  that  the
 blame  is  not  going  to  be  put  on  their
 theads  and  let  the  subordinate  officers
 suffer.  There  should  be  machinery
 to  fing  out  the  fexact  faults  ang  the
 senior  officers  should  also  be  held  res-
 ponsible  for  the  mistakes  that  sub-
 ordinate  officers  commit.  Only  then
 there  will  be  proper  coordination.

 Another  thing  which  my  _  hon.
 friend,  Mr.  Georg:  Fernandes,  often
 voices,  ig  luxurious  travel  in  railways.
 Last  time  he  mentioned  the  figure  of
 900  coaches.  Later  on,  I  found  out
 that  there  were  more  than  900  saloons
 for  the  senior  railway  officers,  These
 coaches  are  used  for  the  luxurious
 travel  of  these  people:  I  do  not  think
 that  this  is  a  necessity.

 T  will  give  you  8  very  small
 example.  An  officer  came  to  a
 trouble-spot  in  my  area  which  has  8
 Narrow  gauge.  He  had  to  come  from
 a  distance  of  9  miles  and  he  hag  to
 oome  by  a  narrow  gauge.  He  did  not
 have  a  saloon  car  by  the  narrow
 @auge  track.  50,  he  came  upto  the
 brong  gauge  junction  and  then  travel-
 led  by  car.  He  took  the  whole  day.
 He  could  have  performed  that  journey
 of  covering  19  miles  within  one  hour,
 but  he  took  the  whole  day.  All  the
 paraphernalia  was  there.

 The  same  thing  happens  in  many
 cases.  For  small  ang  petty  matters,
 the  whole  family.  cooks,  chaorasis,
 butlers.  ete.  travel  in  the  saloon  and
 they  waste  thousands  and  thousands
 of  rupees  of  the  public  exchequer.
 If  you  want  to  give  them  privacy,  if
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 you  want  to  give  them  more  facilit-
 ies,  give  them  a  compartment,  but
 do  away  with  saloons.  We  do  not
 want  to  have  these  saloons.  We  have
 done  away  with  600  Rajas  and  Maha-
 rajas.  Why  are  you  still  carrying  on
 with  these  new  Rajas  and  Maharajas?
 (Interruptions).  I  will  give  an
 example  for  the  information  of  the
 House.  The  Chairman  of  the  Rail-
 way  Board,  for  his  personal  facility,
 got  a  bath-room  constructed  in  the
 saloon,  costing  Rs,  7,000.  A  bath-
 room  wag  constructed  in  the  saloon,
 costing  Rs.  7,000!  An  _inter-com.
 telephone  was  established  at  cost  of
 Re.  3)  ‘lakhs!  Is  this  the  way
 socialism  is  going  to  come  in  this
 country,  the  democratic  socialism
 which  the  Congressmen  preach?  Is
 this  the  way  in  which  you  are  going
 to  care  for  the  common  man?  Is  this
 the  way  you  are  going  to  lift  up  the
 masses?  Unless  you  set  an  example
 of  simplicity  and  economy,  now  are
 you  go’  -g  to  tell  the  comman  man  of
 economy  and  simplicity?  A  common
 man  or  woman  or  child  cannot  find
 a  seat  in  the  railway  compartment,
 but  a  bath  room  costing  Rs  7000  is
 being  constructed  in  the  saloon!
 Refrigerator  is  put  into  the  saloon,
 they  smoke  cigars  ang  all  that.  We
 talk  of  simplicity  ang  economy.  I
 am  sorry  to  say  that  this  is  not  ¢he
 way  mn  which  we  can  satisfy  the
 common  people.  In  Railways  there
 is  room  for  economy.  We  should  do
 away  with  all  these  luxuries,  all  these
 paraphernalia,  ang  try  to  be  simple
 and  travel  as  thousands  ang  thou-
 sands  of  our  brothers  and  sisters  are
 travelling.

 This  ic  all  I  have  to  say.

 aft  rte  नात  तिवारी  (गोपालगंज):
 सभापति  जी,  रेलवे  बोई  रेलवे  एडमिनिस्ट्रेशन
 का  सब  से  उच्च  प्रधिकारी  3  पौर  वह  पालिसी

 मेकिंग  वाडी  भी  है  शौर  हाईयेस्ट  एग्जीवरेयूटि
 भी  है  |  कभी  बनी  मैं  सोचता  हूं  कि  देलत

 बोड़  के  रहते  हुए  रेलवे  मिनिस्टर  की  जरूरव

 है  या  नहीं  ?  भौर  प्रभी  मैं  ते  सुना  कि  रेलवे
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 ी  ato  लाज  तिबारी]
 बोड़  में  भी  यह  बातें  चल  रही  हैं  कि  रेलवे
 मिनिस्टर  की  तो  कोई  जरूरत  है  नहीं  ।

 कुछ  वहां  के  ऐसे  रेलवे  बोर्ड  के  सदस्य  हैं  जो
 झापस  में  बातें  करते  हैं  कि पालिसी  वहू  बनाते

 हैं  हाइंपेस्ट  ए*्जोक्यूटिव  वह॒हैं,  सारी  जवाब-

 देही  उन  पर  है।  रेलवे  मिनिस्टर  क्या  करते  हैं  ?

 रेलवे  में  तो  कोई  एसी  पालिसी  नही  बनानी  है
 कि  कही  विदेश  नीति  हो  या  और  कोई  चीज  हो,
 इतना  बड़ा  रेलवें  है,  उस  को  चलाता  है,

 कही  लोक  बना  देनी  हूँ  |  तो  वह  लोग  सोच  रहे
 हैं  कि  रेलवे  मिनिस्टर  की  क्‍या  जरूरत  है  ?

 मैं  भी  सोचता  हूं  कि  झ्ाज  i9s2  से  लेकर

 i967  तक  मैं  इस  पालियामेंट  में  हूं,  भौर
 देख  रहा  हूं  कि  रेलवे  बोई  के  सामने  रेलवे

 मिनिस्टर  की  चलते  नहीं  !  माफ  करेंगे  पुनाचा
 साहब  या  घोष  साहव  उन  के  पीछे  एक्सपीरियेस

 होगा,  भाप  कोई  सजेशन  भी  दोजिए  जो

 मेम्वरों  के  माफंत  जाय  तो  इतना  रेजिस्टेंस

 उस  का  होगा,  जायज  बात  भी  हो  तो  बह
 करने  को  तैयार  नहीं  होगे  ।  वह  अपने  मन  से

 चाहे  50  काम  ऐसे  कर  दे  जिसको  जस्टिकाई

 नहीं  किया  जा  सकता  लेकिन  हम  लोगों  ने

 कोई  सजेशन  दिया  तो  उस  को  करने  के  लिए

 वह  तैयार  नहीं  होते  q  मैं  समझता  हु  कि

 बावजूद  इस  के  कि  मिनिस्टर  हैं-सहा  मिनिस्टर

 की  जरूरत  है  या  नहों,  यही  सोचना  है  और

 उन  लोगो  को  समूचो  पावर  दे  दी  जाय  या  नहीं
 eI  am  the  monarch  of  of!  I  survey.-

 यह  भी  इस  सदन  को  सोचता  होगा  ।

 झाग  सभापति  जी,  मैं  कुछ  अन्य  बातों  की
 ओझोर  प्राता  हूं  ।  चूकि  मितिस्टर  साहब  से

 कहना  तो  फजूल  है,  अगर  मुझे  कोई  काम  कराता

 है  तो  रेलवे  बोर्ड  के  किसी  मेम्बर  साहब  से

 दोस्ती  करलू  तो  जल्दी  हो  जाता  है।  वनिस्वत
 मिनिस्टर  साहब  से  कहूं।

 थी  रणबीर सिह  (रोहपक)  :  हमारी
 जी  दोस्ती  किसी  मेम्बर  साहब  कबरा

 दीजिए  |
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 श्  Sto  ato  तिवारी  :  रेसबे  बोर्ड

 रेलवे-एडमिमिस्ट्रेश  को  चलाने  के  लिये

 सर्कुलर  ईशू  करता  है।  उन  सकुलरज  का  पालन
 कैसे  होता  है-रेलव  के  जैनरल  मैंनेजसं  भौर
 अधिकारी  लोग  झपने  मन  के  मुताबिक
 उस  का  प्र  लगा  लेते  है।  यदि  कोई  छोटा
 ग्रादमी  या  एम्पलाई  उन  के  सन  के  मुताबिक
 मिल  जाता  है,  तब  इस  सर्कुलर  को  लागू
 करते  है,  यदि  बहू  उन  के  मन  का  नहीं  होता
 है  तो  बहू  सकुंलर  लागू  नही  होता  ।  पष्ार्सो,

 ऐसे  सकुंलर  हैं  जो  शू  किये  गये  हैं,  कुछ
 लागू  होते  है  भौर  कुछ  लागू  नहीं  होते  हैं  t
 मेरे  हाथ  में  एक  सर्कुलर  है-सकुंलर  न  ०  FTX
 265-15  ता०  I5~4-967  इस  में

 कहा  गया  है  कि  क्सी  भी  एम्पलाई  का
 सस्पेन्‍्शन  चार  महीने  से  झधिक  नहीं  चलना

 चाहिये,  यदि  चार  महीने  मे  ग्रधिक  हो  तो

 वहा  का  जो  हैड  भफसर  है,  वह  उस  को  लुरन्त
 सस्पेन्शन  से  हटा  ले,  हां  यदि  यह  हक  हो  कि

 वहू  रिका  में  कोई  गोलमाल  कर  देगा,  उसी

 हालत  में  एक्सेप्शन  की  जा  सबतो  है।  मेरे  सामने
 ऐसे  फ्चासों  प्रामसे  हैं,  जिन  में  बरसों-अरस
 से  मस्पेन्शन  चल  रहा  है।  सहरमा  में  एक
 एक्सीडेस्ट  हुंभा  था,  जिस  में  फायरमेन  पौर

 ड्राइवर  दाना  इल्वाल्ब्ड  थे  दोनों  बसूरबार  थे,
 लेकिन  सस्पेन्शन  ह््भा  ड्राइवर  का,  फायरमेन
 का  नहीं  हुच्चा  -  इस  लिये  नहीं  हुआ  वि.  उस  का

 डिस्ट्रिक्ट  ट्रैफिक  सुपरिस्टेस्डेग्ट  ने  भ्राफिस  में
 कोई  दोस्त  है  n  लेकिन  उस  ड्राइवर  भ।  सस्पेसशन
 बरतों  से  चल  रहा  है,  इस  सकुंलर  के  बाद  भी
 चल  रहा  है  t  वह  रिप्रेजेस्टेशन  देता  है,
 जेकिन  कोई  सुनाई  नहीं  होती  ।  इस  सकुंखर
 का  ईशू  करना  और  फिर  उस  का  पालन  से

 करना---एक  अजीब  तमाशा  है  1

 मुझे  और  सर्कुलर्ज  देखते  का  भी  मौका
 मिला  था  |  पैसेम्बस  माइडस  के  सम्बध  में

 सरकुलर  देखा,  जिस  में  था  कि  किस  कटेगरी
 में  उन  को  रखना  भाहिये,  कुछ  को  रख  लिया,

 कुछ को  छोड़  दिया  ।  वे  देचारे  दौड़ते  फिरते
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 हैं.  प्रष-बण्ड  कुछ  भी  जवाब  दे  दिया  जाता

 है  ॥ झाप  श्याहते  हैं  ।क  ाप  का  स्टाफ  ठीक  से
 काम  करे,  लेविन  भाप  उस  के  साथ

 पाशियेलिटी  करें  झाप  का  व्यवहार  उन  के  साथ

 ऐसा  हो  कि  वे  यह  समझे  कि  उन  के  साथ

 बेईमानी  हू  रही  है,  तो  बया  भाप  समझते  है

 कि  श्राप  का  स्टाफ  ठीव  से  वास  दर  सकेगा  ?

 मैं झाप  को  यह  बतला  द-  *“र  श्राप  के

 स्टाफ  के  साथ  ह  का  व्यव्हार  दब  हुभा,
 यदि  पा  रूपया  ग्राप  उन  को  कम  पी  देंगे

 तो  भी  वे  मन  से  बाम  करेगे,  लेविन  20  Fo

 महीना  उन  को  अधिक  दजिये  और  भाप  वा

 व्यवहार  उन  बे  साथ  दीब  न  हुझा  उन  के

 दिल  को  ऐसा  महसूस  हुआ  ि  झाप  पार  या-

 टी बरते  है,  डिस्तिस्मिश्न  बनते  2,
 तो  वह  काम  5,क  से  नहीं  करेगे,  प्रम्बलिग

 रहेगी,  दिसवन्‍्टेन्टमेन्ट  रहगा भौर  इसी  से  वाम

 बिगड़ता  है  |  रेलवे  शौर  पुलिस  में  बहुत  में

 ऐसे  स्थान  है  जहां  महीने  की,  तनस्वाह  की

 कोई  परयाह  नही  करता  है  जैस  हमारे  वाजपेयी

 जी  स्टेशन  मास्टरों  के  प्रेजीडग्ट  है-वह  जरा

 देखेंगे  i  स्टेशन  मारटरों  की  बितनी  झामदनी

 होती  है-तो  उन  को  पाषल  झुपये  बढ़ाने  से

 कोई  झन्सर  नहीं  पडता  है.

 ची  झरल  बिहारी  बाजपेयी  (बलरामपुर  )  :

 हमारे  तो  छोटी  तनहबाह  वाले  है  शौर  बेचारे

 छोटे  छोटे  ही  मरते  हैं  t

 ही  gto  Mo  तिबारी  :  हमारे  एक  भाई
 में  कमशियल  बलक  की  बात  वही  कमशियल

 बलके  की  झामटनी  देखिये  वितनी  हो  जाती  है-
 Do  they  care  for  your  increments?
 But  they  care  too  much  for  your  be-

 haviour,  how  you  deal  with  them.

 era  का  विशेशियर  पोशियस  या  इंग्पाशियल

 होता  है,  वह  इस  को  देखते  हैं  ।  एम  रेलवे

 शोर  को  हाईऐस्ट  शजारिटी  मान  सेने  को  तैयार

 हैं,  हम  मिनिस्टर्स को  कहेंगे  कि  श्राप  रटेप-

 डासम  कर  जानें, लेकिन  थे  उस  लायक हूं

 थी  कि  अपने  सकुलज  का  ठोक  से  पालन

 करा  सकें,  उस  के  क्याम  को  ठौफ  देख  सके,
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 यदि  जैनरल  मैनेजर  के  खिलाफ  कोई  श्ाता  है
 तो  उस  के  साथ  इन्साफ  कर  सकें,  सेनिन  ऐसा

 नही  होता  |

 दूसरी  बात  मैं  इ्ापको  विज्लिस  डिपार्ट-
 भ्ेन्ट  के  सम्बन्ध  में  बहना  चाहता  हूं  ।  आप

 उनको  3-4  वर्ष  के  लिये  डेपुटेशन  पर  भेजते

 हैं,  वे  कौन  होने  है--तोन-चार  सो  रुपये
 पाने  वाले  लोग,  फिर  बाद  में  लौट
 कर  उनकों  ग्ही  अफसरों  के  अप्डर  में
 जाना  पहता  है  ज्नबि  खिलाफ  कि  उनको
 ग्पिंट  करना  हता ८  1  जया  शाप
 समझते  है  कि  उनके  खिलाफ  वें  लोग  “सपोर्ट
 कर  मक्‍्ते  pet  वें  मारे  कोई  रिपोर्ट
 खप  ही  नहीं  मबता  ।  बहुत  से  ऐसे  बसेज

 होते  है  जिनमें  ए  ०टी  णास७  या  एसिस्टेट  मकी-

 नीम  ल  इस्जी  नियस॑  दन्वालल्ह  होते  हैं  वारखानों

 में,  लेविन  उनके  खिलाफ़  ग्पोर्ट  नही  कर
 सबते  हैं  ।  अगर  किसी  ने  रिपोर्ट  कर  भी  दी,
 लो  उसको  इस  तरह  से  पेरा  जाता  हैं  कि

 धागे  के  लिये  उसकी  हिम्मत  टूट  जाती  है
 झौर  फिर  तीन  वर्ष  के  बाद  श्राप  उग्ही  लोगों
 के  अण्डर  में  रखने  के  लिये  उनको  बला  लेते

 है  y  गर  विजिलेंस  डिपार्टमेंट  आपको  रखना

 है  तो  उसको  इन्डीपेन्टेन्ट  रखिये,  झगर  विसी
 डिपार्टमेंट  से  झ्रादमियों  को  लेते  हैं  तो  फिर
 उनके  झक्हर  में  दोबारा  उनको  मत  जाने
 दीजिये  ।  यदि  फिर  से  बाघ  के  मुह  में  जाने

 दीजियेगा  शो  ये  कंसे  काम  कर  सकतगे  i

 कहा  जाता  है  कि  दूसरों  को  भी  चान्स  दिया
 जाता  है--अया  ष्नान्स  दिया  जाता  है,  जिस
 काम  के  लिए  ाप  भेजते  हैं,  वह  हो  नही  सकता
 झापका  गसत  विजिलेंस  होता  है,  डर  के  मारे

 कोई  रिपोर्ट  नहीं  करता  है--इस  तरह  के

 डिपार्टमेंट  से  क्‍या  फायदा  है  ?

 सैलून  झ्र  एयर-कन्डीशन्ड  गाड़ियों
 के  बारे  में  हमारे  बहुत  से  सदस्यो  ने  यहां  पर

 कहा  है  ह. ड  भो  चाहता  हूं  कि  सैलून  ौर,

 एयरफन्डीशन्ड  गाड़ियां  उठा  दी  जांय,  इनकी

 कोई  जरूरत  तहीं  है  |  गरीब  हिन्दुस्तान  देश

 में  एयपरकम्दीक्स्स  साड़ियों  की  क्या  जरुरत  है  1

 इस  दिल्ली  की  लू  में  हम  काम  कर  सकते  हैं,
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 घर  में  रह  सकते  हैं  तो  फिर  चन्द  घण्टो  के  लिये
 गाड़ी  में  बिना  एयरकन्डीशस्ड  गल  नहीं
 जायेंगे  ।  इनके  होने  से  पैसेन्जर  कोचेड  के

 लिये  बहुत  रुकावट  होती  है,  ज्यादा  कोचेज

 नही  लगाई  जा  सकती  हैं।  एक  सैलून  के  हटाने
 से  आप  दो  भौर  कोचेज  लगा  सकते  है
 इससिए  जिन  लोगों  ने  इनके  हटाने  का

 सजेशन  दिया  है,  वह  ठीक  है,  इन  दोनों  को

 हटा  दीजिये  ।  एयर  कन्डीशन  में

 कोई  सरकारी  अधिकारी  तो  पाच-दरा

 रुपया  देकर  चला  जाता  है,  लेकि

 हम  सदस्यो  को  पचासों  रुपया  देना  पड़ता  है,
 इसलिये  हम  सोच  भी  नहीं  सकते  है  जि  हम
 उसमें  सफर  बकरे  ।

 एक  दात  मे  जार  कहना  चाहता  हूं
 fa  आपके  सकुलर  4  ग्रनसार  हर  श्रादमी
 जो  55  वर्ष  पूरा  कर  सका  है,  उसका  प्राटा-

 मेटिकली  तीन  वर्ध  तक  श्राप  और  रखते  है---

 एक-एक  वर्ष  का  एक्सटेन्शन  देवर,  बशर्ते

 कि  उनका  झ्ाचरण  भ्रच्छा  हो  ।  लेकिन  यह
 सब  के  केसेज़  में  नहीं  है  ।  मेर  एक  मित्र  न

 मेरे  पास  एक  बस  रफर  क्या  था  जा  सहरसा
 क्षेत्र  के  एक  असिस्‍्टेन्ट  इल्जीनियर  वा  था  ।

 उसके  पचपन  वर्ष  पूरे  होन  के  वाद  वह  आर

 हीन  चार  महीने  तक  काम  करता  रहा  t

 उसको  काई  नारिस  नहा  मिली  ।  किसी

 बजट  से  उससे  लाग  नाखुण  हां  गये  ।

 उसको  केवल  छ  महीन  का  एक्टेशन  मिला

 जा  कि  बिल्कुल  ही  अनहर्ड  श्राफ  चीज  है  |

 एक्सटेशन  हमेशा  एक  वर्ष  का  दिया  जाता

 है,  उससे  कम  का  नहीं,  लेक्नि  उसको  छ&

 महोने  का  ही  दिया  गया  ।  छ  महीने  का

 एक्सटेंशन  देन  के  बाद  उसका  नोटिस  भी

 नहीं  दिया,  जो  प्रस्डलीव  प्रपरेटरी  टु  रिटायर-
 मेंट  थी,  उस  का  भी  अवेल  नहीं  करने  दिया,
 शौर  हटा  दिया  या  ।  इस  तरह  से  उस  के
 साथ  ज्यादती  हा  रहा  है  7  बह  पता  नहीं
 हाई  कोर्ट  या  कहा  कहां  दौड़  रहा  है।  शावक
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 यहां  उसने  रिप्रेजेस्टेशन  दिया  लेकिन  कोई
 उसको  सुनने  वाला,  नहीं  हैं

 Don’t  let  this  idea  grow  in  their
 minds  that  you  favour  somebody  and
 do  not  favour  somebody.

 मैं  यह  भी  कहना  चाहता  हूं  कि  रेलवे
 बोर्ड  के  सदस्य  जब  कही  जाते  हैं  तो  यह  नहीं
 देखते  कि  ट्रैक  की  कडिशन  कैसी  है।  इसकी
 तरफ  उनका  ध्यान  ही  नहीं  जाता  ।  झाज
 इतन  एक्सीडट्स  होते  है,  लेविन  उनको  बुछ
 परवाह  ही  नहीं  है।  पहले  हम  देखते  थे

 कि  कुछ  मजदूर  ठक  ठक  करते  लाइनों  7

 जाते  थे,  लाइन  पर  लोह  से  पट  पट  करते

 रहते  थ  ।  भ्ाज  वह  सब  खत्म  हो  गया  है
 gra  हम  लोग  यह  भी  देखते  हैं  कि  स्टेशनों  पर

 जो  पानी  पिलाने  वाले  होते  हैं  वह  एक  विस्म
 से  स्टेशन  मास्टरों  के  नोबर  हो  गय  हैं
 झाघा  समय  वह  उन  लांगा  के  धरों  पर  काम

 करत  हैं  1  जब  ट्रेन  शाती  है  तब  वह  बाल्टी

 लेकर  भागने  टै  बैसे  ही  जो  द्रव  वाले  होते

 है  वे  जो  खाइन  के  इन्चार्ज  होते  है.  उसने

 नौकर  हा  गये  है  |  बभी  बा  लाइन  पर

 चले  जाते  2  बाक्षा  समय  बह  उनका  काम

 करत  हैं।  इसलिये  इस्पेक्शन  धौर  सुपरवीजन
 कम  हो  गया  है  1  श्राज़  वह  लाइने  पुरानी  हा

 चुकी  हैं,  जिनका  इम्पबशन  और  सुपरविजन

 बहुत  जरूरी  हो  गया  है  ।

 इसके  बाद  मैं  सेट  रनिंग  ध्ाफ  ट्रम्त
 पर  प्राता  हू  n  मुझे  तो  सब  से  ज्यादा  प्राश्च्य

 होता  है  कि  जो  झारिजिनेटिंग  स्टेंशन  हैं

 यहां  से  दो  दो  टे  गाड़ो  छेट  उसती  है  ।

 अगर  कोई  गाडी  चार  बजे  चसने  वाली  है

 वह  साढ़े  पाच  या  छ  बजे  बलती  है  मैं

 जानता  चाहता  है  कि  ऐसा  इन्तजाम  बयां

 नहीं  किया  जाता  कि  कम  से  कम  वहां  से

 दन  ठीक  समय  में  चले  ।  दूसरी  जगह  से  बहु
 दो  या  ढाई  घण्टे  लेट  हो  जाये  तो  बोई  बात

 नहीं,  कभी  कोई  ऐंक्सिडेट्स  हो  सकते  हैं,
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 कोई  धौर  बात  हो  सकती  है,  लेकिन  जहां  से
 चलती  है  वहां  से  लेट  होता  भाश्चर्य  की  बात

 है।  इस  के  माने  यह  हैं  कि  कोई  इसको  देखने
 वाला  नहीं  है  कि  ठीक  समय  पर  गाड़ियां
 चलें  पैसेम्जरों  की  सुविधा  के  लिये  ।  बहां
 लोग  दो  दो  घण्टें  पहले  भरा  जाते  है  भौर  उनका
 सभय  नष्ट  होता  है  wat  इतनी  देर  वह
 अपने  घर  पर  होते  तो  कोई  दूसरा  काम
 करते  t  कितने  मेंन  अवर्स  का  लास  होता
 है  हमको  कोई  देखने  वाला  नहीं  है  ।  किसी

 फैक्ट्री  में  स्ट्राइक  हो  जाता  है  तो  हिसान्र
 लगाया  जाता  है  कि  कितने  मेन  अवर्स  का

 लास  हो  गया,  लेकिन  पैसेन्जरों  के  कितने  मैन
 प्रवस॑  का  लास  होता  है  इसकी  कोई  गिनती

 नहीं  है  ।  रेलवे  स्टाफ  को  इसकी  कोई
 परवाह  नही  है  कि  पंसेनजरों  को  कोई  सुविधा
 पमलनी  चाहिये  ।  पैसेन्जरों  को  भो  कोई

 राहत  चाहिये  इसकों  कभी  कोई  सोचता

 नही  है

 me  बात  मेरी  स्टेट  की  है  ।  हम  लोगों
 में  बहुत  प्रयत्न  किया  कि  बिहार  में  एक  रेलवे
 सविस  कमीशन  हो  पटना  से  ।  कलकला  मे

 ईस्टर्न  रेलवे  और  साउय  ईस्टने  रेलवे  का
 रेलवे  सविर  कमीशन  प्राफिस  है  r  दधर
 इलाहाबाद  में  है।  हम  सोचते  थ  कि  प्रगर
 धाप  ईस्टन  ौर  साउथ  हस्टने  रेलवे  के
 सविस  कमीशन  को  हुटा  कर  पटना  में  कर
 देते  तो  वहा  के  लोग  सैटिस्फाइड  हो  जाते।
 मैं  नहीं  ब्मझता  कि  इस  स्टेट  में  किसी  भौर
 स्टेंट  से  कम  रेलवें  साइंस  है  |  बिहार  में
 जितना  माइलेज  है  रेलवे  का  श्लौरबिहार
 को  जितनी  पापुलेशन  है  उस  का  महत्व  है
 बौर  इसको  देख  कर  एक  रेलवे  सविस  कमीशन

 वहां  बनाया  जाना  चाहिये  मैं  ध्रापको
 यह  भी  बतलाना  चाहता  हूं  कि  जब  हम  लोगों
 ने  पहले  रेलें  सबिस  कमिशन  के  लिये
 प्रथ्ण  किया  या  तो  श्री  पाटिप्त  न ेकहा  था
 कि  वहां  पर  एक  एग्जासिनेशन  सेंटर  खोल
 देंगे  भौर  वहां  लोगों  की  इंट  रम्यू  भी  होगी

 दानापुर  में  (क  खोजा  भरी  यया  है,  लेकिन  बहु
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 रैलवे  संविस  कमीशन  की  मांग  का  कोई  जवाब

 नहीं  हो  सकता  है  -  बहां  के  लोगों  की  भ्पती
 दिक्कतें  हैं  ।  चूंकि  वहां  अंग्रेजी  की  शिक्षा
 सातवें  क्लास  से  शुरू  होती  है  प्रौर  दूसरी
 जगहों  पर  चौथे  क्लास  से  शुरू  होती  है
 इसलिये  भ्रकसर  वहां  के  विद्यार्थो  प्रंग्रेजी  भे
 ठीक  जवाब  नहीं  दे  पाते  हैं  भ्रौर  अनुत्तीर्ण
 रहते  हैं  ।  वहां  के  लोगों  की

 बड़ी  हानि  होती  है  1  या  तो  शाप  बिहार  के
 लिये  कोटा  फिक्स  कर  दीजिये  कि  इतनी
 नौकरियां  यहां  दी  जायेंगी  या  फिर  ग्राप  वहां
 के  लिये  एक  संविस  कमीशन  दीजिये  और
 जिस  तरह  से  वहा  हम  बच्चों  को  शिक्षा  देते

 हैं  उसी  तरह  मे  वहा  पर  परीक्षा  भी  हो
 शरीर  इंटरव्यू  भी  ताकि  हमारे  यहा  के  लोगों
 को  क्षति  न  हो  t

 wat  में  मैं  एक  विनती  जरूर  करना

 चाहता  हूं।  रेलवे  में  बहुत  मी  ऐसी  बातें

 होती  हैं  जो  कि  बहुत  ही  श्रापत्तिजनक  है  !

 ऐसा  होता  है  कि  लड़का  परीक्षा  में  पास  कर

 गया,  इटरव्यू  भी  हो  गई,  चिट्ठी  चली  गई
 कि  तुमको  फला  जगह  बहाल  किया  जायेगा  ।

 लेकिन  जबवहा  वह  जाता  हूं  तो  नोकरी  नहीं
 मिलती  ।  मैंने  एक  केस  रेलवें  मिनिस्टर  को
 लिखा  है  कि  ऐसा  केस  है,  जिसमे  इंटरव्यू  हो
 गया,  प्रोरल  हो  गया,  चिटठी  मिली  नौकरों

 की,  लेकिन  जाता  है  तो  वहा  नौकरी  कया

 कोई  ठिकाना  नहीं  है  और  लड़का  वापस
 झा  जाता  है।  चिट्ठी  लिखता  है  तो  कोई

 जवाब  नहीं  मिलता  ।  मैं  आशा  करता  हू
 कि  प्ैंने  जो  केस  भेजा  है  उसको  मिनिस्टर

 साहब  एग्जामिन  737  |

 Shri  हैं,  ह  Pandey  (Padrauna):  Mr,
 Chairmay,  Sir,  I  can  understand  that
 as  the  tax  increases,  the  ultimate
 burden  falls  on  the  consumer,  At
 the  cost  of  the  increase  in  wages,  etc,
 due  to  the  recommendations  of  seve-
 ral  committees,  naturally  that  has  to
 be  compensated  by  an  increase  in  the
 rates  of  passenger  and  other  traffic.
 Therefore,  the  Railway  Minister  has
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 to  came  before  Parliament  for  get-
 tung  the  sanction  for  increasing  the
 tailway  fares.  At  the  same  time,  |
 want  to  draw  the  attention  of  the
 House  to  the  fact  that  there  is  also  a
 limit  to  what  the  consumer  can  pay.
 There  should  be  something  done  for
 the  consumer  also.  He  should  know
 what  is  being  done  for  him,  for  im-
 provement  in  the  facilities  offered  to
 him.

 In  this  re.ard,  I  would  like  to
 quote  an  ins.ance  from  the  N.E.  Rail-
 way,  J  shali  cite  a  specific  line,
 which  goes  fiom  Gorakhpur  ¢o  Siwan
 and  also  to  the  Chhitaun:  Ghat,  es-
 pecially  the  loop  line.  The  sanitary
 facilities  there  are  very  poor;  the
 place  ly  so  dirty  that  nobody  can  go
 to  the  bathroom  Also,  the  berths
 are  so  rotten  that  one  cannot  sleep
 over  them  These  are  the  conditions.
 4  do  not  know  whether  some  supervi-
 Gion  is  kept  over  these  things  or  not.
 So,  I  want  to  urge  upon  the  Railway
 Minister  that  whatever  demand  he
 fas  put  before  the  House—we  are
 Teady  to  accept  it  and  he  should  be
 allowed  to  increase  the  railway  fares
 also—at  the  same  time,  the  consumers
 also  expect  something  from  him.  He
 should  give  more  and  more  attention
 to  the  consumers

 After  all,  it  is  the  Railway  Minis-
 ter  who  comes  before  the  House.  Mr,
 D.  N.  Tiwary  was  saying  something
 about  the  functioning  of  the  Board
 as  well  as  the  Ministers,  regarding
 the  difference  between  the  Railway
 Board  and  the  Minister,  as  such,
 Whatever  be  the  Railway  Board,  it
 cannot  come  before  the  House  to
 plead  the  case  of  the  railways.  It
 is  the  Railway  Minister  who  is  elect-
 ed  as  a  Member  and  who  has  the
 right  to  come  before  the  House  and
 pleaq  the  case  of  the  railways.  This
 ig  the  difference  between  the  two,
 and  that  being  the  case,  the  Minis-
 ter  will  be  required  to  see  to  the
 convenience  of  the  travelling  public.
 Be  ts  the  representative  of  the  pub-
 Hc,  and  it  ig  he  who  Is  responsible  to
 look  after  the  facilities  ang  also  the
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 conveniences  of  the  travelling  public,
 before  demanding  anything  from
 them.

 There  are  so  many  railways.  Some
 are  developed  areas,  some  are  un-~-
 developed  areas  and  some  are  back-
 ward  areas.  I  represent  an  area
 which  is  called  a  backward  Area.
 There  a  line  goes  from  Gorakhpur
 to  Chhitaum:  Ghat.  This  Chhitauni
 Ghat  3s  situated  on  the  border
 of  U.P.  ang  Bihar  where  there
 ts  the  bad:  Gandak  river  which  is
 very  dangerous.  Sometimes  back
 there  was  a  bridge  on  the  river  but
 that  was  ruined  by  floods.  After
 that  no  bridge  has  been  erected.
 There  is  no  railway  line  also  from
 Chhitaum:  to  Chhitauni  Ghat.  Io
 the  recent  floods  some  portion  of  the
 railway  line  was  also  washed  away,
 The  Railways  have  not  taken  any
 care  to  See  that  that  portion  of  the
 tuilway  line  is  at  3९850  repaired  so
 that  the  passengers  going  up  to  that
 point  may  go  as  usual.  The  danger
 from  the  river  is  there  still  on  the
 railway  line.  When  there  are  floods
 in  the  river  the  Railway  start  doing
 repair  work.  Why  do  they  not  take
 notice  of  such  a  thing  before  the
 floods  start  so  that  the  railway  line
 can  be  repaired  in  time  and  the  Das-
 sengers  may  not  be  put  to  any  diffi-
 culty?  I  would  request  the  hon,
 Minister  to  see  that  this  line,  where
 it  has  been  damaged  by  floods,  is  re-
 paired  as  soon  as  possible,  at  least
 before  the  rainy  season  starts.

 We  are  talking  too  much  of  social-
 ism.  One  way  to  achieve  soctatiem
 or  to  bring  in  social  equality  {fs  to
 form  co-operatives.  I  am  giving  the
 instance  of  Kanpur  raflway  station
 where  the  porters  useq  to  be  engag-
 ed  by  contractors.  The  contractors
 always  exploited  the  workers,  The
 porters  represented  their  cane  to  the
 higher  authorities  ang  they  suggested
 that  they  should  form  a  co-operative.
 The  co-operative  was  formed.  At
 that  time,  when  this  change-over  waa
 taking  place,  the  contractor  himest?
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 was  ready  to  increase  the  rates  of
 porters,  but  as  the  handling  of  par-
 celg  was  transferred  to  the  co-
 operative,  the  increase  was  not  given.
 That  increase  was  not  given  to  the
 porters.  Sir,  during  these  days  when
 the  prices  have  gone  up  80  high  these
 porters  are  getting  Rs.  .50  per  day.
 Can  you  except  a  man  to  live  in  these
 days,  when  the  prices  have  gone  so
 high,  with  only  Rs.  50  a  day?  No
 care  is  taken  by  the  railway  authori-
 ties.  I  have  written  several  jetters
 to  the  Railway  Board.  Even  recently
 I  have  sent  q  letter  to  the  Chairman
 of  the  Railway  Board.  I  do  not  know
 why  they  have  all  gone  on  deaf  vars.
 They  do  not  find  time  even  to  hear
 the  difficulties  of  these  people.  If
 that  is  the  attitude  of  the  offictals  to-
 wards  co-operatives,  how  can  co-
 operatives  be  encouraged  in  this
 country?  We  are  hoping  to  have  co-
 operative  farming  :..  wis  country.
 If  this  is  not  successful  in  a  small
 area,  how  can  you  expect  co-opera-
 tive  farming  to  come  about  in  _  this
 country?  7  would  urge  upon  the
 Railway  Minister  to  see  that  some-
 thing  is  done  in  this  connection.  Even
 a  cultivator  35  paying  not  less  than
 Rs.  2  per  day  to  a  worker.  The
 Railways  are  paying  Rs.  1.50.  It  is
 @  matter  of  shame  for  the  railway
 authorities  and  aleo  for  us,  Members
 of  Parliament  because  we  are  voting
 for  the  increase  ip,  fares  ang  other
 things  in  the  hope  that  more  facilities
 wil!  be  granted  to  the  people.  I
 request  that  this  matter  may  be  look-
 ed  into  and  the  needful  is  gone  as
 early  as  possible,

 Tt  want  to  say  8  word  about  air-
 conditioned  coaches  and  =  saloons.
 This  is,  no  doubt  a  sign  of  luxury.
 But,  sometimes,  luxurles  become  very
 necessary  for  people  who  sre  pu’  in
 such  situations,  Now,  if  you  go  in
 a  first  class  compartment  an4  all  the
 other  berths  fm  that  compartment  are
 occupied,  would  you  be  able  to  do
 any  work  in  that  compartment?
 Naturally,  1: औ  an  officer  has  to  do  some
 Work  qrhile  travelling,  he  has  got  to
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 get  a  separate  compartment,  a  coach.
 It  is  necessary  that  such  facilities  are
 provideg  to  the  officers.  I  do  not
 know  why  sentimental  objections  are
 raised  against  this  every  now  and
 then.  If  these  coaches  are  used  by
 them,  I  do  not  think  the  heaveng  will
 fall  on  earth.  I  tell  you  that  if  you
 want  them  to  work  you  will  have  to
 provide  them  with  certain  facilities
 and  convemences,  You  cannot  just
 cut  these  facilities  by  one  stroke  of
 the  pen.

 About  industrial  relations,  I  agree
 with  the  other  hon.  Members  that
 some  machinery  is  required.  I  know
 that  there  is  a  Machinery  where  the
 represcntatives  of  the  Railway  Board
 and  the  umons  sit  together  and  try
 to  resolve  the  disputes,  But  there
 are  cases  where  people  have  to  re-
 main  suspendeg  for  more  ‘han  one
 year.  Let  us  think  as  to  how  these
 people  are  passing  their  days.  So,
 some  period  should  be  prescribed
 within  which  a  dispute  shoulg  be  re-
 solved.  Because,  if  these  disputes
 linger  ang  prolong,  naturally,  it  caus-
 es  g  lot  of  difficulties  to  the  affected
 people.

 Then,  ६  agree  with  Shri  Tiwary
 that  some  inquiry  shoulg  be  made  to
 see  that  there  is  punctuality  in  the
 running  of  trains.  It  has  now  be-
 come  usual  for  a  train  to  be  late  by
 2  or  3  hours.  Rather,  it  is  unusual
 for  a  train  to  be  in  time.  There  is
 No  machinery  to  check  why  :here  is
 delay  or  late  running  of  trains.  This
 delay  should  not  be  there  in  every
 case,  That  shows  that  there  is  some-
 thing  wrong  somewhere,  I  hope  the
 Railway  Minister  will  kindly  look
 into  it  and  see  that  some  machinery
 ig  provideq  for  ensuring  punctuality
 in  the  running  of  trains  so  that
 people  are  not  made  to  waste  their
 time  waiting  for  trains.

 भी बृज भूषण  लात  (बरेली)  :  में

 झपनी  कट  मोशंज  पेश  करते  हुए  यह  कहना

 चाहता  हूँ  कि  जहां  तक  रेख  बजट  का  सम्बग्ध

 है,पहिले  यह  बजट  सरपलस  रहा  करता  बा  झौर
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 हमारे  सैटल  बजट  का  एक  अच्छा  सोर्स  आफ

 . इनकम  था  ।  लेकिन  अफसोस  के  साथ  कहना
 पड़ता  है  कि  अब  कई  सालों  से  इसकी  हालत
 दिन-ब  दिन  गिरती  चली  जा  रही  है  a  इसकी

 आमदनी  घटती  चली  जा  रही  है  7  जहां  तक

 में  समझता  हुं  इसकी  खास  वजह  यह  है  कि
 रेल  अधिकारी  इस  और  ध्यान  नहीं  दे  रहे
 हैं  कि  रेलवे  की  इतकम  कहां  घट  रही  है  t

 मेरे  विचार  में  जो  इनकम  घट  रही  है  वह

 गुड्जज  फ्रेट  में  घट  रही  है  । इसका  कारण  यह

 है  कि  पब्लिक  जो  सामान  बुक  कराती  है
 है  वह  सुरक्षित  गन्तव्य  स्थान  पर  नहीं  पहुंचता
 है  ।  बम्बई,  कलकता,  मद्रास  आदि  के  लिए
 जो  सामान  बुक  कराया  जाता  है  उस  में  सबसे

 पहली  बात  तो  यह  है  कि  वह  सुरक्षित  नही  रहता
 है,  वह  महफूज़  नही  पहुचता  है  श्रौर  दूसरी
 बात  यह  है  डैमेज  वहुत  होता  है  ओर  तीसरी
 बात  यह  है  कि  वहुत  देरी  से  वह  पहुंचता  है।
 एक  तो  देर  से  सामान  पहुंचता  है,  दूसरे  खराब

 हाजत  में  पहुंचता  है  और  तीसरे  महफूज  नहीं
 रहता  है  i  इन  कारणों  से  लोग  आज  अपना

 सामान  रेलवे  द्वारा  न  भेज  कर  ट्रक्स  दारा
 भेजते  हैं  ।  बम्बई,  मद्राव,  कलकता  ऑादि  के

 लिए  ट्रिक्स  बराबर  जा  रहे  हैं  ओर  सामान

 को  ढो  रहे  है  ।  इस  तरह  से  आपकी  आमदनी

 दिन-ब-दिन  गुड्ज़  फ्रेट्रस  से घटती  जा  रही  हूँ
 ओर  आप  इस  शोर  कतई  घ्यान  नहीं  दे  रहे
 हैं  ।  सामान  किस  तरह से  प्रोट्रक्टिड  रह  सकता

 है,  किस  तरह  से  महफूज़  रह  सकता  है  जबकि

 आपके  रेल  कमेचा री,  आपके  अपने  सर्वेट्स  ही  उस

 को  तोड़ते  हैं  वही  उक्षकों  डैमेज  करते  हैं,  खुराब

 करते  है  |  जब  माल  महफृज़  नहीं  प  'चता  है,

 डेमेज्ड  हालत  में  पहुंचता  है,  उसमें  लास  होता  है,
 तो  जब  कम्प्लेंट्स  की  जाती  हैं  या  कम्पसेशन

 के  लिए  क्लेम  दायर  किये  जाते  हैं  रेलवे  पर

 तो  वहुधा  देखा  गया  है  कि  रेलवे  पर  डिग्नियां

 होती  हैँ  -  इस  तरीके  से  जबरदस्त  लास  रेलवे
 को  और  गवर्नमैंट  को  उठाना  पड़ता  है  ।

 रेलवे  एम्प्लायीज़  की  नैग्लिजेंस  की  वजह  से
 बन
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 आपको  लास  होता  है  ।  यह  जो  भार  है  यह
 पबलिक  'एक्सचैकर  पर  पड़ता  है।  मैं  चाहता

 हूँ  कि  श्राप  अपना  ध्यान  इस  और  दें  वरना

 आपकी  इनकम  और  भी  दिन-ब-दिन  घटती

 चली  जाएगी  |  जब  आपकी  इनकम  घटती  है  तो

 आपने  उसको  बढ़ाने  का  एक  आसान  तरीका

 ढूंढ  निकाला  है  कि  थर्ड  क्लास  के  जो  पैसेंजर

 हैं,  चुकि  उनकी  गर्दन  सव  से  कमजोर  होती
 है,  इस  वास्ते  थर्ड  कलास  के  फेयर  बढ़ा  दो  t
 में  रेलवे  मंत्री  की तवज्जह  इस  तरफ  दिलाना

 चाहता  हू  कि  वह  रेलवे  फ्रंट  से  28  करोड़  पये

 की  एडीशनल  इनकम  की  जो  उम्मीद  कर  रहे

 है,  वह  उम्मीद  पूरी  नहीं  होगी,  बयों कि  रेलवेज
 को  रोडवेज  से  कम्पीटीशन  करना  पड़ेगा।  इसी

 तरह  मंत्री  महोदय  थर्ड  क्लास  पैसेंजर्ज  के

 फेयर  बढ़ा  कर  जो  एडीशनल  इनकम  एक्स-
 पेक  कर  रहे  है,  उतनी  इनकम  नहीं  होगी  t

 इस  के  दो  'रीज़न्ज़  है  ।  एक  तो  यह  हूँ  कि  रेलवेज

 की  तरफ  से  थर्ड  क्लास  के  पैसेंजर  को

 पर्याप्त  सहूलियतें  नहीं  दी  जा  रही  हैं।
 जब  मंत्री  महोदय  ने  किराया  बढ़ाया  है,
 तो  यह  घधाजिब  था  कि  पैसेंजर्ज  की  &  सि

 लिटी  सौर  एमिनिटीज़  को  भी  बढ़ाया  जाता,
 लेकिन  इस  बजट  में  इस  के  लिए  कोई  प्राविज्ञन

 नहीं  किया  गया  है  -  एक  तरफ  तो  रेलवे

 एडमिनिस्ट्रेशन  मुसाफिरों  को  मुनासिब
 सहूलियतें  नहीं  देना  चाहता  है  और  दूस
 तरफ  उस  ने  किराये  बढ़ा  दिये  हैं,  जब  कि

 रोडवेज  से  कीन  कम्पीटीशन  है  ।

 मंत्री  महोदय  यह  आशा  कर  रहे  हैं  कि

 थर्ड  क्लास  के  फेयर्ज  को  बढ़ाने  से  रेलवेज़  की

 आमदनी  में  इजाफा  हो  जायेगा  और  वह
 अपने  बजट  को  बैलेंस  कर  सकेंगे  |  लेकिन  इस

 के  साथ  ही  वह  अपने  कर्मचारियों  को  भी

 स्ट्रिक्ट्ली  डील  करें  शर  इस  बारे  में  यह

 सकुंलर  जारी  करें  कि  रेलवेज  के  कर्मचारी

 पब्लिक  की  कम्बलेंट्स  पर  पूरा  घ्यान  दें  ।

 रेलवेज़  में  जो  गड्ज़  बुक  होते  है,  उन

 में  बहुत  डैमेज  अर  लास  होता  है  1  इस  का
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 मेन  रीजन  वह  है  कि  जब  गुडुज़  ट्रेल  माल  को
 प्लैटफार्म  पर  उतारती  हैं,  तो  उस  के  बाद  वह
 माल  भार  पांच  दिन  तक  प्लैदफार्म  पर  पड़ा
 रहता  है  धौर  उस  का  कोई  पुरसा-हाल
 नहीं  होता  है,  हालांकि  रेलवे  स्टाफ  का  यह
 फ  है  कि  वह  तुरन्त  उस  माल  को  किसी
 शेड  या  कभरे  में  रखे,  ताकि  वह  डेमेज,  लास,

 दूटने  झौर  भीगने  से  अले  -  कई  दिन  तफ
 ब्लेटफार्म  पर  पड़े  रहने  से  गड्ड  को  बहुत
 हानि  पहुंचती  है  nN  इस  लिए  यह  जरूरी  है  कि

 स्ट्रिक्ट  इस्ट्रकशन्ज  जारी  की  जायें  कि  बारह
 चंटे  के  प्न्दर  गुड्  को  प्लेटफार्म  पर  से  उठा

 लिया  जाये,  वर्ना  उस  को  नुक्सान  पहुंचने
 बर  उस  स्टेशन  का  स्टाफ  जिम्मेदार  ठहगया
 जायेगा।  इस  तरह  ५  स्ट्क्टि  इस्टूबशन्द
 जारी  किये  बमेर  इस  बारे  में  कोई  सुधार
 नहीं  होगा  ।  झगर  गुडुड  को  ठीक  तरह  रखने
 बा  मुनासिय  इन्तज़ाम  बर  दिया  जाये,  तो
 लोगों  के  गुषज  का  डेमेज  प्रौर  लास  नहीं
 होगा  t

 ऐसा  मालूम  हाता  है  कि  रेलवे  एद्मि-,
 निस्ट्रेशन  को  ट्रेन्स  के  एक्चुप्रल  टाइम  का  मही
 पता  नहीं  हूँ।  मिसाल  के  तौर  पर  टाइम  टेबल

 के  मुताबिक  पंजाब  मेल  बरेली  से  ६  बजे  गनी

 देभोर  उसके  लखनऊ  पहुंचने  का  टाइम  2

 बजे  दिखाया  गया  है,  याती  iso  मील  के  लिए
 टाइम  टेबल  में  चार  घंटे  का  टाइम  दिखाया

 गया है धर  इस  तरह  पब्लिक  और  पालि-

 यामेट  को  बताया  जाता  है  कि  हमारी  ट्रेन्ड

 बहुत  पंश्चुध्ल  है  ।  लेकिन  में  इस  बारे  में

 धपना  दो  बार  वा  एक्सपीरियंस  बताता

 हैं  |  बरेसी  से  गाड़ी  8  बजे  बबली  झगर

 साढ़े  तीन  घंटे  में  लखनऊ  पहुंच  गई.

 लेकिन  झाठटदर  सिन्‍्नलके  पास  वह  झाध

 चंटे  तक  खड़ी  रही  ।  पूछे  जाने  पर  इस  बारे  में

 कोई  ठीक  एक्सप्लेशन  नहीं  दिया  गया  ।  में  यह
 मिनेदन  करना  चाहता  हूं  कि  जब  गाही  चार

 घंटे  के  बजाये  साढ़े तीन  घंटों  ई अ  बिलो  रटेशन

 पर  पहुंच  सकती  है,  तो  उठ  के  टाइम  में  चेंज

 क्यों  नहीं  किया  जाता  है।  चूंकि  स्टाफ  को  साथ
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 भंटे  का  उयादा  प्रसाउन्स  मिलता  है,  इसलिए
 ऐसा  नहीं  किया  जाता  है  ।

 मेरा  सुझाव  है  कि  इस  वारे  में  हर  एक
 जोन  की  एक  कमेटी  बनाई  जाय,
 जिस  में  रेलवे  स्टाफ  को  तो  शामिल  न  किया

 जाये,  बल्कि  वह  कमेटी  इस  सदन  के  सदस्यों
 की  हो।  वह  कमेटी  तमाम  गाड़ियों  के

 टाइमिग्ज  को  जैक  करे,  ताकि  सरकार  को

 इस  वक्‍त  इस  कारण  जो  करोड़ों  रुपयों  का  लास

 हो  रहा  है,  वह  बच  सके  |

 जैसा  कि  कई  ग्रानरेबल  मे  म्दरों  ने  ध्यान
 दिलाया  है,  ाज  के  जमाने  मे  झौर  मौजूदा
 सोसायटी  में  रेलवे  प्राकिसज  को  मसलन
 प्रोवाइड  करना  मुनासिव  नहीं  है।  जब  हमारे
 मिनिस्टर  साहबान  फटे  कलास  में  क्षे  रिजेंय्ड
 करा  के  ट्रेवल  करते  है,  तोफिर  रेलवे  बोर्ड
 के  सदस्यों  और  दूसरे  हाई  प्राफिशल्ज  के

 लिए इस  बजट  में  सैलूनों  का  प्राविजन  क्‍यों
 किया  गयाहै?  जंमा  कि  में  ने  कहा  है.

 मौजदा  सोसायटी  में  यह  चीज  फिट  इन

 नहीं  करती  है।  में  निवेदन  करना  चाहता

 हूँ  कि  मंत्री  महोदय  इस  तरफ़  ध्यान  दे  कर

 इस  सिस्टम  मे  जरूर  कोई  तरमीम  करे  वर्ना

 मानमीय  सदस्यों  झौर  पब्लिक  के  एतराज़ात
 कायम  रहेंगे  और  उनको  दाज  नहीं.  तो

 बल  इस  तरफ  तवज्जह  देनी  पड़ेगी  1

 इंडियन  रेलवेड़  मे  गाइड  धौर  थई  कलास
 के  ड्राइवर  प्र.र  स्टेशन  मास्टर  वगेरह  दुसरे
 एम्पलाईज  के  पं-स्केल्ड  शौर  ध्लाउन्पिस  में
 जो  हिसपरिटी  है,  उस  के  मूतात्लिक  में  ने

 एक  कट-मोश्न  दी  है।  इस  बारे  में  गाड़्ोंकी

 तर्क में  कई  सालो  से  रिप्रेजन्टंशन  दिये

 जाते  रहे  हैं,  लेकिन  उन  की  डिमोड  तरफ.

 कोर्ट  सवज्जह  नहीं  दी  गई  है  वेरा  निवेदन

 है  कि  उन  के  पे-स्केल्ड  घोर  एलाउंसिड  उन

 की  केटगरी  के  दूसरे  एम्पलाईड  के  मुताबिक
 फिक्स  किये  जायें  ।

 बुकिंग  कलाक्स,  गुडज  क्लाक्स  शोर

 पासंल  'कलागसे  का  भी  यही  हाल  है  शौर

 उन  का  कोई  फ्रसां-हाल  नही  है,  हालांकि:
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 दूसरों  के  मुहाबले  में  उन  पर  काम  का  स्ट्रेन
 ज्यादा  पड़ता  है।  उन  के  पे-स्केल  शौर

 एलाउंसिज़  भी  कम  है  ।  में  निवेदन  करना

 चाहता  हूं  कि  ह 1. ल  लोगों  के  पें-स्केल्थ  भौर

 एलाउंसिज  को  रियाइज्ञ  किया  जाये  इस  वकत

 उन  को  नान-एसेंगल  स्टाफ  डिक्लेयर  कर  रखा

 है  t  में  चाहता  हूं  कि  एसेंशल  स्टाफ  में  शामिल

 किया  जाये  t

 अब  मैं  मंत्री  महोदय  का  ध्यान

 बरेली  जंक्शन  की  तरफ़  दिलाना  चाहता

 हैँ  ।  इस  यकत  यहां  पर  सिर्फ  एक  पश्रोवर-ब्रिज

 है  1  जब  वहां  पर  चार  पांच  गाड़ियां  भा  जाती

 है,  तो  पब्लिक  को  बहुत  परेशानी  होतो  है
 शौर  लोगों  को  निकलना  मुश्किल  हो  जाता

 है।  भोड ़में  बड़ो  घककम-पकक्‍का  होतो  है

 इस  वजह  से  कई  बार  स्जो-बर्वों  को  चोर्ट

 भा  जाता  है।  इस  लिए  वहां  पर  एक  भौरी
 झ्रोवर-व्रिज  बनाने  की  सरब्त  जरूरत  है  |

 इप  के  झलावा  वहां  पर  मौजूदा  झोवर-

 श्जि  को  हालत  यह  है  कि  कहीं  पर  तरब्ता

 प्ट्डी  हुआ  है  भोर  कहीं  पर  गडढ।  हो  गया  है,
 जिस  से  लोग  मजरूह  हो  जाते  हैं।  उस  प्रोवर

 ब्रिज  की  रिपयर  कराई  जाए  झोर  एक  दूसरे
 ौगर-बिज  का  प्रबन्ध  किया  जाये  |

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  continug  his  speech  to-

 “morrow.

 According  to  the  intimation  receiv-
 -ed  from  members,  the  following  cut
 motions  are  desired  to  be  moved  to
 the  Demands  for  Grants  in  respect  of
 Railway  Budget  for  ‘1967-68,  They
 may  please  move  the  cut  motions,
 subject  to  their  being  otherwise  ad-
 missible.

 Shri  Yashpsl  Singh  (Dehra  Dun):
 I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Boarg  be  reduced
 to  Re.  Ww

 {Peilure  to  check  the  increane  in  rail
 accidents,  4}.

 JUNE  20,  1087  1067-08.  6825

 “That  the  demang  under  the
 head  Reitway  Boarg  be  reduced
 to  Re.  i.”

 (Rise  in  rail  fares,  freights  and  plet-
 form  tickets.  (2)].

 “That  the  demand  under  the
 head  Railway  Boarg  be  reduced
 to  Re,  4a

 [Failure  to  improve  the  working  of
 Railway  Board.  (3)).

 Shri  A.  B.  Vajpayee:  I  beg  to
 move:  7

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 to  Re.  1

 [Increase  in  fares  and  freights.  @?).

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 to  Re.  ww

 {Non-representation  of  railway  em-
 ployees  on  the  Railway  Board
 (5)  1.  '

 “That  the  demand  under  the
 head  Raikway  80879  be  reduced
 to  Re.  ww

 [Denial  of  negotiating  facility  to  the
 Station  Masters  and  Assistant
 Station  Masters.  (8)).

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 to  Re.  ww

 {Recognition  of  category-wite  Trade
 Unions.  (7)}.

 Shri  Shri  Chang  इककृका  (Chandi-
 gath);  I  beg  to  move:

 “That  the  demang  under  the
 head  Raitway  Boarg  be  reduced
 to  Re.  1"

 [Introduction  of  automation  end
 mechanisation  in  Rothecye.  ().
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 हाल  Baldhar  Behera  (र्पएपफ) :  I
 beg  to  move:

 “That  the  demand  under  the
 head  Railway  Boarg  be  reduced
 to  Re.  ww

 (Failure  to  appoint  a  Commission  to
 study  the  diversification  of  resourc-
 es  on  account  of  Railway  Revenue
 to  the  under-developed  States.
 (9)  1

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 to  Re.  aw

 (Failure  to  stop  large  scale  retrench-
 ment  of  the  low  paid  employees  in
 the  8.8.  Railway  and  in  all  other
 Railways  on  account  of  diesalisation
 and  to  effect  economy.  (10) J.

 “That  the  demand  under  the
 head  Railway  Boarg  be  reduced
 to  Re.  ww”

 (Failure  to  check  corruption  and  effect
 economy  in  the  administration  of
 the  Railways.  qa}.

 Saet  K.  M.  Madhukar  (Kesaria):  I
 beg  to  move:

 “That  the  demand  under  the
 head  Railway  Boarg  be  reduced
 to  Re.  Bad

 {Failure  to  check  corruption  in  rail-
 way  department.  (12).)

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 to  Re.  1"

 {Failure  to  convert  narrow  guage
 lines  into  broad  gauge.  (3}.

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 to  Re.  ww

 {Increane  tn  the  railway  fare.  (I4)]}.

 “Thet  the  demand  under  the
 head  Railway  Board  be  reduced
 to  Re,  1

 (Failure  to  check  yumecessary  expen
 diture  in  Reilwey  Board.  (18)).

 1967-68  6328

 Shri  Vasudevan  Nair  (Peermade):
 I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Boarg  be  reduced
 to  Re.  ww

 {Increase  of  fare  and  freight  rates.
 (17)).

 “That  the  demand  under  the
 head  Railway  Boarg  be  reduced
 to  Re.  L.”

 [Dismissal  of  railway  employees  under
 the  special  powers.  (18)}.

 Shri  Yashpa]  Singh:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Boarg  be  reduced
 by  Rs.  100.”

 (Desirability  of  having  a  tongs-shed
 at  Roorkee  Railway  Station.  (19) ).

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 [Desirability  of  having  an  over-bridge
 at  Roorkee-Dethi  Road.  (20)).

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 [Desirability  of  buildsng  retiring  rooms
 at  Roorkee  Station.  (21))}.

 “That  the  demand  under  the
 head  Railway  Boarq  be  reduced
 by  Rs.  100.”

 [Desirability  of  reducing  the  salaries
 of  members  of  the  Roiiteay  Board.
 (22)  }.

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100,"

 [Need  to  provide  drinking  water  tn
 railway  compartments.  (23)].

 Shri  A.  B.  Vajpayee:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ralway  Boarg  be  reduced
 by  Rs.  100."

 [Failure  to  redress  the  long  standing
 grievances  of  Station  Masters  end
 Assistant  Station  Masters.  (26) L

 “That  the  demand  wnder  the
 head  Railway  Board  be  reduced

 by  Ra.  100."
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 (Shri  A.  8.  Vajpayee.)
 [Failure  to  grant  night  duty  allowance

 to  Station  Masters  ond  Assistant
 Station  Masters  irrespective  of  the
 fact  that  a  particular  number  of
 trains  pass  during  their  duty  hours.
 (26)  h

 “That  the  demang  under  the
 head  Railway  Boarg  be  reduced
 by  Rs.  100.”

 [Failure  to  provide  rent-free  quarters
 to  Station  Masters  and  Assistant
 Station  Masters.  (27) 1.

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 [Failure  to  provide  adequate  medical
 facilities  to  Station  Masters  and
 Assistant  Station  Masters.  (28)).

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 [Victymisation  of  staff  for  participating
 in  the  “Work  to  Rule”  campaign
 against  the  assurances  given  to  the
 All  India  Station  Masters  and  Assis-
 tant  Staton  Masters  Assocation.
 (29  j.

 Shri  Y.  8.  Kushwah:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 {Need  to  rmprove  the  condition  of  the
 narrow  gauge  railway  line  of  the
 Central  Railway.  (30) }.

 Shri  Bamavatar  Shastri  (Patna):  I
 beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 [Lack  of  amenities
 passengers,  (87).

 Shri  Baldbar  Behera:  ]  beg  to
 move:

 “That  the  demand  under  the
 head  Railway  Boarg  be  reduced
 by  Rs.  100.”

 to  the  Ilr  class

 JUNE  20,  967
 tere  683०

 {Need  to  stop  al  Express  trains  in  the
 Bairi  Railway  station  of  8.8.  Rail-
 way.  (88)  dh

 “That  the  demand  under  the
 head  Railway  Boarg  be  reduced
 by  Rs.  100."

 (Need  to  provide  Booking  office  in  the
 Kendrapara  town  of  the  Cuttack
 district.  (89)  J.

 Dr.  Ranen  Sen:  I  beg  to  move:
 “That  the  demand  under  the

 head  Railway  Board  be  reduced
 by  Rs,  100.”

 [Need  to  construct  double  line  in  the
 Bangaon  Section  of  the  Eastern
 Railway.  (40)].

 Shri  A.  8.  Vajpayee:  |  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Boarg  be  reduced
 by  Rs.  100."

 {Need  to  avoid  unnecessary  expendi-
 ture  by  Ratlway  Board.  (4i)J.

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs,  100,"

 [Need  to  bring  at  par  the  excess  fare
 charged  between  Fatehpur-Churwe
 and  Udaipur-Himat  Nagar.  (42))

 Shri  Bal  Raj  Madhok  (South
 Delhi):  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 [Discriminatory  treatment  tu  the  em-
 ployees  of  Railway  Board  when
 they  want  to  move  to  other  Minis-
 tries.  (113) }..

 हैकल  Vasudevan  Nair:  I  beg  to
 move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 [Need  to  construct  new  railway  dines
 tm  Kerala.  (119)),
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 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Re.  100."

 (Need  to  convert  the  metre  gauge  to
 droad  gauge  from  Ernakulam  to
 Trivandrum.  a  )॥

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  to  construct  the  coastal  railway
 tne  from  Cochin  to  Kayankulam.
 4121)),

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 ENeed  to  construct  the  Tellicherry-
 Mysore  Railway  line.  (122) J.

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 UNeed  to  remodel  some  of  the  major
 veilway  stations  in  Kerala.  (123)).

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs,  100."

 {Need  to  introduce  diesel  engines  0
 the  Express  trains  from  Madras  to
 Kerala,  (1A).

 “That  the  demand  under  the
 ‘head  Railway  Boerg  be  reduced
 dy  Re  100."

 (Feed  to  have  a  through  rrain  from
 Bombay  to  Cochin.  (128).

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 ह. 4  Rs,  100."

 Weed  to  runa  through  coach  from
 Howrah  to  Cochin.  (126) J.

 “That  the  demand  under  the
 head  Railway  Boarg  be  reduced
 by  Rs.  100."

 (Need  to  provide  sufficient  number  of
 ह... ड  to  carry  coir  and  packing
 eases,  tiles  and  food  articles  in
 Olavakkot  Division.  (127),

 “That  the  demand  under  the
 taal  Raliway  Boarg  be  reduced
 ह.  ह. ३  100."
 @  (Ai)  LED—I0,

 1967-08  6338

 {Need  to  double  the  line  from  Cochin
 to  Coimbatore.  (128))..

 Shri  Shinkre  (Panjim):  I  beg  to
 move;

 “That  the  demand  under  the
 head  Miscellaneous  Expenditure
 be  reduced  by  Rs.  100.”

 {Need  for  survey  of  a  new  railway
 line  from  Gunji  to  Sawantwadi
 through  Goa.  (132) ].

 Shri  Shri  Chand  Goyal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  Miscellaneous  Expenditure
 be  reduced  by  Rs.  100.”

 (Need  to  improve  Chandigarh  railway
 station  by  constructing  a  waiting
 hall  and  lavatories.  (i37)].

 “That  the  demand  under  the
 head  Miscellaneous  Expenditure
 be  reduced  by  Rs.  100.”

 [Need  to  improve  the  railway  stations
 of  Amritsar,  Jullundur,  Rohtak  कब
 Dhuri.  138) ).

 “That  the  demand  under  the
 heag  Miscellaneous  Expenditure
 be  reduced  by  Rs.  100."

 (Need  for  construction  of  raikeay
 bridges  over  Patel  Nagar  crossing,
 New  Rohtak  Road  Double  Phatak
 im  Dethi.  (189)).

 Shri  Ramevatar  Shastri:  I  beg  to
 move:

 “That  the  demand  under  the
 heag  Miscellaneous  Expenditure
 be  reduced  by  Rs.  100."

 (Need  for  constructing  a  new  line
 from  Rafiganj  to  Bihta.  (140)).

 “That  the  demand  -under  the
 heag  Miscellaneous  Expenditure
 be  reduced  by  Rs.  100."

 {Need  for  construction  of  new  tine
 from  Jahanabad  to  Bihar.  (ay.
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 Shri  A.  B.  Vajpayee:  I  beg  to  move:
 “That  the  demand  under  the

 heed  Miscellaneous  Expenditure
 be  reduced  by  Rs.  100”

 {Need  for  detailed  survey  of  bne  from
 Kotah  to  Chittor  (142) )

 Sart  K.  M.  Madhukar:  I  beg  to  move:

 “That  the  demand  under  the
 head  Miscellaneous  Expenditure
 be  reduced  by  Rs  100”

 Ora  curves,  fo  cons*ruct  a  new {Need  f  u
 line  from  Mahech:  to  Sttamarhi  on
 North-Eastern  Railway  (149) ]

 “That  the  demand  under  the
 heaq  Miscellaneous  Expenditure
 be  reduced  by  Rs  100"

 D.G.  (Railways),

 (Need  for  a  surve,,  to  construct  a  new
 hne  from  Hanpur  upto  Vabnika-
 nagar  via  Lalgany,  Sahabgan)  Kesri
 and  Govindgan)  on  North-Eastern
 Ralway.  (150) 7

 “That  the  demand  under  the
 heag  Miscellancous  Expenditure
 be  reduced  by  Rs  100"

 (Need  for  a  survey  to  construct  a  new
 ४९  from  Muzaffarpur  to  Sitamarhi
 on  North-Eastern  Railway  (151) J.

 Shri  Baidhar  Behera:  I  beg  to
 move

 “That  the  demand  under  the
 heed  Ordinary  Working  Ex-
 penses—Admunistration  be  reduc-
 ed  to  Re  i”

 [Faudlure  to  give  preference  to  the
 scheduled  castes  of  Orissa  कथा  em-
 ployment  tn  c'as:  11  and  प्  cate-
 gories  of  Ratlray  jobs  in  the  S  E,
 Ratiway  (186).

 “That  the  demand  under  the
 head  9  O-xtna-v  Workine  Ex-
 penses-—  Administration  be  reduc-
 ed  to  Re  t"*

 (Failure  to  lease  out  railway  lands  for
 the  purpste  nf  eultivation  to  the
 scheduted  cnetes  ae  a  matter  of  pre-
 ference  AUST

 Shri  Brij  Bheashan  Lal:  I  beg  to
 move

 JUNE  320,  7997  59607.88  6354

 “That  the  demand  under  the
 head  Ordinary  Working  Ex~-
 penses—Administration  be  teduc«
 ed  by  Rs  i00”

 [Need  to  remove  the  disparity  in  pay
 and  allowances  of  the  Guards  of  the
 Indian  Railways  and  other  emplo-
 yees  in  Class  Ill  category  (158) }.

 Shri  Baidhar  Sebera:  I  beg  te
 move

 ‘That  the  demand  under  the
 head  Ordinary  Working  Ex-
 penses—Admunistration  be  reduc-
 ed  by  Rs  100""

 {Need  to  provide  one  seat  to  une  pas-
 senger  tn  HIE  class  compartments
 (162)  ]

 “That  the  demand  under  tho
 head  Ordinary  Working  Ex-
 penscs——Administration  be  reduc-
 ed  by  Rs  100"

 {Need  to  check  the  rue  m  rutwep
 fare  m  016  class  (163)  ]

 “That  the  demand  under  the
 head  Ordinary  Working  Expen-
 ses—Administration  be  reduced
 by  Rs  100"

 {Need  to  provide  drinking  water  fact
 iittes  at  small  stations  all  over
 India.  (184))

 Shri  K.  M.  Abraham  (Kottayam):
 I  beg  to  move

 “That  the  demand  =  under  the
 head  Ordinary  Working  Expen-
 sea—Administration  be  reduced
 by  Rs  100"

 (Need  for  gllottine  wagen  farilities
 to  transport  pa  aing  cases  (chests)
 from  Kottayum  and  Etturnanur.
 (165)  ]

 Shri  ©.  K.  Nayanar  (Palghat):  1
 beg  to  move

 "That  the  demand  under  the
 head  Ordinary  Working  |... उ
 pses—Repairs  and  Maintenance  be
 reduced  by  Re.  100."



 6335  DG  (Raikoays),  JYAISTHA  90,  980  (SAKA)

 {Patture  to  give  adequate  wagon  faci-
 Utles  to  ह...  mamuifacturerg  in
 Cochin  and  Alleppy.  (178))
 Shri  A.  B.  Vajpayee:  |  beg  to  move:

 ‘That  the  demang  under  the
 head  Ordinary  Working  Expen-
 ses—Repairs  and  Maintenance  be
 reduced  by  Rs  100°"

 [Need  for  provision  of  a  conductor
 for  I  Class  in  9  Up  and  20  Down
 फफक  (179))

 “That  the  demand  under  the
 head  Ordinary  Working  Expen-
 aes—Repairs  and  Maintenance  be
 reduced  by  Rs  100"

 [Need  for  promsion  of  a  conductor
 tn  Frontier  Mail  from  Bombay  to
 Det  =  (180) J

 “That  the  demand  under  the
 head  Ordinary  Working  Expen-
 ses—Repairs  and  Maintenance  be
 reduced  by  Rs  100"

 (Need  for  provision  of  sleeping
 berth  for  the  staff  wm  Janta
 Erpresg  and  Dehra  Dun  =  Express
 CIBI)Y

 Shri  K.  भा,  Madbeker:  |  beg  to
 move

 “That  the  demand  under  the
 head  Ordinary  Working  Expen-
 ees—Repairs  and  Maintenance
 be  reduced  by  Rs.  100"

 {Need  for  providing  a  station  between
 Motipur  ond  Kant:  in  North-Eaat-
 era  Railway  183)  }

 “Tha!  the  demand  under  the
 head  Ordinary  Working  Expen-
 ove-—Repairs  and  Maintenance  be
 reduced  by  R:  100"

 (Need  to  broeden  the  tere!  crossing
 neay  Gulzarbagh  siction  im  Eastern
 Railway  (186)

 कन्ल  है,  Kanda  (Balasore):  I  beg  ४०
 move’

 “That  the  demand  under  the
 head  Ordinary  Working  ह+*.....
 see—Rapeirns  snd  Maintenance  be
 teduceg  by  कह

 1967-48  633
 ९

 [Failure  to  improve  the  sanitation,
 lighting,  platform,  shed  and  waiting
 hall  condition  of  Dhenkanal,  Hari-
 daspur,  Kendrapada  Road,  Balasore,
 Rupsa,  Basta,  Jaleshwar,  Jagpur
 Road,  Amarda  Road  railway  gtations
 of  the  SE.  Radway  (185) ]

 Shri  A.  B.  Vajpayee:  |  beg  to  move:

 “That  the  demand  under  the
 head  Ordinary  Working  Expen-

 ses—-Operating  Staff  be  reduced
 by  Rs  3007

 {Necd  to  tncrease  poy  and  allowan-
 cee  of  the  staff  (9D)

 “That  the  demand  under  the
 head  Ordinary  Working  Expen-

 sos—Operating  Staff  be  reduced
 by,  Rs  100”

 [Need  to  provide  accommodatwn  to
 staff  (192) )

 Shri  K.  M.  Madbekar:  I  beg  to
 move

 “That  the  demang  under  the
 head  Ordinary  Working  Expen-
 ses—Misccilaneous  Expenses  be
 teduced  by  Rs  100”

 [Pasture  m  checkmg  railway  accidents
 and  promdimg  madequate  assistance
 to  the  rictyms  of  accidents.  (199))

 Shri  Bal  Raj  Madbok:  |  beg  to
 move

 “That  the  demand  under  the
 head  Ordinary  Working  Expen-

 wer—  Miscellaneous  Expenses  be
 reduced  by  Rs.  00°

 (Necd  ic  mprove  departmental  cater-
 ध्  om  the  Government  Railways.
 (200)  j

 Shri  चु उकेजक।ं  Singh:  I  beg  to  move:

 “That  the  demang  under  the
 head  Ordinary  Working  Expen-

 ses—Stal?  Welfare  pe  reduced  by
 Rs  100"

 [Destradility  of  opening  Ayurvedic
 dispensaries  for  the  Rallwey  staf.
 (%52)}
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 {Shri  Yashpal  Singh]
 “That  the  demand  under  the

 head  Ordinary  Working  Expen-
 ses—Staff  Welfare  be  reduced  by
 Rs.  100."

 {Need  to  improve  the  working  of  edu-
 cational  institutions  and  holiday
 homes  for  the  raiway  staff  (203)]

 Shri  Ramavatar  Shastri:  I  beg  to
 move:

 ‘That  ..e  Demand  under  the
 head  Ordinary  Working  Expen-
 ses—Staff  We  fare  be  reduced  by
 Rs.  100.”

 {Need  for  staff  welore  factlitres
 such  as  medicine,  education  and
 canteens  for  the  staff  (208)  ]

 “That  the  Demand  under  the
 head  Ordinary  Working  Expen-
 ses~  ह- 12204  Welfare  be  reduced  by
 Rs  100.”

 (Lack  of  welfare  facilities  to  the  staff
 of  DW.  Varanasi  and  Loco  Work-
 shop.  (208)]

 Shri  K.  M.  Madhukar:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Ordinary  Working  Expen-
 es—Staff  Welfare  be  reduced  by
 Rs.  100.”

 [Patlure  to  provide  medical  and  edu-
 cational  facstities  to  the  staff.  (230).7

 Shri  Yashpal  Singh:  I  beg  to  move:

 “That  the  demand  under  the
 head  Dividend  to  General  Reve-

 nues  be  reduced  to  Re.  .”

 {Need  to  reduce  the  dividend  pay-
 able  to  General  Revenues  (212).)

 Shri  &  M.  Madbuker:  I  beg  to
 Move’

 “That  the  demand  under  the
 head  Open  Line  Works  (Revenue)
 be  reduced  by  Ra  1007

 [Failure  to  pay  proper  attention  to  the
 staff  welfare.  (214))
 Shri  Yashpal  Simgh:  I  beg  to  move:

 TUN  20,  ह. 4  sser-08  6590

 “That  the  demand  under  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  to  Re,  t”.

 {Need  to  take  over  the  Shahdra-
 Saharanpur  Light  Railway.  (218).

 Shri  Baidhar  Behera:  I  beg
 move’

 “That  the  demand  under  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  to  Re.  I”,

 [Fatlure  to  construct  a  ney  Raslway
 line  connecting  Barstan  and  Tal-
 cher  in  Orissa  in  S.E  Railway  line.
 (216)  ]

 Shri  g  K.  Nayanar:  I  beg  to  move:

 “That  the  demand  under  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs  100”.

 [Need  to  consider  the  proposal  of  Al-
 leppy-Kayankulam  Ratlway  line.
 (2IT)}

 “That  the  demand  under  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs  100”,

 [Need  to  construct  a  new  line  joining
 Tellichery  and  Mysore.  (218).}

 “That  the  demand  under  =  the
 head  Construction  of  new  linea—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100°.

 [Fastuee  to  fully  operate  Crio-sorting
 plant  0  (Olavakkot  कि  =  Kerala.
 (219))

 Shri  K.  ह  Singh  Dee  (Dhenkanal):
 I  beg  to  move:

 “That  the  demand  under  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduoed  by  Ra.  300",

 (Urgency  of  the  construction  of  «  new
 vatlway  link  from  Talcher  to  Bigile-
 garh  in  Orissa.  (220),)
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 “That  the  demand  under  the
 head  Construction  of  new  lMnes—
 Capital  ang  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100."

 {Urgency  of  the  construction  of  a
 new  railway  line  connecting  Am-
 baguda  to  Lanjigarh  Read  (D.B.K
 Railway).  (221)1

 ‘That  the  demand  under  the
 heed  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100",

 {Urgency  of  the  construction  of  a
 new  railway  line  from  Cuttack  to
 Pradeep  Port  in  Orissa.  (222))

 Shri  Dhireewae  Kalita  (Gauhati):
 I  beg  to  move:

 ‘That  the  demand  under  =  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100.”

 [Need  for  extension  of  broad  gauge
 Railway  1, अ  from  Jogighopa  to
 Tinsukia  in  NF.  Raslway.  (223)  ]

 “That  the  demand  under  tne
 head  Construction  of  new  lines
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs  100"

 (Need  for  construction  of  an  alter-
 native  -ail  road  from  Geuhati  to
 Tinsukia  in  N.  F  Railway.  (224)  ]

 “That  the  demand  under  the
 head  Construction  of  new  lunese—
 Capital  and  Depreciation  Reser-c
 Fund  br  reduced  by  Rs.  200°.

 {Need  for  construction  of  a  railway
 bridge  over  the  nver  Brohmaputra
 to  link  Jogighope  and  Pancharatna
 and  extenmon  of  the  hroad  gauge
 fee.  (298) 1

 ॥... ह  Baidhar  Behera:  |  beg  to  move:

 “That  the  demand  under  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Re  100",

 (Patiure  to  construct  «  new  reilway
 Bae  connecting  Kendrapere  Rood

 railway  station  with  Kendrapara
 town  in  the  district  of  Cuttack,
 (226)  }

 ‘That  the  demand  under  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100”,

 {Failure  to  construct  a  new  railway
 me  connecting  Dattar;  mines  with
 Paradeep  Port.  (227)  ]

 ‘That  the  demand  under  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100”,

 {Failure  to  construct  @  new  railway
 line  connecting  Khurda  Railway
 station  passing  through  district  of
 Phulbani  connecting  Bolengir  rail-
 way  statson.  (228)  .]

 “That  the  demand  under  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100.”

 {Need  to  re-construct  the  narrow
 gauge  Rupsa-Baripuda  railway  line
 to  broad  gauge  and  connecting  it  to
 the  broad  gauge  Line  from  Tata  to
 Ratrengpur  raulwey  station  in  =  the
 S  E  Ratlwey.  ¢229)]

 Shri  Y.S  Kushwah  (Bhind)-  I
 heg  to  move

 “That  the  demand  under  the
 head  Construction  of  new  lines—
 Capita!  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs  100."

 {Need  to  convert  the  narrow  gauge
 malicay  ines  wito  broad  gauge  or
 metre  gauge  lines  of  the  Central
 Railway  (230) ]

 “That  the  demand  under  =the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Re  200°.

 (Need  to  commect  the  wnporteat  se
 curity  area  from  Bhing  to  Btawsh
 the  raslway  lime  (731)
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 Shri  A.  Dipa  (Phulbani):  I  beg  to
 move:

 “That  the  demand  under  the
 head  Construction  of  new  lines—
 Capital  ad  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100”,

 (Need  for  q  railway  connection  in
 Orissa  from  Khurda  Road  to  Balan-
 ह"  via  Daspalia  Purunakatar,  Baghi-
 apara  and  Tarave.  (285)  ]

 “That  the  demand  under  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100."

 {Need  for  a  rail  link  in  Orissa  bet-
 ween  Talchu  and  Berhampur  via
 Angul,  Bonda,  Athmallik,  Puleshwar,
 Mchanadi  River,  Purunakatak,  Bani-
 ghokha  and  Charapad.  (236))
 Shri  Shri  Chand  Goyal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100.”

 [Need  for  a  new  railway  line  between
 Ludhdana  and  Jagadhri  for  bringing
 Chandigarh  on  the  main  line.
 (942)]

 “That  the  demand  under  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fung  be  reduced  by  Rs.  100."

 [Delay  in  construction  of  ring  rail-
 way  line  in  Delhi.  (243)  i

 ।  A.  B  Vajpayee:  I  beg  to  move:

 “That  ihe  demand  under  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100."

 {Need  for  construction  of  a  new  line
 from  Koteh  to  Chittor.  (244)  j.

 “That  the  demand  under  the
 heag  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fung  be  reduced  by  Rs.  100."

 [Need  for  construction  of  a  new  line
 from  Bata  to  Shahbad.  (245)}.

 “That  the  demand  under  the
 head  Construction  of  new  lines—
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 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100."

 (Need  for  construction  of  a  new  line
 from  Kotah  to  Ajmer.  (246))

 ‘That  the  demand  under  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100.”

 [Need  for  construction  of  a  new  line
 from  Kotah  to  Bundi-Deoli-Tonk  to
 Niwai.  (247) ).

 “That  the  demand  under  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100.”

 {Need  for  construction  of  a  new  line
 from  Sawai  Madhopur  to  Sheopura.
 (248)  h

 Shri  K.  M.  Madhukar:  I  beg  to  move:

 “That  the  demand  under  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100."

 (Need  for  construction  of  bruad  gauge
 line  from  Samastipur  Junction  to
 Narkatiaganj.  (250)  7

 “That  the  demand  under  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fung  be  reduced  by  Rs.  100."

 [Need  for  the  construction  of  narrow
 gauge  line  from  Hajipur  to  Bhainaa-
 lotan  via  Lalganj-Sahibgan;-
 Gobindganj.  (251))

 Shri  हैं,  M.  Abraham:  |  beg  to  move:

 “That  the  demand  under  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fung  be  reduced  by  Rs.  100."

 {Need  for  a  new  railway  line  from
 Kottayam  to  Madhurai  vig  Ponkun-
 nam  ang  Kumdi.  (268)  }.

 “That  the  demand  under  the
 head  Construction  of  new  linss—
 Capital  and  Depreciation  Reserve
 Fung  be  reduced  by  Re.  100."
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 {Need  to  convert  the  Ernakulam  Tri-
 vandrum  via  Kottayam  Quilon
 metre  gauge  to  broad  gauge.  (268) J.

 “That  the  demand  under  the
 head  Construction  of  new  lines—
 Capital  and  Depreciation  Reserve
 Fung  be  reduced  by  Rs.  100.”

 (Need  for  a  new  railway  line  from
 Ernakulam  to  Quilon  via  Alleppey.
 (287)  j.

 Shri  K.  क  Singh  Deo:  I  beg  to
 move:

 “That  the  demand  under  the
 head  Open  Line  Works—Capital
 Depreciation  Reserve  Fung  and
 Development  Fund  be  reduced
 by  Rs.  100."

 iNeed  to  provide  passengers  and  other
 Railway  users’  amenities  at  Garh
 Dhenkanal  station  of  S.E.  Rly.
 (273)  }.

 Shri  Shinkre;  I  beg  to  move:
 “That  the  demand  under  the

 head  Open  Line  Works—Capital
 Depreciation  Reserve  Fung  and
 Development  Fund  be  reduced
 by  Rs.  100."

 {Need  for  renovation  of  existing  rail-
 Way  stations  at  Curchorem  =  and
 Wasco  Da  Gama.  (274) }.

 Dr  Ranen  Sen:  I  beg  to  move:
 “That  the  demand  under  the

 head  Open  Line  Works—Capital
 Depreciation  Reserve  Fung  and
 Development  Fund  be  reduced
 by  Rs  100."

 {Need  to  increase  the  number  of
 trains  in  Bongaon  section  of  Eastern
 Rahway.  (278))}.

 “That  the  demand  under  the
 head  Open  Line  Works—Capital
 Depreciation  Reserve  Fung  and
 Development  Fund  be  reduced
 by  Re.  100"

 {Need  to  increase  the  number
 trains  in  Ranaghat-Bangaon  tine,
 ह  Railway.  (376)  }.

 “That  the  demand  under  the
 head  Onen  Line  Works—Capital
 Depreciation  Reserve  Fung  and
 Development  Fund  be  reduced

 of

 {Need  for  electrification  of  Barasat-
 Hasanabag  line.  (277)}.

 “That  the  demand  under  the
 head  Open  Line  Works—Capital
 Depreciation  Reserve  Fung  and
 Development  Fund  be  reduced
 by  Rs.  100.”

 (Need  to  construct  a  food  overbridge
 connecting  Bangaon  Town  of  E.
 Railway  with  the  villages  of  Dacca-
 pura,  Nayagopalgunje  stuated  on
 the  South  side  of  Bangaon  station.
 (278)  }.

 “That  the  demand  under  the
 head  Open  Line  Works—Capital
 Depreciation  Reserve  Fung  and
 Development  Fund  be  reduced
 by  Rs.  100.”

 {Need  for  constructing  a  level  cros-
 sing  connecting  two  ends  of  Nirgin-
 shal  Road,  South  Kazipara  where
 the  road  meets  the  Barasat-Hasana-
 bad  line.  (279).

 “That  the  demand  under  the
 head  Open  Line  Works—Capital
 Depreciation  Reserve  Fung  and
 Development  Fund  be  reduced
 by  Rs.  100."

 {Need  to  construct  a  Hats  station  bet-
 ween  North  and  South  Kazipara,
 Barasat  in  the  Barasat-Hasnabad
 line.  (280)  }.

 “That  the  demand  under  the
 head  Open  Line  Works—Capital
 Depreciation  Reserve  Fung  and
 Development  Fund  be  reduced
 by  Rs.  100."

 {Need  to  construct  railway  gate  at
 KLM.  63  (Post  No.  68/12)  near
 Thakurnagar  station  in  Bangaon
 section  of  E.  Railway  on  the  road
 coming  from  Thakurnagar  main
 road  towards  Noadagram,  Digha,
 Singjot  and  other  villages.  (281)).

 “That  the  demand  under  the
 head  Open  Line  Works—Capital
 Depreciation  Reserve  Fung  and
 Development  Fund  be  reduced
 by  Ra,  100.”

 {Need  to  open  three  hale  stations—
 one  at  Kankra  between  Harua  Road
 and  Malatipur,  secong  at  Dhabla
 between  Champapukur  ead  Basir-
 hat  Stations  of  Bareest-Hesneted
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 Bane  of  Ez  Raitway  and  third  bet-
 ween  North  aad  South  Kaziparg  in
 ह... अ  (262) }. a
 हनती,  8.  Kandu:  I  beg  to  move:

 “That  the  demand  under  the
 head  Open  Line  Works  Capital—
 Depreciation  Reserve  Fung  and
 Development  Fund  be  reduced
 by  Rs.  100.”

 {Need  to  provide  upper  class  watting
 room  at  the  Jaleshwar  Ra:lway
 station  of  S.E.  Railway.  (283) ). ].

 “That  the  demand  under  the
 head  Open  Line  Works  Capital—
 Depreciation  Reserve  Fung  and
 Development  Fund  be  reduced
 by  Rs.  100."

 (Need  to  improve  the  condition  of
 existing  III  class  waiting  hall  at  the
 Jaleshwar  Railway  Station.  (284)  ).

 “That  the  demand  under  the
 head  Open  Line  Works  Capital—
 Depreciation  Reserve  Fung  and
 Development  Fund  be  reduced
 by  Rs.  100.”

 {Need  to  wmprove  the  condition  of
 waiting  rooms  Ist,  [Ind  ang  IllIrd
 class  at  the  Jaipur  Railway  Station.
 (285)  J

 “That  the  demand  under  the
 head  Open  Line  Works  Capital—
 Depreciation  Reserve  Fung  and
 Development  Fund  be  reduced
 by  Rs.  100”

 {Need  to  provide  stuppage  of  de-lure
 trains  at  Jaypur  Railway  Station
 (286)  }.

 “That  the  demand  under  the
 head  Open  Line  Works  Capital--
 Depreciation  Reserve  Fung  and
 Development  Fund  be:  reduced
 by  Rs.  00.7

 {Failure  to  improve  the  condition  of
 L  वा  and  UI  class  wasting  rooms  at
 Howrah  ratheay  station.  (287)  ]

 “That  the  demand  under  the
 head  Open  Line  Works  Capital—-
 Depreciation  Reserve  Fung  and
 Development  Fund  be  reduced
 by  Rs  100"

 {[Pellure  to  correct  the  two  over
 bridges  into  ong  ०६  Balasore  ratiway
 station  in  the  SE.  Reihoay.  (288)  }.

 ह: ह  a  1987,  1967-88  on

 “That  the  demand  under  the
 head  Open  Line  Works  Capital—
 Depreciation  Reserve  Fung  and
 Development  Fund  be  reduced
 by  Rs.  100.”

 [Failure  to  improve  the  condition  of
 existing  waiting  rooms  at  Balasore
 and  Cuttack  railway  stattons  of  the
 S.E.  Raslway.  (289)  }

 ‘That  the  demand  under  the
 head  Open  Line  Works  Capital—
 Depreciation  Reserve  Fung  and
 Development  Fund  be  reduced
 by  Rs.  100."

 {Failure  to  improve  the  condition  of
 canteen  and  catering  service  af
 Balasore  rathway  station  (280) }. L

 “That  the  demand  under  the
 head  Open  Line  Works  Capital—
 Depreciation  Reserve  Fung  and
 Development  Fund  be  reduced
 by  Rs.  100."

 [Faslure  to  improve  the  timings  of  the
 narrow  gauge  train  on  Rupsa-Bari-
 pada  line.  (291)).

 “That  the  demand  under  the
 head  Open  Line  Works—Capital,
 Depreciation  Reserve  Fund  and
 Development  Fund  be  reduced
 by  Rs.  100”

 {Fatlure  to  construct  over-bridge  or
 under-bridge  at  the  ratlway  eros
 ing  of  the  Cuttuck-Bhubanestwar
 Road  near  the  ngnal  cabin  to  the
 southern  side  of  Cuttack  Railway
 station  of  the  S  E  Rainey.
 (292)  ]

 Shri  1... ल  (Goa,  Daman  end
 Diu):  ¥  beg  to  move:

 “That  the  demand  under  the
 head  Ratlway  Board  be  reduced
 to  Re.  ww

 {Utukty  of  Rawhoay  Board.  (396) d

 ा  Namblar  (Tiruchirappalli):  fF
 beg  to  move

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100,"

 [Need  to  grant  night  duty  allowaner
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 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Res.  100."

 (Need  to  guarantee  pay-protection  in
 cases  of  vision  defect  caused  by
 conttnucts  night  duties  to  all  ope-
 rating  staff.  (306)  }.

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  i00.”

 (Need  to  provide  alternative  employ-
 mene  to  all  employees  rendered
 surplus  Bin  BLoco  Sheds  due  to  die-
 selisation.  (307)).

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 [Need  to  construct  more  quarters  fur
 operating  staff  such  as  SMs.,  ASMs.,
 Drivers,  Firemen,  Cabinmen,
 Shemtmen,  Gangmen.  (308)J.

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100"

 (Implementation  of  promotion  chan-
 nel  of  Class  IV  employees  to  Class
 I  after  flve  years  of  service  and
 passing  the  minimum  required
 test,  (309)  }

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 {Need  to  open  a  new  line  beteccen
 Tellicherry  and  Mysore  on  the
 Southem  Raihocy  (3100).

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  hs.  100.7,

 {Decasuaissation  of  casual  labour  end
 guarantee  of  employment  after  |
 year  of  service  on  strict  seniority
 Basis,  (334)).

 “That  the  demand
 head  Rail
 by  Re  I00"”

 {Nea  to  inctude  dearness  pay  of  rail-
 woymen  retired  between  the  period
 194-1967,  end  i-30-960  for  calcula-
 ten  of  pension.  4313)). }

 “That  the  demand  under  the
 Board  be  reduced

 ag  on  6

 under  the
 Board  be  reduced

 1967-68  6348-

 [Need  to  grant  house  rent  allowance
 to  staff  provided  with  single  room
 hostel  accommodation.  (321) ],

 “That  the  demand  umder  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 [Need  to  introduce  a  through  carriage
 by  No,  33  Erode  Express  from  न
 chinopoly  Juncnon  to  Cochin  and
 back  on  the  Southern  Railway.
 (322) ih

 ‘That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 {Need  to  enquire  tnto  the  informa-
 tion  received  about  organised  theft
 from  wagons  marshalied  at  the
 Gooty  Yard  on  SE.  Raitway.
 (3238)  }.

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Ra.  100."

 [Need  to  provide  a  daily  Express
 Tram  from  Bombay-Cochin  direct
 via  Arkonam.  (324)).

 ‘That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs  100"

 [Need  for  revision  of  timings  of  the
 West  Coast  Express  to  enable  Bom-
 bay-Mangalore  Coach  to  be  at-
 tached  with  it,  (325)  ).

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs  100""

 [Need  to  recognize  the  “Chittaranjan
 Locomotive  Works  Labuur  Union,
 (3349).

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Ra  100."

 {Need  to  recognize  the  Dakshin  Rail-

 way  Employees’  Union  (982) }.

 “That  the  demand  under  the
 head  Railway  Board  be  reduced

 by  Rs.  100."

 [Serioug  consequences  of  increasing
 feres  on@  freights  and  the  alterna-
 tive  means  of  improving  the  earn-
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 ings  by  proper  and  efficient  man-
 agement  and  full  utilisation  of  the
 railway  system.  (333)  ].

 Shri  Mangalathumadom
 kara):  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 [Need  to  reduce  administrative  ९२५
 penditure.  (334) J.

 “That  the  demand  under  the
 head  Railway  Bourd  be  reduced
 by  Rs.  100."

 (Maveli-

 {Need  to  take  prompt  and  effective
 administrative  measures  to  prevent
 accidents.  (335)  ्.

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 {Ways  and  means  tv  wnprove  the  foo>
 of  railway  administration.  (396) 1

 "That  the  demand  under  the
 head  Miscellaneous  Expenditure
 be  reduced  by  Rs.  100."

 ‘[Need  to  conduct  a  survey  for  doubl-
 ing  Ernakulam-Trivandrum  line
 339)  }.

 “That  the  demand  under  the
 head  Miscellaneous  Expenditure
 be  reduced  by  Rs.  100."

 {Feasibility  of  converting  the  metre
 gauge  line  from  Ernakulam  to  Tri-
 vandrum  into  a  broad  gauge  line
 (340)  }

 Shri  Sequeira:  J  beg  to  move:

 ‘That  the  demand  under  the
 head  Ordinary  Working  Ex-

 penses—-  Administration  be  reduc-
 ed  to  Re.  an

 {Failure  to  meet  rise  in  wages  from
 savings  elsewhere.  (343)  1.

 “That  the  demand  under  the
 head  Ordinary  Working  Ex-
 penses—  Administration  be  reduc-
 ed  by  Re.  10,00,000."

 JUNE  20,  967  3967.06  6350

 [Need  for  consolidation  of  Reikvay
 Service  Commissions  into  one  sin-
 gle  Commission,  with  branches.
 (344)  }.

 Shri  Nambiar:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ordinary  Working  Ex-
 penses—Administration  be  reduc-
 ed  by  Rs.  100.""

 [Need  to  grant  all  facilities  such  as
 leave,  passes,  PF.  ete.  to  cusual
 labour.  (345)  1.

 “That  the  demand  under  the
 head  Ordinary  Working  Ex-
 penses—Administration  be  reduc-
 ed  by  Rs.  100.”

 {Need  to  grant  minimum  wage  of
 Rs.  4  6  day  to  each  casual  labourer
 employed  on  Railways.  (346)  }.
 Shri  ९,  K.  Chakrapani  (Ponnani):  I

 to  move:

 ‘That  the  demand  under  the
 head  Ordinary  Working  Ex-
 penses—Administration  be  reduc-
 ed  by  Rs.  100.”

 [Need  for  stoppage  of  Express  and
 Mail  trains  at  Pattamdi  Railway
 Station  an  the  Southern  Railway.
 (347)  }.

 Shri  Nambiar:

 “That  the  demand  under  the
 head  Ordinary  Working  Ex-
 penses—Administration  be  reduc-
 ed  by  Rs.  100."

 {Refusal  of  the  South  Central  Raii-~
 way  Administration  to  transfer  the
 optces  from  Hubli  ta  the  Southern
 Railway  and  the  indifferent  attitude
 by  the  Southern  Railway  in  sccom-
 modating  them,  (380)  ह.

 “That  the  demand  under  the
 head  Ordinary  Working  Ex-
 penses—Administration  be  reduc-
 ed  by  Res.  100.”

 [Faiture  of  the  Southern  Reilway
 Administration  to  reserve  the
 vacancies  arising  from  Ind  October,
 966  for  absorbing  the  प्लकला  ह... क

 I  beg  to  move:
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 the  Divisions  handed  over  to  the  [failure  to  take  measures  for  eco-
 South  Central  Railway.  (351)).  ान,  (358) }. hk

 “That  the  demand  under  the  Shri  Nambiar:  I  beg  to  move:
 head  Ordinary  Working  Ex-  ;
 penses—-  Administration  be  reduc-  ‘That  the  demand  under  the
 ed  by  Rs.  100."  head  Ordinary  Working  Ex-

 penses—Repairs  and  Maintenance
 {Need  to  grant  house  rent  allowance  be  reduced  by  Rs.  100."

 to  husband  or  wife  while  both  are
 employed  and  only  one  house  ड  [Need  to  grant  alternative  employ-
 allotted  to  them.  (352) ).  ment  to  casual  labour  retrenched

 from  the  Works  Branch  at  Tam-
 “That  the  demand  under  the  baram  un  the  Southern  Railway.

 head  =  Ordinary  Working  Ex-  €359) J
 penses—Administration  be  reduc-  “That  the  demand  under  the

 head  Ordinary  Working  Ex-
 penses—Repairs  and  Maintenance
 be  reduced  by  Rs.  100"

 1० क  by  Rs  100."

 {Need  to  reduce  the  charges  far  meals
 at  the  refreahment  rooms  and  the
 dening  cars  to  the  level  existed  prior  Need  t  ant  alternative  em;
 to  ISth  May,  I967.  (354)  J

 0  gr  a  Leas  ‘ploy
 ment  to  casual  labour  retrenched
 from  the  Electrical  Department  at
 Golden  Rock  on  the  Southern  Rail-
 way.  (360)).

 “That  the  demand  under  the
 head  Ordinary  Working  Ex-
 penses—Administration  be  reduc-
 ed  by  Rs.  100.”  “That  the  demand  under  the

 head  Ordinary  Working  Ex-
 penses—Repairs  and  Maintenance
 be  reduced  by  Rs.  100."

 Need  to  end  the  system  of  “commis-
 sion  bearers”  and  “Commission
 vending”  in  ratiway  refreshment
 rooma  ang  platforms  on  the  South-
 कवी  Railway  (355) )

 (Need  to  grant  minimum  wages
 Rs.  2  per  day  to  the  women  casual

 “Tat  the  d  under  the  labour  employed  on  the  Southern

 head  Ordinary  Working  Ex-  Railway.
 Son.

 penses—Administration
 be  reduc-  “That  the  demand  under  the

 ed  by  Rs.  100.  head  Ordinary  Working  Ex-
 penses——Repairs  and  Maintenance

 {Need  to  revert  to  the  working  hours
 be  reduced  by  Rs.  100."

 obtaining  before  Emergency  in  rail-
 way  offices,  workshops,  loco  sheds  [Need  to  give  more  wages  to  the

 and
 feeyh  bridge  regirdering  workers  of  the

 ‘That  the  demand  under  the  South  Eastern  Railway.  (362)}.
 head  Ordinary  Working  Ex-
 penses—Administration  be  reduc-  “That  the  demand  under  os
 ed  by  Ra  100.”  head  Ordinary  Working

 penses—Repairs  and  Maintenance

 (Need  to  review  the  working  of  the  be  reduced  by  Rs.  100.”

 Personne!  Branch  in  the  Divisivn
 (887)}.  (Need  to  bring  all  Railway  Loce

 Sheds  end  Depots  under  the  Far-

 Shri  1... |  I  beg  to  move:  tories  Act.  (363)}

 “That  demand  under  the  ‘That  the  demand  under  the

 head  Ordinary  Working  Ex-  head  Ordinary  Working  है + अ
 Maintenance

 penses—Repairs  and  Maintenance  penses—Repaira  and
 रे

 be  reduced  to  Re  2.”  by  reduced  by  Rs.  100.
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 {Need  to  allot  adequate  workmen  for
 maintenance  and  repairs  in  Loco
 Sheds  as  per  962  schedule  per
 locomotive.  (364)  h

 ‘That  ihe  demand  under  the
 head  Ordinary  Working  Ex-
 penses—Reprirs  and  Maintenance
 be  reduced  by  Rs.  100.”

 {Imposition  of  unreasonable  medical
 test  of  ‘B’  for  Loco  Artisans  and
 to  continue  the  ‘B’  tests  for  all
 (365)  }.

 Shri  B.S.  Sharma
 beg  to  move:

 (Banka):  i

 ‘That  the  demand  under  the
 head  Ordinary  Working  Ex-
 penses—Repairs  and  Maintenance
 be  reduced  by  Rs.  100.”

 {Misuse  of  the  money  in  the  construc-
 tion  of  lil  class  waiting  halk  and
 platform  at  Sagar  Station  in
 Madhya  Pradesh.  (366) }.

 “That  the  demand  under  the
 head  Ordinary  Working  Ex-
 penses—Repairs  and  Maintenance
 be  reduced  by  Rs.  100.”

 (Need  for  construction  of  over-bridge
 at  Sagar  Railway  Station.

 Shri  Kanwar  Lal  Gupta  (Delhi
 Sadar):  I  beg  to  move:

 “That  the  demand  under  the
 head  Ordinary  Working  Ex-
 penses——Repairs  and  Maintenance
 be  reftuced  by  Rs.  100."

 {Need  for  construction  of
 Dridges  in  Dethi.  (368)  ].

 कारों,  NamDiar:  beg  to  meve:

 “That  the  demand  under  the
 head  Ordinary  Working  Ex-
 nenses—Repairs  and  Maintensnce
 be  reduced  by  Rs.  100.”

 cver.-

 [PeRure  of  the  Incentive  Scheme  in
 the  Central  Workshop,  Golden  Rock
 and  Perambur  on  $.  Reitwsy  end

 JUNE  .y  2967

 (367).
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 ह. 8  इढा108.  hurdles  coused  in  the
 construction  of  wagons.  (370) J.

 “That  the  demand  under  the
 head  Ordinary  Working  Ex-
 penses—Repuirs  and  Mainten-
 ance  be  reduced  by  Rs.  100.”

 {Need  to  fill  up  all  vacancies  of
 akitled  category  declared  “surplus”
 due  to  introduction  of  Incentive
 Scheme  in  the  Workshops  at  Golden
 Rock  and  Perambur  on  the  South-
 ern  Railway.  (371)).

 “That  the  demand  under  the
 head  Ordinary  Working  Ex-
 pensee—Repairs  and  Mainten-
 ance  be  reduced  by  Rs.  100.”

 (Need  to  promote  hasic  tradesmen
 and  Class  IV  workmen  to  higher
 category  after  a  qualifying  period
 of  3  years  in  all  workshops  and
 Loco  Sheds.  (872)).

 Shri  Mangalathumadom:  I  beg  to
 move:

 “That  the  demand  under  the
 head  Ordinary  Working  Ex-
 penses—Repeirs  and  Mainten-
 ance  be  reduced  by  Re  100."

 [Need  to  improve  maintenance  0  as
 to  avoig  accidents.  (373).

 Stri  Nambiar:

 “That  the  demand  under  the
 head  Ordinary  Working  Expen-
 aes—Operating  Staff  be  reduced
 by  Rs.  100."

 {Need  for  restoration  of  the  working
 hours  of  the  Depot  Stores  Clerks  of
 the  Southern  Railway  to  that  of  36
 hours  week  instead  of  the  present
 increased  42h  hour,  week  since  Octo-
 ber,  986  (3749).

 “That  the  demand  under  the
 head  Ordinary  Working  ह...
 ses—Operating  Stal?  be  reduced
 by  Ra.  100."

 (Need  to  discuss  serious  situation
 prevailing  in  Southern  Railway  due
 to  lerge-scale  ruspension  of  Firemen
 Tt  for  having  expressed  inability  to

 I  beg  to  move:
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 ह... उ  ह. 2  Firemen  I  without  granting
 thelr  due  promotion.  (375)  iL

 “That  the  demand  under  the
 ead  Ordinary  Working  Expen-
 ses—Operating  Staff  be  reduced
 by  Rs.  100.”

 {Unsafe  working  on  the  Southern
 Ratiway  by  forcing  loco  running  staff
 to  work  for  2  hours  and  even  upto
 24  hours  continuously  on  the  Engine-
 Foot-Plate.  (376)  lL

 “That  the  demand  under  the
 head  Ordinary  Working  Expen-
 ses—Operating  Staff  be  reduced
 by  Re  100.”

 {Delay  in  confirming  Firemen  of  the
 Loco  Department  of  the  Southern
 Railway.  (377)).

 “That  the  demand  under  the
 head  Ordinary  Working  Expen-
 ses—Operating  Staff  be  reduced
 by  Rs.  100."

 {Need  to  grant  full  overtime  allowan-
 ces  to  the  artisans  of  Loco  Sheds  for
 work  done  beyond  8  hours.  (378)}.

 “That  the  demand  under  the
 head  Ordinary  Working  Expen-
 ees—O;  rating  Staff  be  reduced
 by  Rs.  100."

 {Need  to  implement  the  Sanker  Saran
 Award  in  the  case  of  artisans  कि
 Loco  Sheds  by  granting  due  promo-
 tions  to  them.  (379)}.

 “That  the  demand  under  the
 heag  Ordinary  Working  Expen-
 eee—Operating  Staff  be  reduced
 by  Ra.  200."

 {Mead  to  treat  all  Loco  Shed  workmen
 as  essential  staff  ang  grant  them  all
 facilities  including  uniform.  (380)).

 “That  the  demand  under  the
 heag  Ordinary  Working  Expen-
 इला--0फल 800  Staff  be  reduced
 by  Re.  100."

 {Working  hours  of  the  staff  of  the

 disung  cere  of  G.  7.  Express,

 Southern  Express,  De-luxe  trains.
 (381)  lL

 “That  the  demand  under  the
 head  Ordinary  Working  Expen-
 ses—Operating  Staff  be  reduced
 by  Re.  100,”

 {Need  to  grant  a  calendar  day’s  rest
 to  the  staff  of  dining  cars  after  8
 hours’  shift  duty.  (382)  on

 “That  the  demand  under  the
 head  Ordinary  Working  Expen-
 ses—Operating  Staff  be  reduced
 by  Rs.  100.""

 [Need  to  grant  warm  clothing  to  the
 dining  car  staff  regulariy.  (383)  1

 “That  the  demand  under  the
 head  Ordinary  Working  Expen-
 ses—Operating  Staff  be  reduced
 by  Rs.  100.”

 [Need  to  grant  mill  cloth  or  handloom
 cloth  for  uniform  and  to  withdraw
 Khadi.  (384) }.

 “That  the  demand  under  the
 head  Ordinary  Working  Expen-
 ses—Operating  Staff  be  reduced
 by  Rs.  100.”

 [Need  to  restrict  working  of  Loco  Run-
 ning  Staff  to  8  hours.  (385)  ].

 “That  the  demand  under  the
 head  Ordinary  Working  Expen-
 ses—Operating  Staff  be  reduced
 by  Rs  100."

 [Need  to  prohibit  working  by  Loco
 Running  Staff  beyond  12  hours  on
 the  Engine-footplate.  (386) J. 1

 “That  the  demand  under  the
 heag  Ordinary  Working  Expen-
 ses—Operating  Staff  be  reduced
 by  Rs.  100."

 {Need  to  fir  working  hours  of  engine
 attendance  of  Loco  Running  Staff.
 (387)  lh

 Shri  Sequeira:  I  beg  to  move:

 “That  the  demand  under  the
 head  Ordinary  Working  Expen-
 ses—Operation  (Fuel)  be  reduced
 by  Ra,  ¥6,00,000."
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 {Need  to  effect  economy  by  control  on  ses—Operation  other  than  Staff
 purchases  and  disbursements  nad  and  Fuel  be  reduced  by
 higher  prices  of  disposals.  (389)).  कड,  100."

 Shri  Kanwar  Lal  Gupta:  I  beg  to  [High  cost  of  printing  of  railway
 move:  tickets.  (395)  }.

 “That  the  Demang  under  the  Shri  Sequeira;  I  beg  to  move:
 bead  Ordinary  Working  Expen-
 ses—Operation  (Fuel)  be  reduced  “That  the  Demang  under  the by  Rs.  100.  head  Ordinary  Working  Expen-

 [Need  to  prevent  large  scale  theft  of  ses—Miscellaneoug  Expenses  be
 Coal.  (390)).  reduced  to  Re.  aw

 Shri  Nambiar:  I  beg  to  move:  [Departmental  catering  on  the  rail-

 “That  the  Demang  under  the  ways.  (397)  }.
 head  Ordinary  Working  Expen-  Shri  Kanwar  Lal  Gupta:  I  beg  to
 ses—Operation  (Fuel)  be  reduced  move:
 by  Rs.  100."

 “That  the  Demang  under  the
 [Need  to  supply  better  quality  of  coal  head  Ordinary  Working  Expen-

 to  locomotives.  (391)).  ses—Miscellaneous  Expenses  be

 “That  the  Demang  under  the  reduced  by  Rs.  100.”

 head  Ordinary  Working  Expen-
 tm  conduct  cas  th:

 ses—Operation  (Fuel)  be  reduced  {Improper  of  es  by
 advocates  engaged  by  Railwe,

 by  Rs.  100.”  (399)  ).

 {Need  to  stop  punishing  Drivers  due  “That  the  Demang  under  the
 to  excess  consumption  of  coal  in  head  Ordinary  Working  Expen-
 Engines.  (392)  }L  ses—Staff  Welfare  be  reduced  by

 Shri  Sequeira:  I  beg  to  move:  Rs.  100.

 “That  the  Demang  under  the  [Need  for  providing  amenities  special-
 head  Ordinary  Working  Expen-  ty  opening  of  schools  for  children  of
 ses—Operation  other  than  Staff  employees  at  Chandigarh  Railway
 and  Fuel  be  reduced  by  Station,  (402) ).
 ड,  50,00,000.”  Shri  Nambiar:  I  beg  to  move:

 .  b  to [Need  for  economy  by  measures
 “That  the  Demang  under  the reduce  goods  0st  or  damaged.

 (393)  }  head  Ordinary  Working  Expen-
 7  ses  Staff  Welfare  be  reduced  by

 “That  the  Demang  under  the  Rs  100."
 head  Ordinary  Working  Expen-
 ses—Operation  other  than  Staff  {[Necd  to  repair  railway  quarters,
 and  Fue!  be  reduced  by  roads,  and  other  buildings  in  the
 Ra.  23,00,000."  Railicay  Colony  of  Golden  Rock  and

 Pcerambur  on  the  Southern  Railway.
 {Need  for  economy  through  inventory  (405)  ). and  purchase  control  under  the
 heads  ‘Stationery’  and  ‘clothing  and  “That  the  Demang  under  the

 Stores.’  (394) ].  head  Ordinary  Working  Expen-
 shri  Kanwar  Lal  Gupta:  I  beg  ४०  ses  Staff  Welfare  be  reduced  by

 move:  Rs,  100."

 “That  the  Demang  under  the  (Need  to  provide  electricity  to  all  the.
 head  Ordinary  Working  Expen-  “C"  type  and  “B”  type  quarters  ta



 6359  DG,  (Rathoays),  JYAISTHA  80,  48860  (SAKA)

 the  Raiiway  Colony,  Golden  Rock  on
 Sovthern  Railway.  (406) 1.

 “That  the  Demand  under  the
 head  Ordinary  Working  Expen-
 ees—-Staff  Welfare  be  reduced  by
 Rs,  100."

 [Need  to  grant  permission  to  railway
 employees  to  construct  kutcha  quar-
 ters  in  vacant  premises.  (407)  J.

 “That  the  Demang  under  the
 head  Ordinary  Working  Expen-
 ses—Staff  Welfare  be  reduced  by
 Rs,  100."

 {Eviction  of  raslwaymen  living  in
 kutcha  quarters  in  railway  premises
 in  Southern  Railway.  (408)  ].

 “That  the  Demang  under  the
 head  Ordinary  Working  Expen-
 ees—Staff  Welfare  be  reduceg  by
 Rs.  100.”

 (Need  to  provide  sufficient  number  of
 doctors,  nurses  and  other  staff  in
 railway  hosmtals  at  Golden  Rock,
 Perambur,  Madurai  and  Olavakkot
 in  Southern  Raiiway.  (409)  }.

 “That  the  Demang  under  the
 head  Appropriation  to  Deprecia-
 tion  Reserve  Fund  be  reduced  by
 Rs.  100.7

 {Appropriation  to  Depreciation  Fund
 for  overcapitalised  assets.  (412) }.

 “That  the  Demang  under  the
 head  Dividend  to  General  Reve-
 nues  be  renduced  by  Rs.  100.”

 (Need  for  calculation  of  dividend  on
 the  actual  capital  and  not  on  the
 over-capitalised  amount.  (413).

 Shri  Ram  Singh  Ayarwai  (Sagar):
 |  beg  to  move:

 “That  the  Demand  under  the
 head  Construction  of  New  Lines—
 Capital  eng  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100."

 (Need  for  extension  of  railway  line
 from  Mandar  Hill  station  to  Sainthia
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 retlway  station  of  Eastern  Railway.
 (416)}.

 Shri  Kanwar  Lal  Gupta:  I  beg  to.
 move:

 “That  the  Demand  under  the
 head  Construction  of  New  Lines—
 Capital  ang  Depreviation  Reserve
 Fund  be  reduced  by  Rs.  100."

 (Delay  in  construction  of  Ring  Rail-
 way  in  Delhi.  (418) }.

 “That  the  Demand  under  the
 hecd  Construction  of  New  Lines~-
 Cap:tal  ang  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100.”

 [Need  for  construction  of  direct  new
 line  from  Gajraula  Junction  to
 Chandausi  in  Uttar  Pradesh.
 (4I9)  }

 “That  the  Demand  under  the
 head  Construction  of  New  Lines—
 Capital  ang  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100.”

 {Need  for  construction  of  direct  new
 Railway  line  from  Dethi  to  Buland-
 shahr  in  Uttar  Pradesh.  (420) J.

 Shri  Nambiar:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Construction  of  New  Lines—
 Capital  ang  Depreciation  Reserve
 Fand  be  reduced  by  Rs.  100.”

 [Need  to  link  Kanyakumari  with
 Tinnevelly  and  Trivandrum.
 (423)  J.

 Shri  KanWar  La}  Gupta:  I  beg  to
 move:

 “That  the  Demand  under  the
 head  Open  Line  Works-Capita’,
 Depreciation  Reserve  Fund  and
 Development  Fund  be  reduced  by
 Rs.  100.”

 {Need  for  construction  of  more  पाश
 ह... उ  for  class  pies  and  है  employees
 in  the  Capital.  (426) J.

 “That  the  Demand  under  the
 head  Open  Line  Works-Capital,
 Depreciation  Reserve  Fund  and
 Development  Fung  be  reduced  by
 Rs.  100."
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 [Shri  Kanwar  Lal  Gupta)
 (Need  for  providing  the  amenttiag  in

 railway  colonies  in  Delhi,  (427)  ].
 Shri  Nambiar;  I  beg  to  move:

 “That  the  Demand  under  the
 head  Pensionary  Charges-Pension
 Fund  be  reduced  by  Rs.  100.7

 {Need  to  arrange  speedy  payment  of
 ex-gratia  pension  to  all  those  who
 retired  prior  to  1-4-1987,  (482)  }.

 “That  the  Demand  under  the
 head  Repayment  of  Loans  from
 General  Revenues  and  Interest
 Thereon-Developmen!  Fund  be  re-
 duced  by  Rs  100"

 (Need  to  adjust  the  loan  taken  from
 General  Revenue  towards  the  Reve-
 nue  Reserve  Fund  acctimulation.
 (433)  }

 Shri  Tenneti  Vishwanatham  =  (Visa-
 khspatnam):  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 to  Re.  we

 {Re-adjustment  of  Division,  sn  South
 Central  Zone  (434) ).

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 to  Re.  ww

 {Abolition  of  the  Railway  Board
 (485)  ह

 Suri  George  Fernandes:  }  beg  to
 move

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs  25,00,000"

 {Need  to  reduce  the  number  oj  Mem-
 bers,  Directors,  Jot  Directors,
 Deputy  Directors,  Arsistane  Durtc-
 tors  ang  Private  Secretaries
 (436)  )

 “That  the  Demand  under  the
 head  Raltway  Board  be  reduced
 by  Rs  26,00  0007

 {Need  to  abolish  special  saloon  travel
 factitties  avaiiabie  to  Railway  off-
 ciala  =  (487) },

 11५1!  20,  2067
 i900-48  6७

 Shri  Yr  N.  Solanki:  I  beg  to  move;

 “That  the  Demand  under  the
 head  Raliway  Board  be  reduced
 by  Re.  100."

 [Need  for  extension  of  railway  Hae
 from  Savativa  to  Balasinor,  (438)  h

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 [Need  for  construction  of  a  new  कदईन
 way  line  from  Kapadwanj  to
 Modasa_  (439) }

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs  100”

 [Need  to  declare  commercial  clerks  as
 essentiat  staff  (440))

 Shri  George  Fernandes:  |
 move:

 “That  the  Demand  under  the
 head  Ratiway  Board  be  reduced
 by  Rs  100."

 [Failure  to  improve  the  efficiency  of
 the  Raitways  (481)  }.

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs  200  oe

 beg  ०

 [Fmlure  to  root  एड  corruption  on  the
 Railwoys  (82))

 “That  the  demand  under  the
 heag  Railway  Board  be  reduced
 by  Rs.  100"

 [Fasture  to  prevent  accidents  on  the
 Rastwaysz  (459)  J.

 Shri  Bhela  Nath  (Alwar):
 to  move:

 “That  the  demang  under  the
 head  Railway  Board  be  reduced
 by  Rs

 {Need  fo  provide  cver-bridge  et
 Alwar  city  lewey  crossing.  (as).

 “That  the  demang  under  the
 head  Railway  Board  be  reduced
 by  Ba  100."

 I  beg
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 {Need  to  provide  flag  station  at  Khar
 Bas  after  Kund  station  on  Phulera-
 Rewari  chord  on  Western  Ruilway.
 (456)  ह.

 “That  the  demang  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 [Need  to  provide  a  level  crossing
 near  Mahewa  village  in  Alwar  dis-
 trict.  (487)  J.

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 {Neeq  for  constructing  a  new  broad
 guage  line  connecting  Bharatpur-
 Alwar  (458) |

 “That  the  demang  under  the
 head  Railway  Board  be  reduced
 by  Rs  100"

 {Need  for  the  hroad  gauge  lines  on-
 necting  Dethi  and  Ahmedabad  in
 place  of  emsting  metre  guuge  (ines.
 (459)  }

 Shri  Geerge  Fernandes:  |
 move

 beg  to

 “That  the  demang  under  the
 head  Miscellaneous  Expenditure
 be  reduced  by  Rs  1,00,00.000 "

 iNeed  tor  reduction  in  the  number  oo!
 posts  of  Directors,  Joint  Director.
 Deputy  Dreector,  ang  Asnstant  Dir-
 ectora  (666)  |

 “That  the  demand  under  the
 heed  Muscellaneous  Experd:ture
 be  reduce!  ty  Re  9  0.00,000.

 {Need  for  reduction  im  the  expendi
 ture  on  publicity  (MOT)

 “That  the  demang  under  ‘he
 heed  Miscellaneous  Expenditure
 be  reduced  by  Rs.  1,00,00.000 "

 (Need  for  reduction  in  ‘Surpense’
 Account  (oe

 कि्ाव  Kanwar  Lal  Gupte:  |  beg  to
 moved:

 “That  the  demand  under  the
 heed  Miscellaneous  Expenditure
 be  redured  by  Re.  106.”

 B  itAiy  FW  Ht.
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 [Need  to  establish  a  railway  station
 mear  Shakti  Nagar-Subdzi  Mandi,
 Delhi,  (489)  J.
 Shri  George  Fernandes:  ]  beg  to

 move:

 “That  the  demang  under  the
 head  Miscellaneous  Expenditure
 be  reduced  by  Rs.  100.”

 {Need  for  construction  of  the  Konkan
 Railway  from  Bombay  to  Manga-
 lore.  (470)  }.

 Shri  Tennet{  Viswanatham:
 to  move:

 I  beg

 “That  the  demand  under  the
 head  Payments  to  Workei  Lines
 and  Others  be  reduced  to  Re  ww

 {Taking  over  of  the  lines  in  question.
 (472))

 Shri  George  Fernandes:  |
 move

 beg  to

 “That  the  demang  under  the
 head  Payments  to  Worked  Lines
 and  Others  be  redureq  by
 Rs.  23,15,000

 "

 (Withdrawal  of  subsidy  paid  to  pri-
 vatel,  toned  Railway  companies
 1473)

 “That  she  demang  under  the
 head  Payments  to  Worked  J.ine<
 and  Others  be  reduced  oy
 Rs  100"

 iNeed  १०  effect  economy  in  the  work-
 mgoof  the  Branch  Imes.  1474)>
 Shri  Kanwar  Lal  Gupta:  |  beg  ०

 move
 “That  the  demand  under  the

 hexd  Ordinary  Working  Ex-
 penses—~Repaics  and  Maintenance
 ४७  mettnceg,  by  Ra  100."

 (Need  to  provide  civie  and  other
 amenities  in  Rathoay  colomier  in
 Dethi  partrcularly  in  Puhargan
 and  Subzi  Mand:  Dethi  क्व्ब्तु  to
 conrtvuc’  ~uarters  for  raibosy  em-
 ployers  in  the  capital.  (08) }.

 लिक  the  demang  under  the
 head  Ordinary  Working  ह“ अ
 penses—Repaire  ang  Maintenance
 be  reduced  by  Rs.  06.°
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 (Shri  Kanwar  Lal  Gupta]
 [Need  to  remove  all  jhuggies  from

 railway  land  from  Qutab  Road  to
 New  Delhi  Railway  station  and
 jhuggies  near  railway  line  from
 Shakti  Nagar  to  Andha  Mughal  and
 to  provide  alternative  accommoda-
 tion.  (487) ].

 “That  the  demang  under  the
 head  Construction  of  New  Lines—
 Capital  and  Depreciation  Reserv?
 Fund  be  reduced  by  Rs.  100.”

 [Need  to  construct  Ring  Railway  in
 Delhi.  (506)  ].

 “That  the  demang  under  the
 head  Construction  of  New  Lines—
 Capital  and  Depreciation  Reserve
 Fung  be  reduced  by  Rs.  100.”

 [Need  to  provide  three  over-head
 ‘bridges  from  Shakti  Nagar  to  Sarai
 Rohilla.  (507) 1.

 “That  the  demand  under  the
 head  Construction  of  New  Lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100.”

 [Need  to  widen  the  bridge  of
 Bangesh,  ‘Sadar  Bazar,
 (508)  i

 Shri  P.  N.  Solanki:

 Pull
 Deithi.

 I  beg  to  move:

 “That  the  demang  under  the
 head  Railway  Board  be  reduced
 to  Re.  I.”

 {[Non-recognition  of  the
 Commercial  Clerks
 (513) ].

 Shri  S.  D.  Somasundaram
 javur):  I  beg  to  move:

 All-india
 Association.

 (Than.

 “That  the  demang-  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 [Need  to  introduce  an  _  additional
 through  carriage  for  III  class  pus-
 sengers  from  Madras  (Egmore)  to
 Karaikkudi  via  Pattukkottai  by  the
 Rameshwaram  Express.  (514) J].

 “That  the  demang  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”
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 [Need  to  grant  minimum  wages  of
 Rs.  3  a  day  to  the  women  casual

 ~labours  and  Rs.  4  q  day  to  the  men
 casual  labours  employed  on  _  the
 Southern  Railway.  (5i5)].

 “That  the  demang  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 [Need  for  the  construction  of  an  over
 bridge  on  the  level  crossing  at
 Mambalam  Railway  station  on  tir
 Southern  Railway.  (516) ].

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 [Need  to  convert  metre  gauge  line
 into  broaq  gauge  line  from  Madras

 to  Tuticorin.  (517) ].

 “That  the  demang  under  the
 head  Railway  Board  be’  reduced
 by  Rs.  100.”

 [Need  to  improve  the  amenities  for
 III  class  passengers.  (518) ].

 “That  the  demang  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 (Need  to  construct  double  line  jyrom
 Madras  to  Tiruchhirapalli.  (519)  J.

 “That  the  demang  “under  the
 head  Railway  Board  be  reduce?
 by  ‘Rs; 100.” 7

 [Falure  to  absorb  the  surplus  staff
 of  Golden  Rock  workshop  on  the
 Southern  Railway.  (520)  it

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.-  100.”

 [Need  to  take  all  the  staff  working
 in  the  Railway  Dining  Car  on  pei-
 manent  basis  with  a  regular  nay
 scale  and  benefits.  (521) ].

 “That  the  deman@d  under  the
 head  Railway  Board  be  reduced
 by.-  Rs.  100.”

 [Need  to  put  all  attenders  in  First
 Class  compartments  on  permunent

 ‘basis  with  a‘  regular  pay  scale  and
 benefits.  (522).

 Mis
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 “That  the  demang  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 [Need  to  fix  retirement  age  at  55  for
 the  railway  employees  and  to  with-
 draw  the  scheme  of  retirement  at
 25  years  service.  (523)  a

 “That  the  demang  under  the
 head  Railway  Board  be  reduced
 by  Rs.  300.7

 [Need  to  provide  sufficient  number  of
 ait  quarters  to  the  employees  working

 a  at  Golden  Rock  Workshop.  (524)  k&

 he
 a  _  “That  the  demang  under  the

 vhead  Railway  Board  be  reduced
 by  Rs.  100.”

 [Need  to  appoint  gazetted  ufjiters  us
 a  punishing  authority  for  the  em-
 ployees  working  in  the  Golden
 Rock  Workshop.  (525) 1.

 “That  the  demang  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 [Need  to  fil  50  per  cent  of  the  third
 grade  vacancies  from  the  fourth
 grade  employees  of  the  Golden
 Rock  Workshop  on  the  Southern
 Railway.  (526)  fit

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 [Need  to  promote  II  Grade  employees
 in  the  Accounts  Department,  Mad-
 ras,  Tiruchhirapalli  and  Golden.
 Rock  on  the  Southern  Ruaiiway.
 (527)  ir

 Shri  Bhola  Nath:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 [Need  to  extend  train  No.  6]  running
 ‘between  Rewari  and  Bandikui  upto
 Jaipur.  (528) J.

 Shri  P.  N.  Solanki:  I  beg  to  move:

 “That  the  demang  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 i967-68  6368

 {Proportionate  distribution  of  quar-
 ters  between  commercial  ang  trans-
 portation  staff.  (529)  ].

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 [Need  to  remove  the  parity  ir  pay
 scales  and  other  facilities  between
 commercial  ang  the  transportation
 staff.  (530).

 “That  the  demang  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 [Question  of  the  abolitien  of  the  posts
 of  safety,  movement  personal,  us-
 sistant  labour  welfare  and  _  flood
 organisation  inspectors.  (53l)].

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 {Need  to  abolish  the  posts  of  Chie}
 Reservation  Inspectors  and  i9  keep
 this  office  under  Chief  Booking
 Clerk,  (532) ].

 “That  the  demang  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 [Need  to  treat  the  commercial  clerks
 as  essential  staff  and  to  give  them
 better  emoluments  in  comparison  te
 other  categories  of  staff.  (533) J.

 Shri  5.  D.  Somasundaram:  I  beg
 ta  move:

 “That  the  demang  under  the
 head  Miscellaneous  Exoenditure
 be  reduced  by  Rs.  100.”

 [Need  for  survey  for  constructing  a
 new  line  between  Pattukkotiai  to
 Thanjavar  on  Southern  Railway.
 (534)  k  °

 “That  the  demand  under  th
 head  Miscellaneous  Expenditure
 be  reduced  by  Rs.  100.”

 [Need  for  survey  of  a  new  line  from
 Pattukkottai  to  Virddkachalam  via
 Mannargud:  end  Kumbakonam  on
 Southern  Railway.  (535) ].
 Shri  K.  P.  Singh  Deo:  I  beg  to

 move:
 “That  the  demang  under  the

 head  Miscellaneous  Expenditure
 be  reduced  by  Rs.  100.”
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 \Shri  K.  ह:  Singh  Deo]
 [Neeg  for  survey  for  the  doubling  of

 the  line  between  Talcher  and
 Khurda  Road  Jn.  m  Orissa  of  the
 S.E.  Raway.  (536)  ].

 “That  the  demang  under  the
 head  Muscellaneous  Expenditure
 be  reduced  by  Rs  100."

 [Feasibility-cum-cost  studies  of  ¢:ec-
 trification  of  ratltway  line  yrom  Tal-
 cher  to  Khurda  Road  Jn.  of  the  SE.
 Railway  (587) ]

 Shri  8.  0,  Somasundaram:  |  beg
 to  move:

 “That  the  demang  under  the
 head  Ordinary  Working  Ex-
 penses—Adminis‘'ration  be  reiuc-
 ed  by  Rs  I00"

 (Need  to  revert  to  the  onginel  work-
 ह  hours  as  obtaimed  before  the
 Emergency  m  the  Railway  offices,
 workshops  and  Depots  (538) )

 “That  the  demang  under  =  thie
 head  Ordinary  Working  Ex-
 penses—Operating  Staff  pe  -eJuc-

 ea  dy  Rs  100"

 {Need  to  take  steps  the  pay  cut  sus-
 tem  to  the  employees  of  Golden
 Rock  Workshop  for  the  late  attend-
 ance  due  to  the  delay  of  the  arrival
 of  trans  (539) )

 “That  the  demang  under  the
 head  Ordinary  Working  Ex-
 penses—Staff  Welfare  be  reduce!
 by  Rs  100”

 {Need  to  provide  full  amount  of  com-
 pensation  to  all  the  employees  w)  व
 hare  met  with  accidents  without
 any  discrimination  and  to  stop
 differentiation  detween  the  acci-
 dents  as  avoidable  and  unavoidable.
 (560)  }

 “That  the  demang  under  the
 head  Ordinary  Working  &x-
 penses—Staff  Welfere  be  reduced
 by  Rs  100"

 (Need  to  provide  sufficient  number  of
 doctora  nurses  and  other  necessary
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 staff  in  the  Railway  Hospitals  on
 Southern  Railway.  (841).

 ‘That  the  demang  under  the
 head  Ordinary  Working  Ex-
 penses—Staff  Welfare  be  reduced
 by  Rs.  100.”

 (Faslture  to  do  annual  repairs  to  the
 quarters  im  the  Railway  color.y,
 Golden  Rock  and  Tiruchhirapalli
 on  Southern  Railway  (542))

 Shri  K.  P  Singh  Deo:  |  beg  to
 move

 “That  the  demang  under  che
 head  Open  Line  Works—Caputal,
 Depreciation  Reserve  Fund  and
 Development  Fund  be  reduced  by
 Rs  100"

 {Need  for  constructing  retiring  ocms
 at  Taicher  and  Garh  Dhenkanal  ord
 Nergund:  stations  of  the  SE  Rail-
 way  (543))

 “That  the  demang  under  che
 head  Open  Line  Works—Capital,
 Depreciation  Reserve  Fund  3845
 Development  Fund  be  reduced  by
 Rs  100"

 (Feasbiitty  of  a  Express  Trav  from
 Rourkela  to  Puri  via  Kharagpur
 (S44)  )

 Shri
 Harbour)

 Jyetirmey  Base  (Diamond
 {  beg  to  move

 “That  the  demang  under  =  the
 head  Ordinary  Working  Ex-
 penses--Aidminixtration  be  :ejuc-
 ed  to  Re  3°

 {Non-ailocation  of  sufficient  money
 jor  passenger  amnenittes  af  station
 proportumate  to  the  income  of  those
 Stations,  (545) ]

 “That  the  demang  under  the
 head  Ordinary  Working  Kx-
 penses—Ajdministration  be  ह.
 ed  to  Re

 (Fatlure  to  cover  several  station  Pilar.
 forms  MO]

 “That  the  demang  under  the
 head  Ordinary  Working  Es-
 pemes—Administration  be  cedue-
 ed  by  Ra
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 {Failure  to  provide  a  suitable  over-
 bridge  at  Baruipur  in  the  Southern
 section  of  the  E.  Railway.  (547) 3.

 “That  the  demand  under  the
 head  Ordinary  Working  &x-
 penses—Administration  be  reduc-
 ed  by  Rs.  100.”

 [Failure  to  provide  urinals  and  java-
 tories  at  Ballygunge  and  other  sta-
 tions  in  the  Southern  section  of  the
 E.  Railway.  (548) ].

 “That  the  demand  under  the
 head  Ordinary  Working  &x-
 penses—Administration  be  reduc-
 ed  by  Rs.  100.”

 {Failure  to  provide  full  size  EMU
 suburban  trains  and  continuing  to
 run  4  bogie  EMU  Trains  in_  the
 Southern  section  of  the  E.  Railway.
 (549)  ug

 “That  the  demand  under  the
 head  Ordinary  Working  Ex-
 penses—Administration  be  reduc-
 ed  by  Rs.  100.”

 [Failure  to  set  up  a  station  between
 Diamond  Harbour  and  Basuldanga
 stations.  (550)].

 Shri  Srifaj  Meghrajji
 nagar)  4  beg  to  move:

 (Surenara-

 “That  the  demang  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 {Need  for  early  completion  of  the
 Dhrangadhra-Jhund  section  of  the
 Jhund-Kandla  railway  link
 (564)  1.

 “That  the  demang  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 [Failure  to  implement  the  old  agree-
 ments  and  sanction  of  the  Morvi-
 Shapur-Susvav-Halvad  railway
 link.  (565)  7

 “That  the  demanq  under  ‘the
 head  Railway  Board  be  reduced
 by  Rs.  100.7
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 [Need  for  constructing  the  Jamnayar-
 Jodiya-Piplia-Shapur  Susvav-Udt-~-
 vad  railway  link,  giving  to  tiie  Ports
 of  Okha,  Sika,  Jodiya  and  Navilakhi
 direct  access  to  the  Gujarat  hinter-
 land.  (566)  j.

 “That  the  demang  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 [Failure  to  construct  the  level-cross-
 ing  between  Kuda  and  Nimaknagar.
 (567)  J.

 Shri
 (Dhar):

 “That  the  demang  under:  the
 head  Censtruction  of  New  Lines-
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  300.7

 Bharat  Singh  Chauhan
 I  beg  to  move:

 [Need  to  construct  a  new  line  from
 Dahod  to  Khandwa.  (568)  j.

 “That  the  demang  under  the
 head  Construction  of  New  Lines—
 Capital  and  Depreciation  Reserve
 Fund  be  reduced  by  Rs.  100.”

 {Need  to  construct  «  new  line  from
 Dahod  to  Indore.  (569) }.

 8  hrs.

 BUSINESS  ADVISORY  COMMITTEE

 THIRD  REPORT

 Parliamentary
 (Dr.

 The  Minister  of
 Affairs  and  Communications
 Ram  Subhag  Singh):

 I  beg  to  present  the  Third  Report
 of  the  Business  Advisory  Committee.

 Mr.  Deputy-Speaker:  The  House
 stands  adjourned  to  meet  again.  at
 ll  a.m.  tomorrosv.

 8.02  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  wednesday,
 June  2l,  967/Jyaistha  3i,  889
 (Saka).

 GMGIPND—LS  TI—853(Ai)  LS—  4-0-67—050.

 ¢


